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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Thursday, 13t Aprd, 1948

The Assembly met in the Assembly Chamber of the Council House at
Quarter to Eleven of the Clock, Mr. Spealker (The Homourable Mr. G. V.
Mavalunkar) iu the Chair.

STARRED QUESTIONS8 AND ANSWERS
* (@) ORAL ANSWERS

DigPosAL ARTICLES WITH GOVEBNWMENT
1119, *Mr, R. K. Sidhva: {a) Will the Houourable Minister of Tndusbry scd

Bupply be pleased to state the total value of articles still lying as *‘Disposals'
but not yot disposed of? .

(b) Are any articles useful for Governmental purposes?

{¢) What steps liuve Government taken to see that these articlea are dis
posed of promptly?

{d) How many of them are (i) serviceable, (ii) condemned as scraps, (ili)
sbsolutely new and (iv) partislly used?

{e) Are thers still aeroplanes, motor carr, and other motor vehicles for sale?
11 so, what is their number and why are they not disposed of?

{f} Has o proper inventory been made of all these articles?
{g) Ts it 2 fact that some of the articles are being stolen from time to §ime?
) What are the places in India where these articles sre lying for disposal?

The Honourable Dr. Syama Prasad Monkerjee: (s) The hook value of the
surpius stores awsiting disposal at the end of February, 1948 was sbout
Rs. 165 crores.

(b) Yes. Sir.

(c) The emphosis of present disposals policy is on making the beat use of
the surpluses available rather than ca epeedy disposal. Goverument+have
appointed s Committee to advise them regarding the best use to be made of
surplus stores which are suitable for use in industry, laboratories or techmical
leggrtmeuts.

(d) It would require enormous lsbour to collect information uoder the heads
proposed by the Honourable Member in respect of all surplus stores. If the
Honourable . Mernber iz interested in any particular categories of stares, [ would
be glad to collect the neceesars information. - : :

e) Yes, Bir. A statement showing the quantities is tabled, The reason for
the large quantities of these items not disposed of is that sa.e? have been sus-
pead:d while the Defence Bervices review their requirements, and while the
possibility of the use of these stores for refugees is investigated. It is probable
that considersble quantities of these it:ms will be withdrawn by the Defeuce
Bervices. :

(f) Yes, Sir.

(8) Yes, Sir. A staterent will be placed dn the table showing details of
thefts reported and action teken,

(h) The Honourable Member's sttention is invited S0 the statement plased
on the tehle of the House inr answer fo elarred question No. 144, asked by the
Honouzsble Dr. P. 8. Deshmukh on the. 6th February. :

(37F)
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Mr. R. E. Sidhva: May I know what was the book value eotry when these
articles were taken over originally from the previous authorities?

The Honourable Dr. Syama Prasad Mookerjee: T cannot recollect the exact
figuts. 1t may be somewhere between 300 crores and 35gcrores.

Mr. R. K. Sidbva: May I know the name of the comnuitee t{hat the Houtmr-
able Minster said he has sppointed?

The Honoutable Dr. Syama Prasad Mockerjee: The Disposals Enquiry Cem-
mittee,

Mr. BoE Sidhva: Does it consist of offcials ouly?

The Honourable Dr. Syama Prasad Mcokerjee: Nr. Tt consists of pon.
oficials also. T have included Mr. Thadani as Cheirman: I have included s
professor from the Bangalore Institute and one engineer, 4nd one or twe
oificials to be associated with them.

Seth Govinddas: Have the Government altogether stopped disposing ~f these-
articles for the present or is disposal -till going on?

The Honoursble Dr. Syama Prasad Mookerjee: We are selling subject to
any directions which we may get from the Defence Ministry a Relief und
Rehahilitation Ministry. . ’

_ Seth Govinddas: Are Government aware that in spite of the appointment of
& committze, very valusble articles are even now being disposed .of at very Yow
prices? -

The Honourable Dr, Syama Pragad Mooketjee: I do not tliink that is corrent.
If T g»% any definite informntion, I shall certsinly enquire.

Shri Ehurshed Tal: May I know if it is a fact that about lart Beptember, an
seroplane was sold for Rs. 2,5007 i

The Honourable Dr. Syama Prassd Mookerfes: Not a flyable one. If T get
a specific instance, I can certainly look into it: wHen this cise was reparted, we
have enquired irto it.

Shri Ehurshed Lal: Has it not come to the Honourable Minister' noline
that the same seroplane which was purchased for Rs. 2,500 hes been flying in
QOctober, Novemker and Deccember? )

The Honourable Dr. Syams Prasad MooXerjse: I cannot say which particulor
lane drew petrol from where. Certain planes were sold belore the order pm-
ibiting their sale was issued, but no meroplane bas been sold siter the order

wae issued by the Government prohibiting their sale.

Sbri Ehurshed Lal: Is it a fact that a ]:i&ne was sold for Rs. 2,50C 10 pne
Abyam Bebari?

Mr. Speaker: The same question ia being repeafed in a different form.

Mr, B. K. Sidhva: The Honoitablo Minister said in answer to part (d) thst
he is not in & position to give the information because it will be too lengthy,
but that if T am interested, he will be able to supply it. Personally T am not
interested at sll, but the public are interested, and 1 wani to know ‘from the
Honourable Minister what is the book value of the eondemned or scrap articles,
and T-wart to know thaf ss separated from the saleable and useful articles.

The Honourable Dr. Syama Prasad Mopakrefles: It is very difficult to dis.
tinguizh between those which are absolutely condemnable and those wbish EE-‘-
suleable. Certain things which are pariially condemned have also been sold.
We have not been able to divide the” two entirelv. What I said was ibad soy
information regarding particular categories of stores will be readily given {f #he
Honourablée Member so desires.

Mr. B, XK. Sidhva: Have they not yet separated the condemned snd usgable
atticles to avoid loss of revenue to the State?
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The Honourable Dr. Syama Presad Mookerjee: \We have separated the two,
but then things which are regirded as unsaleable have slso sometimes a market
sud then we sell them. -

Pandit Balkricshna Sharma: May [ koow if the Hongurable Minister is aware
of the faet that the particular seroplane about which my Honourable friend Mr.
Khurshed Lal wus talking was sold to that particular gentleman as # special
casc snd that it was sold after the ordexs by the Goverument were passed
freegin alt the disposals gonds?

‘The Honouratle Dr. Syama Prasad Mookerjee: [t was not solé after the
order wmx pusged.

: Pandit Balkzishna Sharma: Moy  know wheu the orders for freezing were

The Honourable Dr. Syama Prasad Mookerjes: That wus some tine early in
October. or end of Beptember, I believe. T do not remember the date exactly.

Pandit Balktishng Sharma: Ix it a fact thal smme time in the end of ¢)ctober,
quch ordars were passed?

The Honourable Dr, Syama Prasad Mookerjee: No. I the Honoumlie
Member gives details, ! shall sgain look into the matter

- Seth Govinddas: [s it oot o fact that even those articles which were ono.
norridéred to Le scrap lately preved to be not 8o, and will the Govercment do

somethiug in this respeet so that real articles which are scrap are in that list
aad not others?

Ths Honourable Dr, Syama Prasad Mookerjee: That is exactly one of the
purposee for which 1 have appointed the committee. *

Mz, R. K. Sigbva: Mlty { know whut is the bool value of the nrti¢les whieh
kaw: heen scparated as condemnable? -

Mr Speaker: He huwws acked the question repeated.r.

Mr -B. K. Sidhva: No, St The Honourable Minister stated, they are
separated. I want to know what is the value of the separate things.

The Honourable Dr. Syama Prasad Mookerjee: That depends on The various
categories of goods, T cannot give the Honourable Member the antire total sum.

Shri T T. Krishmamachari: Arisi:rg owt of the answers fo parts (d) and (£,
may T aak the Honourahle Minister what steps are taken to keep these valunhle
articles on u proper care and maivtenance basis?

The Honourtble Dr. Sysma Prasad Mooket}se: They are heing guarded.
There are so nniny officers and other persons appointed to lnok after them, Lut
the poaition actually ie: that the respousibility for guarding the Deports except
the Anicrican ones reats on the ce Ministry. The Disposals organization
under tbe Industry snd Supply Ministry deals ooly with the question of sale,
Whenever the 1)efence Department saye that particular goods can be rlisposed
of i.s., they are not required for their own purposes. our officers go and el
them, - bub the resi of the responsibility rests with the Defence Ministry.

Mr. 8. K. Stdhva: In answer to part (f) of the question the Honourahle
Winister said that a proper inventory has been made of al. these articles. The
inventnrv i8 keft in Delhi bv the Goverament of Indis o at various places
where stonks sre wiitten. May I know whether any Honourable Member can
heve inspention of these inventory 1kt at various places?

The Honcurable Dr. Syama Pramad Mookeriee: We have copieg here and alse

<opies at various depots. Any Honourable Member can have inspection of the
‘nvaatoriee :
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Pnumm Way and SioNaL aNp INTERLOCEING Inspecrops o B. B. ano C. I
RaiLway,

11” *Mr, R, K..Sidbva: (a) Will the Ronournble Minister of Ruilways be
sueased to state whether it.is a fact thut the Puy Commission has reconunen

d only two grades for Permanent: Way wand Signal and  Interlocking
.nspeoars'*

(b) It s0, & it & fact that the B B. & C.I. Railway have split the t..rades
_il'lto mort than Exo ? M su, why?

(¢} ls it a lnct that in cases of pranotion to this cadre, qeluonty Boant
naintaibed Hy the B.B, &.C.I, Railway suthorities?

{d) Has there Yveen any repre&en‘atlon from this class of ataf( to  the
officialg?

te) Hu~ any one of them preferred a1 appe:l to the Railway Board.

(f) is it « isct that under the rules, appeaic lie to the Railway Board? I .
so, why do the authorities withhold such appeals?

The Honcurable Dr, John Matthai: (a) No. The Pay Commission recom-.
mended four scales of pay for Permanent W ay InspoMn and Signal and Inber-
lacking Iuspectors see page 187 of their report,

{%) Does ¢/t arise. .

(¢) These poats are selection posts und promotions are made on the resulte
of selecti.n by Seléction Bonrds mm;utubed in accordance with ‘the rmcedm'o
lid down.

(d) Governient are iforsmed that no represeniation has heen received from,
the Permanent Way Inspectors but that'a representation has been received frow -
the Su'.l’crmerent Way Inspectors, which js under serutiny by the .Railway
Ad mvinistretion. .

{e) No,

{fi Under ibe rules, an appeal i the 'Bailway Board lies only on original -
orders passed by the Genera] Munager. The latter part does not arise in vien"
- of the reply to part (e).

Mr. B. K. Sidhva: Artsing ot of the reply to part (b), have there been any
superiésgions ‘u this respect and have juniors been appmnwd a8 engineers?

The Honourable Dr. John Matthai: 1 take it the partrular posts that the
~Honourable Member has in mind are selection posts. Setection poste neces-~

sarily imply selection which to a large extent sets aside considerations of
seniorit g,

Mr. R. E. Sidhva: May I know the composition of the Selection Board?
The Honocurable Dr. John Metthai: The Seleotion Board consists of three

offic:rs of the reilway admm:st-ratnn concerngd and it ig set up by the (ieueral
Manager

Shri M. Ananthasayanam Ayyangar: May I know if the President of the
- Regional Puhlic Services Commission will be associated with the Selection
Beiard?

The HOnonrable Dr. Jo2n Matihal: This is a mstter entirely of pmouon
and not of initial recruitment. I peraonally rather doubt the advisability of
urpant-m& & rivember of the Sarmes Clomrpission. Since it is entirely s question

promotion. If it were also n oueslion of direct recruitment from outside to
these narticulir posts. then I could understand the justification for appoin&ng
a member of the (ommission. -
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Sori M, Apantnasayanam ayyangar: ls there any agency fo scrutituse if the
prolvt:on 15 icgitinate and proper and to interlere in cases where paroship has
oceurred ¢

‘Yae Honourspde Dr, Jobn Maitha: Did tue ilonourable Member say
“"prumotion”’? -

Soni M. Anan{iasayanam Ayyangar: Promotion by this Selection Board. ls

thire sy ugeney te intervene in cases of hardsmp wnerever harden:p nas vucurred
in the matter ot select.on?
_ The Honourable Dr, John Mattiai: The procedure is that anybody who feels
that nis claims have been ignored by the Selection tsoard has the night of uppeal
ta th: General Manager. Where the appointment is made by the (enera;
Manager hiinself, then there is a right of appeal to the lailway Board. There
is only one right of appeal in each case.

. Shri M, Ananthassyanam Ayyapgar: Does the Government exerc:se uny right
of revision.” In ell cases wherever injustice occurs and the departmentul olli-
ceré do mot uttend to the removal of injustice, does the Government interveue
in the last resort? ’

The Honourable Dr. John Matthai: &% 1 told the House duwiing the Raiiway
Budget debate, 1 am making apractice of scrptinising the gelections made from
tine to time w satisfy myself that the particular %iailway Administration is
exereisiug its right in a fair manier.

8hri Harihar Nath Shastri: In reply to part (b), the Honourable AMinister
hag gtated that there are certain matters that are under scrutiny. In view of
the constaut complaints made on the Hoor of this House during the last twenty
Feass regarding favouritism and an utter disrégard=of seniority in ma tters of
poa;:-tion, mny 1 know what active steps do Government propose to take to
regulite promotions on just and proper lines?

The Honoarable Dr, John Matthai: The ouestion raised by the Honuirable
Member i 8 question which raises a very difficult issue from the po'nt of view
of administeation. 1 will tell the Hause what the problem is. There has been
a great deal of criticism over a period of years about the standard ot «ficiency
which bas been attained by the Railwave. Now, if we are to maintain a proper
standard of efficiency, we have, in the case of thase special posts. to =ot sside
mere considerations of seniority and appoint people who are really qualified for
thexn. 1In the case of selections made on that basis. for everv one man who is
appoiuted, ten men are disappointed and these ten men are hound to complain
to people. So, I have got {o maintain a balance between these two -onsidery-
tions, which is a difficult thing to do.

Shri Harihar Nath Shastri: So. is the Honourable Minister satisfied that ull
complaints in connection with favouritism sare haseless or without foundation?

The Honourable Dr. John Matthai: T would not go so far as that. I have
ceytainly como neross cases where the right of selection has been exercised in n
somewhut inindicious and unfair mgpner.

Shrt Mohan Lal Saksena: May I know, Sir, whether the Honourabls
Minister is aware that the ineficiency referred to by him is due mosily because
of the appointments made on persons} eomsiderations?

The Honourable Dr. John Matthai: T do not agree with that proposition.

® Mr R. E. Sidhva: May I know. whether in the case of some of nMcinls of
the B. R, and C.1., who were entitled to make an avpeal agninst the derigion of
the General Manazer, the apreals have been sent over to the Railway Board or
they wer: rifused to be sent?

*he Honowrable Dr. John Matthair Tt has not come to my knowledze, Lut
I will certuinly have that looked into. '
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. ALLOTMERT O PriomITY 524,79 70 PROVINOES DN ARBOFLANES.

1121. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Commuuies
tions be pleased to state the number of priority eeates per esch serupiane sllot-
ted to each Provincial Goremment?

{b) Ie it & fact that the Government of Bombay bave refused to make uso
of all seats allotted to them slthvugh aemand for priority ie made to suem uy
pesecengers entitled to euch priorivy? -

{c) If so, what stepe do Government. propose to take in the matter?

The Honoursble Mr. Raf Abmed Eidwal: (s) Two priority seate per day on
the Bombay—Delhi air service operated by Air India Liniited bave been ullottad
to the Bombay Government and two eeate on the Caloutta—Delhi sorvice
opzrated b Indian National Airways, to the Government of Bengal. No priority
seats are held by any other Provincial Government.

{b) and (c). The arrangement go far as the Government of Bomlay ia con-
cernel came into effect only op the let March, 1948. The Government of lndia
is not aware of uny case where the Government of Bombay refused to sllot the
priority eeats pluced at their disposal. I might point out, however. that the
mere fact tbet the Government of Bombey hold two priority seats does not
maks it obligatory on them to use them on every ococazion. They wiil allot
them onls in cuses where the grant of priority is justified.

Mr, R, K. 8:dbva: In view of two eeata being allotted for the Bombay dov-
emment for priority, and ss they only utilise one, may I ssk the Hmarursble
Miniscer whether Government would be prepared to take away one or usk the
Bombav Govercment to utilisa all the fwo seats in order to avoid any kind of
inconvenience to passengers?

The Honourable Mr, Rafl Ahmed Eidwal: When the Honourable member
bimseH ogrees that the Bombay Government is not misusing that authority,
why eboui| there he any cese of withdrawal?

Shri H. V. Eamath: Sir, are there different grades or kinds of priority—fe
example low priority, high priority, ordinery priority and red bot priority, and
things of that sort?

The Hononrable Mr. Raf Abmed Kidwal: No, Bir.

Mr, Hossain Imam: May I know if there is any seat rescrved for the
Bombay—Dolhi service and if &0 bv whom? Who bolds the priority for the
Bombav—Drelhi service?

The Honoursble Mr, Raf Abmed Eidwal’ The Bombay Government is
authorieed to lseue two priority tickets.

Mr. B. K. Sidhva: Sir. 1 did not follow the answer to my Jagt question. My
pestion waa that when the Bombay ‘Government does not exerciae the use of
the two seats, what iz the intention of the Government in having it?

The Hononrfhle Mr. Baf Ahmed Kidwal: Buc me Bombay Governnient has
the right to ¢xercise that authority whenever they think it necemsary.
question of withdrawal would have ariren only if & complaint hed srisen that
that Governiveri is misusing that suthority.

ScrenTiPic AND INDUSTRIAL REssipcE  INSTITUTE.

1122. *Mr. B. K. Sidhva: (a) Wili the Honourable Minister of Industry and
Bupply he pleased to etate the annual recurring and non-recurring expenditura
jncurred in meintaining the Scientific snd Industrial Research Institute?

(b) Wae any donation received last vear from the .public? If so. what are
the d:taila of the amount of contribution and the purpose for which they were
given =
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The Honourable Dr. Syama Prasd Mookerjes: (a)
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(c) What were the definite recoma~ndations made by the
year and how maany of them have been implemeated?

04243
1943.-44
1944 45
194548
194647

194748
{Estimated)

Recurring

Ra.

8,79.28¢
12.86,004
12,973,809

© 11,635,474

22,567,856
32,36,800

Ynstitule st

Non-recurrin g

Ra.

45498
2,12, 402
2,07,210

20, 51,

000

(b) Yes. A girm of Ra. 33,333 was received last year i.c., 194647 from Mjs
Indian Btee! and Wire products Ltd, in connection with the establisbmcid of
8 Nalioorl Metsllurgical Laboratory. Otber donations fotalling o cver 34

lakhs of rupees have been promised.

{c) The Honourable Memt:e: has presumably resesrch schemes in mind. A
list ¢f the schemes considered and implemenied by C. 8. 1. R. in 1946-47
is placed on tho table.

Bchome

1. Schemeon chromium plating of

1 %

4.

5.

glase, wood and other non.me.

talllc materisle—Dr. B. C. Karn, -

PDacea,

Production of formeldebyils
from Power alechol—Dr. 8. K.
K. Jatksz. Indian Enstitute
of Bcienoe, Bangalora.

Production of yraat on s lszge
seale inthe milling & leaking.
Laboratory. .

Phwsical & chemical survey of
Indisan Cosls—Dr. A& Lahri,
¥.R. B,

Inftarsd Tadistion rom sclar
stmosphers—Dr. L. A. Ramdaes,
Poans. .

1584

“1.860

4416

LE9O

1,573

fes B4alf  Toisl grand

2,400

2,090

4349

2800
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Bcheme Equipment Contingencwa

Staff Total grant

Ta

8.

10.

11.

12.

14,

17,

18.

19.

21,

22,

Investigat b of
Pproduction of Heﬁon & their
properties with the help
of wilson cloud chamber—Dr.
R L. 8en Gupta, Calcutta

Studjes in Dielectric constaute

of liquids and solids—Dr.
8. K. K. Jatkar ., P

X.ray studies of metals and
alloys—Dr. K. Banereje, -
Calcutta . ; .
Manufacture of phenol from
chlorobenzene—Dr. Gt\_P Eane,
Bombay .

Production of phenol by the
Benzene sulphonic acid procrss
employing stiomans' technigue
—-Dr. P. C. Guhs, I. 1. B,
Bangalore . . .

Manufacture of sodium chloride
for industrial use—Dr. Mata
Prasad, Bombay .
‘Electric furnace treatment of
coalrich in  sulphur—Dr. J. C.
Ghosh . . T
Manufacture of methanol From
earbon monoxide and hydrogen
—Dr. J. C. Ghosh.

‘Establishment of a leather re-
search Institute Had.raa Uni-
versity

Tata Institute 6f fundamental
research .

Establishment of a betmor_l‘

Tata Instit of fund

research. B . .

Coemic  rays—Dr. Bhaba,
Bombay - . . . .

Co-relation of cosmic ray inten-
sity with atmospheric variables
gl' P. C. Gill, Lahore .

l.‘arbohydrnte metaboliern  in
organisms with special refer-
enee to gitric snd oxalie acid
formation—Dr. Damodran

Rubber lined eguipment for

chemieal industries—Dr. Gliosh

Manufacture of Direct cotton
colours—Madras

Ionoagzeric investigation— Dr.
8. K. Mitra, Caleutta .

2,600 600
1,000 490

1,000 2,500

1,000

. 1,600

1,500 560
1,000
1,000 1,000

S 500

2,112

3,600

3.000

1,600

2,500

1,800

6,600

2,000
: \

3,780

5,268
3,395
8,952

6,601

5312
5,000
7,100

2,000

3,600

2,000
8,000
2,000

60,000 .

.
75,000

32,400

10,000

6,880

7,268
4,805
1,0962

7.091
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Bcheme Eqguipment Contingencies Staff Total grant

23, I -vesijzation on athlodl—Dr
M. C. Nath . 1,000 500 5318 6,818
24, Directional measurements of
atmipherico—Prof. 8. K,
iwra . . . . 2,500 2,500

25. Purifleation of graphite ores—

. Dr. ‘310sh . . . 1,000 4,202 5,299
26, M'n.iufactum of s]and ;:u-t:m:lv.m.:tuf
& cort
shark wante . . . 1,500 1,800 9,124 11,624
-27. tion of Nov i Dr,
P. C. Guha |, . . 1,000 500 2,256 3.756
28. Extraction of sulphur Com-
pounds . from eoal—Dr., Ghosh 1,000 2,397 5,307

29, Pilot plait experiment on
manufacture of sodium and
maguesium metals—Dr. Ghosh o 5,000 16,128 24,128

30. Preparation of ?Nd;gvatnd and
concenrated food products
from e-lible sead ecakea—Prof.
V. Bubramanyan. . . 760 500 2,530 3,760 -

31. Vegetable milks from oil seeds
* and related materials—Prof. .
V. S10ramanian, Bangalore. 1,000 4,750 47438 f +§'§%38
¥

32. Manufacture of chemical por-
celain —Prof. H. N. Roy . 1,800 2,094 3,494

33.. Production of Butyl aloohol
acetonse, acids ete. from mol-
lasges—Dr. B. N. Ghosh . e 1,600 -5,250 6,750

34. Study of conditions f'avcm!'ing
the increase of aloehol concen-

-
tration in distillery waates . 1,040 1,000 3,240 4,240
. 916 2,543 4,600
85. Iaveatigati on j i L 560 3,000 4,400
Mr. B. N. Bal, Calcutta. .
86. Sugar canes—Prof H. N. Roy. » 500 3,000 - 3,600

37. Extraction of essential cil from
' bitter  oranges—Dr. B. K.
Malaviyas, Luckuow . .

38. Natjonal eollection of type cultu.
res,—Mr, M. Sreenivasya. . 1,000 2,000 7,893 ‘10,893
39, Prtains a1l  prote.ases— - '
. Damodaran, . . 500 8230 8,780
40, ' Cyt igenstica of yeast and Pungi
—Dr. Sreesivasya. . . N 500 4,238 41536
656 1.1i96 2,253
Industrial enzimes — Mr. Sree-
nivosys. . . . 1000 600 3,40 4,90

42. Uihnstion of lemon grass oil as
diginfeslant—Prof. V. Subramanyan ... 1,000 5,589 6,509

—_—




44,
45.

d€e

47,

61,

€2,

a4

STARRED QUESTIONS AND ANSWERS

Schama Equipment

Daugn of moving ion smmeiers
vultmouu_Dr. P. C.
lhhsnu

Prepara‘ion of sromatic chemical
— Dr. P. C. Guha.. . .

Registance alloys — Mysore iron -~
sond steel Works, Bhadravati..

Claesif ying & cataloguing of sei-
entific litersture — 8ir J. J.
Ghandy. . . . .

Munufacture of boryu-um —_
Dr.J. C. Gitosh. . b

Manufacture of sorbose from sec-
rbitcl — Dr. Damedarsn. .

Synthetic dves & modificd shad-
es from eutch — Dr, K. Venks-
taraman. . - -
Miwifacture of hydrogen perox—
ide— Dr, Ghosh, .

Constitution of commercial dyas-—
Dr. . Veakstaraman,

Eztraction rare earths from mo-
nozits & 133--0Or P8, Sarkar. .

Pm.tuctw'iu ofs ynthﬂio methoml—

08k

2,000

12,000

Preparation of Butodlena—‘Dr.
Ghosh, . . . 1,000
Preparation of vat dyes—Dr K.Ven-
kataraman.

‘Tr 1t of utilleat
te—Frof V.8 .k
Vegetsble mnnet—]?rof. Subraman-
yan - . . .
Ra3e nultjvetion B«rtanlcsl sspect

—Dr. Biawas, Cilcutts, .

ose cultivstion (C 1emical aspoct)
—Dr. H. K. 8eu and Dr. Blewaa,

SPOG(POBGOI; of fnoln & their
combeation.—Dr. W. M, Vaidyr,

De sulphuriging of coai—Dr. J,,
L. Chowdhry, Decca Unirersity

Development of air driven ultrs
centrifuge— Me. P. C. Bhsttachs—
riysa. . . - .

. low temp.rature ° carbonization
of eoal— Dr. . Ghosh

Waehability of lodian coal— Dr.
C, Forreswr, Lhanbad, . .

1a}

of indust
Yah.

L0000

2,000

2,800

»000
.8,050.

Contfhigencies  Btaff Totalgrant

LOCO - 3280 4,280
800 2,397 _  3.97
600 600

4,200 4,200

2,000 3,408  5.468
500 5,24 5524
100 488 888
2,000 4,000 6,000
1,200 33,88 5,083
1,000 7,660 10.660
2,500 2,600 18,500
1,690 8,833 5,383
2,000 4,819 10,818
1,00 5,288 7,286
3,389 4,309

2,800 2,800 -

42 5,320

1,000 3,437 4,232
500 S2n onm
800 8,961 ,961
1.200- 4,558 6,768
8,000 12,186 21059
. 2510 5560
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Scheme - . Equipment Contingenci Staff Total grant

85. Neem oil as denaturant of alecohol
— Dr. N. N, Godbols- . 500 500 2,078 3.978

68  Mnufacture of ssggel‘s & other
kiln furniture,

Uniyoruity ot Re. 82!0— Dr. ) 4

M. G gat. . . 12,600 2.00Q 10,210 2,471¢
07, * Manufacture of photographic de-

velopers— Dr. E. B. Dey. . 1,500 1,500 1,968 4,968

¢8. Manufasture of permanent of ma-

gnet — Mr, B. B. Bhomik. . 3,300 800 3,840 7,940
99. Manufacture of vacuum pumps !
and rotrtgeral‘-mn m«hnenes
—Prof. M, N. Saha . 4,000 600 11,722 16,322
70. Theoretical inwestigation on upper
atmosphere—Prof. M. N, Baha 6,168 6,168

7. Measurements of[Gsolug:e time
in I:I'ld.l.n... . . . 3,000 500 4,413 7,913

72. Manufacture of C3; from Coal
;r;lSuiphur—Dr. N. K. God-

. . 300 2,460 2,760

73. (}0&1 blending and nokmg. Tst.a )
Imn and Steel Co. ) 10,356 9._514 26,000
74. Alkali and water aoluble collulose . :
—Dr C.8. Patal. . 260 1642 ._1@92
76. Polar cryetals diswolved in glass - 300 2,400 2,700

- vassals — Dr, 8. K, Mozumdar

78 Ceramic glasxes and coloure—Dr.

Gopala Rao . : 500 1,780 2,280
77. Penicillin and other anti-bioties
» —Prof. V.Bubramanyan' . 1,600 2,000 9,167 . 12,667

78. Manufacture of diamond toola . .
—-Dr, P. K. Kichlu . 3,000 1,000 1,640 5,640

79. Bettingup a powerful ultragonic
gonerator—Dr. D. M. Bose . . 200 4,272 4,472
80. Setting up a mediom voltage
positive ray apparatus . 1,000 250 2,113 3,362

81, Investigation on absorption® of
oxygen their compound and
other gases and vn.pours—Dr
Kichlu, . . 800 2820 3620

82. Manufacture of fiash lamp,
- Principal, Govt., College, . .
.E.ahom. . - 700 1440 2,140
83; ﬁnvnsuptwn on alactnlm! pro-
perties of alloys in the liquid .
state,—Dr. Erishnan. . 700 . 1500 2200



STARRED QUESTIONS AND ANAWERS 2887
. Schemes Equipment Contig. Staff Total grant
84, Investigation on thermonic
work— function of metals and
alloys.—Dr. E. 8. Krishnan, 750 2358 3108
85, Manufacture of radio wvalves
in India—Prof. 8. K. Mitra. 28361 2000 3339 23700
86, Order & disorder alloys.
87. Manufacture of photographic
developers under Dr. ta -
Prasad. . 2968 2068
3667 3647
88. Lead acid battteries—Mr. .
V. V.L. Rao, Madras. . 39421
Electric condensers—Mr. Rao
above. . 5347
89, Goemlc ray under Prof. M. N,
Sah 3000 600 2256 5758
90. Atmospherlb ozone radmhon
equilibrium in atmosphere, 1000 1000 4230 6230
91, Float and sink machine—Dr, -
Forrester, 1500 1500
92, Manufacture of graphite cruci- )
bles—Mr. 8. k. Mukherjee. . 4670
93. Grain size control. Controller of
Inspection, Tatanagar. . 1000 5680 (1N
94, Invostigationon manufacture of
duplicating ink. 30 50
Fatigue of metals—Prof. Irank
adeock. 14000 3000 19009
96. Preparation of optically active
and racemic forms of com-
unl::ls—Dr Bawa Kartar
ing 800 2160
$7. The above scheme under Dr. _ _”w
B. Mukherjee slso. .. 500 2160 2660
98. Survey of cellulese bearing
materials—Dr.D. L. Ben. . 500 500 2549 3549
99. Benthyses of antirachitic sub.
stances—Dr. B. V. Bhide. . 2500 550 872 3722
100, Aluminium  Titanium nEuyn N
—Dr. Daya Barup. e 172 172
101. l%muﬁac:;re of cumarin—Dr.
. O 8. . 450 S 1
102. Micro-palesc botanieal investi- %, 100 900 1500
. gation-—Prof. Birbal 8ahani. 5000 500 3180 2680
103. mauumsi tilization of tosin—
Dr. N. B. Dhar. - 4000 - - 1680 8180
104. Transuranic elemenis on {vuf.
lear fission—on hesvy elements
with & wilson chamber and on
the sbsorption cross section of o . .
nmeutrons,—Dr. D, M. Boss. g 16800
108, Utihamtion of Bsuxite—Dr, p )
o, D-Ndh Nagpur. . ) 0 1309
105. Budding Resarch Unit, '
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1046-47,
Departmental Schemes Equipment Contg. . Total grant
1. Producer Gas Test, Plant — )
Dr. L. C. Verman, . 2000 13160 16160
2. Powder Motallurgy. —Dr.
Verman. . 3500 3840 7340
3. Invostigation’ on antimalerial
druge.-—Dr. 8, 8iddiqui. 6828 6828
4. Carbon electrodes f for are pur-
poses—Dr, Verman, . 4540 4540
2364 2364
5. Invoatigation on ebonite substi-
tutes and allied producbs-—nr.
8. Biddiqui. 3264 5264
6. Neem 0il do. 8682 8682
7. " Plastics in general—Dr. Karim-
ullah & Dr, Verman, . 9200 9200
8. Pyrethrum and pyrethrum sub-
stitutes—Dr, 8. Biddiqui. 4944 4944
9. Burpentina alkaloids and kurchi .
bark —Dr. 8. Biddiqui. . 10644 10644
10. Bemmi  asyathetic tanni
materials—Dr. B. Biddiqui. T414 T414
11, Polylaydric alcohols—Dr. Ver-
man & Dr, Karimullah. . 2921 £923
12. Preparation of potent strains of
yeast,—Dr, Bashir Ahmad. . 1000 4440 5440
13, Industrial utilisation of resins
obtain-d from latice of eupho- 6761 6761
rbiacea, .
14, Survey of raw materials for
nJindustries—Dr, .- 1202 1392
Buhlr Ahmad ’
15. Teohnical application of ultra-
sonio, . 1000 1320 2320
18, Testing of samples of earth,
alloys, broken machines etc.
brought from Hiroshima b'y
Dr, 8. Parthasarthy. 450 450

reascn for the six times increade in expenditure?
The Honourable Dr. Syams Prasad Mookerjee: That representa the increase
of work which has taken place.
Mr. B. K. Sidhva: But. six times?
The Honourable Dr. Syama Prasad Mookerjee: More than eix timves. It
emutigt be measured in money valua.

Mr. B. K. Sidhva: Arising out of (a), within a period of six years the racurring

expenditurc has increased from Rs. 6 lakhs to Rs. 32 lakhs. May I know the
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Dr. B. Pattabbi Sitaramayya: May not half of it be accounted for by intlation?

The Honourable Dr. Syama Prasad Mookerjee: It is a matter of opiuniop.

Shri M. Ansnthasayanam Ayyangar: May. I ask the Honourable ilinister,
if with respect to certain caseg of grants for research where large sums had been
applied for—I lkmow of certain instances in Madras—any steps have been laken
to ascertain whether the money was spent on research and whether the persons
concerned are there in reality and if no action has been taken, why not?

The Honourable Dr. Syama Prasad Mookerjee: So far as Madras is »oncerned,
I believe we have given Rs. 60,000 per year for encouragement of research in
leather. If the Honourable Member’s information is that the people who have
been entrusted with the work are not doing their work, I shall be glad w have
some detailad information, but my information is to the contrary.

Shri M. Ananthagayanam Ayyangar: What is the agency, if any, set up by
the Government to find out from year to year how far progress has been made
in the matter of research and whether the money is‘really.weil spent or not and
whether it is worlh while to continue this research ?

The Honourable Dr. Syama Prasad Mookerjee: We get penodlcal rcports
which are considered by the Board and the Governing Body, and *the Director
hunself tours the different centres; in fact, the Director was in Madras only a
fortrlight ugo.

Shri M. Ananthasayanam Ayyangar: Would the Honourable Minister con-
sider the advisability of having thess researches and the progress made with them
scrutinised from time to time by independent persons—say & group of scientists
or an ai ho: committee appointed from time to time?

The Honourable Dr. Syama Pragsad Mookerjee: We have appointed a Special
Committec under the Chairmanship of Sir Ardeshir Dalal to make a review of
the work which the Council has doné during the last five years and that Report
is nearing completion,

Prof. N. @. Range: What has happened to the Government's programme of
starting 8 number of these research institutions in different parts of the country?

The Honourable Dr. Syama Prasad Mookerjee: At present, we ire going
ahead with the following schemes: National Physical Laboratory in Delhi,
National Chemical Laboratory at Poona, National Metallurgical Laborntary
Jainshedpur, Fucl Research Institute at Dhanbad, Central Glass and Leramw
Rasearch Institute at Caleutta, and Radio Research Institute at Delhi.

1 have just approved of the proposal to have two more Institutions: The’
Central Drui Iesearch Institute, and The Food Technology Institute.

I havo also just decided to locate two institutions at Madras: The Dleciro-
Chemical Institute, and Leather Research Institute.

Prof. N. G. Ranga: In view of the fact that the Honourable the Prime
Minister himself stated that as far as ible the Departments of the Govern-
ment of India would see to it that the various scientific institutions are not
located in Delhi, would Governmeni reconsider their decision to start these two
Institutes at Delhi?

The Honourable Dr. Syama Prasad Mookerjee: Up till now, out of 10 Inati-
tutes we have located only 2 in Delhi. I suppose the Honourable Member will
not grudg= that bonour. to the capital city of India.

Exrorr or Crorm afp Y;nxrm‘;]_ongm BY INDIAN SurrLy MIssioN PROM
. APAN

1123. *Mr. B. K. Sidhwa: (a) Will the Honourable Minister of Industry £nd
Supply be pleased to refer to the answer given to my Btarred Question No. 201
asked on 10th February 1948 regarding cloth and yam purchased by India’s
Supply Mission from Japan, and state how much of the cloth imported from
Japan has been actually exported so far?
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{b) What is the total value of such exported cloth for which money hus
actually been realised by Government?

(¢) What quantity still remains to be re-exported and when is it likely to
ke re-cxported?

(d) What is the reason-for the delay iu re-export?

(¢) While re-exporting, have Government taken into consideration all expen-
s aedrrod in the import of this cloth as well as the actual cost of the goods?

{f) Lo Guvernment propose to lay on the table of the House a statement
showmg the credit and debit sides of this transaction?

The Honourable Dr, Syama Prasad l{oolm'jee. {a) So far nul_g, 57 million
yards hav: been sold for export.

(b} Rs. 44,48,788.

(¢) 74'3 million yards still remain, and it is expected that they will be ex-
ported within . the next few months. -

(d) Govermment’s original intention was to sell the cloth only to established
exporters. s the response from them has been poor, Government now prupose
to sell the cloth to all comers.

(ey Yes, Sir.
(f) Yes, Sir, when the transaction is completed.

Mr. R. K, Sidhva: May I know, Sir, whether the price at which this cloth
is sold is lower than the price at which we imported or it is the actusl price
we are paying, and are Government ab a loss or at a profit or equal?

The Honourable Dr. Syama Prasad mmea: We are selling at landed cost
plus 10 per cent. We are certainly not selling at a lower price.

Mr, R, K. Sidhva: I find 74 million yards huve yet to be disposed of aud
only & miliion yards have been sold. The Honourable Minister while rcplying
%0 my questiou stated last time that three-fourth of the quantity was exported
and only one-fourth remained and that the one-fourth will be exported w:thm
one month. May I know which information is correct?

The Honourable Dr. Syama Prasad Mookerjee: 23-6 million yards heve
arrived in India. Of this, 1'7 million yards have been sold to exporters. The
balance is still in Japan. What™we have now decided is that we shall try to
sell the stock froma Japan ‘itself as far as possible, instead of bringing it to India
gncl selling it from here. We are trying to negotiate so that we can sell from

apan. ,

Mr. R. K. Sidhva: What ig the quantity l;(:olﬁ:l'J Is it 7 millien yards or 1:7
million yards?

The Honourable Dr. Syama Prasad I\Oolmr]ea: In India 23-6 million yards
bave actually arrived of which 1'7 million yards have been sold. .

Mr, Hussain Imam: May I know what is the average cost per yard of this
cloth which has reached India and what is the average cost of the one which is
still lving in Japan?

The Honourable Dr. Syama Prasad mﬁu The pnce will be aboué three
to four times higher than the controlled price obtaining in India. It depends
on the various variéties.

Shri B. A, Ehimji: Is the eustoms duty included in the landed cost?

‘The Honourable Dr. mmm Yes.

. Shri Mihir Lal Chattopadhyay: What portion of thie imports is sik?
"The Homourable Dr. Syama Prasad Mookerjee: This is all cotton.
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Prot. N. G. Ranga: Why is il; that only eo little has been sold in this country®
Ip it because of higher prices?

The Honourable Dr, Syama Prasad Mookerjee: There was no demand. One
of the reasons was obviously that the prices were higher, and the quslity whiel .
came wa3 not of much usge in India.

Mr. R. K. Sidva: When the order was placed was not this point considered,
namely, whether the cloth could be used in India or not and the quality wae
the one required?

The Honourable Dr. Syama Prasad Mookerjee: I find, 8ir, that a$ one stage
when (Government realised that this transaction might not have goné through,
they attempted to eancel it but then it was too late. However, T can ussure
the Honourable Members that we are not going to incur any loss on this trans-
action, and whatever is being exported I have included in the total over all
quota that is to be exported from India., So we shall not suffer in any way.

Mr. R. K. Sidhva: 1 find a balance of 90 per cent. stil unsoll. May 1
know within what period Government expect to dispose of this quantity?

The Honourable Dr. Syama Prasad Mookerjee: We shall try to finish the
whole lot in the course of the year.

Mr. Hussain Imam: May T know from the Government whether they are
taking steps to find out why this mistake cropped np? Did the gentlernan whe
was responsible for negotiating this deal have full facts or have the facts
supplied to him been incorrect or have some new elements cropped up which
make this transaction a loss for us?

The Honourable Dr, Syama Prasad Mookerfee: I do not think, Sir, anyona
behaved mala fide. Apparently, the intention was that we should get as much
cloth as possible from Japan in order to relieve the cloth scarcity in India. Any
way, we are not losing by the transaction in the long run, as I have explained.

Shr1 Ramnarayan Singh: What is the principle underlying this process of
getting cloth from Japan and selling it to some other countries?

Mr. Speaker: The Honourable Member has not followed the whole trend of
answers and questions that have been going on.

Dr. P. S. Deshmukh: When was this cloth purchased?

The Honourable Dr. Syama Prasad Mookerjee: In the first period of 1947,
Y believe.

RESTRITIONS ON TRAVELLING BELOW 100 MirLrs BY Mair or Exrress Traum-
oNn G.L P. RamLway.

1124, *Seth Govinddas: Will the Honourable Minister of Railways he
pleased to state

(a) whether it is a fact that there is restriction on travelling below 100
miles by mail or express trains in the Great Indian Peninsula Railway; ard

fb) if so, whether Government propose, in view of the increased railway
fares, to remove such restrictions in the immediate future?

The Honourable Dr. John Matthai: (a) Yes. Passengers travelling distanes
less than 100 miles are not permitted to trav ! by Mail and Fxnress traine excep
mn the Nazpur and Allahabad Expresses, and the Mail and Express trains be-
tween Bombay and Poona.

(b) No. The Mail and Express trains are still too overcrowded to permit of
the re~triction being withdrawn.

. .
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A MFENTE Ao W MTAG T HE FoE AW AT

o QA Ffeug?

Shri Gokulbhai Daulatram Bhati: Does this reatriction apply to firsy snd
second class both?
The Honourable Dr. John Matthai: Is is for all classes.

A MgEE AT Wg o F1 ag faw o wde o F I

m@a"rgmmﬁmam?

Shri Gokulbhai Daulatram Bhatt: Does it apply to G.I.P. only or fo other
xailways nlso?

The Honourable Dr. John Matthal: [t applies to all Railways.
Y MigeTs e ¥z | F41 o Yo qUE dlo Ao T &Y Hiw F

§ITETE A Yo M F £ |
Shri Gokulbhai Daulatram Bhatt: Is the restriction on B.B. and C.I. for
journays below one hundred or below fifty miles?
The Honourable Dr. John Matthal: As far as I know, it applies to all Rail-
El;ya elx%apt in certain special cases such as those mentioned in connection with
Pandit Lakshmi Kanta Msitra: Do I understand the Honourable Ministezr to
sey that this restriction applies to all classes—First and Becond?

The Honourable Dr, John Matthal: Yes, )
R dgewd Jeaw g & wAg fafree @ wew g 6
. nh*:ﬂiﬁﬁﬂmfwﬂaﬁmmmga’rmemmma &

FI ST FATE 7

8hri Gokulbhal Daulatram Bhatt: Iz the Honourable Minister aware of the
tect that passengers wishing to travel for less than fifty miles have to pay first
olass fare? :

‘The Honouralle Dz, John Matthai: This is a general rule applicable to all °
Railwave. As I said, there are departures on account of special consideration
on certain Railways. Whether there is & departure on that account on the B.B:,
and-C.I. or not is 8 matter which I will have to look into and am not in &
position to unswer straightaway.

Bhri K. Santhanam: May I know, whether the Minister is aware that thiw
restriction of only 100 miles is not enough for very long distance trains, as for
wmstance, the Grand Trunk Express, which is still very overcrowded?

The Honourable Dr. John Matthai: Is the Honourable Member suggesting
that the limit vhould be raised?

fihr] K. Santhanam: Yes.

Dr. B. Pattabhl Sitaramayya: May 1 know whethar a passenger who has
purchased a ticket for & 100 mile d'stance can alight at an earlier station.

The Honourable Dr. John Matthal: Yes.

Dr. B. Pattabhi Sitaramayya: But that is not a convenient method of gatting
sicketa!

Seth Govinddas: Is it not a fact that on the B.B. and C.I. and certain other
Railwavs higher class tickets can be purchased even for distances less than 100
wdiles?

-
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The Honourable Dr. John Matthal: 1 Lave already admitted that thero are
special considerations on the bssie of which on verious railways depariures are
amade.

Seth Govinddas: D@ the Honoursble Minister know that on those lines
where this rule is imposed, and particularly as far as the G.I.P. is concerned,

there are very few trains and people who want to travel lesser distances are put
$o great inconvenience?

The Honourable Dr. John Matthai: I quite admit thab this results in certain
cases intinconvenience, but one has to decide a matter of this kind on the basie
of various considerations. I feel this is the lesser of the two evils.

Me. B K. Sidhva: Is it not o fact, Sir, that according to the information

contained in the Railway guides these restrictions  apply only to Third Class sgd
Inter-Class passengers?

Pandit Balkriehna Sharmsa: May I know, Sir, if it is permissible for passen-
gere o go in for tickets for stations more than one hundred miles and alight st
stations less than hundred miles?

The Honourable Dr. John Matthai: You mean to ask whether they can break

their journey. Well, as far as breaking journey is concerned—I am spealing off
the book—T think the limit is 250 miles,

Pandit Balkrishna Sharma: Not exactly breaking the journey. Sﬁppose I
want to travel less than 100 miles and the railways ask me to buy s ticket of
100 or more miles. Can I do so and get down on the way?

The Honourable Dr, John Matthai: There is nothing to prevent a paesenger
doing so.

VoovPaTiON OF SERVANTS COMPARTMENTS BY MiLITaRY PERSONNEL AND OTHER
TamD CLass PASSENGERS.

1125. *Seth Govinddas: (a) Will the Honourable Minister of Bmlws.ys be
pleased to state whether Government are ‘aware that the servants’ compart-
mentg are generally occupied either by the military or by ordinary third class
ticket-holders?

(b) Are Government aware that bom fide servants are not allowed to enter
the compartments by the military personnel occupying the compartment?
{c) If so, what steps do (GGovernment ﬁmpose to take to ensure that onl
persons holding servants tickets are allowed to travel in servants’ compartment-n;

The Honoursble Dr. John Matthal: (a) It is only on occasions that persons
other than bona fide servants occupy Servants’ Compartments.

(b) Government have received complaints of this nature,

(c) Railway Staff have standing instructions that servants are to be accorm-
modated in Servants’ Compartments, and Upper Class passengers can always
call upon the Guard or Checking Staff for assistancé when the servants cannot
secure accommodation because compartments reserved for servant.s are c~cupied
. by passengers not entitled to travel therein. Although reports from railways
indieate that there is now much less cause for complaint, Government propose
tor reiterate these instructions and follow them up with suitable action.

Beth Govinddas: It is not a matter of such things happening occasionully;
but i% is a general complaint on almost all lines throughout India.

The Honourable Dr. John Matthai; When I got notice of the Hohoumhle

Member's question I made a special enquiry into that and the general impression
that I gathered from the reports I received was that although there were com-
plaints, the matter was not quitz so widespread as the Honourable Member's
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uesti>a would indicste. What I propoee to do now, in view of such complaints

I hnve received s to ipstitute a special check on representative sectious over a
certain period in order to determine how far this practice is prevalent. B

Shri Euladbas Obaliba: Are Government aware thgt on the Assam Railways
Rhe eervunts’ compartments ere usually occupied by military persopuel?

The Honourable Dr. Jobn Matthai: I will have that looked into apd issue
suitable instructions to the Railway concerned.

Dr. B. V. Eeekar: Does not the Honourab'e Minister think that the time baa
com: to d awsy with the servants' classes altogether? .

Mr. Speaker: That is a matter of opinion.
C312%¢ dsbk FOR SECRTAGE N £17 (13» 1((RID ¢x Faaway Fsx,

1126, *Seth Govinddaa: Will the Honourable Minister of Railways be
pleased to state:

{a) the total number of claims made to the railways for the shortage in
articles booked at Railway risk during three years before snd three years ufter
1942,

{b) the number of such claims decided by the Railway Board in the respeo-
tive years;

‘(c) the number of claims for which suits had to be Bled in courts of law; »nd

{d) the rensons for incrense, if any, after the year 1942 in the numbler of
cnses for which the suits had to be filed?

The Honourable Dr. Jobn Matthal: (a) and (b). Statistics showing the total
pumber of claims received and eettled in respest of chortage in articles .nooked
at R.R. as distinguished from all bookings are not maintait.d. Clairns are
decided by railway administrations concermed and not by the Railway Board.

(c) The total number of claims on Glovernment Railways for which suite
were filed in courts was as follows:

In the three years befare 1942—1,804,

In the three years after 1942—15,788.

{d) The heavy increase in the number of claims cases taken to court is due
primarilv to th: temporary inability of railways to dispose with sufficient
prouaptitud: of the very large number of claims preferred. The disturhances
and difficultics orising out of partition have resulted in an increase in Courdy
eases.  In respect of inter-Dominion_trafhc claimants appear to be apprehensive
of their clairta going by default and they lose no opportunity to file suits in
order b0 estnllieh their right tn payment.

Seth Govinddag! T« the Homnurnhle Minister aware thnt in cerfnin 1oreely
the consignee finds stones instead of the articles booked by the consignor. Whaé
@ the procedure in such instances to make claims on raslwaye?

Mr. Sveaker: 1 do not think it is a relevant quest’on. N

Shri Mthir I.al Chattopadbyay: What: is the value of the total number of
claims?

The Honourable B¢, John Matthai: 1 am afraid 1 cennot give an answer off-
hand. But i the Honourable Member so desires, I shall furn’sb him the infor-
mation later on.

Sbri K. Septhgoam: Mav T know, 8'r. the approximate loss suffered by the
reilwave on accotnt of the increase in the number of anits?

The Honourable Dr. Joln Mattkal: Does the Honoursble Member mean
what ir the total value of the increased Mumber of claims.

Shri X. Santharam: Mo, Sir. 1 mean the costs awarded by the courts,

Tha Eomourable Dr, Jobn Matthai: I should like to enquire into the rcotber.
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PBICES OF CERTAIN AMERIOAN MoToR CARS

1127, *Shri H V. Eamath: Will the Honourable Minister 6f Transport be
pleased to state:

(a) the controlled prices in Delhi on 1st January, 1948 and 1st July, 1947 of
a For¢ V-8 Super de luxe Fordor Sedan, a Chevrolet Fleetmaster Tourer Bedam,
and a Studebaker de luxe Fordor Bedan;

(b) the ex-factory prices of the same in America; and

(c) who are the importers into India of Ford, Chevrolet and Btudebaker Cars
respectively?

The Honourable Dr. John Matthai: ( a) There are no controlled prices of cara
in Telhi as no control is exercised over prices of motor vehicles in that Provinoce,
A statement is, however, laid on the table showing the approximate retail prices
ju Delhi of the cars referred to by the  Honourable Member.

(b) A statement giving the required information ig laid on the table of tha

ouse,

(¢) The impotters of the cars in question respectively are:

(i) M/s. Forl Motor Co. of India Ltd., Bombay.

(ii) M/s. General Motorg India Ltd., Bombay.

(iii) M/s. Hindustan Motors Ltd., Calcutta.

Statement showing apprezimate retail prices of the Cars in Delhi

. Approxim ate retail prices
a];:"‘l 1 Description. of cara
. in Delhi,
1 2 3 4
-7-47 1-1-48
- Rs. Rs,
1. Ford V-8B Super de luxe Fordor 9,990 10,390
Bedan,
-8, Chevrolet Fleet Master Sedan 9,160 9,595
3, Studebaker Champjon deluxe Seden 10,850 ! 1,,000
Statement showing the ex-factory prices of the Cars in America
8. No. Description Factory list prices of ocars.

1 2 3 4
1-7-47 1-1-1948
$ $

1. Ford V-8 Buper deluxe Fordor
Bedan. 1493-37 179
2 Chevorlet Fleet Master Bedan, 119400 1266-00

3, |8tddebaker Ohampion de luxe Sedan, 1017-85 * 1138-35
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Shri H, V. Eamath: Rir, though the Ford and the Studebaker cost almost
the seme in Ametica there is a wide disparity of about Rs. -8,0(0 in regard to
Gheir retail prices in India.

The Honourable Dr. John Matthai: In the statement that I am placing on
the table of the House, I have given the figures. The es-factory price in
America of Ford V-8 Super de luxe Fordor Sedan is $1.797:99. The retail price
of the Ford in India is Rs. 10.390.

Shrl B V. Eamath: And of the Studebaker?

The Honourable Dy, John Matthal: The ex.factory prive of Studebaker
Chsmpion de luxe Sedan in America is $1,133°35 and the retail price here is
Res. 12,900.

Shri H. V. Kamath: Owing to the wide disparity in these uneoutrolicd rvetail
prices of Ford and Studebaker in India, perhaps due to unholy profiteering some-
where, do Government propose to reimpose control on prices in the public
interest?

The Honourable Dr. John Matthai: [ should have thought that the feeling
of the Hou.e wag aliogether against retmining control even. on essential
cormmodities, ) - .

gbri H. V. Kamath: Do Govemment propose to reimpose confrol; my
question hes not been answered.

Mr. Speaker: T'he question has been snswered indimtly; Government do not
propose t> reimpose control.

8hri Ramnath Goenks: What is the exfactory price in Awierica and the
retail price in India of the Chevrolet Car? )

The Honourable Dr. John Matthai: The exfactory price is $1,255 in America
and the approximate retail price here is Rs. 9,595.

fhri K Savthenam: May [ know if import control on cars hos becn given
up sltogether?

The Honourable Dr. John Matthai: I'he Honourable Member iheans licences
for iport of cars. That iy s matter for the Commeres Minister.

Shri K. Santhanam: May I esk the Honourable the Transport Minister to
muggest fo his colleague that this matter may be looked into before issue of
import licence?

Mr. R. K. 8idhva: Mey I know, Sir, whether the Chevrolef which ia pricad
at Ra 9,150 is sold for Ra. 9,695 or even more?

The Honourable Dr. John Matthai: Since there is no control. Sir, as far a8
we are concerned it is impossible for me to answer that question.

Mr. E. K. Sidhva: May I know whether they show the higher price or the
company's price in the Income-tax returns?

. Mr. Speakes: The Honourable Member is putting questions which do no¥

8hri H. V. Eamath: Though the Government do not intend- to impose price
control, wili they consider the advisability of bringing pressure to bear on ths
Importers ty bring down the price of the motor cars to & decent level?
My, Speakter: Order, order.
RETREFCHMENT OF OFFICERS AND 5 AVING CONSRQUENT ON ABOIITION
8ary Dory

1188 *sShri H. V. m Will the Honourabls Minister of Industzy and
« gﬁuppl be plessed to state:

{e) the total number of oﬂieemntxenched s a result of the sbolition of the
“Ba]t Dmi clagsified in the verious grades; and

G, Ranga: Thet is now it has happened. He was ohligzd to go io
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The Honourable Dr. Syama Prasad Mookerjee: (3) The abolition of the salé
duty has not y¢t been accompamied by any retrenchment of staff employed im
. connection with Salt and Central Excise” work. The one exception i3 staf}
employed solely for salt preventive work which B not being entertained thia
year,

Apart from the fact that a combined staff performed duties in connection
with both Central Excises and Salt, staff engaged mainly on salt work have
«been continued in connection with the manufacture of Salt by Government and
on gupervision of manufacture by private licensees under Government comtrol
and of distribution of salt to various markets. Staff required by the sait orga-
nisation under the Ministry of Industry and Supply and by the Central Excises
Departmert are being worked out with a view incidentally to assessing retrench-
ment in the present combined staff that can be effected.

(t) Details of actual savings on account of the preventive staff referred te
in (a) abov: are being obtained from the Collectors of Central Excise concerned.

Shri M. Ananthasayanam Ayyangar: May I luow if the Honourable Minister
‘is evolving any scheme for state manufacture of ealt 8o 8z to do away with the
shortage that is prevailihg in the market?

The Honoursble Dr. Syams Prasad Mookerjee: A scheme is now under
preparation. After a few days, we hope to be able to announce our policy.

Bhri H, V. Kamath: May I ask if the Government intend to promote the
salt industry on a cottage industry basis as subsidiary to agriculture? °

The Honourable Dr. Syama Prasad Mookerjee: That is one of the plans which

is being considered.

Prof. N. G. Ranga: In view of representations from the peassunts on the
coastal areas-for free manufacture of salt for their domestic use and also for
local sale. will they be effectively safeguarded even under the new scheme thab
the Government of India are thinking of evolving?

The Honourablse Dr. Syama Prased Mookerjee: I will bear that in mind.

Shri M, Ananthassysnam Ayyangar: May I know if there is any reasonable
chance of absorbing the present personnel in the future scheme when the State
takes over the direct manufacture of salt?

The Honourable Dr. Syama Prasad Mookerj, - do not think so. Tetrench-
ment may be necessary. -

Shrl Biswanath Das: Mav I know whether Government-tave coms to &
decision regarding the continuance or otherwise of fhe monopolistic system of
saly manufscture that s now going on?

The Honourable Dr. Syama Prasad Mooker{fee: We shall see that monopoly
ceases o exist. We shall encourage production on smaller scale throughout
the countrv wherever possible,

Shri Mihir Lal Chattopadhyay: If it is the policy of the Government to
effect retrenchment in the Salt Department then how is it that appointments
are being made of persons who have opted for Pakistan and T know that there *
has been an appointment like that?

The Honourable Dr. Syama Prasad Mookerjee: As I said, we are now
drawing from the eommon pool. We have at present in fact only 4 or 5 Gazetted
Officers and 40 non-gazetted staff.. The rest all belong to the Finance Ministry
and the question of distribution of staff is now under consideration.
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‘Raw HIDES AND SKINS SITUATION.

1129, *Pandit Thakur Das Bhargava: (a) Will the Honourable Minister of
Tudustry and Supply- be pleased to state whether Government are aware thab
certain classes of people who were previously engaged in skinning carcasses of
sanimals have given up or are giving up their business regarding the sarue as
invaolving social degradalion? :

(b) If the reply to part (a) above be in the affirmative, have Government
taken any steps to meet the situation? :

(c) Have Government taken any action to see that the leather resources of
tbe eountry are fully exploited and the manufacturing processes are, as far as
possible, performed in this country and exports of raw hides and skins ure dis-
epuraged?

(d) Do Government propose to consider the advisability of opening Govern-
ment tanneries in every province with a view to encourage this industry?

The Honourable Dr. Syama Prasad Mookerjee: () Government have
dnformation to this effect.

.. {(b) Does not srise.

(¢) Government are giving all necessary assistance to the industrv. A state-
ment showing the measures taken in thie direction is placed on the table of the
‘House, -

L3

(d) Government do not consider that this i necessary.

Statement

Export of raw hides, both cow and buffalo. is restricted. Expoit is permitied only
-of heavy hides of a weight which is not generally used by tanners in India, plus
#oken exports of other weighta, which are pe.milted in order to maintain contact with
overseas markets. There is also prohibition on the export of raw sheep skins, with the
axception of heavy ight Amritsar Papras, which are mot normally used by the Indisn
tanping industry. The ustry were consulted before export of Papras was permitted.
Government recently sponsored & delegation of Sonth Indian tanners to visit the U.E,
B.8.A, France, Holland and Belgium with & view to improving existing markets and
opening up new markets for the sale of East India Tanned Kids snd East India Tanned
Goat Skins and Sheep Bkins. Government assist the industry in. the m t of raw
matarials and in the import of machinery.

Prof. N. G. Ranga: Are Government doing anything to encourage the co-
-eperative tanning concerns?

The Honourable Dr, Syl\lnl Prasad Mookerjee: If any spch request comes,
eertainly we shall ccnsider. -

BAND PARTY MAINTAINED BY B. N. RATLWAY ADMINISTRATION AND EUROPEAN
AND INDIAN INSTITUTE AT KHARAGPUR.

\
1130. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Railways be pleased to state whether Government are aware of a band party
‘being maintained by the Bengal-Nagpur Railway Administration at Kharagpur?

(b) If so, what is the cost of its maintenance and what is ite utility?
(e) Is it a fact that two separate institutes called ‘‘European Institute” and
**Indian Institute’’ are still in existence?

{d) Is it a fact that more facilities are provided in the Institutes meant for
and Anglo-Indians? .
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(e) 1t eo, do Government propose now to amalgamate the two iu visw of the,
abanged circumstances? :

The Honourable Dr. John Matthai: (8) Government are informed that there
ia at present a Pipe Band attached to the Watch and Ward Department of the
Bengal-Nsgpur Raiway..

(b) The details of cost sre being obtained from_the railway. It is useful in
providing entertairment and recreation to all giades of steff in the Station.

(c) Yes. _

{d) No. Goverrument are informed that the facilities providgd at individual
Instituses whether European or Indisn, are subject to the financial resourcés of
the individual Institutes and the policy of the managing committees elected
ennuallv by the members of each Institute.

(e) At some stations Joint Institutes already been established snd where
separate lrestitutus still exist, the question of eliminating commupsl or racial
distinctiony is under consideration, .

Prof. N. G, Ranga: Does Government make any grants to this Institute?

The Honourable Dr. John Matthai: There is no direct grant made, but there
is a grant made in respect of all Railway Administrations to what,they call the
staff Benefic Fund which can be used for such purposes and out of which certain
vontributions are meade,

Prof. N, @. Ranga: Will Government see to it that it will not be I~ft merely
to the poodwili of these peaple to have a combined institute, but they would he
aske} definitely to have a combined institute end otherwise these grants will
not be made %o them? ’

The Honourable Dr. John Matthai: That is precisely what I propose to
oonsider.

Prang rorR Ecowomie DEVELOPMENT.

. 1181, *Shr Lakehmingrayau Sabu: (a) Wili the Honoursble Minister of
Industry and Bupply be plessed #» state what short term plans for economis
development the Government nf Indin have decided to carry out in the imme
diate future? .

(b) Have any of these proposals been taken on hand now?
(c) When sre they expected to be carried out?

(d) What would be the approximate increase in production when these plass
are put into operation?

(e} What is the smount allotted for these schemes?

The Honourable Dr. Syama Prasad Mookerfee: (a) to (e). I place on the
fsble of the House a tsbort-term plan for increased production in 48 selected
industries. the move important ones being: (1) Aleohol, (2) Automobiles,
{3) Bichromates, (4) Bicycles, {5) Caustic Bode, {6) Cement. (7) Ceramica,
{8) Diesel Engines, (9) Drugs, (10) Electric Motors, 91) Glase, (12) Machine
Tools, (13) Matches, (14) Metals, (15) Paper. (16) Plastics, (17) Plvwood,
(18) Rayon, (19) Befractories, (20) Rubber, (21) Shipbuilding, (22) Bilk, (28)
Boda ash, and (24) Buperphospbates. Amongst other important schemes
under vonsideration are thoee relating to the incressed production of iron snd
steel. sircraft, salt, and syothetic oil.

fincouragement is being given to private parties interceled in the industries
oovered by the shortterm plan by sllowing them to reie necessary capital snd
import plant and machinery. In som¢ cases, equipment bas already arrived
in the country and is under installation. Techniosl advice und assistance im

{Printed ss Appeadixz to the day‘s Debate, —&d. of D. .
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obtaining 1w materiuly are being ?ruvi(k-d to the exleot esisting circuwinetances
permit. Provided present expectations are realieed, the shortterm plans should
bear fruit within thi next 3 to 3 yuars.

Beth Govinddss: Iu view of the fact tlut the Government is going to have
more dteel aud irous production, whut has huppened to the scheme-c4 the Cen.
tral Provinces Goveminent eubmitted to the Central Governmeot with regard
to s factory to be opened in the Central Provinces? .

{The Honourable Dr, Syama Prasad Mookerjee: That i still under considers-
tion. We have not"decided wheré the steel factory is to be located. We ehsll
be guided by expert advice.

S8eth Govinddas: Does the Honourable Minister remember while I pub a
aupplemeotary in this respect lagt time, he promised thst he will be able to
make gome statement with regpect to thie factory before the end of the e:asion?

The Honourable Dr. S8yams Prasad Mookerfes: Az I explained, the procedure
that we propose to follow ie this: We have prepared our plans. We are guing
to consult experts who will be asked to go round the ‘country and consider the
requesta whichk huave come from different provinces and then submit a report
to ue. We shall then make our final decision.

‘Seth Govinddas: By what. time do Government expect that this matter will
be finalized?

The Eonourshle Dr. Syama Prasad Mookerfee: Well I suppose it will take
8 or 4 months wore.

Prof. X, G, Ranga: \Vill this proposei new steel plant be state-owned and
mansged?

_The Honouzable Dr. Syama Pragad Mookerjae: Yes.

Shri M. Anantbesayanam Ayyangar: May I ask the Honourable Minister if
any agenvy lit: beem uppointed to watch the progress of thie five year plan as
to how far it is heing expedited from time to time and wbat-further steps have
been taken in this direction?

The Honourable Dr. Syama Prassd Mookerjes: As soon as our Industwial
policy is muounced, it is proposcd to sppoint sn Advisory Council and I slso
expeot thot that wilt be linked with the nTtivities of the Provinces and then the
agency will automaticully come into existence.

Prof. K. G. Ranga. Have Government recured the necessary machinery for
Abe instulhstion of these two steel manufacturing concerns?

_The Honourable Dr. Syama Prasad Mookerjee: We have got some offurs from
foreign cxperts and. we are negotiating with themi as regards the suitability of
ternns.

Prol. X. @ Rangs: Are we importing anv experta from shroad or heve we
got our owu Indian experts? *

The Honourable De. Syama Prasad Mookerjee: We are consulting [ndinn
experts and we are slso haviog foreign experts’ advice.

St Blswansth Das: Hae aay site been selected?
The Honoarable Ur, Syama Prasad Mookerjee: The Orisss and C.P. plans
are before us.

8hrt M. Ananthasayanem Ayyangar: Mav 1 know where will these factorles
be located?

The Homourable Dr. Syama Prasad Mookerjee:-We have got requests from
West Benga), Bihar, Orisse and CP. _

£bri M., Ananthasgvanam Ayvangar: ls there any provosal from Madras?

Shri Bamnarsyan Stngh: Will the House be consulted regarding fhe Indus-
trial policy of the country?

The Honcurahle Dr Syama Prasad Moakarjee: T believe the dste has hamm
fixed ar Tth of April. when the mntter will be discussed.
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ARSOCiA TESEIP OF IMPERIAL AGRICULTURAL REspancy INsTiTUTE.

1132, *Shri Lakshmingrayan Sahu: (a) Will the Honourahle Miniater of
Agriculture be pleased to statr the geussis of the Associateship of the Tmperial
Agricultural Research Institute?

{b} What ure the qualifications stipulated forr Associateship’

(c) What is the number of recipients vp-to-date?

(d) Are the gradvate workers in the lirdinu Council of Agriculisral Resear<h
schemes in different Procinces aud Btiies. eligible for the Associateship?

{e) Do Goverument contemplate granting it to the staff of the Indian i ureil
of Agricultural Research schvmes procided they are science gruduates?

(f) Did the Depariment of Agriculiure send any guestionnaire to the different
War and Defence Departmeute between ltdi and 1945 for information of staft
with qualiBeations in Agriculture or who were Graduates in Sciende émployad
by them?

(g} If the nnewer to part (f) ahove be m the affimimtive, what was the purpose
of. sending the guestionnaire?

The Honourable Shri Jairamdas Doulstzam; (a) T'h- training of eelected post
aduate students in agricultural research wns started at the Indian Agricultursl
esearch Institute ir: 1923 in®pursvance of the recommendations of the Royal

Commission o1 the Public Services in India. and the students were giveu 3
certificate after the two vesr _post-graduate: training. :

In 1931 ths Government of India accepted the recomrmendation of the Royal
Cornmission ot Agriculture to make the Pnsa Institute a centre for poet-
raduate training and in 1986 it was decided to award a Diploma of Associste-
8hip of the Tnetitute (Associateship Indien Agricultural Research Tnsﬁittrtal{
instead of the certificate granted previously. Definite ruler regarding the awar
of the Diploma bave also been approvgd by Government.

{b) The Diploma of Associateship is Awarded to the student who succesafully
completes the two.vear course, passes the prescribed exeminations, and submits
to the satisfaction of the Inatitute Council a thesis on & reaearch problem-
aesigned to him.

RE:} 207, hesides 6 issued to the staffl of the Institute o mentioned under (e}

(d) ¥o. b

{e} The award of the diplorna was restricted till 1947 to those who completeq
the two-year poct.graduate training, at the Institute. In 1947 graduate workers
ab the Imstitute who bave been associated with research’ work were made eligible
for the Diplome subject to their satisfying the ITnstitute Couvcil as to the
standard of their resesreh work. The question of extending the right of eligibiliév
for tbe Associateship to graduafe workers in the Indian Council of .Agricultural
Recearch’s scbemes subject to certain conditions will be comsidered.

(f) ard {g). The matter is being enguired ibto.

Shri M. Anavthasayanam Ayyangar! When tlis Imperial Council of Agticn}-
tnral Research hes been transformed into “'Tndian Council’” why is the Tnstitute
still called *"Tinperial’’, as in clavse (a) of the question? _

The Honourable Sbri Fairamdas Doulstram: That word is used in the
quesfion: T did not accept it i1r the answer. —

Shri M. AnantPzsayansm Ayyangar: Is it proposed to amalgnmate these
$no hodiez into cné” £
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The Honourable Shri Jairamdas Doulatram: It is one body.

Shri Biswanath Das: Is it a fact that in this Institute the first priority is
given to research work and little attent.on is paid to the tralmng of people who
are gent from the provinces?

The Honourable Shri Jairamdas Doulatram: That may be a fact,

Prof. N. G. Ranga: Are any efforts being made by Government to increase
the total number of research assistants .who will be trained there?

The Honourable Shri Jairamdas Doulatram: Government intend to develop
t0 the maximum the potentialities of this Institute for training purposes.

Shri Biswanath Das: Along with other developments may I request Govern-
anent to see that orlihary conditions of lifs are impressed on the trainees and
high living is not inculeated?

Mr, Speaker: Order, order; that is a request.

STEPS TO PREVENT L0ss OF RICE DUE T0 IMPROPER STORAGE AND MAKING OF
Wmre RicE.

1183, *Shri Lakshminarayan Sahu: Will ihe Honourable Minister of Agri-
sulture be pleased to state:

(a) whether it is a fact that due to improper stqrage, India is losing 1'5 per
eent. of the annual crop of rice during storage;

(b) if so, what teps Government propose to take to save this loss of 1:5 per
cent; and

(e) in view of the fact that well-polished white rice loses in storage more
-putritive factors, especially thiamine of Vitamins B, and E, whether Govern-
ment propose to take steps to stop making of white rice in India to corobat
thereby food shortage to some extent? .

The Honourable Shri Jairamdag Doulatram: (a) Yes, in some places the
extent of dumage is even higher.

(b) The Giovernment is taking steps to minimise this damage by advocating
irnproved muthods of storage of rice and paddy in dry and rat. proof receptacles
and controlling the infestation, if any, by fumigation. The (Government has
set up an organisation at the centre in the Directorate of Plant Protection,
Quarantine and Siorage to look after the Central Government stocks and for
sesisting ths Provincial Governments in taking adequate measures to prevent
fosses. Schemes arc under preparation for setting up local organisations to
propagate the methcds of safe storage to the trade and the cultivators,

(¢) Government have alreadv taken steps to popularise under-milled rice.
‘Bome Provincial Gevernments have enforced unmilling of rice. In the Central
Provinees this vear paddv is only dehusked and no milling is done. Dehusked
‘rice. without any nolicsh, is however wrongly lonked upon as coarse and the
public is only slowly accustoming itself to it.

Shri B. P. Jhunthunwala: With reference to part (b). bave Government
made any scherme ‘which has been put into practice? If so, what is the result?

The Honourahle Shri Jairamdas Doulatram: All these methcdg are placed at
the disposal of the provincial Governments and naturally it is they who can deal
best with local aress and loeal diffieulties. )

Shri B. P. Jhanjhunwala: So the Central Gavarnment. does not know whether
#here has been anv saving in the damage to fooderops?

The Honourable Shrl Jalramdas Doulatram: Government are npot aware,

“,. Seth Govinddas: Are periodical reports coming to the Central Governnent
Trom the pravineial Governments about this? TIs there any machinery for sub-
~amiesion of such reports? &
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Tuo. Honourable Shri Jairamdas Daulatram: Governmeut will call for the
reporta.

Brof. N. G. Bangat Is any effrt being made to study the possibilities of
~starting grain elevators in the country suited to our weather couditions?

The Honourable Shri Jairamdas Doulatram: Not at present.

Prot. N. @. Ranga: Will any efforts be made at all?

The Homeurable Shri Jairamdas Doulattam: Government will go into this.
question. ’

Sbri M. Afianthasayanam Ayyangar: Is there any proposal before the-Central
Govaiumert to build a number of granaries in several parts of the ctuntiy?

The Honourable Shri Jalramdas Doulatram: I am not awaic of that.

E

PropuctioN oF SaiT o CorracE Inpustry Basis.

1134. *Shri Basanta Eumar Das: Will the Honourable Minister of [ndustry
snd Supply be pleased to refer to his tnswer to my starred yoneston No. Gu6
acked ou the 8th December, 1947 regarding the manufacture of sait as a cottage
industry and state:

(a) whether the Government of West Bengal have finished surveying the
ccastal areas of the Midnapur district with a view to increasing production cf
ealt and have submitted their report; -

(b} if the answer to part {a) above he in the affirmative, what recommenda-
tions have been made by them aud what steps™bave been taken to give eflect o
tbese recommendations;

(c) whether any steps have been taken to give effect to the scheme of intro-
ducing solur evaporation methods in the existing system und i so, what those
steps are; and

(d) whether Government have examirred the possiblity of making up the
total deficit of salt in the country by stcpp.ng up the production of salt on cottnge,
industry bnsis and if not. whether Government propose to consider the desir-
ability of doing so? .

The Honourable Dr. Syama Prassd Mookerjee: (a) Government of Wess.
Bengui haves veyorted that preliminary swrvev of the coastsl areas has been
eompleted. Three specific safine belts in the Midnapore District, with an area
of abont B.00) ncres appear ‘to be sutable for large scale manufastura of ralt
by solar evaporstion

(b} Gaverniment of Wesat Bangal have hesn requested to forward their detail.
ed recommendativns for serutiny by the Faxpert Technical Conmittee to be rob
up shortly. -

{e) Governmwint bave arranged to exnlwin and popmiarize the snlar manufac-
ture method in bBerwal hy demanatrsting it at the Exhibition now hetog held st
Culeutts. ]t is alo intended that a sen or officer of the Centra. Fixeise Dernrt.
mest will rive s tolk on salt in Bengali to awsken public intrrest in pnssibilities
of zalt manufacture koth on factswv and on eottage scales in that Pr-vnz:. The
tallk. whish it is propored to renr'nt in Rongali and dictribhvte widely  wonl!
explain the solar evaporstion method angd is8 eeonomicul combiration with
presont hailing methods in enttage sesle manofacture,

felt (2ovorninel peree that it ia hoth nrackicahle and (Jesirabls to cwnnlemeng
fartory production by Manufacture on & eattage ‘nilustrv seate oad ave taken
action az ssnlained in renly to part {e) of the Question No. 1136 {5 ha pat by
Prof N (3. Tianea to-dav.

Pendit Lakahmi Kanta Maitrar Have (lovernment got ane idea of  the
quantur, of sa'f that ir likalv to he produeed from there 8000 acrea?
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The Honourable Dr. Syama Prasad Mookerjee: The figure is at present mok
quite accurate or dependuble.- But it is suggested that neard¥ 80 to Y0 per cent.
of West Beugal s reguirensents may be met by this arrangement.

.Shri Basanta Kumar Das: 1s this vicld expected from factory productiou?

The Honourable Dr. Syama Prasad Mookerjee: 1t ix expected that &0 to 90
- por cent. of their requirements will be met by the arrangement 1 have described.

PresRRENOE TO POLITIOAL SUFFERBRSIN GRANTING LEASES ron MANUPACTURE
oF SaALT.

~1185. *Prof. N. G. Ranga: Will tie Houoursble Minister of Industry and
Supply be pieused to state:

{a) whether any preference: will he shown tn political sufferers in granting
leases for the manufacture of sait, especially when their famlhes have bad
experience oi producing salt;

(b) whether any pohhcal suffersws. have applied for such Ilu:nses or leasas;
and

{c) if so, in how piany cases Govermment have helped them?

The Honourable Dr. Syama Prasad Mookerjee: (a) Government's policy is
1o gennt tefises for manufacture of eslt on & very liberal basie 80 as to increase
production quickly. Applications from political sufferers specially when mads
on & co.operative) basis, will be given sympathetic consideration i otherwise
found suitabie.

(b) and (e). Five such applications have been received so fur and the grant
of licence in these reses is under consideration ou the basis of the prineiple indi
<ated at (a).

() WRITTEN ANSWEBS
ENOOUBAGEMENT FOB PRODUCTION OF MORE SALT.

1136. *Prof. ¥. G. Ranga: Will the Honourable Minister of Industry and
Supply be pleased to state: N -

(8) what steps, if €ny, ave being taken, for the mauufacture and extension
of salt industry in India;

{b) whether it is the objict of Giovernment to make Indis eelf-sufficieot in
salt and if so. in how many years; and ? -

(¢) whether wny efforts are being mude to cucourage selt industry as suhsi-
diary to agriculture on the coastal areas?

‘ne Honourable Dz, Syama Prasad loolmﬂee: (8] Under tbeir shot-ierm

an Government are allowing -1he emall-scale manufacturer full freedom to

duee salt; large secale manufacturers aleo wil. be given permiszion
on s geperous sezle to produce salt Unpder their long-term plan
Government arz appointiug within the next few davs an Expert Comunittes to
make recommendations intér 'alie about ‘mproved methods of manufacture and
installation of big factories to produce salt economically in large quaniities. As
000 88 thr recommendations of the Comwmittee nre received inenrures will be
takeu to increase quantity and improve quality of salt sll over the country.

(b) Yes. On pressnt conswnption standards India shouid be aelf-sufficient
in galé in 5 &2 5 yenrs time; on the basie of potential requirements in shout 8

years™ time.

(¢} Asriculturists wlshmg to talte up the manufacture of salt in a small way
45 subsidiary to their main oscupalion will bhe given full freedom. Crroperative
societdes of agricultwists wishing to take up mapufacture on & large sesls will
be given all possible encouragement and fechnicsl guidanee,
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" VIOLATION OF [.ICENCE CONDITIONS BY AVIATION COMPANIES

1137. *Prof. N. G. Ranga: Will the Honourable Minister of Communica-
tions be pleased to state:

fa) what steps are being taken to prevent the violation of license conditions
by Aviation Companies ;

{b) whether any periodical inspection is being conduected by Government;

(c) whether Government reviews, from time to time, the fares fixed by the
Aviation Companies for different routes; and

. (d) whether any steps are being taken to see that at the landing places,. recep-
tion, food, adequate sanitary and other conveniences are provided?

The Honourable Mr. Raf Ahmed Kidwai: (i) and (b). There are coustan,
continuous checks and inspections by officers of the Civil Aviation Department,
speciaily in regard to those conditions in licences which are designed to ensure
safety in flying; and, in addition, various periodical statements are .obtained
from licenca-holders, in respect of their operations, .by that Department as well
as by the Air Transport Licensing Board. .

(¢) Bcheduled operators are permitted to charge only such fares as have
been approved by the Air Transport Licgpsing Board, which also reviews them
whenever necessary. -

(d) Banitary and other conveniences at aerodromes are provided by the Gov-
ernment of India or the State concerned, who also authorize and supervize the
caterers there. Licences of Air Transport operators include a condition that the
standards of accommodation and comfort they provide in the aircraft and along '
the route, shall be to the satisfaction of the Air Transport Licensing Board,

LoapEDp WaAGONS STRANDED AT WAYSIDE STATIONS

1138. *Seth Govinddas: (a) Will the Honourable Minister of Railways
be pleased to state whether it is a fact that loaded wagons are allowed to remain
at wayside stations for days together, before they reach the destination?

(b) If so, do.Government propose to take immediate steps in the matter?

The Honourable Dr. John Matthai: (a) Loaded wagons in transit are not
normally allowed to remain at way-side stations for days together. Occasional
cases, however, arise wheré loaded wagons suffer detention for unavoidable
operating reasons.

{b) This is part of the general pmblem of turn'round of wagons which is
uow being actively pursued.

_R. M. 8. Divistoy 1N Opissa "

1189. *Shri Lakshminarayan Sahu: (a) Wil' the Honourable Minister of Com-
munications be pleased to state whether Government propose to open an J:.M.8.
Division in Orissa?

(b) Are Government aware that out of over thirty candidates who have bean
admitted for B.M.3. training only one & an Oriya?

(¢} Is it a fact that there is a section No. 5 Head office ab the Cuttack
station ? , )

(d) Is it. a fact that that section aleo has been or will soon be removed to
Calsutta ?

(e) Ts it a faet that this has been doné without the knowledge of the Add:-
tional Post Master General of Orissa? %,

The Homourable Mr. Rafl Ahmed Kidwai: (a) No. There is slready ons
R.M.8. Division which serves Orissa. :
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(b) Out of 37 trainees, 4 are Or'yas. One more Oriya was offered employ-
ment, but he did not join, and 2 more Oriyss were invited for intcrview Lut
they did not appear,

(c) Yes.

(d) No. It will remain at Cuttack,

(e) Does not arise in view of reply to (d).

INADEQUATE FacILITiES FOR TRANSPORT OF Gur oN O.T. RATLwar

1140. *Shri Damoder Swarup Seth: Will the Honourable Minister, of Rail-
ways be pleased to state:

(a) whether it is a fact that the stocks of possessed by individual trade
centres, as entered in the Government record registers, showed that Bisalpur
{Distr.ct Pilibhit, Oudh and Tirhut Rai.way) trade centre held the highest in the
who e of Bareilly region served by the Izatnagar District of Oudh und Tirhut
Yailway;

(b) whether it is a fact that the facilities existing in this district (Izatnagar)
are not provided to the individual trade centres according to their just share and
mecessary requirements;

(c) whether it is also a fact that on the matler being taken up bv the lncal
M.L.A. of the United Provinces, the Railway authorities concerned fixed only &
fow stutions to load Gur and promised a thorough enquiry into the matver;

(d) whether it is a fact that Bissalpur Gur merchants were not allowed to be
the consignors in their own names when after a long time facilities of wagon
supplies were made at Bareilly city, Shahamatganj and other centres of trade
within Izatnagar district;

{e) whether Government are aware ol' that a huge quantity of Gur is being
earried by motor trucks from Bisalpur to Bareil'y and other places; and

{f) the reasons for allotment of wagons to Pauta and Bhopatpura statiens
having no Gur markets in preference to Bisalpur with heavy demands?

The Honourable Dr. John Matthai: {a) The Central Government have no
inforination about thesé records.

(b) The supply of wagons to sations is regulated by numerous factors includ-
ing availability of wagons, priority of traffic awaiting despatch, quotas, date of
registration of goods, etec., ete., the object being to ensure fair distribution.

(¢) On representations from various sources regarding the inadequacy of
facilites for the movement of Gur, the O.T. Railway, after investigation, fixed
quotas for certain sthitions, including Bisalpur.

(d} In the interests of the established loeal merchants, instructions were
issucd bv the O.T. Raiiway not to accept offered by merchants aot L.elong-
iug to the loeality. .

(e} Yes.

() Tt s not correct that Gur wae allowed tc be loaded from Panta and
Bhopatnura eiatiors, except one wagon from Pauta, which was loaded with:
Joeal'y produced Gur. .

WacoNs FoR TRANSPORT OF Gur ¥ROM BiSALFUR

1141. -*Shri Damodar Swarup Seth: Will the Honourable Minister of liall-
wars be pleased to stats:

fa) whether it is a fact that. the Station Master, Risalpur, in the beginning of
Fohvarv 1918 gave an assurance to the Gur merchants of Bisalpur, that they
‘wou'd he allawed one wagon daily. aver and above all traffic, for loading trage.
as their quota;



-
- STAREED QUESTIONS AND ANSWERS 2007

(b) the reason for allotting only seven wagons for Gur loading out of 54
wagons received at Bisalpur during the month of February 1948;

(c) whether Gur market stations other than Bisalpur got and are still getting
wagons freely to load trade-Gur, irrespective of the quota limit at a cheaper cost
as compared to the high cost incurred by Bisalpur merchants for transporting
their Gur through other means; and

(d) why Bareilly and other trade centres are freely loading Gur on trade
account?

The Honourable Dr, John Matthai: (a) As a quota of one wagon per day was
allotted in Fcbruury, 1948, for loading Gur traflic from certain stations in the
1zatnagar Distriet, ineluding Bisalpur, it is possible that the Station Macter,
Bisalpur, gave some such assurance.

(b) 55 wagoas and not 54, as stated in the question, were allotteq to Bisalpur
during February, 1948, out of which 18 wagons were loaded with Gur including
11 wagors with Gur for Railway Grainshops; the rest of the wagong were utilized
for clearing foodgrains which enjoyed a higher priority.

(¢) No free loading of Gur over and above the quota fixed has been per-
mitted at any station.

(d) It is not correct that Gur 15 being loaded freely on trade account from
Bareilly and other stations. The Toading of Gur is controlled by quotas,

ReorurrMENT 0F UNQUALIFIED Posran CLEexs v TU. P.

1142. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Communi-
cations be pleased to state:

(a) whether there are any prescribed qualifications for clerks appointed in
Post Offices;

(b) whether any qualifying examinations are held for such posls, and if o,
whether any such examination has been held in the United Provinces since the
year 1942, and if not, why not;

(c) how many clerks have been appointed in Post Offices in the United Pro-
vinces since the year 1942, and how many of them have neither passed the qua-
lifying examination nor possess the prescribed qualifications;

{d) what is the reason for appoiniing unqualified elerks;

(e) whether Government propose to recruit in future, only such persons as
have passed the qualifying examination; and

(f) whether Government propose to hold such examinations regularly here-
after?

The Honoarable Mr. Rafl Ahmed Kidwai: (a) Yes.

(b) The last ecmpetitive examination was Beld in 1043. Thereafter the
competitive examination was suspended due to the conditions created by
war and candidates were recruited from the open market;

(¢) Total Number: 1,059.

Number of candidates not recruited through the examination but from the
open market: 538,

Number of unqualified candidates: 13.

(d) Paucity and poun-availability of candidates during the war period
{e) Yes.

() Yes.
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'PayMaxnzs 0¥ DxvEnos Savines DEPosiTE To WBoNG Przsoxs

1143, *Bhri Jaspat Roy Kspoar: (a) Will the Honourable Minister of Com-
munications be pleased to state the number of cases in which deposits in
Defence Savings Bank accounts have been paid to wrong persons on fase iden-
tificstion in United Provinces in the years 1946 and 18477

(b) What is the total amount involved in these cases?

{e) In bow many such cases were the identifiers postal emplovees?

(d} How 1nany such employees have been prosecuted for false identification
and why have the remaining ones not been proseouted?

(e} What is the total loss caused to Government on this account during the
aforesnid period?

" The Honowable Mr. Raf Ahmed Kidwai: (a) During 1946.47—Nil.

During 1947-48—201.

(b) Approximately Rs. 10,488, '

(c) Tweutyfive. .

(d) Two—The other cases are under departmental or police enquiries.

{e) During 1946-47-—Nil_

During 1947.43—Rs. 2,652 (There & still a chance of a portion of the amount
being lee?.veud from the wrong parties).. a

AQENTS POE SaLE OF NaTIORAL BaviNgs CEETIFICATES

1144, *Shri Jaspat Boy Eapoor: Will the Honourable Minister of Commuini-
cations be pleased to state:

(1) what is the amount of commission allowed by Governwment to sgents for
the ‘sale of Natienal Savings Certificates:

(b) whether Government are aware that many such agents are given credit
for even direct eales of the certificates at the Post Offices which means loss to
the Government; and

(¢) whether Government propose to prohibit the appointment of any near re-
latives of Postal employees as agents for the sale of these certificates?

The Honourable Mr. Bafl Ahmed Kidwai: The question should have been
addressed to the Honoursble Minister of Finance. It hae accordingly been
transferred to the list of questions for the 8th April, 1948, when the Honouable
Minister of ¥inance will answer it.

BooEnve oF BAxoLRs AXD Szoxs FRoM FiROZABAD AND AGEA BY P0ST aNp
CorrUFTION I¥ Post OFFIOES

1145. *Shri Yaapat Roy Eapoor: Will the Honourable Minister of Comn;lmi_
tions be pleased to state: ) C
{a) whether Government are aware that because of the difficulty in booking
by Railway, a lﬁe number of parcela containing bangles are booked at post
offices in Firozabad; N .
(b) whether Government are aware that because of tbe same difficulty, a
(l;y number of parcels containing shoes are booked # Agra Shoe Market Post
6e;s .

(¢) whether Goverpment srs aware that there is a geperal complaint among
the bangle and shoe dealers of ¥irozabad and Agra respectively of corruption
pnuavsiling in the said post offices in the matter of booking of .the said parce’s;
&
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(d) whether Government propose to institute an enquiry into these com-

plainte with the co-peration of Firozabad Bangles Merchants Association and
Agra Trades Association?

The Honourable Mr. Rafi Ahmed Kidwai: (a) and (b). No.

i) No such complaint has heen received.

(d) Enquirier have been rrade from (1) tht Bangle Association, (2) The
Glass Industrial Syndicate, an? (3) The Glass Bangles Merchants Chamber in
Firozabad and (1) Agra Trades Association and (2) Agra Shoe Market Association
in Agra and none of them hag any complaint against the post offices at Firozabad
and Agra.

ExcovraguMENT OF CA¥N' 7@ INDUSTRY

1146. *Shri V. O. Eesava Rao: (a) Will the Honourable Minister of Agrieul-
ture be pleased to state what steps Government propose to take to encourage
canning industry in India?

(b) Have any students been deputed to foreign countries to study this
subject ?

(¢) What is the value of importé': under the iai‘..,\'xin'g headings:
(i) Canned fish;

(ii) Mutton and beef; and
(iii) cunned fruit?

The Honourable Shri Jairamdas Doulatram: (a) As regards meat, fish and
dried egus, there is not much scope for a Canning Industry in India as there is-
very Litfle demand for these canned products. The Fruit Canning Industry
bhas, however, better prospects, and the Fruit Preservation Industry has already
been afforded protection by the Tariff Board by way of inereased duﬁw on
imported ‘products (canned or bottled) and alko assistance in regard 6 “the
allotment of tin-plate and other controlled raw materials. Government would

be glad to consider any specific suggestions for encouraging the canning industry
as such.

(b) No students have been deputed to foreign countries to gtudy eanning
industry. Thres students have gone to U.K., U.B.A., and Canada for studying
Fisheries Technology which also deals with Fish Canning. Three students
were also sent abroad in 1946-47 for training in Fruit Preservation.

(c] A statement giving the required p&rtlc% for the three official vears
1043.4, 19445 and 1945-6 ig laid on the table.

Figures of Imports of canned or bottled fruits and tinmed or canned fish for each
of the 3 years ending 194546 are grven below. Figores for mutton or Leef are not avail-
nblanl.boymnot distinguished in the Ses-borne Trade Amunh—

Value in Bupau

1943-44 104445 104546
Canned or bottled fruite t 1,23,002 - 1,74,471 - 1,00,040

Tinned or eanned fish : 1.77,479 85418 3,47,019,

PrevErTION OF SoIL EROSION 4XD POLICY OF AFPOERSTATION.

1147. *Shri V. O. Kesava Ra20: (a) Will the Honourable Minister of Agri-
culturé be p'eéaged to state what research is being carried on in soil erosicz?

(b) Do Government propose to prohibit exploifation of pur timber wealth in
order to prevent soil erosion?
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(c) Have any new areas been planted in pursuance of the policy of afforesta-
tion ?

The Honourable Shri Jairamdas Doulstram: (a). and (c). The required infor-
mation has been called for from the Provincial Governments, and will be luid -
on the tabic of the House on receipt.

(b) So far as Government forests are concerned it will continue to be the
policy of Government, as it has been in the past, to limit the removal of timber
to what is aclually produced; in other words disforestation which leads to crosion
will not be allowed. The management of the Government forests of India is
with mincr e¢xceptions, in the hands of the Provingial Governments, who have
accepted the principie of forest polic¥ set out by the Government of India.

Poricy Rg LicENcEs ror InmporT OF CEYLON CoPRA

1148. *Shri V. C, Eesava Rao: (a) Will the Honourable Minister of Indus-
try and supply be pieased to state the quantity of Ceylon Copra~imported into
India during the last financial year?

(b) What policy have Government followed in giving import licences for this
commodity ? !

The Honourable Dr. Syama Prassd Mookerjee: (a) Imports from Ceylon are
received in India partly in the shape of copra and partly in the shape of coconut
oil. The total quantity imported guring tEe calendar year 1947 was 26,515 ions
in terms of copra including the imports at Karachi. For purposes of calculation
63 tons of coconvt oil are treated as equal to 100 tons of copra.

(b) The entire imports of copra from Ceylon to this country are male on
‘Government to Government basis. No import licenceg are, therefore, granted
to private parties,

MANUFACTURE OF ESSENTIAL DRUGS AND SURGICAL INSTEUMENRTS ETC.

1149, *Dr. V. Subramaniam: Will the Honourab'e Minister of Industry and
Bupply be pleased to state: ’ -

(a) the arrangements so far made to increase the production of essential drugs
for use in allopathic hospitals and for the use of medical practitioners;

(b) the stage reached in this country in respect of production of surgical ins-
truments and appliances;

ﬁf) the extent of deficiency in the requirements of surgieal instruments and
appliances; and . :

(d) how soon it is proposed to make up the deficiency?

‘The Honourablp Dr. Syama Prasad Mookerjee: (a) A statement showing the
steps takeu in this regard is laid on the table of the House.

(b), (c) and (d). During the war, the production of surgical instruments and
appliances was developed to a very considerable extent. TFirmg were given
technical advice, and the necessary machine tools and equipment for plating
were made available to them. Hand methods were replaced by muchine
processes. Schedules of standard instruments were prepared, and the number
of patterns greatly reduced. As a result of partition, however, India has lost
a lot of capacity, and there is now a considerable deficiency. Plans are being
considered to make good this deficiency, but it is not possible at present to pre-
_dict how soon this will be achieved.

) Statement

During the period 194547 capital issue was sanctioned to the extent of about. Rs. 2
crores. Assistance bas been rendered to firms requiring it in respect of raw materials,
equipment and transport facilities The Railways have agreed to reduce the freight

charges for the raw materiale needed. Technical - advice has been given. Important
alkaloids have been duced from indi ial ts have been

P g TAW . and arrang
mude for the supply of chemicals mnot readily available. Samples produced bv firms have
- heen tested and reported on. Solvent Benzol produced in Ord factories has been
wade aviilsble at cohcessional prices to firms needing it. :
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ImpoRT OF OPTICAL GLASSES AND FRAMES
1150. *Dr, V. Subramaniam: (a) Wil the Honourable Minister of Industry
and Supply be pleased to state what is the present demand for optical glasses

and frames?
(b) How much of the demand is being met from imports and from what

countries ? )

(c) What is the value of such imports during the last year for which the
figures are available?

(d) Is there any plan to make India self sufficient in regard to this industry?

The Honourable Dr. Syama Prasad Mookerjee: (a), (b) and (c). The whole of
the demand for optical glasses is met by importa from the U.K. and the U.5.A,,
and most of the dcmﬂ.ng for. frames is similarly met. No statistics are available
regardmg th: consumption in India of optical glasses and frames, but the value
of imports of optical articles between the 1st of AprlI and the end of December,
1946 was Rs. 23 lakhs.

(d) The possibilities of doing o are being investigated.

CeMeNT FacToRtEs I¥ C. P. AND BERAR

1151, *Dr. P. S, Deshmukh: (a) Will the Honouruble Minister of Industry
and Supp]y be pleased to state hou many cement factories there are in the
Central Provinces and Berar?

(b) When was each of them started ?

(¢) What was the output for the vears 1938, 1945 and 19477

(d) To what companies do these cement factories belong?

(e) What is the number of labourers empoyed in each factory?

(f) Is there any proposal for starting any new cement factories?

(g) If so, how far have these proposals advanced?

%elggzmmbk Dr. Syama Prasad Mookerjee: (a) One, Sir, at Kymore.

(c) 2,156,184 tons in 1938, 2,57,231 tons in 1945, and 2,00,233 tons in 1U47.

(d) The Associated Cement Company Limited, Bombay.

(e) 5.882.

(f) Yes, 8Bir. The New Hindustan Cements Limited were given permission
in 1946 te start a cement factory of one lakh tons annual capacity near Wardha.

‘g) The firm are at present negot'ating for the purchase of machinery,
- WORKING OF. Dmrosu.s Dmr

1182. *Dr. P. S. Deshmukh: Will the Honourable Minister of Industry and
Supply be pleased to lay on the table of the House n statement g ving the fol o'v-
ing particulars: )

(i} the date on which the Disposals Department wus opened;

(ii) the date on which disposals actually began;

(iii) the monthly expenditure incurred an the department since its eatnbllsh-
ment. up-to-date;

(iv) the value of goods disposed of pe: month from the date of the start'ng of
the department; and

(v) the kind and quantty of goods solc_in each lot?

The Honourable Dr. Syama Prasad Mookerjee: A tstafement giving the
desired information is laid on the table of the House.

+Not printed in the day's Debate. A copy has been ph-ced in the Library of the
House.—Ed. of D.
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Di1sPosaL OF ARTICLES LYING UNSOLD

1158, *Dr. P. S. Deshmukh: (a) Will the Honoursble Minister of Industry
and Supply be pleased to state whether the Disposas Department has any

moto hiel i ; i i
mot e; ?vu icles for disposal? If so, what is their number and where are they

(b) Are there any cycles, gramophones and radios? If s0, what is their
number in each case?

(c) Are there any bull-dozers? If so, how many,?
(d) Are there any libraries, laboratories and cinema projectors ?

(e) If s0, how many and what is the approximate value of each?

The Honourable Dr. Syama Prasad Mookerjee: (a) A stabement showing
the number and location of vehicles awaiting disposal ig placed on the table.

(b) Yes, Sir. There are 64 cycles, 16 gramophones, and 1658 radioe. In
addition, there are 3150 aircraft receiving sets.

(c) Yes, Sir, 14 bull-dozers of different types are available.

(d) There are no libraries, but laboratories and cinema projectors are avail-
able.

(e) Seven photographic laboratories dre available. Three of them have a
book value of about Rs. 27,960 each, and the other four a book value of about
Rs. 21,670 each. Two cinema projectors of 16 millimeters and 150 of 35 milli-
meters are avsilable. The price will vary fromr Rs. #00 to Rs. 500 vach for the
16 millimeter type, and from Rs. 1,640 to- Re. 4,000 each for the 35 milli-
meter type. In addition, 68 cinema projectors valued at about Re. 620
each are available.

STaTEMENT »
howing ber and location of Vehicles of all types ex-Indicn ond American
. Surpluses
_B. No. Location Surplus  Balvage

INDIAN SURPLUSES
1. Wiah D. G.D.

Delhi . . . P . . 1,443
Bombay . . . . . . . . 77
Caleutta . . . . . . . . 11

Avadi . . . . . . . . 1,605
Tambram . . . . . . . . 421
Ondal . . . . . . . . 2,411
Dhanbad . . . . . . . . 593
Nirea . . . . . . . . 507
Whitefield . . . . . . . . 770
Kirkee . . . . . . . . 436
Chheoki . . . . . . . . 504
Ranchi . + « o« & + s I |

Jubbulpore . . . . . . . mw
Ferozepur . . . . P . . 22

Torar 9,176
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8. No. Location Surplus Balvage
Ragrions. v
2 Bombsy Ares . . . . 1883 208
4 Eanpur Ares . . . . . .
5 Madras Aves . . . .. . 9 416
ToraL
GRAND Torax 1,083 713
11,369 LIt

AMERICAN BURFPLUBES
With M|5 Tota Adérerafs Lid.

1 - Titsghur . . . . . 116 [}
2 Ranaghat . . . . . . 8
3 Panagarh . . . . . . . 20
* Agra . . . . ' 1
] Allahabad 2
L] _Jodhpur . 2
) : / Torar . 168
D.8.4.8.8. Depots.

T Brooklyn, Caloutta . . . a8
8 New Delhi . . . . . EY
9 Alipore Airstrip, Calcutia . . 32
. Toran 814

GRAND ToraL oF AMEEICAW Bumrrvexs . 272

&
FoopsTurys wITH D1sPosaLs DEPARTMENT, LYING UNSOLD

1154, *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Industry
and Supply be pleased to state whether the Disposals Department has any
articles of food still undisposed of? If so, what are they, and what is their
value?

(b) What are the reasons for their non-disposa' so long?

The Honourable Dr, Syama Prasad Mookerjee: (a) About 4,800 tons of food-
stuffs are at present awaiting disposal. These comprise tinned foods .(meat,
vegetable oil, cheese, fruit and juices) and liquorg (rum, beer and brandy).
There are also some grains, gram and beans. The total value of these stores
is about Rs. 40 lakhs. '

(b) About half of the quantities awaiting disposal were reported to the
Director General of Disposals in February and March. The chief factor militat-
ing against quick disposal is the ban imposed, with a view to meeting refugees’
requirements. Most of these surpluses are situated in West Bengal, and the
West Bengal Government have objected to the sale of stocks with less than a
year's life. This matter is under discussion with the Government of West
Bangal.

EXQUIRY INTO RECENT AIR DISASTERS

1155. *Shri Damodar Swarup Seth: (a) Will the Honourable Minister of
Communications be pleased to state whether it is a fact that since November
1947, four air accidents have oceurred in the Indian Union?

(b) Did Government order an enquiry to determine the cguse of the Karachi
disaster as also of the three disasters following it?

(e) If the answer to part (b) above be in the affirmative, do Government
propose. to make available to the public or lay on the table of the House the
wesult of the enquiries? -

The Honourable Mr. Rafl Ahmed Kidwal: (a), (b) and (c). Yes, Bir,
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PRIVILEGE TO ‘AIR INDIA ’ TO MANAGE INDIA’S CIvin AVIATION AFFAIRS IN
' . IRTERNATIONAL FELD -

1156. *Shri Damodar Swarup Seth:-Will the Honourable Minister of Comu-
municationg be pleased to state:

(a) the steps that Government have so far taken to enable India to take her
rightful place in the international field of Civil Aviation; and

(b) whether it is’ a fact that Air India has been given the privilege of
managing the affairs of India's Civil Aviation in the international field? -

The Honourable Mr. Rafl Ahmed Kidwai: (a) India has ratified the Conven-
tion on International Civil Aviation and is a member of the International Civil
Aviation Organisation. Bhe has been elected to the Council of the Organization

«on which she has a wholetime representative. International standards with
respect to safety and other aspects of aviation (Aerpdromes, air navigation
facilities, ete.) huve been and are being adopted in India. Bilateral Agreements
have been concluded between India and the United States, France and the
Netherlands for the operation of air services. India is at present operating inter-
national air services to Pakistan, Ceylon and Burma. A new Indian Company
has been formed, viz, Air India International Limited, for the operation of over-
seas air services 1o the West. The first service of this Company will be to the
United Kingdom, via Egypt and Switzerland, and this is expected to commence
in. June, 1948. Services to other countries also will be gradually established.

(b) As T have stated in reply to part (a) a company known as Air India
International hag been formed for the operation of air services from India to
countries n the West. Air India Limited, which has an interest of 25 per cent.
in the capital of this company, has been entrusted with ifs technical manage-
ment. Government have not yet decided on the set-up of the organisationr
wequirad for the operation of air servicet to other countries.

PosT-WaR CrviL"AviaTioN PLANS 715 4 VIS EXTERNAL AIR SERVICES.

1157. *Shri Damodar Swarup Seth: Will the Honourable Minister of Com-
munications be pleased to state: whether it. is a fact that the Government of
India, while drawing up their Civil Aviation Post War Plans vis-a-vis External
Air Services made a declaration of the desirability of giving a major interest in
external Air Services to an Air Transport Operator of proved experience?

The Honourable Mr. Rafl Ahmed Kidwai: Yes, Sir.

CULTIVATION ‘AND PrODUCTION OF RUBBER

1158, *Shri V. O, Eesava Rao: (a) Will the Honourable Minister of Industry
and Supply be pleased to state the area under rubber cultivation in the Indism
Union ?

(b) Have Government formulated_ any plans to increase this area?

(¢) Is there any research being carried out to enable the growth of these
trees in other parts of the Indian Union?

(d) Ts there any international convention governing the acreage that may
‘ be cultivated in India?

(e) Do the post-war schemes of Government include the manufactare of
synthetic rubber?

The Honourable Dr. Syama Pramd Mookerjee: (a) 158,637 acres as on 80th
June, 1947.

(b) India is at present self-sufficient in rubber and sinee Indi "
duction is higher than world since Indian cost of pro-

prices it ig somewhat ture
tor- a0 of rubber are. 8 prema to formulate plans
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(c) One of the functions of the newly constituted Rubber Board is to promote
research in the culfivation and production of raw rubber. Since the limiting
factor to rubber cultivation is climate and rainfall, only South India and possibly
some parts of Assam would be suitable for rubber cultivation. Research at

‘preseut should be directed fruitfully towards inereasing the vield_per acre in the
existing areas under cultivation which is much below world levels.

(d) No, Sir )

(e) Sinee raw rubber which is for most purposes superior to synthetic rubber
is available in sufficient quantities at present, there is no immediate need to
consider the manufacture of synthetie rubber. )

WrreHOLDING OF PROVIDENT FUNDS OF Ramsway EMpLOYEES

1159, *8hri V. 0. Kesava Bao: (a) Will the Honourable Minister of Railways
be pleased to state whether the provident funds of any Railway employee have
been withheld during the last financial year for the following reasons.

(i) for taking part in political activities;
(i) for taking part in strikes; and
(ili) for disobedience?

(b) Is it a fact that information about such deductions is withheld from the
individuals concerned and that they come to kmow of it only at the time of
retirement?

The Honourable Dr. John Matthai: (a) Ne
(b) Does not arise.

REPEESENTATION FOR FixaTiON OF PAY oF ERQUIRY AND RESEREVATION STAFF AT
KaNrUR CENTRAL STATION

1160, *Shri Harihar Nath Shastri: (a) Will the Honourable Mipister of
Railways be pleased to state whether it is a fact that the Inquiry and Reserva-
tion staffi at the Kanpur Central Station have made a representation to the
General Manager of the East Indian Railway and to the Chief Commissionar
of Railways, regarding the fixation of their pay?

(b) If so, what action have Government taken in respect of the said repre-
sentation? ) -

The Honourable Dr. John Matthai: (a) Yes. Only an .advance ropy of 8
reprezentatisn purporting to come from the Enquiry and Reservation Staff 4t
Kunpur Central Siation bas been received by the General Manager, East
Indian Railway. v -

(b) No action has vet been taken. The representation will be consiclered by
the General Munager, E.I. Railway on receipt of the original through the Divi-
sional Buperintendent. Allahabad who has been asked to forward it.

Ixpra SuppLy M1ssioN 1N WASHINGTOS.

1161, *Shri B. Shiva Bao: Will the Hon~vrable Minister of Industry and
Bupply be pleased to ~tate:

(a) the functions of the India Bupply Missi~n in Washington and of ite
branch in New York; .
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md(b} the total cost of maintaining the Mission in Washington and New York;

(¢} the number of persons employed, Indians and non-Indisns separately?

The Honourable Dr. S8yama Prasad Mbokarjee: (s) The main function of tm
Indis Supply Mission, with headquarters at Washington, is to arrange procure-
ment fromm North America on behalf of Government, of food grains and stores,
inc.uding capital goods, plant and machinery, which are not available either
from indigenous sources or from any sterling area. The Mission is also responsi-
ble for inspection, inland movement and ocean shipment of all goods procured
by it. Its operations exfend over the whole of U.B5.A. and Canada.

(b} A sum of dcllars 271,144 was provided for the period from 15th August,
1947 to the 81st March, 1948, and for the year 194849, a sum of dollars 444,500
has been provided to cover the cost of maintenance of the India Bupply Missian,
Washington including its branch offices in New York and Canada.

(c) Officer Staff: Indians—4.
Non-Indians—9.
Subordinate Staff: Non-Indians—63.
BuerNmG or REcoros or Post Orrice AT KisHORRGANJ, BENGAL
1162. *Shri 8. M, Ghosh: Will the Honourable Minister of Communications
be pleased to state:

(a) whether it is & fact that in February, 1947, the papers including those
relating to Savings Bank and Cash Cerlificates in the Post Office of Kishoreganj
(Mymensingh, Bengal) were burnt;

(b) whether_it is a fact that the depositors have not as yet been paidl their
dues; and '

(¢) which of the two Dominions, India or Pakistan, will now be responsible
for the payment of the claims?

The Honourable Mr. Rafi Ahmed Kidwai: (a) The records of the Kishoreganj
head post office were destroyed by fire on the 24th January, 1947.

{b) 8o far as this Gevernment is aware, The dues of depositorm have not ye~
been paid.

(e) Pakistan,

SMUGoLING oF WEHEAT AND GAM ON Bmarrpa-FerozErvm LiNe

1163. *Prof. Yashwant Ral: Will tne Honourabls Minister ot Railways be
pleased to state:

(n) whether Government are aware that smuggling in. wheat and gram is going
on on the Bhatinda-Ferozepur line;

(b) whether Government are aware that smugglers hide the sacks full of
wheat and gram in the latrines and thus cause trouble to the passengers: and

(c) if so, Whst steps Government propose to take in this matter?

The Honourable Dr, John Matthai: (a) Reportse were made by the Tickot
Checking Staff sometime ago that both wheat and grain were being carried
unbookerl from places in East Punjab into Delhi by the Ferozepore-Bhatinda
Line.

(b} No such case has been reported,

.. (&) A strong post consisting of police and railway staff has been astablished
. at Bahadurgarh.. Every passenger train is checked at this point and, wmongst
" othar things. smuggling of wheat and grain is prevented.
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TicrETLESS TRAVEL ON' BEATINDA-FEROZEPUR LINE -

1164, *Prof, Yashwant Ral: Will the H 1 ini 2l
be pleased to state: e onourable Minister of Ruilways

(8) whether it is a fact that people are still travelling without tickets on
Bhatinda Ferozepur line in large numbers; and

(b) if so, what steps do Government propose to take in this mattor?

The Honourable Dr. John Matthai: (a) and (b). An intensive campaign
against ticketless travel is now being carried out by the E.P. Railway. As a
Fesult of this campaign, the number of people traveiling without tlckets over the
Bhatinda-Ferozepore Line has come down considerably.

TrroUGH Bea1n FROM KISHENGANJ TO PaLpza GHAT I PurNEA DISTRIOT ON
(0. T. Ramway

1165. *Shri B. P. Jhunjhunwala: (a) Wil the Honourable Minister
of Railways be pleased to state whether it is & fact that after the creation of the
two dominions, Kishenganj, a sub-divisional Headquarters of the Purnea dis-
trict became the terminus of the Oudh and Tirhut Railway on the eastern point?

(b) Is it a fact that except local trains, no thmugh trains start from and ter-
minate at Kishenganj?

(c) Is it under the consideration of Government to run a through train from
Kishenganj to Paleza Ghat?

The Honourable Dr. John Matthai: (a] There has been no change in thz
‘pos’tin of Kishenganj as far as the railway is concerned, following partition.

(b) There is a through passenger train daily each way between Kishenganj
and Manihari Ghat. +

(¢) It is not poss’ble, at present, to introduce a through train between Kishen-
gauj und Paleza Ghat-on account of paucity of passenger vehicles and engine
power.

AGENCIES FOR DISTRIBUTION OF QUuoTas oF Tr¥ PLATES, STEEL AND IRON

1166. *Shri Ramnarayan Singh: Will the Honourable Minister of Industry
and Supply be pleased to state: )

(a) the allotment of quotas of tin-plates, steel and iron for the years 1946-47
and 1947-48 province by province;

(b) the agencies for distribution of the quotas referred to in part (a, above
in each province; and

(c) the terms on which the agencies have been appointed?

The Honourable Dr. Syamsa Prasad Mookerjee: (a) A statement showing
allotment of steel for 1947 and Periods I and II of 1948 to Provinces for distri-
bution to the general public including small-scale manufacturers of consumer
goods, is laid on the table of the House. No steel allotments were raade pro-
vince-wise during 1946. Figures according to finamcial years are not avail-
able. Allotments of Pig Iron and Tinplates are made to Industries and are
not made Provioce-wise. '

(b) The Provineial Governments make sub-allotments to Registered Stock-
ists who purchase stee! from Producers and sell against permits 1ssue(l by the
Provineial Controllers.

(c) Registered stockholders constitute the ageney through which the Pro-
vincial quota is distributed. Al]l bone fide iron and steel merchants who applied
for registration in 1941 were appointed as registered stockists and the list has
been revized from time to time on the recommendation of Provinecial Govern-
menta. The terms of their appointinent require that they should sell steel
only against permits issued by the Provincial Controller and at prices fixed bv
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the Central Governmment. These prices, known as ‘column 8 prices’, are
Rs. 40 above the prices which they are required to pay to the producers. They
are required to furnizh periodical returns and their accounts and books are sub-
ject to inspection by Government both Provincial and Central.

2018

STATEMENT

Showing Steel allotment to- Provin-es from the Provincial quota in 1947
and periods I and I1/1948
Total In period Period M
* Province allotment 1/1948 1948
in 1947
1. Bombay 16,750 ~2,710 2,710
' 2, Assam . 4,800 715 715
3. Madraa . 24,750 4,000 4,000
4. Bengal . . . 31,260 2,516 3,415
W/Bengal (W Bengal)
2,516
E/Bengal
(including eylhet)
5. U.P. K 30,300 4,905 5.105
6. Bihar . . 17,600 2,835 2,835
7. Punjab e 16,750 1,355 1,355
(E!Punge&b) (E/Punjab)
1,365
(W /Punjab.)
8. N.W.F.P. . ' 1,700 255
9. C. P. & Berar 8,775 1,005 1,316
10. Orissa . . 3,875 580 B8O
11. Sind 4,050 645 e
12. Delhi . . 375 65 126
13. Baluchistan . . . 1,600 65 .
14. Coorg . . 125 65 40
15. Panth Piploda . . . 75
16. Andmman Islands: . . . . f 176
17. Ajmer-Merwara . . . Lo . 375 65 65

N. B.—These figures include only allotments made to the Provinces for distribueion to the
general public including small-scale manufacturers of consumers goods. Besides this, steel is
also distributed to Provincial Governments for thejr development schemes, snd to private indus-
tries in the Provinees (and States) for steel proeessing, industrial development and main.
tenance requirements. Nofiguresare readily available forthese provinee-wise (or State-wise).

RESTRICTION OF MOVEMENT OF PULSES AND CEREALS FRoM Bimar anp U.P. TO
y Mapras

1167. *Shri Ramnarayan Singh: Will the Honourable Minister of Food be
pleased to state whether resirictions still continue against the movement of

pulses and cereals from Bihar and the United Provinces to Madras and if so.
why ?

The Honourable Shri Jairamdag Doulatram: There are no restrictions on the
movemetit of pulses other than gram from Bihar and U.P. to other Pruvinces.
Restrictions, however, exist on the movement of cereals (Paddy, rice, wheat,
maize, barley. jowar and bajra) and their products from the provinces of Bihar
and U.P. to all cther provinces. Inter-Provincial reetrictions on cereals have

-
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be:n muaintsined in view of Government of India's revised food policy.
TExDEES FOR LABOUR AT Gava, MUGHALSARAL, MUEAMA, JHAJHA, DANAFUR,
AND Marmapm Ramwway StaTions

1168, *Shri RBamnarsyan Singh: (a) Will the Honourable Minister of Rail-
ways be pleased to state whether it is a fact that tenders for contract to supply
labour for loco-sheds, goods-handling and porter-work at Gaya, Mughalsarai,
-Mukama, Jhajha, Danapur and Barmadih Railway Stations were invited in the
years 1945-46 and 1946-47 and if so, what were the principles followed in giving
the contract?

(b) How many contractors submitted their tenders? .

(c) What are their names and to whom were the contracts given?

The Honoursbie Dr. John Matthai: (a) to (c). The information has been
«called for and will be laid on the table of the House in due course.

-

"I'BAIN SERVICE BETWEEN UJJAIN aND RATLAM
1169, *Shri Ram Sabai: (a) Will the Honourable Minister of Kailways be
pleased to state whether Government are aware of the fact thai there is only
one train service between Ujjain and Ratlam and that due to her late ruuning,
passengers have to wait for twenty-four hours?
(b) Do frovernment propose to introduce another train service?

(c) If the answer to part (b) above be in the negative, do Government pro-
pose to attach a few bogies to the goods train so that this difficulty of the public
can be overcome?

The Honourable Dr. John Matthai: (a) On the broad gauge, ves. In addi-
tion, a metre gauge train service is available between Ujjain and Ratlam.

(b) Yes, as soon as stock and engine power become available.

(c) As goods trains run-only when required and not to fixed timings and as
ali spare vehicles are at present being utilized for refugee movements. it is not
possible to attach passenger vehicles o goods trains on this section.

REsuMPTION OF SusPNDED TeAIN SERVIOE BETWEEN DELHI AND BoMBAY

1170, *Shri Ram Sahai: (o) Will the Honourable Minister of Railways be
pleased to state when Government propose to resume the service of one pre-war
passenger train which used to run between Delhi and Bombay?

(b) If the service of this passenger train cannot be resumed, do (3overnment
propose to-revert to the old practice of booking on the Parcel train?

The Honourable Dr, John Matthai: (a) One passenger train each way is
slread; running through between Bombay and_Delhi.

(b) Doeg not arise in view of the reply to part (a).

Wacons PoR TBaANSPORT OF TiMBER FOR IMPERIAL MatcH CoMpaNY (INDIA)

. LonTep, GwaLIOR

1171. *Shri Bam Sahai: (a) Will the Honourable Minister of Railways be
plessed to state whether Government have received any representation from the
Imperial Match Company (India) Limited, Gwalior regarding the supply of
wagons ? :

(b) Is it a fact that it takes a wagon several months to cover the distance of
80 miles between Bassai and Gwalior? :

'q:-‘[c_:] Are’ Government aware that due to the non-svsilability of wagons in time
for the transport of timber, the factory has been closed?

(d) Have Government any arrangements under consideration for the supply
of wagons to the factory? .

The Homourable Dr. John Matthal: (a) Yee. -

-~
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(b) No.
(¢) Information shows that the Factory is not closed.
(d) Everything possible is being done to move the traffic.
FUNOTIONS OF CENTBAL AGRICULTURAL MARE BTING DEPARTMENT

1172, *8hri V. O, Kesava Bao: Will the Honourable Minister of Agriculture
be pleased to state:
(a) the functions of the Central -Agricultural Marketing Department;

(b) the commodities that are being handled by the department at present,
and the possible lines of expansion in the immediate future; and

*(c) whether there is any publicity given to the activities of this departinent?

The Honourable Shri Jairamdas Doulatram: (a) With effect from the Ist
January, 1948 the Centrl Agricuitural Marketing Department took over all the
functions performed by the Directorate of Inspection of the Ministry of Food
and sinee then the Department has been re-designated as the Directorate of
Marketing and Inspection. The functions of the Directorate are as under: (i)
Carrying out and publishing the results of commodity marketing surveys in co-
operation with provigees and States and also by direct first hand inquiries, (ig
Condueting research on the fixation of quality standards for agricultural an
anims] husbandry produce, and exercising control over the quality of Agmuark
atandards, (ili) Inepecting foodgraina entering into the procurement and distri-
bution plans of the Ministry of Food, and (iv) Initiating and co-ordinating for
the country as a whole, development work on improved methods of mnarketing.

(b) The Directorate deals with all products of agricultural and animal
huebandry and it has so far published marketing survey reports on the fo.lowing
27 commodities and subjects: —(1) Wheat, (2) Rice, (3) Potatoes, (4) Gram, (5)
Barley, .(6) Grapes, (7) Bananas, {8) Citrns fruits, (9) Linseed, (10) Groundnuts,
{(11) Cashewnuts, (12) Lec, (13) Sugar, (14) Coconuts and coconut products,
(15) Tobacco, (16) Milk, (17) Fish, (18) Cuttle, (19) Hides, (20) Skins, (21) Wool
and Hair, (22) Sheep and Goats, (23) Eggs, (24) Coffee, (25).Co-operative
marketing of agricultural produce, (26) Fairs and markets and produce exchanges
and (27) Casterseed, N

Reports on (1) Rapeseed, mustard and toria, (2) Ghee and other milk pro-
duets, (3) Cardamoms and (4) Arecanute are expected to be published wilhin
the next few monthe. In addition, reports on (1) Maize, (2) Millets, (3) Pou:try,
(4) Mangoes, (5) Minor fibres ‘and (6) Sesamum and nigerseed are under com-
pilation. : S

These reports refer to conditions prevailing during pre-partition days. A
large majority of them are out of print and out of stock. They have, therefore,
all to be redone for the present India. '

The investigations on commodity marketing conditions so far handled by “the
Directorate related to pre-partitioned ‘India. Since T5th Awungust, ‘1947, there
have been materinl changes in conditions. The Directorate, therefore; would
have to undertake, fresh investigations for the Union of India in ‘commodities
and subjects already handled by it-and in respect of other products which are
Fet {o be surveyed. Much more needs to be dome for improving .agricultural
marketing eonditions as a whole with particular regard to the development and
adoption of quality or Agmark standsrds for the infernal and external trade,
regulstion of markets including the agricultural produce exchanges, co-operative
marketing and standardisation of weights and measures. The Vijavaraghava-
charya Marketing Sub-Committee of Policy Committee (V) on -Agrienlture,
Forestry and Ficheries recently reviewed the working of the Directorate and
has made a large number of recommendations for: its eXpangion-in the iznme-

-diate futurz, These recommendations are under the examination of Govarnment.
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(c) When the survey reports are published, press notes are issued. Agmark
posters arc exhibited in different parte of the country and some publicity is
arranged for on the occasion of exhibitions and shows. The present publicity
arrungements, are not eons:dered adequate and the question of improving them
@ being cousidered.

FEDERAL AGENCIES AND INSTITUTES CARRYING ON INDUSTRIAL RESEABCH

1178, *Shri V. O. Kesava Ra0: Will the Honourable Minister of Industry
and Supply be pleased to state:

(a) what are the Federal Agencies and Institutes for carrying out industrial
research; .

(b) the nature of the research and the subjects in which research is bemg
made at present; and

(¢) whether this research is being-done in co-operation with industry?

The Honourable Dr. Syama Prasad Mookerjee: (a) Industrial research is
being carried out in the Physical and. Chemical sections of the Delhi Laboratories
of the Council of Scientific and Industrial Research, who are also financing
schemes of rcsearch at the Indian Institute of Science, Bangalore, DBose Re-
search Institutz, Calcutta, Tata Institute, of Fundamental Research, Bombay,
Bengal Tanning Institute, Calcutta, and the Universities of Aligarh, Banaras,
Calcutta, Madras, Nagpur, Bombay, Delhi, Allahabad and Andhra. In addition,
some research work is also being carried on in the Central Glass and Ceramnie
Research Institute, Caleutta, and the National Metallurgical Research’ Labom»
tory is under construetion at Jamshedpur,

(b) So far as the Council of Scientific and Industrial Research is concerned
the attention of the Honourable Member is invited to Appendix VI to the Review
of its activities which gives a list of research problems and subjects in which
research is being carried out at present. A copy of the Review is availabls in
the Library of the Legislature.

(e) Tho answer is in the affirmative,

Gur TRADE WITH PuusmN

1174. *Ch. Ranbir Singh: (a) Will the Honourable Minister of Food be
pleased to_state the amount of Gur exported to Pakistan during the morths
of January and February 19487

(b) If no exports have been made; what steps do Govemment propose to
take to promote the trade of Gur between Indis and Pakistan? -

The Honourable Shri Jairamdas Doulatram: (a) Export of sugar and gur to
Pakistan was probibited in December, 1947 simultaneously with the decontrol
of these commodities and no gur was tramapOrted to Pakistan in the months of
January and February, 1948.

(b) Wher: the Food Delegation from Ps.lnstnn wae in -Delhi in January, 1048
it asked fos and got an ad-hoc quota of 10,000 tons of gur. But none of this
antity hae heen lifted snd the quota is still available for export: Government
ave latelv received enquiries from traders in India for export of gur to Pakistan
and is willing to issue them export licences for & quantity of 10,000 tons. It
is understood however that the import of gur into Pakistan is controlled and
exporters of gur would have to make sure that the necessary import licences
from ‘the Government of Pakistan beoome available. Government would be
willing to continue for s further period the export quota of 10,000 tons which
under the original agreement. expires on the 3lst March, 1948. The present
day low prices of gur in certain producing areas are however mainly due to trans-
port difficulties and export of gur to Pakistan will not matermily solve the
problem. The country is not really surplus in gur



MOTION FOR ADJOURNMENT
INCREASE IN P’OBTAL IATHS BETWEEN INDIA AND PARISTAN WITHOUT
CoONBULTING THE ASSEMBLY

Mr. Speaker: I have recsived uotice ot an adjournment motion, which runs
a5 follows:

““This Houlse do adjourn to consider a definite matter of urgent public importance,
namely, the disrespect shown to this House by the Government in incressing the poatal
rates between India and Pakistan without informing the House or consalting the Standing
Committee of the Department.’’ '

T presume the Honourable Member who has given notice of it has also sent
a copy to the Honourable- Minister concerned?

Mr. Hussain Imam (Bihar: Muslim): Yes.

Mr, Speaker: I should like to know from the Honourable Member, who has
given notice of this, as to how exactly disrespect has been shown and how the
conduct is construed as disrespectful io this House, even on the assumption
that the rates have been changed? . '

8hri K. Santhanam (Madras: Generai): I think disrespect to the House
must be treated by a Committee of ’rivileges and not by an adjournment
motion. i

Mr. Speaker: That is also true. But at present there is no Committee.
But, I think if the Government have acted in 8 way which does not show pro-
per respect, or wail of respect, or disrespect, the member is entitled ta venti-
late that grievance here in the form of an adjournment motion..

But I am not myself sure, as to whether what is alleged really constitutes
disrespect. Therefore, I have called upon the Honourable Member to show
me a8 to how this constitutes disrespect. It is possible that Government
might do many things without meaning any disrespect. Many irregular things
are done but that does not mean disrespect because of having done those things.

Mr, Hustain Imam: May I draw the attention of the Speaker to the fact
that the Assembly was in session. The budget had been presented to the
House. The Honourable the Finance Minister himself in his speech stated
that he has not taken into account the effect of the customs duties between
India and Pakistan. So we had an indication that Government intended to do
a certain thing. ; .

This is 8 major issue. Burma was separated from India 12 years ago snd
the change in the rates has been made only now. Pakistan has not been
separated from India even for twelve months and yet this tremendous change
has been brought about. Lakhs of people from India still have connections
with people in Pakistan.

Mr. Speaker: All this is, to my mind, irrelevant to the point which I am
wanting to have clarified.

Mr. Hossain Imam: I am coming to that. T say that it was the duty of
the Government to give an indication that they intended to increase the postal
rates, or in the alternative they should have consulted the Btanding Committee
of the Legislature attached to the Department in order to get their consent, be-
cause it is a matter really of taxation on the people of India. The postal rates
will not fall upon Pakistan nationals. It is we nationals of the Indian Union
who will have to pay them. I do not know what the Pakistan Government
has done. If they follow in our footsteps they will be equally wrong.

Mr, Speaker: That is not answering the question. Assuming they have
dope all that kind of thing, assuming the thing is irregular, even then, how"
does the irregularity constitute disrespect to the House? That is the point.
I should say that'it does mot appear tio me to be disrespect.

Mr., Husmain Imam: The Honourable Minister did not give us an indication
when presenting the budget, which was passed only so recently as in the

middle of the month.
(2922)
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Ms. Speaker: I should like to know what the Honoursble Ministr has o
#ay about this incresse in the postal rates.

The Haourahle Mr. Bafi Ahmed Xidwai (Minister for Communications): I
think the Honourable Members forget that it is through the efforts of the party to
which they belong that a part of our country has become foreign country. Both

us are now members of an International Postal Service organization and the
rates adopted are the rates fixed by that organization. Had we agreed to any
deviation then I would have come before this House for their approval. But a8
the international rates were to be applied between the two independent coun®-
ries, there was no necessity for me to come before this House.

At one time there was a proposal that we should agree amongst ourselves 10
continue the existing rates both telegraphic and postal. ~When this question
of telegraphic rates was considered, the Pakistan Government refused to shara
the income with us. They said they would have the full share at the rate
prevalent there and we could fix whatever we liked for our share.  Therefors
we had to increase the rates, but before we could take it up, Pakistan had
raised the price of postcards and other charges.

Pandit Lakshmi Kanta Maitra (West Bengal: General): Telegraphio
charges?

The Honourable Mr. Rafl Ahmed EKidwai! That is common Lkuowledge:
The Pakistan Government has raised the rates of posteards and other postal
articles. If we had agreed to continue the existing rates then Pakistan would
have got the rates that were prevalent there while our rates would have remained
the same. Therefore, we would have been the loser. The alternative was
either to raise our internal rates also or take up the international rates, Instead
of ra.iaing the internal rates, we adopted the international rates.

ugeain Imam: Was the Standing Committee of the House consulted?

m poakar: Order, arder. It seems to me the sutomatic result of the
éwo Dominions being treated as independent Btates wiz a vis the adoption of the
internationa] postage rates. 8o it is not even an action of the Government of
Indis and I do not-think this adjournment motion is in order.

WOREMEN'S S8TATE INBURANCE BILL

Mr, Speaksr: The House will now proceed with Legisiative Business.

, The Banoursble Shri Jagjivan Bam (Minister for Labour): Sir, I beg te
Amoys;

“That the Bill to de for certain bensfits to warkmen emplo eounaction
with work of fmnup'::ﬂme of sickness, mhrn‘rty and accident m laomral;-; provision
for -other , &8 TepO brlboﬂdtetc«mnltm be taken
mio - cons dwntien. '’

In making the motion, T may, with your permiesion, 8ir, inform the House
that soon after my motion for referring the Bill fo Select Committee was 8c-

I saked my Ministry to examins the vatious suggestions made by
Honounbla Mo::z;nn All &?l: suggestions were carefully mm:sd. Amu:f
.inents incorparal all acceptable suggestions were drafted P before the
Belect Committee. As a mattér of fach, a comprehensive lisf of amendments
a8 by the Ministry iteelf. ‘This procedure greatly facilitated the
wotk of the Selech C:Iil;mtlee audItha Co::]:t:xmg wt:a able to finish i::s labour

smi time, ghall ) opportunity express
mym“nkmho members of the Selec? Commiftee who confributed considerably
in improving and elucidating the provisions of the Bill. 1 shall now explain very
briefly the important changes made in the Select Committee.

Provision had been made in the Bill for the application of the scheme onty
fo factories and the scheme did nof apply To clerical employees.  I§ has now
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“deent malirfied Yo apply to all émployees in factdries. A now sub-section bas heen
added enabling the appropriate Goverfitnent soting in congultation with the Cor-
.poration and with the.approval of tlwCentral Government; +o extand the soheme
.10 other setablishments, industrial, commervial, a%riculf.ml or otherwige. The
exemption clauses in Chapter 8 bave also been ampiified to provide, where neces-
eary for the application of one or more paris of the-echeme as for example the
application of the scheme in so far as it relates to compensation ‘for employment
injury in, say, seasona] factories. They provide the necessary authority to en-
abie the extension of the scheme, as soon as some experience is gained of its
working and the necessary administrative organisation is set up, to othsr cafe-
gorie:& of workers, whether working in seasonal factories or in other establigh-

men : 1y
The scheme has aleo been modified in regard fo the contributions which
ahould be paid to enable a worker to -jualify for sickness or maternity benefits.
It had origmally been provided that before a worker could qualify himself for sick-
ness benefit, there should have been paid in respect of him at least 17 weekl
contributions in & period of six continuous months preceding the week in whic
‘be claimed the benefit. It bas now been provided that the contributions should
be paid for a period of six months known as the contribution period and that . in
return for such contributions the worker should be entitled to benefits in a sub-
sequent period of six monthe known as the benefit period. = Under the new
scheme the Corporation will issue io the worker at the end of the contribution
period an authorisation card indiesting the benefits which can be claimed
12 Noox. by him during the subsequent benefit period. With this authorisation
and the medical certificate, the employee will be able io obtain the
benefit speedily and without any waiting or harragsment. .

The principle that contributions should be payable for two-thirds of. the
period ia retained, but the minimum number of contributions has beey, reduced
to twelve. In ealeulating the two-thirde number of contributions, ‘periods dur-
.ing which. the worker was not available for employment becsuse of sickneas or
confinement or disability resulting from employment injury would be excluded
irrespective of whetber he was in receipt of benefit during the period or not,

Likewige in the case of maternity bewmefit, instead of 26 contributions in &
veriod of 52 weels preceding the week in which the clsim js'made, benefit will
be pavable if contributions were payable in respect of the employse for -two-
thirds of the period in the corresponding contribution period, subjeot again, to
the limit of 12 contributions. The number of contributions Payable between
85 and 40 weeks before the week in which confinement takea place or notise of
pregnancy is given, has been redused fom &ve to one.

The definition of siclovess alao has been changed. The limiting olausss have
besn removdd. Under the new definition, a worker will be qualified to reseive
sicknesa benefit provided he ia sick and unsble to attend work, whatever may be
‘the cause of bis aickness. .

These amendments are desi to liberalise the quhlifying conditions cemmd-
dersbly and meke it easier for the worker i quslify for the benefit.

The clanss relating to the payment of contributions bas been sinended o
provide that contributions ehould be payable not only in respect of wésks dwing
which the employee renders service and rectives weges but also in ﬁmﬁ‘ﬂ
weeks during which he is on authorised leave or is unable to work ei be-
oause of a lockout or because of a legal stxike, with a further qualification that is
reapeot of legal strike, enntribution will be payable only if wages are paid either in
pert or in full. This provision is intended to.minimise the chances of breaks in
sorvice. It has also been made clesr that the employes’s contribution la recover
#ble only from the wages due for the pariod to which the confribution relates

~and not otherwiss.
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The Bxl.l had pro'nded that only employees whose average daily wiiges. were
4on annsas or below should be exempted from the employees’ contribution. . ln
deference: to the wish expressed in the House the limit has now been mae'd' to
dnclude all those whose daily wages are below a rupee a day.

Three more groups have also been added.” As originally provided all employ&al
dn receipt of a daily wage of R® 2 and above were grouped togethér and the aver-
:age daily wage of this group was taken to be Rs. 3-8-0 & day. This would have
.meant that workers in receipt of a wage exceeding Rs. 78 a month, eould
get sickness or disablement benefit at a flat rate of Rs.” 52-8-0 a month,
This would have pressed hard on the higher income groups. Under the revised
-scheme, workers with 8 monthly income of Rs.' 260 and below will all réceive

.approximately seven-twelfths of their monthly earnings by way of sickness or
disablement benefit.

Another important change made in the Select Committee relates to the
‘provision of medical care and attendance to families of insured. persons. Here
again, a compromise has been struck between, the desirable and thg practicable.
Provision has been made for the extension of the benefits, if so requested b_y the
‘appropriate Government. In other words, if a Prpvincial Government is in a
‘position to provide for medical care and treatment not only for the insured
worker but also for his family and if the Corporation is in a position to bear the

-extra expenditure involved, then the benefit would‘ be extended to the family
of the insured person also.

The Select Committee also considered the question whether the maximum
period for which sickness benefit is payable should not be extended to more than
-eight weeks in a year. There was general agreement as regards the desirability
wof extending the period. At the same time it was recognised that we should have
some experience as to how the scheme will work, what will be the average
sincidence.of sickness, and what would be the financial consequences of such
extension. The present scheme has been worked out on the basis of such data 88
we have regarding the incidence of sickness. The data is not as full and com-
prehensive as it should be. Further it 8 a common experience that the incidence
~of sickness tends to shoot up as soon as & State insurance scheme of this type is
‘introduced. For these reasons, the Commitiee felt that the existing provision

+ighould be allowed %o stand for the present. The Committee has however
-expressed the hope that as soon ag circumstances permit the Corporation should

“mnke use of the power given to it under the Bill and extend. the period of
<benefit.

T would also like to"mention another important change made in. dehmee to
“the wishes of the House. It relates to the number of representatives | of
“eémployees and employers on the Governing Bodies. Employm and employees

‘will now have five members each on the Corporation which is the supreme

authority and two members each on the Standing Committes, = .

 There was also some criticism that the Bill = provides for contributions
“only from employers and workers and none from Government. This is not
-correct. Uider scheme Provineisl Governments are expected to contribute
-about a third of the cost of providing medical care and treatment.  -Mosb of
_‘the Provincial Governments have agreed to do g0, We expect that the standard
“-of medical care and freatment for insured workers will be such as will cosé
‘about Rs. 6 per head per year. The per capita expenditure now issonly about
-annag gix. The Bhore Cammittee’s recommendation is that it should be raised
“to Rs. 1-14-0 per head per year during the course of the next ten years. Instead
of reaching this figure over a period of ten years, Provincisl Governments have
been invited to provide for insured workers services costing about Rs. 8 per head
‘per year and besr a third of the cost from now onwards. No mention been
made either of tha per eapite expenditure which the Provincial Governments arg
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ezpotted to incur or of their share of expenses becsuse under the Constitution Act:
we cannot by an Act of this Legislature, impose s charge an Provincial revenues.
The subject, therefore, has been left to be settled by agreement between the-
Corporation and the Provincial Government. o far as the Central Governmsant.
is concerned, it will make a grant equal to two-thirds of the administretive ex-
penses for a period of five years. We have made provision for this purpose in:
Section 27 of the Bill as amended by the Select Commitiee.  After the five
year period is over, the question whether, and if so to what extent, the Central
‘Government should continue to assist the Corporation financially will be iaken:
up for consideration and a decision taken in the light of the circumstances then
The ‘Bill as it has emerged from the Beleet Committee is a oconsiderable-
improvement over tae one that was referred to it. The question of extending
the scope of the scheme or enhancing the benefit is now an administrative or
financial problem, but I venture to hope that it will be possible, before long,
not only to bring & much larger proportion of employees within the scheme, bu¥
also to enhance the period of the sickness benefit and to make provision for
medical treatment to the families of insured persons,
H With these words, Sir, I commend my motion for the sacceptance of the
ouse,

Mr, Bpeaker: Motion moved:

“That the Bill to provide for certain benefits to workmen employed im or in connection
with work of factories in case of sickness, ternity and ident and to make provision
for certain other matters in relati ﬂlmtp,nre‘pomdbythaBe'lmCommitm,gehkm
into consideration.’

"Before Honourable Members take up this motion for d'scussion I might jusk
invite their attention to one or two aspects. As the House knows, the Bill has
slready gone through the Select Committee. The principle of the Bill was dis-
cussed, I believe, thoroughly, when the motion for Select Commitiae came

" before the House. The Bill runs through 92 el large number of
clauses—and the number of amendments received is 812. Considering 'all this-
and also the fact that members will get opportunities of placing their points-
with reference to the several clauses, when the amendments come up, it will
be much better in the interests of saving time—as we sre sitting only for nine-
days and have & long programme—that the speeches should be as short as
possible.  That is the request I should like to make. , Otherwise, I am afraid,
we shall be repesting the same thing over and over again, when we come to the
claunse by elsuse stage. © ‘The salient points may be touched sf this stage and
‘the ‘gther small hings may be téken, as and when the smendments to the clauges
vomse in. ' '

Shri K. Santhanam (Madras: General): Mr. Bpeaker, Sir, I agree with you

$hit we ought not to take much time in the discussion and T do not propose 4o

take more than three or four minutes. Imibu}:punm{ummﬁpnof
the way in which the Honourpble the Labour Minister and his Departmen§
dealt with the Beleot Committee. I have been on many of the Belect Com-

‘mittees during the last two sessions and T have no hesitation in saying that if

sll the Ministers and their staf? deal with us in the same way as the Labour

Minister afid his staf have deplt with us in the Belect Committee a great deal

of work and much better and quicker work would be done in the Belect Com-

mittees. .

Sir, this is just a beginning. This Bill should nob be treated as if it is &
complate system of soc'al insurance. It is the beginning, and we have tried

%o amend the Bill so, thet it can be continuously and progressively expanded.
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dMany osher things can be brought into ik. It provides a skeleton or frame-
ayork which can be indefinitely extended, and it is for that purpose we must
welcome the Bill. It can be extended to the agricultural workers; it cem be
extended to every other class of workers. The benefits given by the Bill are of
course Lot very extensive. We have tried to expand the benefits also. If
Honourable Members will look at page 33 of the Bill they will find that while
-the original Bill gave exemption only to people whose daily wages are below
12 snnas we have exempted all employees whose average dailly wages are
below ke. 1 from payimg any kind of contribution. Even in respect of thase
who get Re 1 and above, they have to pay only 2 annas.  The contributions
.are pitched on a very moderate scale and the benefite are to be on a very con-
.giderable sesle. It will be found that in the case of maternity benefits and
.sickness benefits, when the employees fall ill and when they have to be absens,
-all the time. has been éut out from the calculations of the periods during whigh
they should have psaid contributions. In almost every respect the Select Com-
mittee has improved the'{Bill and expanded the benefits of the Bill though, as
I have sa'd, the House need not be over-satisfied with this Bill but should only
take it as an sarnest of further benefite which will come in the next few years.
I suggest that they should accept the Bill as a whole and not try to tamper
with 1t because it stands as one whole. We have tried to examine the finan-
-cial implications. There were proposals to incresse the benefite also, and as
‘has been given in the Notes, the Select Committee as a whole would have
Jliked to have expanded the benefits. But they found that they should no%
try to wreck the scheme of the Bill by trying to put too much at the start.
The whole thing has been done on an actuarial basis, and that is the only
.proper way of beginning with the scheme. The Central Government should
.not be saddled with unlimited liabilities. The liabilitiee have been calculated.
The Central Government is to pay a certain portion of the administrative
.charges and the whole scheme is to be more or less . seli-supporting in other
respects. When the scheme is further expanded and when the Federal
‘finances are such as to prowide coniderable subventions for social insurance,
‘there will be no difficulty whateoever in expanding the benefits. ‘Therefore I
commend to the House the adoption of the Bill as & whole subjest of course
to minor, verbal and other amendments ae may be needed. But I would urge
:them not to tamper with the main provisions. I support the Bill.

Mr. B. K. Sddiva- (C. P. and Berar: ‘General): Biz, I must congratulate the
‘members of the Belect Oonnua;lﬁee :ﬂ ;1;: the Eonouablso:d tbl::gm Labour mmm e
for extending the scope of this {Bill. t B 8 very ning »
-social security of wofkers. When this Bill was origunally brought to this
Houpe for being sent ‘to Belect Committes it was confined only to fastory
rworkers. The Belect Comniittee has extended its scope immensely—it bhss
.extended it to &Il the employees. I really congratulste them, becsuss this
wss a step which was neellell long lomg ago. F workers maan. only
‘labourers who are in infustrial concerns and they only had been gvnng:wa-
*tion whereas myd!thso&h«wodmhsdhunnhugmly neglected. the
-workers’ list there are @odk wodkers; there are seamen; there are tramway
men; snd, Sir, the rhost important, there are the tally clerks and weighment
e Taond Tero may oot bo koowiog 1% but
of friends "here may 3
.molt;?s. A tally clerk has to check the goods unlosded from the steamer and
‘loaded inte the wagon and vice verss. Ho has to stand
-chair and s table: he 'has to run from one end of the harbour to the other.
By, A o tha Tort Trasia 54 tho Rl

ok only” o Po : b :
.:.mem” ;lug‘: maydf {?.heéhng Then there are the weighment clerks. They
‘hbve also fo 4o this manusl duty slthongh they are known as clerks. Thess

£
:
:
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i
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people have to work’in the sun, in rainy season, roam about from one pl
another with a tally book and a pencil, and run about marking down t.hepnr;:b::
of packa:ges loaded and unloaded ete. Sir, I am glad they have all been
brought into the scheme of the Bill. Also elerks who were absolutely neglected. -
in the past. I see no reason why clerks should not have all along in the past.
betn included under the term “workers’. I quite understand that the clerk.
has a chair and a table in an office. But they are all different kinds of.
workers. A typist, for instance, uses both his hands and his fingers. What
an amount of labour he does can be realized only by ome who has done it, I
have myself done it—I can type at the rate of sixty words a minute—and I
know how it affects a man's chest. Therefore, to have excluded clerks from.
these provisions in the past was very wrong. But, Sir, in the past we had a.
different government and their policy all along in such social matters was ‘go-
slow’. T am very glad that this Government has adopted the policy ‘go ahead’.
nnd I would request them %o go ahead without any fear that they will meet;
with many difficulties if in social matters meny improvements are brought.
rapidly. Conditions have changed; they have materially changed in this-
country. And the view that rapid progress in the matter of social improve-
ment of this class Will bring scme kind of disaster or dislocation or inefficiency-
is one which I do not share. On the contrary, the rapid progress for . their-
social improvement and the amelioration of their conditions will improve effi-
ciency. Not only that. It will make them happy and contented. From that
point of view I am glad that the Belect Committee have really given great

thought to this matter and I give credit to the Honourable Minister for acceding
to this request.

At ope time non-gseasonal workers, that is those who work for four or six-
months in the year, were omitted in these schemes bBecause they work only
periodically, for three or four or six months. It was thought they_ ihould no¥
be given any benefit. But the Committee, considering the conditions exist--
ing in the country, have certsinly gone ahead, and I for one am very m
sbout it. While I am happy I would have personally thought that there s
not have been any restriction as to the operation of this very.important clause:

Under clause 2 it has been stated that the provisions of this Aot will be
applicable to all these classes excepting factory workers after a certain period,.
and that period may be, according to my caloufation, not earlier then two years..
There may have been eertain reasons for the Belect Committee to have taken
this decision; They have teken. this desirable step end I do not want to-
ofiticize them for postponing the operation of this clause up to two years. The.
‘Act will come into operation immediately for the factory workers and certain
formalities have to be observed and for that purpose it is left to the provincial
goverriment to frame laws and thereby apply the other provisions to that class.
of people. Personally T would have gone shesd and would have strsrghtav?)'r
without any proviso, given them relef immediately, but I do mot want to dis-.
pute the majority decision. After all we have to submit to the majority we’wif._
whatever be one’s personal view. 1 would.have recorded my dissent even
T were single but in this matter I feel Selest Committee has done its job wal_I_‘
and I therefore, do mot want to single out eny clsuse for opposition:

Kazi Syed Earimpddin (C.P, and Berar: Muslim): Was the Honourable
Member s member of the committee? : :

£
Mr. Speaker: No. The very abserice of a minufe of dissent shows. he- was,
not. .

Mr. B. K. Sidhva: There is one permanent benefit in this Bill in the :}gy
of sickness benefit, maternity benefit, disablement benefit, and injury benefit.
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These are also provided for to a certain extent under the Workmen’s Compeg-
sation Act as at present, and there are certain Acte prevailing in some provinces,
for instance in Bengal, Assam and [Bihar, and I think in Boinbay also for mater-
nity relief. This comprehensive law will be helpful but ¥h&'malerial initiative
that has been taken by the Government and the Select Committee is the pro-
vision of benefit for sickness, and it has been found that the workers who work
jn a non-congenial atmosphere shorten their lives: they have to undergo very
many sicknesses and no provision was provided either by the industrialists or
by the government before.- I find in this Bill the proportion is prescribed as
for the employer and the employee and the State comes in only for maintain-
ing the department. The State has not contributed towards this fund, In
other countries for social benefit the State gives money. I am very glad- that
the State has not contributed, not that I do not like it. The State has to come
at one stage, but I am glad that today the State money has not been utilised
for this reason that the industrialists today pay very low rate of taxes, com-
pured with other countries. In view of this the industries may be made to pay
a larger amount so that the State should not be burdened; if it did it would
mean indirectly the consumer and the sverage tax-payer are burdened;
therefore the industrialists have been asked to contribute their share along with
the share of an employee. It is a very good innovation. We have not to
follow unnecessarily the British idea in health insurance although I do nob
deprecate that. For unemployment and sickness the time may come when
the State may intervene, but today, wunless the industrialists pay proper
taxation to the State, which they are not doing today, unless they pay to the
same extent as is done in other countries, for example in Americs and Britain,
the only desirable and right step for the government to take is to ask employers
to contribute, although the Central Government will provide something, as the
Honourable Minister just now stated, towards administrative purposes.

There is one thing in the Bill—the hospitals and dispensaries which are to
be opened, it is left to the provincial governments’ sweet will whether they
ehould make provision or they should give the workers treatment in General or
other hospitals. I have some experience of General hospitals. There are
vety many good hospitals in capital towns, but these labourers do not really
get relief there. ‘I would suggest that the Honourable Minister should make
a_rule that provincial governments must necessarily construct hdBpitals and-
dispensaries for this class of workers, particularly Ahmedabad, Bombay, '
Cawnpore, Madras, and at such other places where there are industrial workers,
and also at other places where large number of employees reside. I am only
mentioning these four towns because the Act will come into operation imme-
distely ror tactory workers only, but if the benefit is to bs given to all labourers, .,
then Sir, the necessity will arise in almost all important towns for spegial
hospitals. to be -provided. To that extent I would have preferred in’ the Bill
compulsion upon the provincial governments for opening up hospitals and dis-
pensarics. I hope the provincial governments will reslise thair. dity and’éee
that as the Central Gowernment is very keen on improving the conditions of-
the. labourers, they do not lag behind_in giving them relief. The pretext of
financitl stringency or some such.excuse has always been brought forward so
far. 1 therafore hope that.our own governments in the provinces as well will
bear this parficular point in mind. They have left it to their good senmse and '
I hope good sense will prevail, and they will of their own accord not bring in
any kind of pretext or false excuse by allowing these employees to go to any-
héepitals which may be aexisting for the general public. There must be special
héspitals' provided for their benefit. T '

Then Sir, T also find another matter of importance. As you know there is
a large number of T.B. patients and generally T{B. iz a disease which prevails
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in-an atmosphere where there is no air, where there is no r breathing
and where there is no proper .diet?pe?._n the industrial area, ?fmggu take the
stat'stics, you Will find that nearly 15 per cent. of these industrial workers are
suffering from T.B. TJB. hospitals exist in some parts of India only. One
we know is in Solan in East Punjab. The provision in this Bill confines the
treatment to patients in the province where a worker resides. So what I
contend is that when a patient is suffering from T.B., because the hospital is
not in his province, he should be sent out for treatment outside”the provinos
if it s necessary. Provision ought to be made that he should be sent to the
all-India institute wherever it exists for T.B. and other such disesses.

The Honourable Shri Jagjivan Ram: [t is not restricted to the province.

Mr. B. K. Sidhva: I have read he provision. It says ‘institutes’. Any
provincial government may say it does not fall within its jurisdiction. If it
does mean, then I have nothing to state, but let it be made very clear so that
no one can have any ambiguity about the English language and say ‘such an
institute is not in my province: my government is not going to bear the
expenditure.’ When the question of money comes in, everyone raises all kinds
of excuses and then argue sccording to one’s own choice and sweet will. I
only desire that the object should be made very clear by the Honourable
Minister when he frames the rules.

Sir, I would have also-degired—I do not want to make any sort of criticism
because a5 I told the House earlier I am very glad at the principle of the Bill—
but T would have desired that some, provision had been made for convalescent
patients. Affer the sickness, sometimes a very bad sicknees, the patient does
require a fortnight or ten days to-recoup if relief is to be given: If an ordinary
person desires for repouping health-s little convalescent period, I do not see
why an employee should not have a small period of ten or fifteen days for
convalescence. It is not provided in this Bill.

Then, Bir, I - have only to make a pass: reference to a point which,
although technically & medical point, if they find that what is stated in the {Bill
is justifiable then I have nothing to say. I am referring to the pregnancy
period of & woman with reference to the ' benefits.. Provision is made that
benefit will be given only after six months of pregnancy. Well, Sir, as far as
I know accdMing to medical authorities the child conceives after three months
of pregnancy and if she gets the child between three months and six months,
will she get the bavefit? -

- An Hempurahle Msmber: 8he could get siclmess benefit.
- My, R. K. Sidhva: Yes, sickness benafit she could, get, bub maternity bene-
fit' she could not get. terruptions).

Mr, Speaker: The Honoursble Member may proceed. After all he is giviug
his own views.of the matter. .

Mr. B. K. Sidbva: Sir, T have only mentioned this. Statistics have.
shown that there are premsture deliveries and abortions; there have been
many such cases in India—that cannot be denied. And with the very poar
heslth of these women many premature deliveries take place. ’lﬁqefm, I
thought it advisable that if the law is not very clear on this matter, it should
be clarified further.

Then, Bir, as regards the contribution during the sickness period, Schedule
If lays down the average sssumed daily wage. Bo far as the nmauumﬂ
daily rate has been worked out, it is quite all right. But if you st clause,
2 on page 34, it says:

“The daily rate of sickness h_emﬁt- during sny benefit period shall be. an amemmt
aquivalant to cme-Balf. ... ccoicceiiimeene
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. The amount of reliet to be given is one-half. That is to sa , if & paliant
48 entitled to & daily wage of Rs. 1-12 then he or she will get En.nu 14 only.
Now, his or her earning capacity is Rs. 1-12. When he or she falls sick, he
-or she gets half the amount. Although, of course, the provision for sickness
is provided, while he used to earn Rs. 1-12 when healthy he gets annas 14
when he falls sick. On the other hand, when one is sick there is more expendi-
ture. Special diet is required sometimes—I do not kmow if that provision
will come under sickness; milk may be required and some special dieh may be
-Tequired. Imternabional law has laid down, and in Russia, in France and in
Belglum even, two-thirds is allowed and here I would have wished, it nob the
full amount, at least two-thirds should have been provided. I would draw tha
attention of the Honourable Minister if he could see, if not now ab & laber stage,
to increase this amount because I do feel that it is not fair that when a man
falls sick he should earn less. After all the industrisliste can pay. If your
-scheme upsets this payment, then the industry should have been asked to
contribute more. The industrialist can do it; they are paying very much less
to the State and therefore that should be compensated by giving this kind of
relief to the labourers. I am not saying this because I am against the indus-
‘trialists but because 1 want it in the interesta of the industrialists themselves,
‘to keep the men content and to step up production, so tha§ happy and cordial
relations may prevail between the two. Though I would have desired that.
with the generosity of the industrialists themselves, I would appeal to them
today, althoigh my appeal has not brought frutful results in the past. But if
‘they come out and say, ‘‘The Act gives you amnas 14, I will give you Ra. 1-13",
then I will give them the greatest credib and I will tell them they are the
patriots. Here is an open offer thrown to them; my honourable friend the
'Financé Minister has been giving them all kinds of opportunities to step up
production, he has given them relief and he feels they have now realised their
.duty. They must come out and they must prove to the world tha$ they are
very keen and very anxious to see that the labour also should be content.
After all, labourers are their servante—they are not the servants of the Btate.
They are the servants .of the Biate so far aa their industries are concerned but
‘they will benefit more by increased production and the State will nead more
of production. Therefore, Sir, while we cannot do anything in this matter, I
have got this opportunity and I appeal to the industrislists. While they met
in the last Conference at Delhi, I mus# sdmit that I was sorry to see their
resolutions. While the labourers are nob content with even what the Btate is
doing and lay the charge against the industrialiste that they are not satisfied,
‘that the industrialists are not boma fide desirous of coming to any hnd of
settlement; the industrialists do nob want to part with one pie of their profié
Yot the benefit of their labourers. Therefore, for the moiutons passad by
them one would not give them credit—at leass I would not give hem onlii
They have not bsdm helpful to the Govemmmnt in paasing thair reelutions in
the last Conference.  After sil, seeing what happens in the whole of India.

| Mz. Speadwr: T em. afraid thst eubject la beyond the scope of diseussion.
He may retum to the Bill, let him nok go oubaids ib.

Me. B K. Stdhwe: I was referring to the increment of relief, I was nod
stating anything mars. I wunted $o impress upon the industrialists thad they
must really contribute and see the result. !

In conclusion, Bir, I would submit that this is s Bill which has paved ths:
‘way for the indusirialiste also 4o come $o the rescus not only of the labourers
‘but also of the Biate. The Biale is very anvious, our Governmeni is very
anxious, $o keep the labourers contend, bub the Government by itself cannok
‘ba helpful unless the industriskss is hedpful. Tharefore, this Ack is now before
the eouniry and whatever loophals may be there, whaiever gap may be there
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which requires to be filled up, I desire, Sir, that they should not necessarily-
come on and off to the Government for implementing those loopholes or those
gaps, but they themsclves must voluntarily do so. I wanted that and it is:
very germane, Sir, with due respect to you, to the discussion on the Bill.

Bir, though there are other small matiers on which I hold my  opinions, I
do not want to lay stress upon them because while I am satisfied on the majn-
principle ‘ot the Bill for which we have been fighting for a number of years,
rather decades, which has now been accepted by this Govérnment, I will not
have much to say if something i& omitted because I know time will take ite
.own course. i am confideht that although the two years provision may be
fur application to other workers in this Bill, the Provincial Governments will
be made to put this Act into operation much earlier than what is specified.

With these words, Bir, I really am happy that this [Bill is being passed. I.
am happy that whatever was said on the Bill was sent to the Select Com-
mittee; the Honourable Minister has taken note of all that was said and very:
sincerely placed it before them. Many of the items which we had been sug-
gesting here have been accepted. One important matter was the 10 annas-
that they had laid down- for the iabourer's contribution; they have raised it to-
one rupee. They have raised it to Re. 1. I was for Rs. 1-8-0. But I am-
glad they have raised it to Re. 1 and thereby given a lift. :

I do again welcome this Bill and heartily congratulate the Government for:
such a benevolent and good measure for the people for whose betterment we.
have been striving since long. I am sure that when this Act comes into:
operation, these people will really be glad and they will have no reason to-.
complain that this Government is indifferent towards them. I only desire-
that the Rules may be made expeditiously so that the Act may be put into-.
force without any delay. I know in the Ministries the p tioh of the-
rules takes & long time. Sometimes, when a Bill is passed into law, it does-
not come into operation for gsix months or nine months. In the previous.
regime, I know of certain cases where Acts passed by the Legislature did not
come into operation for 18 months, because the rules were not framed.

Mr. 8 * The Honoursble Member i§ actually repeating what he hse

stated. If he does not really want delays, then the passage of the Bill should®
be 8 quick one.

Mr. B. K. Sidhva: Sir, T congratulate the Government for this very bene-
volent measure whith they have brought in and I commend it for the-
acceptance of the House wholeheartedly. ’ )

‘Kazi Syed Earimuddin: Sir, after the detsiled and illumirfating speech of
the Honourable Mr. Bidhva, very few points are left for me. I heartily con-
gratulate the Minister for Labour for bringing a very comprehensive, galutary
and welcorne measure before this House. The presentdtion of this Bill shows..
as what & the difference between a foreign Government and a National Gov-
ernment. In England such a Bill was presented in the time of Lloyd Gadrge
about, I think, 25 years' ago whereas in India nob a'single meesure of. the kind
was brought on the Statute Book in these twenty or twenty-five years; and
with the inception of the National Government, within &ix months or so the
Minister for Labour “hes brought several salutary messures—which s really.
to his ecredit. I sincerely congratulate him for incorporating _very;_,__vg.lu_sbh-
provisions in this Bill. - ' o B

- Sir. the Honourable Minister and members of the Belect (?ommit—.toe have-
paid:‘s0 much attention to the opinians that have been reseived thst every
elternative and every suggestion wmade by the Provinces and by responsible:
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organisstions have been incorporated. There were tbree suggestions, I think,
which were very important. The first suggestion was that there should be
no cootribution from the lebour. The eecond was that the defipition of®
“workmen” ebould be extended to workers eogsged in induetrisl and gom-
merclal concerns also., The third was about the madiml treatment that ig to-

iven to the dependents of the lsbourers. Iixcept the demand re uﬁsrdm
oon ribution, the rest sre accepted. But tbe point that labour gho
contribute at sll wes oot met it opuid oot be met. In fact, this is &
messure which is more or less so insurance. Of course, Government—the
Provincisl Governments—and the industrialiste must contribute, but at the
game uinie, the lsbour also must reslise the mponslblht.y of eaving money
end meke their own contribution.

One thing more which T want tc impress upon the House snd the Labour-
outgide this House is that the entire success of this messure depends upon-
the co-operation of lsbour. My honoursble friend Mr. Bidkve has made an-
earnest appeal to the industrielists to make confsibutions, which they haver
not been dong geoerously. In my opinion, the success of this* Bill mainly

depends upon the sttitude of the labour clasa. Urless they sre properly-

educated, unlese their ignorance ie removed and unless their illiteracy is
wiped out, they will oot reslise the benefits arising under this Act and they
may oot maeke contributions geoerslly. That is point oumber one. Becondly,
she success of this Bill depends O proper uction. If the labour decides
io go on strkes and creste deadlocks many & time, there may not be sny-
profite for the industry and when there is no profit, it is impossible thet any
contributions will be mede by the industry to the lsbour towards this fund..
The result will be that the entire scheme which is presented by the Govera-
ment will fail. Therefore. when the -Government comes forweed with a-
salutary messure for the benefit of the labourers, it is up to the labourers fo-
veslise their responsibility and inceesse production and not play into the hsnds-
«f those who went to engage in subversive sctivities in order to change the:
swder of society by violence.

Another thing, Bir, to which T want to draw the attention of the Minister

1z charge is sbout olause 85. In clause B85 deflnition of particulsz contrs.
ventions has not been mentioned at all. It ie an ordinary rule in cgd
jurisprudence that when you want to progecute & man, then & specific contes-
vention under a ific clause should be given. You will be pleased to see-
that clause 85, sub.clause (g), merely eays: “ia guilty of any contravention:
of or mu-comp!mnce with any of the requiremenis of this Act or the reguls.
tions in respect of which no special penalty is provided’’. Therefore, my sub:
mission is that it is very meoessary that contraventions of specifioc olguses:
ahould be mentioned in thie cleuse in order to bring the guilty penlon to l:ook
f Bépe the Minister in charge will correct this.

- Befare T resume my seat, I onoce agein congratulate the Minister in charge-
h this very wholesome measure.

Stri Hardaz Nath Shasti (U. P.: Gauneral): 8ir, I rise to accord my whole--
bearted support to the Workmen's Btate lnsurance Bill es it hss been modi
fied by the Belect Committee. T regard this measure aa-‘one of the mos¥
nmportant ones that have been brought orwerd in this Heuse in course of the
lpat gix or geven moithe. In fact, it marke the firat serious attemnpt on the
part of the Government of this country to ensure s considereble messurs of’
woois) security for labour. . Thov nﬁh tha problem of social security has been om
the forefront in the internstional ephire for the laat twenty or twenty-fiver
years, it has sll eloog been igoored in this country except for some epeeifie:
relief as provided for in the Workmen's Compeusation Act and, in. ceckafm
provinces, through the Msﬁermtg Act.
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Bir, in pursusnce of your diwrections, I would not go into muech detail, but
sor the information of the House I should like, in & few words, to go into the
history of social insurance in this country. The question of Health Insurance
which is the main part of the Bill was for the first time discussed in 1926 by

-#he Governing Body of the International Labour Conference. The Governing
"Body included the subject on the agenda of the tenth session of the Inter-
national Labour Conference in the yes# 1927 and the Conference while recog-
mizing that the Health Insurance provided the best means of obvisting any loss
to the worker's productive capacity adopted two conventions and one recom-
. mendation in regard to the subject of Health Insurance.

Most of the countries since then ratified these conventions sand recom-
,mendations, but the conclusions arrived at by the Government of India were
‘- $hat these conventions were not practicable in this country. The matter was
- digcussed in the Central Assembly in the year 1928, when the Government
-moved & Resolution that the Imternational Convention should not be ratified.

In spite of the fact that the Congress Party in the Legislature at that time
-#ried its level best to get the convention ratified unfortunately it could not be

~done and an amendment.moved in support of the ratification was negatived
-and the modified Resolution was passed. : -

Between 1028 snd the year 1948 the question was discussed sagain and
-again no less than half a dozen times. It was tackled in the year 1931 by
- ¢he Royal Commission of Labour and it, while leaving the consideration of the
-«goinprehensive scheme to some further occasion, suggested a tentative scheme
- based on voluntary contribution from employers and workers to be carried out
-#mmediately. It took the Government of India full six years to consider the
~-proposal of the Royal Commission of Labour. In the first instance, it was
ﬂaced before the Standing Committee of the Departments of Industry and
"Labour. Then it was subjected to the scrutingy by the Commissioner of
Insurance; again opinion on that measure was elicited ffom the Department
-of Actuaries in London; again the Provincial Governments were consulted and
- after full six years, the Government of India ceme to the conclusion some tme
“#m 1935, that the whole idea should be dropped as it was not practicable.

_ Again, Bir, after the outbreak of the War, the question was taken up in.
:the year 1940 when the first Conference of Ministérs was convened by the
'G_owremmant of India and at that time it wae decided that organizations of

Lsbour and Employers: should be asked how far they were willing to ocontri-
bute towards this fund. A fsvourable reply was received and then the matter
-mn@dndhmndinﬂﬂatthenwndconfmofhbourmnm
“The ocopclusion of the Conference was that preliminary actuarial examinstion
-ghould be undertaken in certain large industries before & scheme could be
‘introduced. Boon, however, difficulties of actuarial ewamination covering s
-Wide field were experienced and the Government of India were inclined o
-the view that it might be worthwhile without waiting for a detailed statistical
- mvestigation to start with some experimental scheme to apply to certain well
-defined industries with two purposes; firstly to make a start and parily te
cgbtaining a statistical dats by the utilization of which this scheme could be
- gubsequently finalized. The Governthent of India prepared a tentative scheme
and that tentative scheme was plased before the Third Conference of Labour
“Ministers which took place, probably in the year 1948, and after a good deal
of disoussion, it was decided that instead of making experiments with an
- Sentsbive scheme the details of & full scheme should be warked out by a sms
-axpe committes. Later on the work was entrusted to an Officer on Specisl
Tuk ‘vith whom were amosisted advisers represarting employers and workers
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mdihempodoftbeOﬁwfmwabmoftheBﬂluztmmsmﬂb
inhodnoadbefomthnﬂouse.

Bir, I would ot go now with the various impro ni6 that have been
made in this Bill by the Select Committee as the have salready been-
referred to by the Honourable Minister and certain Honourable Members of
this House. But I would refer to a few objections that have been made jush-
now by my friend, Mr. Sidhva and some others. As L slso happened to be a.
member of the Select Commifttee, L feel I should state the resson which led.
me to support or to accept the proposals that have been eriticised by my
honourable friends. Mr. Sidhva has criticised the postponement of. the Bill,
for a period of two years. I should like to assure my friend, Mr. Sidhva, and
every section of the House that every member of the Select Committee was.
a8 anxious 85 my friend for an early application of the Bill, but he would
realize that a measure of this kind to be put into actual practice requires a-
huge adminstrative machinery and if a start is made abruptly, the whole-
thing is likely to fizzle out. Bo to set up an sdministrative machinery for a-
Bill of this nature, of course, it takes time. Then I might say that the two-
years is the maximum period. It does not mean that tgba Bill cannot coma-
into force at an earlier date and I do hope that the Government of India and’
various provinces will see to it that the Act is brought into force as soon aa.
possible and even much earlier than the maximum pericd prescribed under-
this {Bill.

Then Mr. Sidhva referred to hospitals and dispensaries and urged the need:
for having separate hospitals for workmen. I must plainly say that I do no§
subseribe to that view. We do not wané the workers to be put into a separats-
section of untouchables or depressed classes; they must be part and parcel of’
the community. Their standard alto may in that case suffer. Of course for
certain diseases like disablement due to injuries in factories and things of tha#
kind it may be advisable and feasible to allok certain sections of the general’
hospitals to be used for that purpose. But I do not agree to separate hospitals
for workers as a ptinciple.

As regards the crticism that the provineial Governmente should not have-

been entrusted with this duty, in fact it is they who are in charge of the:

heslth and welfare of the people and it iz a duty which they have to perform;
and I have no doubt that they will do their level best in ‘this direction. Buf
should there be any difficulty in this respect I am sure the Government of"
In&mwﬂlhkethe necessary steps in this regard.

It was said by Mr. S:dhva that the convaléscent stage -has been omitted
ButIdnnotthmkmand prmmibatﬁhomtpmdu the -
parnddunngwluchaIm:kﬂrlsnotablehutmtohudntielduabth
after effects of sickness, is covered under 'Smlmass and so he need have no-
misspprehension on thab sccouns.

Mr. Speaker: The Honowrsble Hmba-lyoonﬂnusaﬂc Lunoh.

The Assembly then adjournsd for Lunoh till Half Post Two of the Clook..

-The Assembly re-assambled afur Lmnch Half Past Two of the Clock,.
My, Speoker (The Honoursble M. G. Muwhlkar) in the Chair.

Shri Harhar Nath Shastri: Sir T will just say a fow words about the
scope of the Hill. When fhe Bill originally came up for consideration sume
months back before this House, I strongly pleaded for the inclusion of seasonal-
Iabour in the puryiew of this Bill. I was particularly anxious for workers in-
the sugar industry, whose conditions of work are extremely unsatiafaciory-
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_ a%ﬂhrﬁ l:l:lrihar Nath Shastri] . . ( ) Do -{Pm 1948
#nd who, claim every possible protection from t ar
considered at length in the Selegﬁ‘ Committee alsgeafctis :fé --e.IL::;.B m;:::gﬁ the
~point with the Actuary of the Labour Department of the Government of
India, and .‘t' was fel¥’ that inclusion of any new category of workers will upeet
.thf_- actuarial caleulations and that it would raise practical difficulties andps?f
-insisted upon, there was & likelihood of the whole scheme being m‘.nnsiﬂeu-a‘bl1
dela;eq. 1t was on that sccount that we agreed that for the present the Bil,jr
.be limited to perennial factories. All the same, as has been pointed out b
.the Honourable Minister, a provision has been made for extending the Act tjn;
1 other establishments at a later stage, and I am glad the Honourable Minister
has again this morning given an assurance that as soon as possible the scope
-of the Bill will be extended to other establishments. There is yet another
.point over which strongly felt when the Bill was originally ‘brought up before
this House and it was in regard to the period of benefits. I had urged at Lhat
-moment that 13 weeks as suggested by Pfofessor Adarkar be' taken as the
‘basis on which benefits should be paid to workers covered under this scheme
But the same consideration that weighed in connection with the previou;
-pont did apply in this case also. The scheme was framed and calculations
were m_gde on the basis of 8 weeks. So although at one stage I had an idea
-to put in a note of dissent on that point, ultimately I felt that whatsoever
~has been done is the only thing possible at a time when the whole scheme is
passing through an experimental stage. But I am grateful to the Honourable-
. Minister who agreed with the Select Committee that a clause be added to the
,gmvision whereby it is possible to enhance the benefits at a later stage. The
"Belect Committee, as you will find from the report that has been appended
.along with the Bill, has accepted the principle that benefits should be raised
‘10 12 weeks, and I am sure very soon it will be possible for the Government
‘b0 implement the assurance that has been /given this morning in this respec
.by the Honourable Minister. :

Then, Sir, the original Bill sought to confine medical benefits to actual
workers only. Here, too, I 28 well as cther members of the Belect Committee
keenly felt that dependents should not be deprived of the medical -benefits,
.and alt-houE: a_-beginning, has been made with medical facilities confined to
actual workers, I am sure it will be possible for the Government to extend
.medical benefits to dependenta of-the workers also.
' Then, Bir, the question arises, as it has arisen this morning too, and slso
‘whén the Bill was originally introduced, that thé workers (;gz:fd be exemptad
from payment of contributigps. In this connection, Sir, it may be noted
that the, whole idea of social insurance as conceived by the Internati
“Labour Organization is based on contributions both from lsbour and indus
-and the idea as envisaged in this Bill in fact prevails in every other country
“where the scheme of social insurance is in operation.

1 would go into no further details, but while offering my hearty congrs-
fulations to the Honourable Minister for this measure, I should, Wwith your

ission, avail of this opportunity of spesking just a word in connection

.with the Ministry of Labour. Although, Sir, the expectations of labour from
the Labour Ministry are not fully realized, and although there is a lot still
%o be done, yet I trust the .House will share with me the belief that ' Shri
Tugjivan Rem is sincere in his desire to promote the welfare of the working
classes and that he has done his utmost in that direction since he took charge
of this portfolio. If he has not gone eo far as we wanted him to go, it.js not
<because of lack of earnestness on his part but due to the obvious limitations
xmder which he has had to work. Even then the series of legislative measures
ihat have been brought forward in the course of the last six months speak
~highly of the earnestness with which he has devoted -himfelf in hﬁlﬁng.h
iabour problems. 1 do not propose fo enter into any detail but for some iden
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ot the working of the department I would invite Honourable Members to go
Ahrough the memorandum recently prepared by the Ministry of Labour about
dite. manifold activities up to the #3lst Decémber, 1947. In conclusion I
reiterate what has been said this morning by my Honourable iriend Mr.
sbuithauanl that thus s only a begiDning of socisl insurauce’ in tlus country
.and I trust that the present measure will be followed soon by a Bill regarding
-provident fund and that investigations will scon be initiated to pave the way
for unemployment insurance in this country. 8Sir, 1 thank you for the privilege
which you have given me of taking up'so much time of the House. With these
words, Sir, I resume my seat.

Prof. N. G. Ranga (Madras: General): Bir, I associate myself with all the
nice things that my Honourable friend Mr. Shastri bas said about the labours
.of our friend Shri Jagjivan Ram. At the same time I cannot agree with my
friend that labour has expected so much and has not fouud satistaction as yet
from this Ministry. If labour leaders and workers and wellwishers, among
whom 1 consider myself also to be one, were to go on expecting so many
things and yet not do anything at all from their own .end, I do not think it is
quite fair, - Shri Jagjivan Ram, our Labour Minister, according to Mr. Shastri
.and other friends, has done so much during the last six months but .what is
it that we have been able to get in the way of response from labour?

Shri B. Das (Orissa: General): That ie the question.

Prof. N. G. Ranga: Now my answer i8, we hear so much about that section
-of labour which has been creating trouble for Government as well as the em-
Ployers and the industry, but we hear so little about a much greater section
«of labour whi‘sh is all the time co-operating with the Government, which has
.pinned its falth in' this national government and which likes to support the
national government. Therefore even on that score it is not possible either
for my friend Mr. B. Das or for any one else to find fault with the gread
wajority of the industrial workers -in this country. They are satisfied with
*¢he national government, they have confidence in the Governmemt. Only very
vecently I had an opporbunity of going to Jamshedpur and meeting the ur
-workers there and their leaders also and I was assured by them of their
wholehearted support and loyalty to the national gévernment. This naturally
increases the respomsibility of the national government towards labour.

.. Becondly, I am very glad that this pringiple of contribution has come to
‘be accepied in regard to this kind of labour.legislation. I am also glad tha
my Honourable friend Mr. Sidhva has noticed the fact that. the Government
48 not expected to make any contribution exgepting meeting up to 75 per cent.
Ahe administrative expenses for the first five years but thay the employers and
the employees are expapted to pay for thé gocial insurance. I welcome this
feature: and I hope the acceptance of this. principle will enable my Honourable
friend Bhri Jagjivan Ram to bring forward in the near future a Bill for
sestablishing unemployment insurance also on the very same basis.”

There i8 one other healthy feature heére. Instead of expecting the workem
‘a3 well as the employers to contribute in equal measure to-these social funds,
‘the principle has been accepted that the employers’ share should certainly be
‘much higher than that of the worker. It i« all for the gdod and on the same
‘basis if legislation were to be proposed for the establishment of mﬁﬁb"
ment insurance aléo, I think it will be a feasible proposition and. it. be
possible for my friend to achieve that social reform also in a very shart time.
‘Burely it is the duty of the employers to provide compulsorily i for
their workers. If we apply the same contributory basis the of
thousing for industrial workers may ocome to be developed by the BState or
Through the initiative of the Biate.
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sountry, the industrial sector of our social economy is a very small one. I
should be surprised if it is proved to be more than 15 per cent. of our total
snznual wealth production and yet we are now trying to create such facilities.
for the capitalistse and industrialists on one side and their proletariat on the
other as would ensble them to live in a sort of suspended animation in an
insulated prosperity completely removed from the whole of humanity of our
country and enjoying certainly a number of social securities and amenities.
which are not available for the great mass of our people, the industrialists
specal responsibility rests on these two classes of our people, the industrialists
on one side and their proletariat on the other. I wsant to sound & note of
warning in the name of our own country and in the name of our own great
mass of people, the kisans and the labourers, that it is their duty to stand
by our nation and nabional government and appreciate these special facilities
and advantages that are being created for their special benefit and try to
co-operate with our national government as well as their national effort.

A wrong impression has been created that all that has been produced or is.
being produced from our mills is the achievernent of the industrialists and the-
workers alone. Accordibg to me these industries would not be there and:
these gocial amenities would not be there if there were no State at all, if the
State were not a benevolent one and 4 State which has the proletriat at its
heart. Therefore these people have their responsibility towarde the State.

Secondly, if all the raw materials on which these industries work are not:
supplied to them a8 cheaply as they are being supplied at present, it would
not also be possible for them to carry on their own productive activities and
supply these manufactured goods at the prices at which they are being placed’
in our hands. Therefore all the profits that are being derived from out of
these industries with the co-operation of the proletariat ought not to be
treated as a special contribution or special earnings of the industrisliste and
their proletariat slong. On the other hand they ought to be treated as the-
common  achievement of ,the whole of the community with of
course the special cooperative .of the indusfrialiste and the
workers. fBecause of this I am glad that this oontributory system has been-
introduced and I hope that in future also the State will try to msake the
financing of social insurance the special responsibility of the mdustry con-
cerned, and not of the gemeral public.

With these general remarks T have very great pleasure in supporting this
Bill. T have also had the privilege of working on the Beleoct Committee and
I know with what enthusiasm my Honoursble friend Bhri J: Ram has
co-opersted with us and steered this Bill through the Select e. He
was even more enthusiastic than many of us on the Select Committee and it
at all he had o come in anywhere it wes only to help us fo appreciate the-
poiné of view of his own actuary. If we have been unable to give satizfaction
“in the directions in which my Honoursble friend Mr. Bidhva had asked for-
in the morning it was not because of any lack of enthusissm on our part bub
“because it should come gradually. I in course of time, in the pext fwo or-
three years, as a result of the experience gained in the working of this insur-
ance it comes $o be seen that for a longer period relief can be given to those-
sufferers or speaial benefits can be given to those sufferers; cerfainly the Gov-
ernment ag well as the House will be quite ready to extend these benefits to-
the extent to whith my Homnourable friend Mr. Sidhva has desired this morn-
ing.

BW Rannim Ray (West Bengal: Gensml): Mr. SBpeaker, B8ir, guite a
number of members have spoken on this subject and I do not wish 4o take up
‘the time of the House by reiterating what thes have said:. I. should like to-
sey first of all thaf although we have passed quite a lotiof iegisletion during {his
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session | du feel that the Bill that we are now considering is perhaps one
of the ruust unportant and vital. My Honourable friend Prof. Rengs has
pointed out quite truly that a great dea of legislation 1s yet to be:enacted for
lnouug, and oo part.cuar tor agricultural l4boue, wineh has not yet been emphasiz-
ed. This doer nut tuke away from the fuct that 1uis Bill even if it is not compre-
hensive enough is the nuecleus of the future social insurance legislation of the
country. 1 do not think that members of the Select Committee or eveu  the
Honourable the Labour Munister will say that it is as widespread or as compre-
hens ve as they would have liked it to be. My Honourable friend Mr. Bhastri
has pointed out this in detail and he has told the House eomething about the
discuesion in the Select Committee. The administrative difficulties were pninted
out, the lack of traned personnel, and it would not be very practicable to
have its terms extended immediately, ns it wouldl be difficult to implement
Nonetheless it is the nucleus of a more comprehensive scheme and I do not
thirk that anyone can deny the merits of the Bill as it stands.

My Honourable friend Mr. Sidhva and others advanced some objections on
the ground of its not being comprebensive and in regard to the need for wider
application of sickness benefite—or rather I shculd say he has suggested some
improvements. My friend Mr. Shastri has replied to this and I do not wani
to repeat what he has already said. But I want to point out two things to the
Honourable the Labour Minister. First of al., I think that it is not merely
a question cf passing legislation but of seeing that it is :roperly implemented
that is most required. The Honourable the Labour Minisiar will I think agree
with me whken I say that some times Provineial Governments do take n long
time and do delay in bringing in rules for implementing such ecnactments and
that labour legislation is rome times not implemented as quickly as it could be.
1 think that if the Central Government draws vp model draft rules in connection
with, this enactment and sends them round to the Provineial Governments to
some extent the delay might be shortened. Also I hope the Honourabl: the
TLabour Minister who is so anxious and enthusiastic about this legislation wiil
endeavour to press the Provinces until they do implement the previsions.
Otherwise the legislation will remain on the statute book as a prineiple which
will not be of any real benefit, for much longer than is necessary for administrs.
bive ressons. . .

Then there im another point on which I speak from & certain amount of
personal experienee. I have seen this particularly in the case of such labour
an plantation labour or mines labour where the lahour is very ignorant. What.-
sver legislation is being passed for benefit of labour a large sectioa of labour is
not aware. Sometimes they remain fotally unaware and the employer takes
advauntage of this situation. For instance, «in regard to the Maternity Benefit.
Act which was passed, I have seen in the plantations that the women lahourers
were quite satisfied because they were paid a sum of Re. 5 in all and they
thought that the employer was very good to them. The employers got their
thumb impressions. When the Insggectors come round, the thumb impressions
were there to show that they had been paid maternity benefits. This sort of
thing may sgain arise because lsbour is still just as’ignoraut. T do hope the
Honourable the Labour Minister will bear in mind this point, which was I
think discussed in the Beleet Committee. It is very essential to have the

igions of this Bill translated in a simple manner in the lsnguages of the
lerent aream and- given to these labourers. And where the labourer is so
ignorant and cannot read at all I hope the Tuspectors will be specially deputed
to go round and exp'ain the provisions of the Act to them. 1f nothing of thi:
sors is done I feel there will be still 5 great many employers—with all respeet
them—who are likely to infringe the provisions of the Art and get round it
safne way or another. These are the ‘wo points I wanted to make.
As regards the Bill itsed T do not think it can be improved upon at the
mament. I hope &hat within two years its provisions will be appli-
to agricultursl labourers and . others, and that unemployment insurance

e

H
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will be provided for in the near future slso. But it is the implementation of
the Bill when it becomes an Aot which is reaily most urgent.

I agree with my Honourable friend Mr. Santhanam when he said that the
way that ghe affairs of the Select Committ:e were conducted by the Labour
Mirtister and by tbe Labour Ministry is one which I think should be a precedent
for others. It is the way in which the Select Committees under a National
Government should funetion. I would like to join with other speakers in
my praise of the Honourable the Labour Minister for the sincerity and the
regard he has shown for the betterment of lebour conditions.

Shri Ramnarayan Singh (Bibar: General): Sir, 1 shall not take much time
of the House. 1 have stood up only to express my joy over this measure and
also to express iy prpud feelings I have sbout my Honourable friend Babu
Jagjivan Ram. Sir, I entirely agree with all the praiseworthy words which
have been said about my Honourable friend Babu Jagjivan Ram, with whom I
had the honour to work from the very beginning of our political career. But
with all these things I must tell him one thing which 1 kave repeated several
times before. Legislation is going on, but ac has been suggested by my lady
friend. much attention ought to be paid to the implementation of the measure.
“1 think my Honourable friend the Labour Minister had gone recently to Jharia.
He must have seen the activities of the welfare committee there. The Labour
Welfare Act has been passed some time ago.. A Tabour Welfare Committee
has been established at Jharia and something ia going on. Towards the Fund
some Rs. 60.000 bave been realised from Bokaro und Beramo ecoalfields and
their rweighhourhood. 1 think about 1 lakh of labourers work there. But up
till now no representative of the labour has been taken intn this Committee
from ihat area. That is one matter. And up till now nst » piec has been
spent in that field as regards the relief of the labourers tl.ere.  Things are
said and done in this House.  But unless mper attention is paid to the -work
on the spot no good will be done to the labourers. :

8ir, everybody knows that the whole social fabric depends on labour. It is
on labour that our very existence depends. T think the whole society ought to
realise this. The Government also should realise this. Everything is due

to labour. We live on labour, but the thing iz not realised b

3% M onyvbodv, and especially by the Government. My friend Prof.
Ranga has just said that labour is very satisfied and as »voof of this he said
that he had been to Jamshedpur and the people there have assured him of their
loyalty to Govermment. Loyalfy does nut mean satiefaction. Loyalty is
loyalty but eatisfaction is something quite different. I think nothing is done
fo satisfy labour. Of course labour is loyal tu the Government and they will
be loyal to the Government, but I do not think the Governmenr deserve this
loyalty. 8o long as my friend Babu Jagjivan Ram is there, I am snre he will
do all that he ean and we are all with him, but we have to see that substantial
things are done for labour as soon as this measure is passed.

With these few words, Sir, T again congratulate my Honourable friend and
suppnrt the measure he has submitted to the House. :

Shri V. O. Kesava Rao (Madras: General): Sir, this measure was expected
for the last many years. but I do not think thare is much to be appreciated in
it. 8ir, the Workmen's Compensation Act was passed in 1923 and that pro-
vided for accident inmurance and- maternity benefit. The only improvement
in this Bill is the imelusion of sickness benefit. TFxcept for that I do not
think there is anv additional beneflt that is given to labourers. _

Prof. N. @. Ranga: Agricultural labour is to be brought into the sphere.

Shri V. 0. Eopava Ran: My friend says theh scricultural labour will also
be brooght into this. From 1938 o 1048. thev have faken 35 years fo bring
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in this kiud of legisiation, but 1 do not know how many more yeurs Governmeat
will take to include Agricultural labour. The scope at present is restricted
to factory labour only and not to any other type. There is organized iabour,
sueh as miners and railwaymen dock workers, people working in the leather trade
and beeri industry etc. All these who are organized today are excluded from
this 13ill. 1 do not think any extra burden wili fall on th2 Government or the
Corporation that is to be- set up if these organized labour are brought into the
scope of this Bill.

Another thing, Sir, is that risks are restricted, i.e. only sickness msurance,
accident insurance and maternity benefit are dealt with. I inink it is essential
that old age pensions as well as unemployment benefit should also be inciuded
straightaway now.

As 1egards sickness benefit, they are eligible for it only for 8 weeks and
thut only when they are in the hospital and T think one of the Honourable
Members pointed out that something should be done when they are convalescing.
S0 any man, especiaily a labourer, who does physical work, as soon as he
comes out of hospital—I do not think—will be in a fit condition to do heavy
work in the factory. So sometimes a margin of 10 to 15 days should be given
to that man to convalesce and recoup his health.

As regards maternity benefit, a pregnant weman is allowed onuly a total of
12 weelks before and after confinement. T think this is ton low a period. If
it is six weeks before confirement it will be tco short a time and it Will not be
possible for a woman to work in the factory up to 8th month or 73 month of her
pregnancy. So the period for the maternity benefit should also be extended,
t.e., it should be at least for four months—twn months this side and two months
that side of the confinement.

The maternity benefit is restricted to 14 snnas a day T think when a
woman is under confinement, she requires more expenditure than the ordinary
woman. - In this case also I do not think 14 annas is suticient to maintain
the .mother.  She has to maintain the child inside and she has to lock to her
own heslth. So in such cases, to improve the health of the woman, it Iis
necessary that the benefit should be increased and she must at least get Rs. 1/8/
a day—not 12 annas or 14 annas a day. ' _

There are many insurance companies and private ‘rms where a large
number of clerks and peons are emploved. They are wot included in this
Bill. They work throughout the day and they will not be able to et the
amenities of life that they require.  There are no rules to regulate their salary,
ard I do not think this Bill will e male anplicable to them in a short time,
All the clerical staff and peons who are working in insurance companies, banks,
tirms, ete. should also be included in the scope of this Bill.

Another thing is that though it is a bit difficut fo include agricultural
labour in this Bill, T do not think there will be any extra expenditure incurred
by the inelusion of agricultural labour. Labour on plantations and labour in
geasonal fuctories are also to be inecluded in this. Especiallv agricultnral
tabour, work only for six months in the year. and they get very little, and no-
body notices how they spend their lives and how they spend the rest of the
six months in the year and how they earn their livelihood. So at least for six
months these people must be given these benefits and during those six maenths
something can be collected from the agriculturists and the landlords should be
asked to psy towards the insurance premiums of agricultural labour.

Another thing is that the standard of life of labour is very low in India and
we are asking them to pay from 2 annas onwards up to Rs. 4, :ind T do no$
think a labourer who gets Re. 1 will be able to pay 2 annas towards insurance.
Bo the share of the labourer shou'd be reduced. The Government should pay
«ona anna and the lahourar shonld be asked to pav an'v nne anna, and the rest
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of the insurance money by the employer. So this will snable the labourer to
reduce his burden to a certain extent. It is a fact that 'abourers have many
children and they have to rear them. oIf a labourer has to pay two annas a
day, that will be a loss to him and with the-two annas he ean feed ane child.
So this shoud be included and Government should bear a payt of the contri-
bution of the labourer.

Another thing, Sir, is that labourers working in the {extile mi!ls and in the-
sement factories will naturally lose their sigcht soon. There should be soiue
provision in this Bill to employ those people; when the sight is lost, people
will be driver away from the factories. So, there shouid he scme provision
in this Bill to re-employ them in such jobs where a keen eye-sight is not
necessary; up to old age they must be allowed to work and then get the full
benefits of the insurance scheme.

Labourers do not get any leave. They have to get some leave for recreation
and that ieave should be paid by the factories. They should get recreation”
leave of st least fifteen days in the year and should be pawl by the company
according to the rates fixed for the sickness insurance or accident insurance ete.
Then these people who work throughout the day and throughout the year will
be able to recoup their health and will be able t» do more and help the nation.
In th:se davs of an all round appeal for more production. I think u sort of
recreation 1s also necessarv for these peop.e and for that period this Cornoration

should pay them sufficiently.

A good feature of this Bill is that the lumn sum grant was exeluded. The
geasonal factories should also have been included. One of the Honourable
Members pointed out that there are some administrative difficulties in including
these. But [ think the expenditure involved by including these seascnal
factor'es will not be much; it will cost more, but not too mueh. So I think it
15 hetter that we should include all the seasona’ faetories and al the woruers
working in agricultural lands., and plantations, We should irclude all +f them
straightaway and do some justice to labour.

The Honourahle Shri Jagiivan Ram: Sir, I do not propose to give any
detailed reply to the various noints that have been raised here as ] am a‘aid
ne new points have been made and there is nothing new that I may cive in
the shape of ren'v than what 1 had said while replying to the debate when T
referred this Bill to the Select Committee.

Sir. I have been coneratulated from manv sides and I was just thinking
with whom to agree—with the friends who have congratulated me. or with the-
friend who has just spoken.—and I feel inelined that I should agree with the -
last speaker. I myself feel, Sir, that there is nothing in this Bill wh'cl
deserves appreciation or on the score of which I deserve any congratu ation.
But as T said on the previous occasion. this measure is a modest step towards
s great sccial objective. and I look at this Bil! from that pont of view.

Mv friena Mr. Kessva Rao has been critical.  But T arr afrail mueh of
hig criticism is due to his ignorance of the Workmen’s Compensation Act. Also,
his critic’sm is due to his icnorance of the cor dition of the workers in the Rail-
wav Devartment. I may point it out to him that the workers in the Ra'way
Department today have better facilities than what we are providing in this Bill
and it will be, of course. doing inustice to the railwav workers if we were, as
sugeested bv my friend Mr. K-sava Ran. to bring them within the purview of
this Rill. If he comes to know the conditions of the railway workers T feel he

will withdraw hig suggestion.
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As regards the maternity and disablement benefits, 1 would request my
friend to go through the Workmen's Compensation and Maternity Benefit Acts
and then hs will come to realise what is the difference, or what are the extra
benefits that we are providing here in this Bill.

As re the contribution from the workers, I for one, Sir, feel that all
the social security measures should be of a contributory nature. Even pro-
vident fund, old age pensions and unemployment insurance which my Ministry
is slready examining and which we may bring before this House in due course --
of time, should be on a contributory system 1f the Government were to
contribute to these things, I would like to know from my friend whq, suggested

that Government should contribute, wherefrom the money will come tor the
Governmenl

! An Honourable Member: Hear, hear. That is the question.

* ° The Honourable Shri Jagjivan Ram: It will naturally come from the ax-
payer, and whether you get it from the labourer or you take it fromn the tax-
peyer, it certainly affects the worker. There is no denying the fact that whether
, you charge the employer to make a contribution to these funds. or whether you
T avy a cess on the products of the industry, it falls ultimately on the consumer.
But the thing is to see whether is.is a direct charge which falls on the consumer
or an indirect one. THhere is no denying the fact that all these burdens uli-
mately fall upon the consumer.
8ir, as 1 said—and T do admit thab the Bill is not a very comprehensive one—
it is nut ail-embracing at present, but provision has been msde in the Bill fo
expand its scope and also to enhance the period and rates of benefit, whenever
the Corporation finds $hat the finances of the Corporation are in a ponﬂon o
bear the burden of expansion or extension or enhancement. Ho there should
be no misapprehension on that score. \When the Provincial Governments find
that they can easily extend it to the agricultural abour, they will cortain'y do
80. The thing to be considered, as I said on the previous occasion, is not only
Jhe finances but also the necessary personnel, medical and others, to man this
scheme. As every member in this House ix aware, we ure so short of qualified
persounel especially in medical field, and the whole schemea cannot be proceeded
with unless we have the requisite nmmber of qualified doetors and otherw.
sfore we think of expanding the scope of this Bil to al. nategories of workers,
in the mines, in the plantations and in agriculture, we wil' have to take ‘into
sonsideration the general deficiency of our health sgrvices in this country.
.The question is not to look after the heaith and medical care and aitendance
only of the workers, industrial or otherwise, but to look after the heulth and
medioal attention of the entire population. And we cannot consider this
+hing iu isolation ; we will have to consider the question of the working  classes
* fn connection with the entire population, and the whole questicn is not ouly for
ihe Labour Ministry bub for the entire Government, to see how scen and how
we can vrovile medical facilities to our entire population Wea
nj;ould Yook to this Bill in that context snd if we look to #his Bill in the§
context I feel that Honourable Members of this House will agree with me tha§
il is not a very small step towards social security of labour.
As I said Bir, I do not propose to make any detailed reply to all the pomh
that have been raised. They are covered by my speech which I made in
40 the criticism while referring this Bill to t.hn Be!ct bommlehee I kope
House will unanimously accept my motion for consideration.
Mr. Speaker: The question is:

“That the Bill to provide for certain benefits to workmen employed in or in connsction
with work of factories in case of sickmess, m-umitymdmtandwm.hgmvmm
!o:ocemm other matters in relation ehm as reported by the Select Committes,
<M consideration."’

The motion was adopted.
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Mr. Spsaksr: We will now take the Bill clauee by clause. Before we proceed
with tke various amendments, T might just etate that quite a lurge number
of amendments peoposed relate to correction of punctuation, printing mistakes,
insertion of correct articles or the changing of capital into w»omll and small
into capital letters. The Honourable the Labour Minister was good enough
to intimate to me the smendments which ere acetptable to him, I mua#
mention bere the great trouble which the Honoursble Member, Mr. Naziruddin
Ahmad, hee taken in carefully scrutinising the Bill from the peint of view of

unctuation, articles and other little thi to make the language perfect and

propose, as I atated to him the other day, that I ehall be forwarding thees
%o the Draftamen becanse I look tpon them ee practically mistakes in writing
out the correct text of the Bill, not in hand but in print. So I do not propose
to put them to ti® House and we aball teke up the other amendments and I
am sure the Draftemen will do the neceseary work aad do also justice. With
theae preliminary remarks, I will just put the clauees and the smendments to
the Houee, and I hope we will proceed ae rapidly as we did in the fire? ecpsi-
feration stage.

1 shali esll out such 6f the amendments as do not fall under the partioulsr
category which I mentioped. Amendment No® 6 in the consclidated liss.

Mr. Basiruddin Ahmad (West Bengal: Muslim): Sir, I beg to mcrve:

“That in part (1) of clsuse 2 of the Bill, lefore the word ‘mine’, tlie werd ‘or” ha
tanerted.”

Sir, the text lsya down a large number of altemnative conditions separated
b the word “or’. But the words ‘'poét’’ end ‘‘mine’” have not been so Bepa-
rated. Thia iz the only exception and the amendment file in the gap.

The Honourable Siri Jagiivan Ram: Sir, I accept the amendment.

Shri K, Banthanam: T think it ie a mistake, Sir. I would like to pont thas
the word ‘‘coutro)’ refers to the control of the Ceniral Goveroment. Mine
or oilfield & pot n matter to be controlled by the Central Covernment. It is a
separate category. I think therefore that he bse misunderstood the scope of
the clause. The first part ie separate and mine or oilfeld ie eeparate. I do
not think the anmendment is ecceptable,

M1 Natiruddin Ahmad: My difficulty ie that the Draftesman has accepted
this amendment. 1 am merely faithfully following the same. -

shri K. Banthansm: The Drafteman, I think, moy miake a n istake, but L
thiok the House here will have to do the correct thing. The Draftaman slould
not have acoepted this emendmens.

8hri O, Bubramanlam (Madrss: Genersl): 8ir, may I respectiully submit
that establlshrents under the control of the Centrsl Government are a separate
ategory; Federnl Railway ie another category; major putt ie another categorysy
then, mine or oilfield is a separate category. From thie, it is not at all neees-
sary, as.my friend Mr. Santhanam ssys, that mine or oilfield should be one
of the eetablichments of the Central Government. I think therefore the
wuggested insertion of “'or’ is qute appropriate,

Mr. 8pesker; I think the word “or’’ should be there. 1t rhould be "or &
mine or oilfield"”. ’

The question ie:
“That in part (1) of clamse 2 of the Bill, before the word 'ming’. the words ‘or &' be

The motion was adopted.



WORKEMEN'S STATE INSURANCA BILL 2045
Mr. Nariruddin Ahmad: Sir, I beg to move:
“That in part (7) of clause 2 of the Bill, after the word ‘o' the word ‘with’ he
inserted.”

The Honourable SBhrl Jagjivan Ram: 8ir, I sccept the amendmeni.
Mr. Speaker: The question is: .
'Et"il part (7) of clause 2 of the Bill, after the word ‘or' the word ‘with' bw

The motion was adopted.
Mr. Ragiruddin Ahmad: Sir, 1 beg to move:

“That in part (B) of clause 2 of the Bill, for all the words inning with the words
‘smployment injury' and ending with the words ‘srising out of’, the following be suhsti-
tated, namely :—

“ "‘employment injury' means—

{i) & personal injury to sn employ d by an sceident, or

{ii) an occupational disease arising out of'."”
8ir, I think this smendment is necessary in order to prevens some amount
» of confusion which is likely to ensue from the clause rs it stands now. We
have to distinguish a personal injury caused to a workman from the diseass
which he may contract in the course of lns occupation and fcr ikis purposs
the amendment i have suggested appears to be necessary.

The Homourable Shri Jagjivan Ram: I don't consider that amendmentd ¥
be necessary and am not accepting it -

Mr, Speaker: I am nob, therefore, placing it before the Housd.

Mr. Naziruddin Ahmad: Sir, I beg to move:

“That in part (B} (i) of clause 2 of the Bill, for the worda ‘incidental to, or preliminary
wb:tll. c‘?a-nectad- with’, the worde ‘incidentsl or preliminary to, or com with' be
substituted '’

Sir, the amendment saves the word ‘4o’ at least once.

The Honourable Shrl Jagjivan Bam: Sir, I am prepsred to acespt the
amendment.

Mr. Speaker: The question is: _

“*That in (9) (i) of clause 2 of the Bill, for the words ‘incidental to, or imni
‘”l"'.:ﬁwi}tl:',thwor& ‘incid 11’0;',"‘ y to, or -"'iw"i’;

.

The motion was adopted.

Mr, Naxiroddin Ahmad: Sir, | beg to move: )

“That in part (8) (i) of clause 2 of tbe Bill, the word ‘or’ be added at the amd.””
Mr. Speaker: The question is:

“That in part (8) (i) of clauwse 2 of the Bill, the word ‘or’ be added @t the end.”
The motion was sdopted. '

Mr. Naziruddin Ahmad: Sir, I beg to move:

“That in part (8) (i) of clanse 2 of the Bilt, the word ‘or’ be added at the end.”
Mr. Speaker: The question is:

“That in part (8) (ii} of clanse 2 of the Bill, the word ‘or’ be added at the end.”
The motion was adopted.

Mr. Naziruddin Ahmad: With regard to my amendment (No. 17) T should
like to bring to your notice that it is not merely a question of spelling. The
word ‘*dependent” though commonly spelt with either ‘e’ or ‘a’ ofter ‘d’, has
fta definite form of spelling in the two different parts of speech. When it i
an adjective it is epelt with ‘e’; when i s a noun it is spelt with ‘s’ cr "e’.
Mere 14 i% used «s an adjective and eo it must be spelt with ‘e’.



2946 CONSTITUENT ASSEMELY OF INDIA (LEGiSLATIVE) |[lst Apmil 1048

Mr. R. E. Sidhva: Bir, 1 have given notice of an amendment:

“That in part (9) (iii) (a) of ca.use £ of the Bill, for the words ‘His Majesty's’ tue
words ‘Government of India’s’ be substituted.”

The Honourable Shri Jagjivan Kam: Bir, that pont was raised in the Belect
Committée an well—] myself raised that point, but it was pointed out that
the phrase '‘if{is Majesty’s Government’’ is being used in cther Bills, and it
may ss well reinain in this Bill too. I have no particulsr cbjection to the
amendment, but the difficulty is to find & suitable subatitute for it In fact,
the draftsmau ndvised its retention for the time being. When the proper time
comes, it can be changed by an Adaptation order,

Mr, R. K. Sidhva: In that case I do not want to wove the : mendmens.

Pandit Thakur Das Bhargava (East Punjab: General): ‘The last line of
clause 53 says: “‘and to minor legitimate or adopted sons and minor leg timate
unmarried daughters’’. Now I understand, Sir, the word ‘son’ should be there
instead of ‘sons’. If one son is adopted another cannot be adopted and ordi-
narily the adoption of a son is poasible and the adoption of a daughter is not
possible except in case of prosttutes. If you will kindly see clause 2 sub-
clause (11) you will gsee the word used is ‘adopted children’. Now if the words
‘minor legitimate and sdopted children’ are taken together, it is susceptible
of various interpretations and therefore from the point of ambiguity it is
indefensible. If taken alone it is liable to misinterpretation though it may be
said that ‘adopted children’ might mean more than one son and even a deughter
and in order fo clanfy it I think thet we ehould have some words like this:
‘Minor and lepitimate dsughters and adopted son’.

Mr. Speaker: Is the Honourable Member referring to clause 537

Pandit Thakur Das Bhargava: If the word ‘sone’ were not used in section
58, I won't mmd because the word children is capable of two interpretations.
If with words ‘minor legitimate’ the word ‘children’ is taken then there is
nothing object.lonable, because the minor daughter and _pdopted son would be
included in the word ‘children’, but if adopted children means adopted sous
- or adopted daughter, then it is objectionable. o the word is ambiguous +o
say the least. y

The Honourable Bhri Jagjivan Ram: Then make it ‘children’ in section 58.

Mr. Nagziruddin Ahmad: I bave some difficulty with the word ‘legitimate’
in sub-clause (11) of clause 2. I do nob think we should bere in the
word ‘legitimate’ because it may lead to s great deal of controversy. A eon
may be legitimate, but the question may be raised whether he is legitimats
or not, This may be regarded as a loop-hole to deprive children of tha protee-
tion. Whether legitimate or not the children are the most innocent; their
parents may be guilty, but we should not penalise the child who is the mosé
innocsnt of the lot. I submit that ‘all children, whether adopted or otherwise',
ghould ‘be. the proper expression. I appeal to the gaod sense of the House to
remove this stigma and remove the cause of difficulty for children.

She ©. Bubramaniam: I would suggest that instead of baving the words
‘mm‘h and adopted children’ we may have ‘minor children’. I8 is only

Hindu law an adoption can be made and once an adoption is madas, ke
ie the child of the father and it ia nod neceseary to say for certain purposes
whether it was an adopted son or not. In this ecase the adoption refers only
to the Hindu law and I would therefore suggest that it is better we have ib as
“*minor children’’.

Mr. Speaker: I am not quite clear on this. It depends upon the intention.
theaxpmmona&otedq not thers it i bl ,
families are restric to only natural issue. P
#hat type, it is desirsble to make it alear even sdopted shildren mre

4



wonxum&; BTATE INSURANCE BILL 2047

intended to be included in the definition. That is what seems to be the idea.
Further, I cannot quote chapter and verse—but you find many cases in which
even daughters are adopted by custom in certain communities and the adoplion
is not merely restricted to sous—I am speaking from memory. The matter
requires clarification.

8hri €. Subramaniam: In Malalar and other places the custom is o sdopt
the daughter.~

Mr. Speaker: Therefore ‘adopted children’ is the phraseology used there
and it will be eeen that the object of the two sections are quite different. Here
a “family" is defined, while in section 53 refers to particular relations or heirs
to whom the amount of benefit. is payable. Therefore, there is no possibilibty
of any conflict between the two. Here also when the word ‘sons’ is mention-
ed, I believe the objection was to the- plural sense: the expression used here
is: ‘minor legitimate or adopted sons’'. The legitimate sons may be more than
one though the adopted son could be only one; or even it is possible that there
may be an adoption first and u legitimate child may be born later on, in which
case the expression 'legitimate and adopted son’ will not be quite an appro-
priate expression. That is how it appeals to me. It does not seem to be se
much a matter for doubt or conflict, as the Honourable Member has made out;
but after all, it depends upon the intention of the Legislature as to wha$ they
intend.

Shri 0. Subramanjam: T suggest minor children, legitimate or adopted,
may be better. : ‘

Mr. Speaker: Does he refer to sub-clause (11)?
An Honourable Member: Why ‘or’?

Shri 0. Subramaniam: ‘‘Legitimate or adopted’”, would cover all
children to whatever category they might belong.

Mr. Speaker: I will make one thing clesr.” If we are going into discussions
of that type, I am afraid there is greater likelihood of our retouching - the
wording incorrectly instead of improving it in the right direction. I personally
feel nervous about touching it, unless the point is very clear.

Mr, Nariruddin Ahmad: The question is whether illegitimate children undar
the care of a,worker are entitled to protection, apart from the ethical and monal
question? ]

© Mr. Speaker: I think the best course is to leave i as ib is.

. Bhri M. Ananthagayanam Ayyangar (Madras: General): Bir, on this defini-
tion itself T ghould like to say & word. As you rightly advised, 1 sm no¥ going
into the question of children because, as you know, in the Bombay i
a mm'ri(-n;1 man also can be adopted. And if a married minér is adopted his
minor wife also comes in. There are so many eonsequences coming in; there-
fore let us leave the word ‘‘children’’.

My main complaint is this that we are defining ‘family’ to mean only the
spouse¢ and children; that & the conception of an English family. As soon
as a son is married he goes out of his father’s family and sets up a family of
his own, and from that time his family consiste of his own wife and children.
The aged parents who have looked after him so fong are left out. But herw
parents are also in the family and that is one of the means of relieving un-
employment in this country. In a joint family the son takes the responai-
bility of maintaining the entire family, including the aged parents and minar
brothers and sisters. But we are blindly copying English standards, snd
though we cannot change our colour we have changed our idess. It wsa to
carry out the word given by his aged father that one of our greatest Avatare
left the country and went to the forest, and we still revere him. ut thess
andient traditions have unfortunately been trampled under foot for so memy



2948 CONBTITURNT ASBEMBLY OF INDIA gnclsm'rwn) [laT ApriL 1948
[Shri M. Ananthassyanam Ayysngar]

Yyears; now it is time for us to regain our culture also. I am told that a
railwa amplo{ee gete a pass by which he can take only his wife.  Ii he i
a bachelor is he to take a wife for the nonce? Why should he leave his aged
parents and go after somebody? Now that we are trying to provide various
mensures of social security for our people let us not disturb our ancient insti-
$utions. Every one knows that for people of all creeds and religions in this
country family. includes not only aged parents but also minor brothers and
gisters. It is strange that we are trying to create and increase unemploy-
ment in this country. In the west when a man is employed the woman also
seeks employment, and there is a race between them. Here we should try
to solve the question of unemployment and provide that fsmlly should include
not, only the wife and children but also aged parents.

Mr. Speaker: There hre two imporinnt suggestions which have been made,
though one is included in the other. = The point is as to what should exactly
be the scope of the ‘“‘family’’, whether it should include all blood relations
or—for the matter of that—even. others who are dependent on
the man, or whether s “family’’ should be restricted only to children, and
further whether it should be restricted to legitimate children. If it is the desirs
of the Houge that the point should be considered and discussed furiher,—
whether aged parents or brothers and sisters or even widowed sisters or decea-
sed brother’s wife, ete should be included or not,—the point may be kept over,
because, in any case, we are not going to finish this Bill today. This question
of legitimacy of children raised by Mr. Naziruddin Abhmed may be considered
later. It is not necessarily s case of immoral relations. We Imow of cases
where 8 man and 8 woman even without being married have lived together for

a8 husband and wife. It is & question whether the children of such &
union should be deprived of the benefits of this law. Bo this may be kept over
for further discussion and we may go on to the other clauses and amendments.

Mr. R. K. Sidhva: Bir, I have no objection to this proposal. I moved
amendment No. 8 exactly on those lines but the Honourable Min'ster refusad
%o accept it.  So it will now be difficult for him to reconsider i$.

Mr. Speaker: What I suggest is that people holding these different views

may informelly meet in the lobby and come to & conclusion about this,
4 r.M.and any further amendment thet may be necessary, if it is a sub-
stantially agreed amendment, may be discussed tomorrow. We need

rut be very hard and fast sbout the proceﬂure Bo this ean be kept pending.

[At this stage Mr. Speaker vacated the Chair, whick waos then ocoﬂpud by
M7. Hussain Imam (one of the Panel of Ghmmu)]

Mr. Ohairman: In view of the arrangement come to by the House in
regard to Clavse 2 I am not putting it to the House for adoption.

The question is:

*That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 8 wap added to the Bill.

Claus_e 4 wae sdded to thesBill.

Mr, Nariroddin Abmad: Sir I move:

1) “That sub-clauses (1) and (2) of clanse 5 of the Bill he re bared as sub-cl
{2) and (1) reepectively,” and

(2} “That in sub-clause (1) of claunse 5 of the Bill, for the words, brackets and letters
‘other than the ex-officic members and members referred to in clanses [e}, (d) and fe¥,
the words, brackets and letters ‘referred to in clamses (£}, (g), (b) and (i}’ be subatituted.”

Sir, the wording of sub-clause (1) is most round ahout. Tt refers to some
of the sub-clauses of clause 4, but does so in a peculiar manner. There are
# sub-olauses (a) to (i) to clause 4. SBub-clause (1) of clause 5 refers only tof
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4 sub-clauses of clause 4 by a process of exclusion. It enumerates them.
by only describing some exceptions. ' It says—'‘members of the Corporation
other than ex-offiico members and members referred to in clauses (c), (d) and
{e)”. The ex-officio members are dealt with in clauses (a) and (b). With
these exceptions leit out there remain clauses (f), (g), (k) and (i). ese are-
clauses really referred to but without mentioning them. The process of
enumeration is something like this: There are 9 clauses in section 4. From
these, exclude the ez-officio members, that is clauses (a) and (b). Then
from the balance, exclude (c), (d) and (e). The remainder is what I mean.
This is quite unnecessarily round about, for by these exclusions we are lefd:
with (f), (g), (h) and (i) The amendment enumerates the actual
elauses namely (f) to (i). _

The next is inverting the numbers of clauges (1) and (2) of olause 5.
Clause (2) deals specifically with clauses (c), (f™and ¢e), while -clause (1)
deals with clauses (f), (g), (h) and (i). In proper sequence therefore clauses-
‘(1) and (2) should be reversed to remove the incongruity.

The proposed changes are verbal apd will not change the sense bub will
make the clause clear and logical. -

Bhri M. Ananthasayanam Ayyangar: M“v{ own feeling is that this Bill is
intended to satisfy the employees first. hy not make representatinne with
their representatives first and then bring in the ex-officio representatives later
en? There we have (f), (g) and (h). They have been rightly placed. Those-
who come under (f), ég) and (h) cater for 5 representing employers, & repre-
senting employees and 2 representing the medical profession.  These come
under that category. The original scheme might stand. There is no-
purpose for inverting it. Tt will appeal to the employees. The othera wild
come later. : W

The Honourable Shri Jagjivan Ram: I do not think he is going to press bis
amendments.

Mr. Ohairman: Does the Honourable Member want to press hiz two
emendments?

Mr. Naziruddin Ahmad: No.

Mr. Chairman: The question is:

“That clause 5 stand part of the Bill.”

The motion was adopted.

Clause 5 was added to the Bill
.. QOlauee 6 was added to the Bill.

Mr. Nasiruddin Ahmad: Bir, I move:

“That in clanse 7 of the Bill, for the words ‘in this behalf’ where they occar for the
sscond time, the words ‘by it' be substituted.”

The purpose is to effeot economy in words and diresiness.

Mr. ghlrmun: Amendment moved:

- “That in clause 7 of the Bill, for the words ‘in this behalf’ where they occur for the
second time, the words ‘by it’ be substituted.”

The Honourable Shri Jagjivan Bam: That is a verbal change. T aeeept it

Mr. Cualrman: The question is:

“That in clause 7 of the Bill, for the words ‘in this behali' where they occur for the
second time, the words by it' be subatituted.”

The motion was adopted. .

Mr. Chairmsn: The question is:

“That clause 7, as amended, stand part of the Bill”

The motion was adopted.

Clause 7, as amended, was added to the Bill. .

Clause 8 was added to the Bill.



2050 CONSTITUENT ASSEMBLY OF IND1A (LEGISLATIVR) [1sT APRIL 1048
Mr. Nasiruddin Ahmad: Sir, I move: )
“That in sab-clanse (1) of clause 9 of the Bill, for all the words beginning with the
words ‘a member of' and ending with the words ‘shall be',” the following be substituted :
‘a mellanlrx?}‘ of the Standing Committes referred to in clause (c) of section 8 shall
o'

The text says: “...... a member of the Btanding Committee, other than &
member referred to in clause {a) or clause (b) of sactlon 8,.. M

There are only three clauses to be considerd, (a), (b and (c) Instead of
saying ‘‘a member of the Standing Committee, "other than a member referred

to in clause (a) or clause (b) of section 8" it is far better to say ‘‘a mamber of
the Btanding Committee referréd to in clause (c) of section 8......"

is more direct and I do not see any point in expressing it so indirectly.

Mr. Ohairman: This is only & verbal amendment. In view of the fact
that in sub-clause (2). it is aleady provided that “‘s member of the Standing
COommittee referred to in clause (a) or clause (b) of Section 8 shall hold office”,
Fhere does not seem to be much difficulty in having it otherwise. .

The Honourable 8hri Jagjivan Ram: To a layman like me the present
draft reads better than what Mr. Nmmddin Ahmad suggests.

Mr. Nazirnddin Ahmad: I do not desire to press my amendment.

Mr. Ohairman: The question is:

* “That clause O stand part of the Bill.”

The motion was adopted.

Clause 9 was added to the Bill.

Mr. Nasiroddin Ahmad: Bir, I move:

be “That in part (e] d‘“ sub-clansé (1) o of clause 10 of the Bill for the word Mgamntlnl
the word ‘org

The Honourabls Slui Jagjtvan Ram: 8Sir, I accepb the amendment,
Mr. Obalrman: The question is:

““That ir. part (e) of sub-clause (1) of clause 10 of the Bill for the word ‘organisation’
the word orgunlntiioua be substit: m‘i."

The motion was adopted.
Mr Naxiruddin Ahmad: Sir, I move:

“That in part (g} of lub-elm.n 1) of olawss 10 of the Bill, after the word ‘whom’,
e words ‘not less than' uueﬂa&,l

The clause reads ‘‘three members of whom one shall be a woman” and
my smendment would make it ‘“‘three members of whom not less than one
ghsll be 8 woman’'. There is no reason why you should limit the number af
women members. 1t might be that there are more competent women members
available.  There is no distinction between a male and a female in law or
in public life. If you say ‘‘not less than one’” it would enlarge the scope of
the olause.

Mr. Chatrman: Amendment moved

“That in part (g) of sub-clanas (1) of clause 10 of the Bill, after the word ‘whom’,
‘the words ‘not less than' be inssrted. '

The Honourahls Shri Jagiivan Bam: Sir, T sccept it
Mr. Chatrman: The question is: w0

S5

“That in part (g) of aub-chm (1) of clause 10 of -the Bill, after the word ‘whom® the
avords ‘not less than' be insartsd.’

* The motion was sdopted.
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Mr, Naziruddin Ahmad: Sir, I move:

““That in nnbclaun (2) of clause 10 of the Bill, after the word ‘ss’ the word ‘other-
wise’ be inserted.

The clause reads ““save ns expressly provided”’. With the amendment it
would read ‘‘save as otherwise expressly provided®.

The Honourable Minister has agreed to accept the amendment.

Mr. Chairman: The question is:

"“That in sub-clause (2) of clause 10 of the Bill, after the word ‘as’ the word ‘otherwise’ be
inserted.”

The motion was adopted.

Mr, Nazirnddin Ahmad: Sir, I move:

“That in sub-clause (2) of clause 10 of the Bili, for the words, letters and brackets
‘oﬁertw a member referred to in any of the clagses (a) to {(d)’ the “following be
snbstitu

‘referred to in clauses (e}, (f) and (gV."
Thare are 7 clauses (a) to (g). While meaning clauses (e), (f) and (g) we
say “‘a |l the clauses from (a) to'(g) minus (a) to (d).”’ The clause wil' set ~n
algebraical problem to a school hoy. What is the necessity of expressing it
in this algebraical fashion? ~We only mean clauses (e), (f), (g) and we arrive
at it by a process of subtraction of (a), (b), (c) and (d) from the whole and
taking the remainder. 1 do not see what kind of pleasure the regder will
entertain in going through this. It may sound more musical to the ear but i¥
should also sound better sense. ' ’

Mr. Chairman Amendment moved:

““That in sob-clause (2) of clause 10 of the Bill, for the words, letters and brackets:
‘ot],)har th:n a member referred to in any of the dm (a) to (d)’ the following be:
substitute

‘referred to in clauses (e}, (f) and (g)."

The Honourable Shri Jagjivan Ram: It has one advantage. I¢ sounds
musical without confusing the sense.

Shri M. Ananthassyanam Ayyangar: My Honourable friend hus receved
400 much of encouragement because we accepted the other amendments, Sir,
I am opposing this.

Mr. Chairman: The question is:

“‘That in subclanse (2) of clause 10 ‘of the Bill, for the words, letters and huekott
‘other than a member ‘erred to in any of the chm (s} to {d] the following he
ubl‘htntcd

‘referred to in cl.wum (e), (f) and (g)".”

The motion was negatived. W

Mr., Chairman: The question is: X

“That clause 10, as amended, lhml:pnrt of the Bill™

The motion was adopted.

Clause 10, @8 amended, was added to the Bill.

Mr. Naxiroddin Ahmad: I move:

“That in wlu:lnme [2} of clause 11 of the Bill, for the word ‘in' occurring in line
two, the words ‘te fill' bs substituted.”

The clause resds “‘elected in a casval vacaney’”. I want to make it
“elected to fi'l a casual vacancy’’. You mnﬁbdaﬂedmamu&l vacancy but
rather elected to fill a casual vacanoy. That is the only purpose of the
-nemdmml

Mr. Obabrman: It is an innocent amﬂndmeni I think the Honoursble
Minister will accept ib. B
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The Honourable Shri Jagjivan Ram: We shall give him a further encourage-
‘ment.
Mr. Chairman: The question is:

““That in sub-clavse (2) of clause 11 of the Bill, for the word ‘in’ occurring in line
two, the words ‘to fill' be substituted.”

The motion was adopted.
Mr Naziruddin Ahmad: I move:

“That clause 11 of the Bill a8 amended, be renumlbered as clause 14 and transposed
after the existing clause 14 and the existing clauses 12, 13 and; 14 be re-nwunbered as 11,

13 and 13 respecl.ive]y.”

The House will be pleased to consider the reason for this amendment.
‘Clauses 12, 13 and 14 deal with the creation of vacancies, but elause 11 which
oceurs earlier deals with the filling up of vacancies.  Clause 12 deals with
resignations, clause 13 with cessation of memmbership for other causes, clause
14 with cessation of membership by disqualification.  Clause 11 which was
inserted earlier should rather come in at this stage. We first of all conteinp-
late various categories of vacancies created, and then the question of filling
up the vacancies arises. Due to the speed with which the Select Committee
acted and probably on account of their attention bring diverted to various
useful channels, this sequence was perhaps lost siglii ‘of. The ecreation of
vacancies should come first and the filling of vacancies shonld come mnext.
First thing first.

Mr, Ohairmah: Amendment moved:

“That clause 11 of the Bill as awended, be 1r nan. vesd a- clause 14 and  ransposed
-after the existing clause 14 and the unmn-r u]au:&k 12. i7 arxl 14 be re-numhbared asz 11,
12 and 13 respectively.™

The Honourable Shri Jagjivan Ram: This may be accepted.
Mr. Chairman: I shall first put clause 11.

The question is:

“That cluuse 11 as amemded, stand part of the Bill.

The motion was adopted.

Clause 11, as amended, was added to the Bill.

Mr. Chairman: I shall now put Mr. Naziruddin's amendment.
The question is: )

“That clause 11 of the Jill as amended, be 1e-nnmbered as clause 14 and transposed
.after the existing c]suse 14 and the cnstmg clauses 12, 13 and 14 be re-numbered as 11,

12 and 13 respeotively.’
The motion was adopted.
Mr. Chairman: The question is:
““That clause 12 (re-numbered as clause 11) stand part of the BillL.”
The motion was adopted.
Clause 12 (re-numbered as cluuse 11) was added to the {Bill
Mr. Chairman: The question is:
“That clause 13 (re-numbered as clause 12) stand part of the Bill.”

The motion was adopted.
Clause 13 (re-numbered as clause 12) was added to the Bill

Mr. Naziruddin Ahmad: Sir, I ask your ruling as to whether amendment
No. 53 in my name requires to be moved. It has been accepted.

The Honourabls Shri Jagjivan Ram: It has not been accepted.
Mr Chairman: The Honourable Member need not move his amendments
-relating to capital and small lettera eto.
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Mr. Naziruddin Ahmad: Then I shall move Nos. 556 and 56.

8ir, I move:

“That in parts (a} and [b} of clam:se 14 of the Bill (re-numbered as clause 13), the
aword ‘or' be added at the en

Mr. Chairman: The queshon is:

“That in parts \a) and {h} of clause 14 of the Bl]l (re-numbered a8 clause 13), the
word ‘or' be added at the

The motion was sdopted,

Mr. Narziruddin Ahmad: T move:

“That in part (d) of clause 14 of the Bill (re-numbered as clalne 13), the words ‘and
sentenced to transportation or imprisonment' be omitted.’

The clause deals with d:squahﬁcatlon hy reason of convietion, The clause
says that a man will be disqualified *‘if before or after the wommencement of
+this Act, he has been convicted of an offence involving mor8l turpitude and
sentenced to transportation or imprisonment’’. I think the words ‘‘and
sentenced to transportation or imprisonment’’ are unnecessary. We should
merely say ‘‘if......be has been convicted of an offence involving moral turpi-
tude’ he should be disqualified. Tt may be that a man is guilty of cheating
or of theft. 1In such cases the sentence of imprisonment or of transportation
is not compulsory; but these are offences involving moral turpitude of the
worst type.  Sentence of imprisonment is not compulsory in these offences
and theft or cheating may be punished with mere fine. But as I said they
are offences of a serious character involving moral turpitude. I submit the
addition of these words rather unduly widens the scope of the exemption.
Tt is enough that a inan-has been convieted of offences involving rooral tur-
pitude.  That should be ®nough to disqualify him.

The Honourable Shri Jagjivan Ram: This miay be accepted.

Mr. Chairman: The yuestion is: .

“That in part. (d} of lause 14 of the Bill fre numl:eled 4s clause 13), the words ‘and
:sentenced to transportation or 1mnnsn‘n nt’ he omitted.”

The motion was adopted.

Mr, Naziruddin Ahmad: I move:

¢“That in part (d) of clause 14 of the Bill (re-numbered as clause 13), for the word
‘release’, the word ‘conviction’ be sabstituted.”

Sir, this is consequential upon the amendment which has been accepted
just now. This occurs at the end of clause 14, that is, the Governor-Gepersl
may allow in any particular case an exemption from this disqualification if a
proper time has elapsed after his release. Ag we do not provide for sentence
of imprisonment or travsportation, ‘relesse’ would ‘not be a suitable word.
‘The words ‘‘after his conviction’' will convey the aense. That would be
-quite cnough.

The Honourable Shri Jagjivan Ram: Suppose a person is convicted for ten
years, if we say here ‘‘after conviction', the man ma¥ not be released.

Mr. Naziruddin Ahmad: The Governor-General will have power to extend
the term as much as he likes. If he is still suffering from imprisonment, then
the matter is in the discretion of the Governor-General, that is, in the discre.
tion of the Minister-in-charge, and he will of course consider the whole matter.
The question of relase does not reslly apply in view of the smendment thad
-we have just now carried. Conviction would be the appropriste word, and
the question of lapse of time is entirely in the discretign of the Ministry. . And
‘the Governor-General acts sa advised by the Ministry. There will therefore

e no harm and the word ‘conviction’ mybedlwedtoshml

The Honanrabia Shri Jagitvan Bam: 1 sccept the amendment.
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8hri M. Ananthasayanam Ayyangar: In case he is imprisoned, it wili bave
to be ‘sfier his retesse’. Of ccurse the question of release does 5wt apply to slt

-cases. Thie is the mistuke of accepting amendments ofthand.
M:. Naslruddin Abhmad: The smendment was acoepted long before.

Shri M, Apanthasaysnam Ayyangar: It wos accepted just. Sve minutes be-
fore. As every case does not measn imprisonmens 1 think we must add at the
end ‘unless @ periud of ten years or such less period lias elapsed sfter his con-
viction end after his relesse from imprisovicent in case of imprisonment’. 1
ani not eatisfied even with thre. .

8bri K. Santhanam: I suggest the whole clause be drapped from ‘‘unless”
to the end.

Mr. Chairman: May I just point out. that it is after 8 man has been convicted
thet the questwn will ccme iv whether he is disqualiied and therefore if the
power is given to the Governmer't of the day, there :8 no danger of any kind of
misuse being made of this power. Therefore 1 do not think there ig anything
incompatible between conviction and imprisonment. Even if 5 map s in
jsil. the Government will not release him. Noturally he will be disqualified
because he is unsble to attend h.mself.  Therefore there will be no difficulty
as far as that goes. The difficulty which the Honourable Member pointed out
will not arise hut otherwise it seems to be comsequentisl to the fact that when
you do not insist on imprisonment but a fine is imposed, then the question of
releare does Dot srige. It is the question of convietion that comes in. So
88 Mr. Naziruddin pointed out, once baving accepted the smeudment ot do-
ivg away with imprisonment, you sre bound to bave it.

ghrl M. Apapthssayanam Ayyangar: Mr. Santhsnam's smendment is more
fundamental. He feels that it is not as if this disqualification attaches to
sny wnarker who & entitled to benefits but it :ttoches to members who are
chosen s members of the Corporation, the Standing Committee or the Medieal
Benefit. Council. There ought to be nb suspicion attached to the conduct of ®
the individuals, and therefore if once 8 may undergoes imprisonment or is comr
wiered of an cfence involving moral turpitud®, be is the last man to be touched,
and therefore why not we do away with all that? The entire further clause
Some of our friends—the Premier of Oriesa—wsé

of exemption must go,
disoualified and later on be was sllowed to come back. But it was sppazently

s different thing. I 'would therefore, though s formal amendment has not
been moved, agree with my Honoursble triend Mr Santbanam that all the
worde from “‘unless’ to the &nd he omitted.
The Hmoumble Bhri Jagilvan BRam: I feel inclined to agree with this view.
8hrl X, Santharsm: May ! request vour pcrmission to move formally:
“That io part (d) of clagse 1 (re.numbered a3 clansc 13) of the Bill, all the words
beginning with the words “unless 8 periind of ten-¥eara', to the end, be omitted.”
) 1 : The question is:
“That in part {d] of claree 14 {re-nombered as clame 13) of the Bill, ol the words
beginning with the words ‘onless a neriod of ten yests', to the end, be omitted”
The motion was adopted.

Mr. Chairman: The question is:

"That. clause 14 (renumbered at clame¢ 13). ss smended. stand part of the Bill™
The motion wes aedopted.

Clause 14 (re.-numbered as clause 13), as amended, was added to the Bill-

Mr. Nagiruddin Ahmad: I beg to move:

“That in clsnse 15 of the Bill, the words Jrom time to time' be amitied.”

This exprestion bss come up seversl simea before-the Hpuse-tnd must be-
jodged in ite context in each case. Ifind thst the words ““froxn Sime o Hzel”
wre used on some ocoasions bub heve not been used on other oamshms,
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Shri K. Santhanam: The words are necessary here.

Shri M. Ananthasayanam Ayyangar: Notwithstanding his perdstenﬂy
moving the deletion of these words, we have been persistently continuing te
have them from time to time.

Mr Nazirnddin Ahmad: The difficulty is that the words “‘from time to
time’’ have not been used consistently in all cases. Bometimes they have been
given up, and at other times they have been inserted. The difficulty will be
that wherever the words “‘from time to time'’ do not appear, the interpret-
ation might be that power could not be ueed except once. We are ignoring the
General Clauses Act and introducing & kind of draftsmanship of our own. I
have no objection to that, but I only point out the danger of a wrong interpret-
ation in cases Where the expression does not appear, but which would be imp-
lied by the General Clauses Act. There may be serious difficulty an
ment _as to whether any power may be exercised from time to time though
it is not specifically stated. The worde ‘‘from time to time’’ are implied.
That is why they are unnecessary, and that i why I want to remove them
also to remove misapprehension in other cases.

Mr. Chairman: Amendment moved:

“That in clause 15 of the Bill’, the words ‘from time to time' be omitted.”

Shri K., Santhanam: Here the words are necessary because otherwise 1%
would mean that fees and allowances may be fized once and for all. It is
only to allow the Corporation power to change these fees and allowances tha#
the words are there. The words are quile necessary and it is quite conveniend
to have them. FEven if they are not necessary, it will make the meaning clear

by having them. My friend Mr. Naziruddin wants to have a thing when i#
is not there, and when the thing is there, he does not want to have ib.

Mr, Chairman: Does the Honourable Member want to prees his amend-
ment?

Mr; Naxirnddin Ahmad: Yes.

Mr. Chairman: The question is:

“That in clause 15 of the Bill, the words ‘from time to time' be omitted.”

The motion was megatived.

Mr, Naxirnddin Ahmad: T beg to move:

“That in clause 15 of the Bill, the words ‘by the Central Government' be omu
The word “‘prescribed’ has been defined.

The Honourable Shri Jagjivan Ram: I think those words are necessary.
Mr. Nasiruddin Ahmad: 1 do not press the amendment then.

Mr. Chairman: The question is:

“That, clause 15 stand part of the Bill."

The motion was adopted.

Clause 15 was added to the Bl

Shri M. Ananthasayanam Ayyangar . : May I eay about procedure that the

form should be ‘‘do stand part of the Bi]l"? If it is = pew chasuse that ia
added, we may have to go in for a different language altogether.
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Mr Chairman: Both forms of words have been used.  In the House of
Commons, they use the words ‘‘be added’”, and here they use mostly ‘‘stand
part of the Bill"”,

Shri K. Saothanam: 8ir, I move:

“That in sub-clause (1) of clause 16 of the Bill, after the word ‘may', the words ‘in

tho case of the first appointments itself and in the case of subsequent appointments’ be
inse

The Homourable Bhri Jagjivan Ram: Sir, I accept it
Mr. Chairpan: The question is:

“That in sub.clause (1) of clause 16 of the Bill, sfter the word may the words
‘in thdcuu of the first appeintments itself and in the case of sub int ' be

4 Pk

The motion wes édupted.

Mr. Nasirnddin Ahmsd: Sir, I want to move s short notice amendment.
It is of a consequential nature. By reason of re-numbering clause 11 as
14 and clauses 12, 13 and 14 as 11, 12 and 18, this amendment is necessary
consequent upon the rearrangement.

. Chairman: Is it one of the 'amendments of wnicu notice hss been
given?

Mr, Nariruddin Ahmad: No, Bir. I beg to move:

*“That I.II. sub-clause (6) of clause 16 of the Bill, for the figure ‘14°, the figure ‘13’ be
aubatituted."

The Homourable Shri Jagiivan Ram: That is necessary, Sir.
Mr, Chairman: The question is:

“That 111 sub-clause {6) of clause 16 of the Bill, for the figure '14', the figure ‘13’ be
substituted."

- The motion was adopted.

Mr, Chairman: The question is:

“That clause 16, as amended, stand part of the Bill."
The motion was adopted.

Clause 16, as amended] was added to the Bill
Mr, Naziruddin Ahmad: Bir, I beg to move:

"“That for sub-clause (1) of clause 17 of the Bill, the following be substituted :
‘(1) The Corporati int such other officers and servants aa’ it may cousider
necessary for the eﬁclernt transaction of ite business :
Provided that the sanction of the Central Government shall be obtained for the

creation of any post with a maximum monthly salary of five hundred rupses
and above'. :

Bir, this is & rearrangement of sub-clause (1) of clause 17. In fact, the
operative part of “the sub-clause and the proviso have been welded together.
I have merely separated the proviso part from the oieratlva part. That is
the only chtmge Then there i one little drafting change. For ‘‘as may
by mecessary’’, 1 have introduced "‘as it may consider necessary’”’, This is
of a verbal natum, but otherwise the eflect is merely to separate the proviso
from the operative part of the sub-clause. I think it is in sccordance with
the accepted pructice.
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The Honourable Shrl Jagiivan Bam: I think, Bir, it is better as it ia.
Mr. Chairman: Does the Honourable Member prese his armendment?
Mr, Naszirnddin Ahmad: No, Bir.

Mr. Chalrman: The question is:

“That clsuse 17 stand part of the Bill”

The motion was adopted.

Clause 17 was added to the Bill.

Clause 18 was added to the Bill. )
A Mg Aaaaw w7 0 A qedw {T oofer §

Sbrl Gokulbhai Daulatsam Bbatt (Eastem Rajputana Btates Group): My
amendment is as under:

“That in the heading of cisuse 18 of the Bill for the word ‘emploress’, the words
‘iosored ' be titeted."”

Mr. Fazirpddin Ahmad: Thie is an mmendmend to a marginal note.

Mr. Chairman: As a matter of fact, in the Select Committce Report thab
is before us, this marginal note has been left out.

Sbri M. Ananthasayanam tyyangu-:l There is no berm iz aceepting if.

Mr. Naziruddin Abmad: Sir, it has been ruled that the marginal note can-
not be amended in the House because it is not part of a section. But a not&
may be taken and the dreftsmen asked to ider the change at a later stage.

Mr. Chairman: I think it is & better procedure. As it has been bheld
that it is not a part of the Bill, the House may not make the amendment, but
it may be noted down by the Secretary. It is & very neceesary amendment,
but it is not within the purview of the House.

Sbri M. Ananthasayanam Ayyangar: The House may indicate ite cptniom
thet the marginal note may be amended.

Mr. Chairman: Yes, the Secretary is making a note of it.
The question ia:

“That clauses 19 to 21 stand pert »f the Ball'
The motion was adopted.

Clauses 19 to 21 were added to the Bill.

My, Naziruddin Abmad: Sir, I beg to move:

“That in (b} »f e 22 of the Bill, siter tbe word ‘preacribed’, the words
by the Gentrl:?“Gomnmcnt'u.l; inaerted."” *

Sir, the object of the amendment is that the word *‘prescribed” has been
defined as “‘prescribed under the Act”. But a provision baa been made for
prescribing by the Central Government aad another section has been provided
where the Provineial Governments may prescribe.  They have different ob-
jectives and applicable to different circumstances, but the word ‘‘prescribed’
has been uvsed promiscuously as ‘‘prescribed by, the Central Government” and
“prescribed by the Provincial Government”. In this case all that is said
is “prescribed”’. I teke it that it is meant, in the context. as “‘prescribed by
the Cenival Government”. If we do net say that then it will not be known
whether the Central Government will prescribe under its appropriate rule or the
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Provinvial Government will prescribe it under another rule. Tt ia better therefore
to make it sbsotutely clear. It is a question of intention. If the Honourable
Minister means that the Central Government should prescribe it, then ib
should be made clear. 1 think the Honourable Minister is already aware
that there are two rule-making powers. Clause 95 gives the Central Govern-
ment the power to make rules. Again clause 98 gives power to the Provincisl
Governments to make rules. The word “prescribed’’ has been defined in
elavee 168 aa meaniog “‘prescribed by rulee’ made wunder this Act”. Seo
*prescribed’’ includes “prescribed by the Central Government wunder this
Act” and “preseribed by the Provincial Government under this Act”. Ino
the face of this ambiguity it should be made clear whether it is the Central
Government that should preseribe or the Provincial Government that should
prescribe. I think in the context the Central Government would be niore
appropriate, but it is a queation of policy which only the Honourable Minister
will he able to clarify.
Mr. Chatrman: Amendment moved:

“That in part (b) of clause 22 of the Bill, after the word ‘prescribed’, the worda
‘b: the Cumtfal Government’ be inserted.”

Shrl M, Ansnthazayansm Ayyangar: J think the Honourable Mover is right.
If you will refer to clauses 26 and 95, the powers and duties of the Medical
Council have been included in the rule-making powers of the Central
Government,

The Honourable Shr! Jagjvan Rath: So it is not necessary to mention the
Central Goverument here.

Bbri M. Apanthasayapam Ayysngsr: ¥{ you want to he more explicit, you
may do #so. Really, it does not matter whether it is there or it is mot there.
For the aake of uniform'ty, 1 think you may accept this amendment.

Mr. Chairman: The Honourable Minister has drawn attention to the fach
that already provision exists in Section 95 as pointed out by Mr. Ayyangar.
Therefore, there is no ambiguity and it meed not be cleared. While it ie
necessaly to remove ambiguities, it is not necessary to bring in po:uts repeated-
ly and overburden the Bill. The whole point iz whether this i covered by

on 95 or not and you may state yous case on that.

My, NWazirnddln Abmad: I beg to draw the attention of the House to o
large number of clauses where the word *'prescribed’’ has been used, namely,
clauses 15, 29(1), 29(2), 83, 22, 23, 28 nnd 34. In all th-re cases, we have
said ‘‘prescribed by tiie Central Government'. In clauses 77(2) and 73&2’]
we have said “prescribed by the Provincial Goverrment”. We have alren
used the expression “‘prescribed by the Central Government': and “prescribei
by the Provincial Government’ in severa} places. " The real confusion began by
using one expresnjon “‘prescribed'’ for meaning ‘‘prescribed" by Central a8
well as Provincial Governments. In fact, two different words should have been
used, but ainoe we have used the same expression for expressing rules made

- by the Central Government and vamt:‘al Government and as we have already
provided for the authority which will *‘prescribe’’ in various other clauses,
apart from its being mentioned in clavse 95, I submit it is pecesssry in this
case also to mention it. Tt would make it uniform and would be shsolutely
free from ambiguity. T may_draw the Honourable Minister's attention to
clause 15. '

‘The Honourabls Shr! Jagjivan Bam: May 1 just point out to Homourable
friend, in order to remove his misapprebension. He refers to clanse 15. It
was necessary there to mention "Central Govemnment” because that ‘"pres-
cribe’’ does not mean *'prescribe under the rukes”’. That means “‘prescribed
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by the Central Goveroment'’ -and thet may vary from time to time. Hers i¥
i not necessary because if my Honourable friend will refer to Bection 852)
(e) be will find that it bas been specifically mentioned there that the rules
giving the powers and dutiea of the Medica! Benefit Council are to be i

y the Central Government slone. Bo insertion of the word ‘‘Central Govern-
ment'’ here will be superfluous.

Mr. Chalrman: The quuﬁo;: is:

“That in part {b) of clause 22 of the Bill, after the word ‘prwscribed’, the words
by the Central Gov t' be insertad.”

The motion was negatived. )

Mr, COhalrman: The question is:
“That "clause 22 stand part of the Bill"™

The motion was adopted.

Cisuse 22 was added to the Bill

Clause 23 was added to the Bill.

Mr. ¥axirnddin Ahmad: Bir, I beg to move:

“That iv clase 24 of the Bill, after the word Seson’ occarring in jines ihres and
olx, the word ‘only’ be inserted’’

The text says:

“Ne art of the Corporation, etc., shall be deemed to be invalid by reasoo of defect
or oo the ground that any member thersof (Standing Commities or Medical Benafit i
was not entitled ¢o bold or coalinua ia office by rezson of any disqualification.................'”

The Corporations acte will not be invalid on the ground of so many thingm,
one of whic?ia that on the ground of eny.defect in the consttution or of any
member not being entitled to hold or continue in office by resson of any dis-
qualification. It mey be invalid on other grounds, mot simply because of &
member's disqualification. For instance it may be invalid because it may
be that the Act is entirely ultra vires. Therefore, we should make it vlear
that the proceedinge shall not be null and void by resson only of any disquali-
fication of the members. That is why I have suggested the amendment
seeking to add the word “only".

The Hmnourahls Sbri Jagjtvan Ram: Sir“l eannot. accept the amendmens.
Mr, Ohalrman: Does the Honoursble Member press the smendment?
Mr, Nadroddin Ahmad: No. '

Mr. Chairman: The question ie:

“That clsass 24 stand part of the Bill'

The motion was sdopted.

Ghm%hncaddedtotheBm.

& S ATITAE o @R ST @ IARNE 1

*“That in clanse 25 of the Bill, the fol be added at the ead:
‘In all sacd Boards soms workmen muat ropresented’.”

%S D ag W Gwwa I € P WITWA (Corporation)
WA= NEW (Regional Baards), HNES F/1F (Local Committess),
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X (and) ffre = Srww Jstve 3difwz #97faem Regional
8*® and Local Medical Benefit Councils) 371 G § i< I9#) 38

FIGFR TaF M § It TIOTT (Regulations) 7 feg & ol T ag #W
TS FHAT 21 FROIA  (Corporation) F-9id AWt F=TH AdAN<
(Central Government)$ A1f%¥2T (nominated) W, a8 & &% &
e oY AIfAE3 (nominated) ITEHT R §, I T g B fremw
78 AT E 31 W T® § A (Board) § FWATWA (Cooporation) LT
g & 3T a8 sarer AR E &7 T S gFd g g A fazam g o

gt =HE o197 § 7oA A (Regional Board F1 Fa7 18 gHIT
W # T2 @ A & ANTAFS FHT (Local Committees) F F4T hm
TEET AT @ 9T M Lt ag A9 § g § 1 Af9s 12 (Regional
Boards) #X 1w F37A(Local Committees)®! 3% 0F 3 TH FHT
WX ST g0 T8 TAA F 38 597 FTH AT R 3aTAT Afzd IR
Wi & ag W (provision) 77 IBA # | 4% 091§ o
949 workmen) F1 3T (interest) =T War 49 o ag fa= A1
g Tg a7 PR 1T 3WT 98 & 5 fGEGT (sickness) #R Teaiaws
(disabled) WYX 72 injured) ¥ {7 W ¢7& NAFT (provision) & |
8041 § 33T (labovur) F ag g1oa & & AF a2 2 s § 77 A ap<fagt
o TS A A AT EC w0 F 7g 2601 § Fr Faesy 48 S A
g FAT F I T Z | TTEIATE F F@AEU F W9gaAn § 5 A0
AR~ (amendment ¥ a1 717 1 '_

{English translation of the above spesch).

Shri Lakshminarayan Sabu (Orisse: Genercl): I mave the following emend-
ment:

*“Thet in clause 25 of the Bill the following be added at the end:
‘In all such Boards somee workmen must be represented.’”

First of all we take up the section which provides that a corporation can

& pa, form Regionsl Boards, Local. Committees and Regional and Loeal
‘M. Medical Benefit Councils, and that it can give them the powers pro-
vided in the Regulations and thus the business can go on. The tral Go-
vernment will bave five nominated members on the corporation but other
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members will not have much faith in nominated persons and the work of the
Board will suffer for want of cooperation among iteé members.

Becondly I beg to esay that the functions of TRegional Boards
and local commitiees have not been amplified in clause 25. If the Regional
Boards and Local Committees will meet only once how can we know, what busi-
ness they will transact and how. This should be made clear in the Bill. I
therefore want this provision. If this is done the workmen will certainly
take interest and we can say that the present Bill has provision for the ‘sick’,
the ‘disabled’ and the ‘injured’. In factories the condition of lsbour is such
that well placed persons do not care for labour at all and generally it is found
that they are not the best friends of labour. I therefore request that my
amendment be accepted. *

Mr. Chairman: Amendment moved:

“That in clause 25 of the Bill the following be added at t.ho end :
‘In all such Boards some workmen must be represented

Does the Honourable Minister accept this amendment?

The Honourable Shri Jagjivan Ram: No, Sir. I have every sympathy
with what the Mover has said; but I may point out to him that in all thess
bodies, it has been provided that thery will be workers’ representative. I
may be possible that the representative may not himself be an actual worker,
but all the same it is for the workers to see that when their organizations are
asked to send representatives they do send some actual workers. I have
every sympathy with that, There is no necéssity for the proviso as suggested
by him and therefore, I do not accept the amendment.

Shri Lakshminarayan Sshu: I beg leave of the House to withdraw my
amendment.

Mr. Chalrman: Has the Honoursble Member leave of the House to with-
draw his amendment.

The amendment was, by leave of the Assembly, withdrawh.

Mr. Chairman: The question is:

“That clause 25 stand part of the Bill”"

The motion was adopted. o

Clauge 25 was added to the Bill. )
Mr. Chairman: The House will now adjourn till 10-45 A.M. tomorrow.

The Assembly then adjourned till @ Quarter to Eleven of the Clock om
Friday, the 2nd April 1948.
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INTRODUCTION

In the following pages, an attempt has been made to formulate in concrete
form short-term plans for the development of 42 industries listed above, which
we hope to execute within the next 3 years, It will be seen that the execution
of the plans in most cases will be dependent on the availability of steel, cement,
coal and transport. The requirements of each industry have been separately
given.

2. It is clear that if these plans are to materialise, it will be necessary to
mda immediately for a million tons of steel by imports. The present de-

iences of a million tons can be classified as follows:—

Tons (in lakha)
(5) Mild steel, Heavy structural, Rolled Secti i.e. I beams, Teee,
angles & Chennels . . . . . . 2
(#) mnd steel, nghuu- twurals, Rolled Bections, i.c., Tees, Angles
channels . . . . . . . . 2
(94s) lljld steel bars & m& . . . . . . 3
(fv) Mild Bteel plates 1/8° to 17 thick :
() Tinplate + o+ . . . 06
(v6) Black Mild Stesl Sheeta & Strip . 05
(vi%) Corrugated galvanised eheets: 1
10
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8. Equally serioug is the supply position of certain other raw materials
which need to be imported to tide over the present difficulties. These are to be
found in Appendix

4. With regard to cos], the present deficiency in supply is largely due to the
transport difficulties. It will be seen that for various industrial developments,
we will roughly need another half a million tons of coal per annum from 1949.

5. The position regarding cement is clearly explained in the note relating to
the Cement industry.

6. 'As regards transport, it is extremely diﬂicult to assess the requirements

of various industries. Every industry has reported that unless the transport
problem is solved, improvements in the industry cannot be effected.
" 7. It is understood that the Tatas are taking steps to establish a dyestuff
industry in India in co-operation with.the I.C.1. No accurate information is
available in this Ministry about the probable requirements of steel, coal, cement
and transport which the industry will require in the next three years.

8. For taking an effective part in implementing these varlous schemes, a
large number of scholars have been sent abroad, many of whom are returning
to India on completion of their studies. There is a considerable reluctance on
the part of industry to employ these scholars even when they had practical
training. Unless the industry realises that it is necessary for them to have
new blood, they will remain anaemic. On the other hand, the unemployment
of these technical men is likely to have serious repercussions on the future in- -
flow of technicians. In the table below, an attempt has been made to assess
the requirements of technical personnel for the industry on the Basis of the
new capital that has been floated in 1946.

- New capi ) — .
Industriea floated in 1948 N
(in lakhs)

A B [
Glass ceramics . . . . 213 10 30 20
Chemicals Drugs .. . 570 20 100 250
8oaps & Oils (excluding edible oils d Vanaspati) 110 8 — 10
Rayon Art silk . . e e 402 ) 30 20
Paper, Board, etc. . . . 281 10 50 150
Platestios e e e e 50 10 40 200
Loather . .. ... 85 [ 13 35
Qament . . . . . . . . 483 10 20 80
Woolen . . . . . . . . 137 10 36 100
Rubber . ~ . . . . . . 117 1 94 188
Bogineering . ... . 1,242 25 150 1,000
Blactrical . . . . 910 26 150 300
Non-ferrous metals . . . . 98 6 45 260
Machine Tools . . . 122 100 400 1,000

. ‘A’ =Experta

‘B’ =Technicians with superior qualifications
‘" =Lower grade techniocians including mechanics
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PART II

1. In the short-term plans which have been formulated in-this note, no re-
terence has been made to the development of engineering industries which will
manufacture machinery for (i) Agriculture, (ii) Dairy, (iii) Textile, (iv) Hosiery,
(v) Bugar, (vi} Paper, (vii) Leather, (viii) scientific and surgical instruments,
(ix) films and photographic equipment, (x) mining, (xi) chemicals and electro-.
chemical industries. Yet these are key industries which should be the basis of
all plenned development., With the exception of limited production here and
there, no progress has been made. Too much stress cannot be laid upen ac-
celerated development in this field. Private enterprise has been shy for lack

of technpical experience and legitimate doubts about remsonsble profit. It is
suggested that— '

(1) these industries be sponsored under the auspices of the State with
such association of private capital as is available, and

(2) & Development Cell be immediately set up in the Ministry of lon-
dustries and Supplies which will plan, prepare detailed blue prints
aend generally look after the establishment of the industries enu-
merated above. The Provinces may be requested to actively
sssociate themselves with the Centre in this enterprise and, for
that purpose, it is desirable that these industries should be so
dispers that each Province has at least one such industry within
its borders.

-
2. The manufacture of explosives for civilian and industrial requirements in
another subject which is slready receiving the attention of Government. Tt is

necessary to formulate plans early for the manufacture of these explosives in
the Ordnance Factories.

8. At present, about 3 million tons of soft coke are being produced by stask
burning entailing considerable waste of valuable by-products. Tt has now been
found in England that efficient recovery of by-produects can be made, which
makes soft coke manufacture an economic process. This subject has received
the cursory attention of various experts in India from time to time but no pro-
gress seems to have been made. It is suggested that the State shou'd take up
this ns one of the important industries, the establishment of which will have its
repercussion- on various chemical industries dependent on coal tar by-products.

4. India’s coal resources are limited but, at present, much of the first class
cosl is being wasted by the Railwavs. Immediate steps should be taken to see
whether the Railways could not burn coal with high ash content. )

~

5. Our resources of petroleum are very limited and, therefore, for nationai’
self-sufficiency, it is absolutely .essential that we should have a plan for the
production of synthetic petroleum by the Bergius process. It is possible that
such & plant may be available as a part of the German reparations and in-
structions should be issued to be on the look-out for one and have it installed-
in & suitable ares to aim at a production of 100,000 tons of fuel per snnum. In
thie connection, attention is again invited to the question ok distillation and
refining of imported crude oil in India. This will give valuable training in
the methods of Petroleum Technology and will be a cousiderable saving to the
tax-payer.
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ALCOHOL INDUSTRY
OBJECTIVES

1. 100 per cent. increase in production of power alcohol.
+ 2. Production of acetic acid* from aleohol,* and acetic anhydride.
3. Establishment of production of Butyl alcohol and Easter Solvent.
MEeAsURES

1. Assistance in respect of steel—non-ferrous metals ete., will be required.

2. There is now no production of Acetic acid in the country. Plan to pro-
duce 300 tons per annum of acetic acid and acetic anhydride by end of 1948.

8. Plan to produce 2,000 gallons a month of Butyl aleohol for conversion te
Butyl acetate by end of 1948. M/s. Shadilal Chemical Works will be producing
2,000 gailons of butyl alochol by fermentation.

Probable arrival of Plant & Machinery: Approx. value 10 lakbs.

Requirements of adjuncts in respect of two distilleries expandig production
four distilleries in process of construction: siz new distilleries envisaged in
1947—50 Acetic acid plant: Butyl Alcohol Plant.

- . . P . . . . . . . 2,600 tons
Non-ferroua metals (copper tubes, rods and sheeta eto) . . 600 tons

Cement . . - . . . . . . 2,000 tons

Coal . . . 30,000 tons (Anpual)
Power . . . 300 Kw.

AUTOMOBILE INDUSTRY—TRUCKS, LORRIES & CARS

This Industry being of strategic importance to India, will be given a high
place in our short-term plans. It will also be the training ground for labour,
required later in the long-term plan for aircraft manufacture.

In 1946, Government gave permission and assisted (a) Messrs. Wa'chand
Hirachand & (b) Messrs, Birla Brothers to float (a) Premier
Automobiles, Ltd., & (b) Hindustan Motors Ltd., the former in Bombay and
the latter in Calcutta. The Automobile Assembly portion of the Bombay
factory is in operation now and that of the Calcutta factory is expected to be
ready in January 1948. Those portions of the factories, in which Engines will
be manufactured are in course of construction; a fair portion of the machinery
has arrived and the remainder will arrive in the next year or so.

Value of Plant & Machinery whmh has atrnmd fm the two im.onen

but not yet installed, . - . Ra. 2 Crores
Estimate of additional Plant & Maehmm-_y likely to arrive for instal-
ling in the next 3 years . . Re. 3 Crores,

~ When the above plant has been mstalled our ‘eapacity will be 80.000

vehicles per annum. Our demand is likely to be 80,000 vehicles in 1048, 36,000
in 1949 and 45,000 .,in 1950. To bridge the gagl permission will be given for
the construetion of a third factory; plans for this third factory may be taken
in hand immediately: ~
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To complete the two factories mentioned above, the following raw materials
and transport will be required:

Cement X . . . . 3&%000 tons inl;ggs,
tons in 1949,
Coal Dust for burning bricks | . li,oeo tone in 1948,
' 2,000 tons in-1949.
Bteel | . . 2,000 tons in 1948,
_ 1,000 tons in 1949,
Telephone connections 200 Nos. in 1948,
IOUONODO. in 1949. ELR.
Transport 8000,000 tons milea mensem on E.T.
G.LP., and EB-Qfa:m
BICHROMATES
** (Al figures in tons per annum)
1. Present Position— (6 units economic 3,000)
. 3 ( » UDECONOMIC ,,)
Existing capacity . 8,000
Present production . . . 3,000
Domestio consamption . « 2,400 (Tariff Board"s estimata)
Burplus . . . . . 600 (can be stepped up to

1000/2000

This is one of the successful wartime industries of which the late Supply

Department could be legitimately proud of, as the industry is meeting all in-*

ternal demands and has developed export markets. FPhotographic quality has
also been developed. ‘

2. Short-term plan

No increase in capacity contemplated but part of the idle capacity can be
utilised (i) by stimulating internal consumptipon i.e. mineral khaki dyeing can
be encouraged (ii) by developing export markets and thus earning 16 to 20 lakhs
rupees of foreign exchange. Uneconomic unite should be forced to improve
their efficiency or to go out of production.

B, What it involves

(i) Raw material—soda ash—100 per cent. requirements of efficient units
should be met i.e. some 4,000 tons soda ash per annum plus 1,000
tons for 8 months stocks for uninterrupted production.

(ii) Bome of the efficient units in the Bombay area have already develop-
ed export markets which have more than absorbed their surplus
with the result that they have sold forward up to March/April
1648,

It would nevertheléss be advisable to tackle the export trade at Govt.
level by bringing our Trade Commissioners in U.8.A., Canada &
European countries into the picture. .

(iii) Govt. had promised to make sulphuric acid (another raw material
available st Rs. 160 fm- ton). This promise is to be made good
(see sulphuric acid plan).

(iv) Some 200 tons of steel for remodelling furnaces or raising the unit
to an economic one a8 recommended by the Tariff Board.

4. Action required. -

Please see prepage.

. BICYCLE INDUSTRY

B_iugcla Industry can at present meet about 17 per cent. of India’s estimated
demand. Our Short-Term p'an should be simed to resch the target figure of
self-sufficiency at the end of 8rd year. B

The first phase of the plan will be to develop the existing unite within a
year (i.e. 1948) to meet 40 per cent. of the demand for Cycles and 100 per cent.
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ot the requirezment for Ball Bearmgs ou'y. Preliminary arrangements for thess
expaneions are almoat complete and the present position is as followe:—
{a) Velue of plant & Machinery which han am'rd l’w Bno,elo Fao-
totiss, but oot yet inatalled . .
{5} Value of Plaat & Machinery likely to etrive in tho Bnyulo Fac.
toviee within next 3 to 6 months . . . 10Las
{c} do. for Ball Beacing Plant . . . . 40k,

To complate the sbove projsota the following res matanials and trassport will be -
Bteal . . . . . . 756 tons (Ralasss for 350 tons already

6 Laca

recammeaded)
Cement . - . . . 900 tons do for 400tcas  do.
Coal Duat to Bure Bricks . - . . 800tama do., for 500 tans ‘do.

Transport - 2 million ton miles on E.I. Ry., B.B. & CI. Rly. and B. N. Rly.

The eécond phase of the plan will bo'to select private enterprise to starh
8 more new Fgetories. Two for the manufacture of complete Bicycles and one
for the manufacture of Freewbeels and Chasins.

It may be difficult to find private enterprige to start a Chain aud Freewheel
manufacturing factory unless the Government take initiative to finance 50
per cent. of the Capital. Because an economical unit for these items will pro-
duce much more than the mqmremen& of the home market und will have fo
depend ultimately on export trad .

The location of two Bicycle Factories should pgeferably be at Calcutta or
Bihar and in Madras. The chain Factory may start near the new Ball Besring
Factory at Jaipur where labour will be trained for precision work with specia-
lised steel. The Rollers for chain and steel balls for the Frea.whael sbould also
come from that Factory.

To start these new Factories it wil! be necessary to import machinery worth
about Re. 45 lacs. The building materisls and traneport that wiil be necessary in
1949 i estimated as followe:—

Bteal 3,600 tons
Cememt . . . 1,800 toas
Coal Dast to bum Bricks . . 809 tons -
Transport . N . 5 million too miles cun B.N, Rly. snd M.& 8,
M.Rly.
CAUSTIC 80DA INDUBTRY.
(ARl figures in tops per annwg.)
Prsent Porition and Target : Capocity -
@ Esisting osplaiey | . 10,600 Electrolytio unite=3 6,260
{%) Proet Prodestion . . 3,000 Lime.Sode Unit =1 5280
tiid) Target (short-term) . .« + 100,000 Idle vapacity 7,600
New  capacity or
0 be plarmed 89,500
T 97,000
(5} Increzse in production Idle 7,600
plasned or to be plammed 97,000 New §9,600
- 9,000

{#i)} Flants under srection. . w M(w_ﬂgginh
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Electrolytio 12 28,500
(¢#) Plants for which import licences have Procesa  Units Oapacity
been granted. - . T
T () & (mn 33,000
Add existing capacity. 10,5600
43,50

Of this 43,500 only 80,000 may materialise. The rest will have problems of
ehlarine utilisation (by product of electrolytic plants) which may not be solved
in the short term or may be given up by the firms.

(ivy Capacity still to be planned New 89,500-48,500-46,000. This quality
of 46,000 is best planned not by electrolytic but by causticesing (or time-soda)
process. This will therefore be linked with soda ash plant (Please see Note
E on Boda Ash.) _

The following are the existing plants in different areas and their capacity.

L]

Area ’ No. of Piants Present Annual
Capacity
Assarm . . . . NiL Nil
Bengal . . . . 1 1,8
Bihur . . . . Nil. NiL
Madras . . S “i- . 1 1,600
Bombay . ' . 1 7,500
Punjab, Delhi, U.P. Bamds - Nil. Nil. "
3 1:]?500

Import licences have been issued to 15 firms and the plants will be located
aa follows:—

Area ' New Plants Additional Capaoity
Asgam . . . Nil. Nil.
Bengal . 2 3,000
Bihar Nil. Nil.
Bombay 4 7,600
Madras . . 5 13,500
Punjab & Delhi 1. 1,500
U. P . 2 6,000
Baroda . 1 1,500

..Total . 15 33,000
The requirements of various adjuncts for the ereehon and running of these
additional plants will be as follows:— )
area of Steel Salt APowé Rrez Ton Mileage,
(T'ona) Tons EKE.W.H. Raw maisrials
Amam . e Nil. Nil.
Bengal . .+ . . . . 1,200 6,000 105,00,000 84,72,000
Bibar . . .. Nil. Nil.
Bombay . e 2,800 15,000 262,60,000 6,90,000
Madras . . .o 4,100 27,000  575,50,000 17,64,000
Punjab & Delhi. .. 600 3,000 52,560,000 30,22,000
TP . . e e 2,000 12,000 210,00,000 132,48,000
Baroda - . 600 3,000 62,50,000 18,00,000

Total . 11,300 66,000 1165,00,000 29,190,600
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Out of 15 plants licenced two have already arrived and are under erection.
Qut of the remaining 13 six firms are known to be definitely going forward with
their plants, while the other seven do not seem to have solved their initisl
problems like the utilisation of chlorine. -

Actjon-suggested :

1. To cancel licences where no interest has been shown by the parties con-
cerned to implement the-licences.

2. Active procurement assistance for plants through the goods offices of
India Supply Mission and India Supply Commission U.S.A. & U.K. reepeo-
tively. .

3. Technical advise and help to be given in solving the problem of chlorina
utilisation.

4. To get the importers of soda ash plants to order out or loeally fabricate
causticising equipment for a part of their sods ash production.

CEMENT INDUSTRY
Pagr II.—SHORT-TERM PLAN.

The requirements of the Cement Industry in connection with the short™
tarm plan of the Government are shown in a series of ta, giving the infor-
mation required as compiled by the Hon. Consulting Engifleer (Cement) to the
Government of India who explains that he has enumeraté all the Cement
factories which are in operation and which may be expected to be in operation
by the end of 1950. He has stated the rated yearly output for the factories on
the 1st of January 1948 and the rated yearly output as it will be on the 31st of
December 1950 and this list will be in accordance with the schedule showing
pew capacity included in the C.E. (C)'s report of September 1947.

On the subject of raw materisls the C.E. (C) reports: —
1. Raw Materials which are difficult to obtain,_ If any.

The main raw materials required for the cement industry are limestone and
clay and in few cases bauxite and laterite. None of these raw materials are
difficult to obtain as the cement factories are usually constructed at sites where
such raw materials are available, and in practically all cases the raw materials
are carried to the factory on the factory’s own rails and with their own wagons.
In a few cases a certain amount of transport on Government railways is in--
volved. This is calculated in schedule No. 4, under ‘‘Sundries.”” Apart from
the improvements calculated a few -works obtained small quantities of bauxite

and laterite by Government railways, but the amounts snd the distances are
negligible.

2. Gypsum. ¢

A secondary raw masteria] is gypsum. Gypsum is obtained mainly from
the salt range in Punjab (Khewara) from deposits in Bikaner and Jodhpur, and
from small depoeits from Kathiawar and south India. [The C. I. (C) is not quite.
certain whether the cement factories still receive gypsum from Khewra but has
taken it for granted they do]. The «nly alternative source is Bikaner and
Jodhpur. The amounts required for each Cement Works as well as the distance
from the source are given in Schedule No. 8.

8. Gunny Bags.

Another secondary raw material is gunny bags used for packing. Such
gunnies are received from the Calcutta region and the number of bales required
for each factory as well a8 the distance from the factory to Caleutta are given
in S8chedule No. 8.
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4. Coal.

_In Bchedule No. 2, the C.E. (C) hes indicated the amount of cosl which
will be required by the factaries at the end of 1950 (all the figures in the
Behedules having been caleulated for that date). Most of the coa! has to be
obtained from the Bihar and Bengal Collieries and only in the case of a few
works is coal used from Local sources. The Schedule shows from where the
coal is obtained and the average distance to the works. It is impossible to
state exactly from which colliery the coal is received as this may vary from
month to month,

5. Steel.

Th= normal requirements of iron and steel for maintenanee and repiars of the
works gre not very considerable, for instance, the whole requirement of A.C.C.
is 100-200 tons per month. These amounts and other materials which require
railway transport have been included rnder ‘‘Stores in Schedule No. 4. The
figures in this Schedule are estimated, but in the view of the C.E.(C) the
«quantities are negligible compared with the other raw materials required.

It is different with steel for extension. To build a new cement Works, ib
requires between 1000-2000 tons according to circumstances and to construct
W an extension of an existing Works it would require 500-100Q tons.

Bchedu'e No. 5 indicates the approximate amount of steel which will be re-

- quired by the Worles in question during the next 3 years. )

The C.E.(C) bas nct included steel which has already been allotted, also
he has not calculated steel for maintenance and repairs which has been con-
sidered under ‘‘Stores”. The steel requirements for the next 3 years for the
first 12 factories have been worked out together with A.C.C.

6. Railway Movement by Zones. .

It will be noted, for all materials mentioned above, the Bchedules indicate
smounts and sources as well as the distance of the factory from the source.
From these schedules the railway moverents necessary can easily be caleulat-
ed.

In the case of cement, the main arsas to be fed, and the average distance
cannot be filled in from information at present at my disposal, but this infor-
mation can be obtained, if required. ?

8d/- H. E. ORMOROD.

Hon. Cement Adviser to Govt. of Indis.

Bo'isdule No. I 21.11-47
Rated Rated
. Yearly Tearly
Neme of Works Rly. Address \ Qutput Outpud
. 1/1-1948  31/12-1850
1. Banmor Banmor G.LP.Rly, 60,000 60,000
' Gwalior State. N.W.R 00 200
Surajpur W.Rly. 100, ,009
% Bhar Patiala State. 4 -
3. Coimbatore . ' Madukknrai 8.LRly. 180,000 280,000
Madras Pr. .
4. C.P. . Ky;nm G.LP. Rly. 250,000 350,000
C.P.
Dwarka - Dwarka
5. @ Baroda State J.snd D Rly 180,000 180,000
Kahiawar
6. Khalari - Khalari . E.LRly. 100,000 100,000
Bihar,
7. Kistna M. & 8. M. Rly. 80,000 180,000

8. Lakheri . . Lakberi BB aadC.IRly. 225000 325,000
Bundi Btate -
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Rated Rated
Nam» of Worls - Rly. Address Yearly Yearly
Oufput Output
1-1.1948 31.12.1950
9. Porbandar Porbandar, Gondal 40,000 40,000
Porbandar Biate,  Rly.
. Eatbiawar,
10. Shahabad Ebahabad G.IP. Rly. 240,000 240,000
Hyderabad Btate,
11. Chaibasa i i, B.N. Rly. 100,000 200,000
Rihar. - X
12. Balasinor Sevalia, B.B. & C.1 100,000
- Bombay Prov. Rly.
13. Rohtas Industries Léd. Dslljm‘umngar, E.L Rly 150,000 300,000
ihar
“14. Dalmia Dadri Dalimia Dadri, B.B. & (.I. Rly 40,000 70,000
Jind State.
15. Dalninpuram . Dalmiapuram, 3I Rly. 70,000 220,000
. Madras.
16. Sone Valley P. C. Qo. ' -Ehpls, EL Rly. 200,000 200,000
ar.
17. Andhra C. Co. Bezwada, M.kS. Rly. 20,000 #0,000
. Madras.
18, Mysore Iron & Steel Works Bhadravati Mysors Btate Rly. 20,000 50,000
My®sore.
19, Kalysnpur Ban jari, Dehri 36,000 36,000
Bibar. - Light
Rly. -
20. Jhajha C. & Ind. Ltd. gl;aihn kL Rly. 12,000 12,000
ihar.
21. Shree Digvijay Cement Co. Jamnagar J.&D. Rly. 100,000
(Nawanagar). _
22, India Cernent Ltd. Tinnevelly 8.I. Rly. 100,000
- (Madras).
23. Travancore Cem. Ltd. Kottayam 0,000
: (Travancore.)
Schedule No. 2
CEMENT  Outgoing COAL  (Incoming)
Worka Monthly wmovements Aver. monthly movements rox.
tons to distance tons. from i nee
1 5,000 2,200 Bengal 800
? ~16,500 6,000 " 1,100
3 23,000 8,000 " 1,300
4 23,000 15000 C.P. 100
5 18,000 ’ 4,000  Port Okha 26
[ 8,300 3,800 Bihar. 50
q 15,000 6,000 Bengsl 780
1,000
8 - 27.000 i6,000  Bengal 200
&C. P,
9 2,300, 1,600  Bengal 1,500
10 20,000 9,000  Bingareni 200
11 16,500 6,500 Bengul 200
12 2,300 3,300 " 1,100
13 35,000 13,000 " 200
14 " 5,800 2,300 " 1,000
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CEMENT Qutgoing COAL (Incoming)
Works  Monthly  movements  Aver, monthly  movements Approx,
tone tons from istance
13 18,000 4,500 Bengal 1,250
18 16,500 8,500 " 300
17 7,500 £,900 " 700
18 4,100 1,200 " 1,300
19 3,000 1,600 » 300
20 1,000 500 " 150
0il
21 8300 2,000 Port Okha 80
22 8,300 02.]000 Bengal 1,400
1
23 4,100 1,000 Cochin By sea.
Schedule No. 3
GYPSUM (Incoming) GUNNIES
Works Monthly moveraent Approx. Monthly  Movements
Tons from digtance Aprox.
Datea frem distance
1 200 Jodhpar. 380 200 Calontia, 850
2 660 Khewra. 365 60 ", 1,100
3 820 Trichinop. 150 920 »” 1,300
4 1,160 Jodhpur. 85 1,160 .. 875
5 600 Jamnagar. 60 600 " 1,600
6 333 Khewra. 1,150 230 " 150
1 600 Trichino. 400 600 ' 750
Slurupeta.
8 1,080 Badwasi. 300 1,100 " 1,000r
9 150 Jamnager. 60 130 » 1,550
10 800 Trichinop. 600 800 . 1,200
11 660 Khewra. 1,250 660 . 250
12 335 Jodhpur. 400 330 1,100
13 1,000 Khewra. 1000 1,000 " 350
14 235 Khewra. 450 230 " 1,000
15 720 Trichinop. 200 720 " 1,250
16 660 Khewra. 1,050 600 - 350
17 800 Trichino. 400 300 " 750
Sulurupeta. .,
18 165 Trichinop. 200 165 " 13,000
10 120 KEhewra. 1,056 120 » 330
.20 40 Khewra. 1,200 40 ™ 200
2 335 Kathiswar, 20 330 " _1,560
23 $36 Trichinop. 100 30, 1,400
23 168 " 200, 165 1,350
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Schedule No. 4

297

3

BTORES BUNDRIES
Worke Monthly Movements Approx. Monthly Movements Source Approx.
distance commodity - distance
Tons from Tons

1 20 Bombay 750 * Limestone 7,800 Bamai 87
EKhailars 30

2 60 Bombay 1,060

Caloutta ~,100

3 80 Madras 300

4 80 Bombay 875 Clay 7,000 Okhamandi 14

b 60 Bombay 600 Magsasar 3

) 40 Calcutta 150 .
Kaza 7

7 60 Madraa - 276 Limestone 24,000 Sitaram- 70
puram

8 80 Bombay 800

9 20 Bombay 650

10 60 Bombay 375

11 60 CQOaloutta 250

12 40 Bombay 300

13 80 Calcutta 350 Limestone 40,000 Banjsri 30

14 20 Bombay 1,050

15 60 Madras 350

16 60 Calecutta 350

17 40 Madras 3,000 Limestons 12,000 Nadikude By River

18 20 Madras 250 Gungeneni

19 20 Calcutta 350

20 10 Calcutte 200

21 40 Bombay 450

22 40 Madras 6560

Madras N
23 20 Cochin By sea
Bchedule No. §

Bteel required for Expansion of Cement Industry during pext- 3 years up to

31-12-1950 (including modernisation of

existing works,

maufacture of

cement, machinery, housing, etc., but exclusive of maintenance and

repairs).
Name of Werks Works Total
Construction Housing Tons
1. Banmor (Modernisation ) 150 150 300
2. Bhupendra (Extension) 50 150 200
3. Coimbatore . . { " ) 600 208 800
acP. .. .. « » ) 230 250 500
5. Dwarka . . (Modernisation ) 1,200 150 1,350
6. Khalari L 0 100 100
7. Kistna .. (Extension) 800 200 1000
8. Lakheri L. ‘. ) 650 250 900
9. Porbandar . . 0 150 230
. . . 100 250 L350

10. Bhahabad .
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Schedule No. 5 )

Name of Worka a Works Total
) Construction Housing ‘Tons
11, Chaibasa . . . . (Extension) 400 250 650

12. Balasinor. ., . . . ( . ) 3,300 o

(incl. rails
) 1700 tons)

13. Rohtas Industries ( w ) 1,000 .- 1,000
14, Dalmia Dadri . . (Modernisation) 100 - 100
16. Dalmiapurayn | . (Extension) 1,000 200 1,200
16. Sone Valley . . (Modernisation) 300 . 300
17. Ajdhra | i . (Extensior) 600 - 600

18. Mynore Iron & St. . - .. .-
18. Kalyanpur . . (Completion) 200 . 200

¢ 20, Jhajha C. & Ind. .. . .y
21. Shree Digvijay . . (Completion) 600 - 600
22, Indis Cements | 0. ) 1,000 . 1,001
28. Travancore Cement o " ) 600 = 600
4,600

20,000 -

The monthly demand of steel for Maintenance and Repairs have been in-
cluded under ‘‘Stores’’ and amount to about 800 tons per month for all Works.
This gives a total consumption up to 81-12-50 of 10,800 tons.

CEHAMICH

58. Existing Factory— -

Total production of the above (including white wares, white glazed vures)
working at 70 per cent. capacity—28,000 tons (approx.)

No. of new factories starting in the course of next 3 years—12.

<

Plan.
(1) to increase the production by 75 per cent. in the course of next 3 years.

"(2) to assist new factories coming up-for production of white wares.

(8) to encourage industrialjsts to .stablish {actories in areas where no fwe-
tories exist at present.

(4) to improve the quality of wares.

Capital Equipment.

Capital equipment to the extent of nearly Rs. 5,00,000 ordered outland are
expected within the next three years. Machinery and equipment to the value
of nearly Rs. 3,00,000 have already arrived in 1947. One of the factories is
changing their kilns outright and converting them to modern tunuel kilns.
Equipment and machinery in this connection have alreadv arrived.

Requirements for increasing production.

Steel.
Steel released for extension and new construction during 1947—1383.5 fous.

Steel required for extensions and new constructions in the course of aext
5 ymrs_.—z,m tons.
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Most of the steel will be required in the form of heavy and light structurals.
Arrangements have to be made to” release steel to the industry. :

Qement.
Cement releasg in 1947—Nil. y

%
Cement required for expansion, new construction, etc., during the next 3
vears.—About 1,000 ‘tons. ‘ ’ :

FPower

Power conneetion recommended ih 1947.—N@.
Power required in the course of next 3 years.—75,000 K.W. approx.

30 per cent of above will be required in Kathiawar, 30 per cent in Bengal
ares and the rest at different places all over India. Dengal area is already con-
gested in connection with electric power but it is expected that Damodar Val-
ley project will come into operation within the next & vears and the difficulties
will be solved.

Rew Materials

China clay and ball clay are the two principal ingredients required .C.1.
may be advised to issue licences freely for the importation of ball elay to manu-
facturers of ceramic wares. Geological Survey of India mayv be requested to
take » survey and explore occurrences of China clay at different places. The
Government Test House or any other organisation have to test the samples of

China clay and classify them according to their suitability for use in different
qualities of ceramic wares.
Coal .

The present allotment of conl to shis industry is about 3000 tons per month
from the centre. In addition, the Provincial Government altot” about 1,500
tons per month. 'The totel requirements for the industry are nearly 8,000 tons
per month. Additional guantity of coal have to be found by the Coal Com-
mittee. to altot to this industry. ‘

Some of the firms are keen to dispense with coul and to use producer gas
for firing their kilns., The main diffieulty in this conngetion i& procurement
of producer gas plant. A few plants were available from U.K. Disposals of
surpius stores and when Indian firms contacted Disposals Ministry for allot-
ment of these plants, they were refused as the plants were needed by the T.K.
manufacturers, . No new plants are also_available to them. The Glass and
Ceramic Research Institute angd the Fuel Research Institute mayv be asked to
concentrafe attention ori the design and fabrication of producer gas plants which
will be suitable for use by this industry.

Transport.

The present ton x mileage required for this industrv is about 1 million.
This i= to be increased by 33} per cent. in case of increase of production likely
to ocewr in the course of next 3 yvears.

DISEL ENGINES
Introduction :

Diesel Engines, due to their simplicity in operation and relatively more rug-
ged construction. and high ‘thermal efficiency, will play an important part in our
national life. This observation is made since it is felt that the electrification
of rura]l areas will be a slow process, ard in the mean time India's Agriculture,
Road Transpmfb_ and some of the cottage industriés will have to be machanised.
‘Diesel Engines are expected to be the most popular motive power for this
purnase, u
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FPresent and Fulure Capasity.

At present the only two factories manufacturing Diesel Engines in India are:

(i) Messrs. Huston & Hornsby (Indis) Ltd., 1, Forbes Street, Bombay; and

(i) Messrs. Cooper Engineering Ltd., Stara Road,

The capacity of both these factories put together is only 650 engines an-
nually agminst our requirements of approximately 5,000 engines per year. ln
order to fill up partially the gap in the next three years, the existing capacity
will be raised and assistance will be given for the completion of the factory of
Messrs. Kirlosher Oil Engines Ltd., Poona. The capacity will thus be raised
to 2,000 engines annually, i_e.,.ver 100 per ceht of the existing output.

* ~ There is need for further capacity upto 3,000 engines annually. In order
to meet his deficiency and to render zonal self-sufficiency, establishment of new
factories in Bengal, U.P. and Madras will be encouraged. Plans for starting
l.he;e factories, if necessary, with state help, may be taken in bhand immedi-
ately.

Imported Components.

Bince India has to depend upon import of certain component parts of the
engines, viz., Crankshafts, fuel oil Injection. Equipment, Forced Feed Lubrica-
tors, Piston Rings to complete the engines manufactured in the country, faci-
lity will be given to the manufacturers for the import of these. Efforts will also
be made to promote the manufacture of some of the components within the
country, through the Ordnance Factories, where the Government may have to
bear a certain portion of the cost to bring down the price of these component
parte to a level competitive with that of imported components.

HKaising Standards of Indigenous Engines.

The engines manufactured by Messrs. Cooper Engineering Ltd., the biggest
existing manufacturer, .are not of high standard. The manufacturer will be
urged to raise the standard. For this purpose Government may take imme-
diate steps to appoinb inspectors. The technical advice of the Internal Com-
bination Engineering Lab., which is being set up in Bangalore, should be made
readily available to this industry.

Requirement of Building Materials.

The following materials will have to be transported on a high priority to
.complete the factory of M/s. Kirloskar il Engines Ltd., and to raise the exist-
ing capacity:—

Oement 300 tons in 1948,
100" tons in 19490.
Stesl 300 tons in 1048,
Potrol Ogallon! por month for six mnnthl from now.
Telephones 0 ton miles per mensemgon B.B.R., G.1.P., snd B.B.&.

C.I.R.

Import of Capital Plant

(a) Machinery which bas arrived in this coun for M/s. Kirloskar Oil
Engines Ltd., and is not in operation yet, is valued at Rs. 3 00,000.

(b) (i) Machinery worth Rs. 18,00,000 is likely to arrive in the next three
years.

(ii) Components worth Rs. 15,00,000 to complete the indigenous engines
are likely to be imported during thie period.

DRUG INDUSTRY

1. The Drugs Act of 1940 s now being implemented and consequently a
larger nmumber of unsatisfactory firms are being awtomatically eliminated.
2. Progamme. .
roge Argaromn PropUoTION

The existing production of 90,000 lbs. of quinine will in 3 years’ time be ex-
panded, it is hoped, to about 120,000 1be, per annum , but in the meantime
private agencies are being encouraged to extract quinine from bark imported
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from abroad. The production df the following drugs is being established to
meet the internal requirements as well as for export.

Santonin

Caffeine

Ephedrine

Strychuine

Minor Ogium alkaloids, ete.

8. Synthetic Drugs:

With imported phenol, aniline and other basic chemicals, plans are ready
to establish the manufacture of the following drugs:—

SureE A Drues
Atebrine type of anti-malarials.
Chlorosal type of disinfectants.
Arsenicals of neo-salvarsan type and carbarson type.
Organo antimony compounds of urea stibamine type.

4. A plan which is a short term project is the immediate establishment of
production of phenol. This is being looked into. Arrangements are being made
also to produce aniline at the Ordnance Factories but the present cost of produc-
tion at the Ordnance Factories is high due to high overheads. Relief is required
in this direction. When aniline is available in larger quantities and at cheaper
prices phenomenal development of the synthetic durgs enumerated above will -

take place. The general trend of production inspite of this handicap ig on the up-
grade

5. Bound up with the question of production of caustic soda is the pro-
blem of utilisation of chlorine. An outlet for chlorine. is being sought in the
manufacture of D.D.T. The present plan is production of 1,000 tons at the
end of 2 years period. Machinery equipment and other requirements are being
planned for starting production. The production is expected to commence in
full swing in 6 to 8 months time. Priority assistance is required to be given
to firms producting D.D.T. in respect of steel and buildnig materials.

6. Intermediates required for synthetic drugs industry.

The most important deficiancies are with regard to phosphorus, phosphorus
pentoxide, chlorosulphonic acid, acetic acid and a cetic anhydride.

Plan:

To produce chlorosulphonic acid sufficient for the requirements of the
synthetic drug industry in 2 years. Already sufficient progress has been made
in that a fair quantity of chlorosulphonic acid is now available.

Acetic acid: —See under PLASTICS

Phosphorus and phosphorus pentoxide ¢annot be produced under the short-
term plan. A policy decision will have to be taken for the establishment of s
factory under Government auspices when one of the hydro-electric schemes such
a8 the Damodar Valley Project materialise.

7. Facilities required.

At present, the help of the Bio-chemical Standardisation Laboratpry for
the testing and assying of drugs by private firms has been stopped by the
Ministry of Health. It is necessary that srrangements should be made in the
Alipore ggst House to give firms assistance in getting their drugs standardised
and tes
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8. It is difficult to give a comprehegsive account of various drugs under
planning as their tofal embraces will over a thousand. The plan is therefore to-
take up the manufacture of such drugs as have a bearing on the treatment of
major diseases such as Malaria, Dysantry, Venereal Diseases, Diseases of
bagterial origin, Antiseptics and disinfectants.

9. Vitamins and Hormones.

Plans.

To put the present shark liver-oil industry on its foot. To plen production
of Vitamin A from natural sources. Production of liver extracts and other
hormones in well established firms. !

Synthetic proddetion of Vitamin ¢ or failing that its production from
natural sources,

10. No. of new firms expected to start production in the course of next three
years=24.
Bengal—18: Bihar—1; T.P. 1: Bombay—2: Madras—1; Delhi—1.
Existing firms extending capacity .f production =11.
Bengal—5; Bombay—2 Baroda—2:
U. P.—1: Madras—1.
11. D.D.T. Production:

-

Target......... 80,000 tons per anhum,
Present production.........20-30 tons per annuin.
Plan.

To produce 1,200 tons per sunum during the next three years. No. of firms
expected to commence production—4.

Bombav—2: Madras—1: Baroda—1. -

Action: :

(i) Important raw materinls are Benzene, Aleohol, chlorine, Sulphurie
Acid. Firms will produce their own Chlorine and Sulphuric Aeid 250,000
galle. .of Bensene per annum will be available from Ordnance Factories and

850,000 galls. of Alchol per annum are to be provided. The question of excise
duty is involved.

Present position of the schemes for manufacture of antibiotics.

A mission was sent by the Govermmnent of India to investigate the possiblity
of production of penicillin and allied produets in India. The report has been
received and' is under. examination by Goverument. It may not be possible to
start production immediately as considerable planning has yet to be done.

12. Raw materials :
Steel...2,500 tons per annum.
Cement...4,500 tons per annum.
Steel for containers...1,500 tons per annum.
Additional coal requirements...36,000 tons per annum.
“ Additional requirements of ton x miieagé per annum...1,00.60,000.
Aleohol...0.5 million gallons per annum.
18, Action required :
(i) A statutory body to coutrol prot'hlctlon and quality of shark liver oil.
(i) To make the Test House available to industry for testing prodicts.

(iif) To snake the Ordnance Factories produce nitrobenzeno, aniline, ete. for
the industry at a reasonable price.

(iv) To:improve the quality of benzene pri;'luced at the Ordnance Factories.
(¥) To provide for the basic requirements indicated in paragraph 12.
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) DRY: BATTERIES
Pregent copacily. -

The present productive vapscity of the oountry fax Dry cells is 132,000,000
Cells per annum. This is regiontlly distvilarted as followa:—

Framce! State, - No, of riee, Aggregate capacily:
Buroda L 1 . 2,000,000
Bengal 1 T 100,000,000
Bombay . - 1 30,600,000
3 132,000,000

Ezpansion by 1930. :

By 1950, this capacity will he expanded to 180,000,000 cells per annum
huving the following regional distributiou: — -

Province; Staia No. of factories oggregiie cupociy
Baroda . T 2,000,000
Bombay e 55,000,000
Bengal 1 120,000,000
Evson . 1 3,000,600

Total 5 1,80,000,000

Prngrmsx :

This expansion of 48,000,000 Cells will be achie:ved hy expandiug the cap:-
city of two existing factories and by settiug up two pew ounes. The vapital issue
up fo date for the Industry is Rs. 40,00,000 out of which Rs. $30,00,000 will be
spent on the short term expansion referred to above. Floor urea offactory
cupsirviction to house the additional and new plants being imported amounts to-
81K sq. fr. Bulk of the ,%lant. for the expmgion of the existing factory in
Bombay aren has areived while the plant required by the new factory iu. the
sirne swen is on waters. A feature of the former will be the ntroduction of
asseuibly: line methods for praduction of dry batteries,

JLong Term Target.

There does not seem to be auy need at the moment tosei « long terg: target
for this jodustey as by 1050 the industry is expected to fully meet the cono-
tr¥'s requirements and show 1 substautial surplus for export.

Raw materials: .

The present annual requirements of the prineipsl rao- materiale and those

that will he required Wy 1950 are given below:—

Present By 1950
Manganese Diovirla 3,800 tons 4,9%00¢one.
Graphite 920 tons 1,260 tone,
Zmk Sheets 2,500 tops, 3,400 tonr.
Arrrnonium Chioride., 4 1.200 fone. 1630 tons
Carbon Electrodes | . 132.600.000 Pea 180,000,000 Pee.
Wheat, Flour snd Corn Starch T . 240 tous, 325 tons.

Machinery are being imported for the rolling of Zine Bheets in the countiy
and making of cans.  Part of the equipment for processing carhon elestrocies
is at site. Prawings are now being obtained from (ierman sonrces for a design
of the mixing and finishing machine for the process. Attempts have been initi-
ated to process activated mapganese diozide in the eountry, having regard to
the abundant enpply available in Indiza of Manganese ores bt a righious drive
in tbe next two years, however. in colialioration with the Council of Scientific
InAnstrial” Research is necessary to put the prodnction of Manganese diozide
oh a-eominercinl scale and commensurate with the needs of the dry hattery ju-
dustry. -
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Estimated Annual Transport [ Raw amterials . 1,500,000 tong/mile (250 wagons),
Requiremeut by 1960 Finished products . 4,000,000 tonsfmile (500 wagoss},
ELECTRIC LAMPS
Present Capacity:

The present production capacity of the country is 18,850,000 pieces. per
annum. This capacity is regionally distributed as follows:—

PWWJI'SIGIG‘ . Number of Fys. Aggregate Capacity
Bengal . 8 11,150,000
Bihar - 1 200,000
Bombay 1 400,000
Mysore 1 1,000,000
U.P. 1 600,000

- — e

‘ Total 10 13,350,000

Ezpansion:

_ This capacity will be expanded by 1850 to 22,000,000 pieces. The regional
distribution will then be as follows:—

Province| State. Number of Fya, Ag gregate cupacity
Bengal . 7 155,500,000
Bihar . 1 200,000
Bombay . . . 1 400,000
Mysore . 1 2,000,000
Madras . . 1 900,000
u.r . 1 3,000,000

Total . 12 22,000,000

Progreas :

The expansion of the capacity by 7,000,000 Pcs. per annum is proposed to
be achieved by expanding the capacity of all the big lamp factories and by
putting up two new lamp making plants, Licences for import of lamp making
equipment for the entire expansion have already issued and deliveries have
began in most cases. The entire scheme for expansion was sponsored by this
Office at several stages. This expansion is covered by capital issue of
Rs. 6,500,000 approx. of which Rs. 7,50,000 is for the installation of furnaces
for blowing glass shells in.one factory above.

Long Term Target:

By 1950, the lamp industry's capacity will not only be sufficient to meet
the country's requirements but also promise export prospects for this item.
As such, tiara does not seem to be any need at the moment to fix a target
covering a period longer than three years.

Raw Materials:

The present requirements of the industry for the principal raw materials
and these anticipated by 1950 are given below: The figures represent ever:
‘where snnual consumption:—

Present By 1950
Glass shells 14,00,000 Noa, 23,000,000 Nos..
‘Brass Caps ' 14,700,000 Nos. 24,200,000 Nos.
Glass Tubing & Glass Rode 126 toms. 200 tons,
‘Molybdenum wire 1,481,850 Metes. 2,442,000 Mits,
“Tungsten wire 14,685,000 Pes. 25,300,000 Pes.

Besding-in-wire 30,715,000 Pes. 52,900,000 Pcs.
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lndigenous production of gluss shells is now approx. 25 per cent. the in-
dustry’s needs. Plans for installation of furnaces by the biggest manufacturers
for blowing glass shells are however under way and it is expected that by 1950
there will be a far greater measure of self-sufficiency than at present. Allo-
cations of chemicals like Soda Ash, Borax, Salt Petre and Sodium Nitrate and
Fuel, mainly-coal, will have to be substantially increased if the adHitional
capacity for glass shells is to be utilised.
Estimated Transport Requirements: by 1950.

Boaw material ... 500,000 ton/mile {45 wagons).

Finished stores .... 625,000 ton/mile {62 wagons).

ELECTRIC MOTORS.
Present Capacity:
The present productive capacity of the country for A C 3 Phase 50 Cycles
Squirrel cage motors is 100,000 H.P., per annum in the range 1 to 30 H.P.
This is regionally distributed as follows :

Povince/State, No. of Farctories Aggregate Capacity
in H. P,
Baroda 1 4,500
Bengal . 2 26,500
Bombay . 3 54,000
Madras 3 15,000
Total 9 100,000

There is at present ouly one factory (situated in Bengsl) in the country
which produces fractional Horse Power Motors. This Factory's production is
small being of the order of 600 Nos. on!y per annum

Ezpansion by 1950.

The e:u'stinﬁ capacity for AC 3 phase squirre! cage molors is expected to be
expanded by 1950 to 250,000 H.P. per annum while that for fractional Horse
Power Motors will be increased to 25,000 Nos. per annum by the same time.
The regional distribution of the expanded capacity by 1850 will be as follows:

* = Province/State No. of Fya. Aggregate Capaciy in H., P.
AC 3 Barods . . 1 4,600
Phase Bepgal . . 4 86,600
Bquillelcass Bombay . 4 A3,000
Bibar . . 1 10,000

Madras . L] 16,000

Myeore 2 50,000

Total T 250,000

Fractional Bengal ) 12,000 Nos.
Horse Power. Mysore 1 12,000 ,,
C.P. i Lo,
T 25,000 Noa.

Progress

This programme of expansion is covered by a part of the total capitul issue
upto 8ate for this industry which is now to the tune’of Rs. 1,200.000. 60 per
cent of eaﬁi::l equipment licensed for import has already arrived. Construction
materials like glue and cement are being released in Pd. 1/48 for some of the
new faotories. With the expected further arrival of plant in 1948 it is expected
that by the beginning of 1949 Three out of the six new factories will be in pro-
duction, while two of the existing factories will have expanded tl{erein capacity-
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The net effect. of this expaosion by the beginning of 1949 is expected to be an
additional capacity of 100,000 HP The possibilities of increesed supply of
basic raw Toaterials to engage this capaeity fully me now being investigated.

Long Term Target:

It ie difficult at this etage to fix n long term target for this industry as this
must necessarily be relate«f to such unforseeable factors such: as the demand
of the countrs 10 ¥ears hence, the facilitier that are likelv to be available for
the ripid expansion of industry etc. A productive capacity of 800000 H. P.
per annum_ within the next five years is, however, 1 worthy target. in view of
the fact thnt C.T.P.B. contemplte commissioning en additional  installest
capacity of 800.000 K.W. br 1858,

Row Materials:

T- engage the expanded capacity fullv by 1950 the suppl- of the prmmpal
iy materinle in the country- will have to he cousidersbly increased.  1he
present requirements and those that will be required by !9’-0 are given beiow :

1

Preamt Ry 950

{1) Piz ley . . 10060 tons 25000 tone

£2) el . . . . 400 ton= 1200 tona »Per annnma,

(31 El Stenl sherts . . . . . 1100 tone 8,000 tona ’

i4) Winiding Wires | . - - 89 tona 230 tona

Estimoted oanual tranapivel mwmmw‘ by .'950.

Raw materials . .+ 4000000 tonsimaite ]
. ‘> (400 wagonsh

Finisked Staee LT L 4,000,000 tion/mile _l’

LBLECTITCAL STERI. SHEETS
Hrecent Uapacity:
present productiou capueite of the eonntry 3s 1,800 tons per annum.
There is only one fattory in the country prrdMeing Electrical Rteel Sheets,
mmelr Tata’s Tatanegar.
Eznansion:

Ry 1950. this capacity wi'l e eqmmlwl to 4.00) tons per annum. Prodne-
fion of Transformer grade shect< will ako be nudertaken.

Progress:

This expansion will be achieved by the installsnon of & new annealing
furnace which has already been ordered by Tats’s on Rirlee. Finglend. Cables
have been sent to the Iudia Bupply Cemmission for takiug up the question of
shipznents on & priority bagis from 'the United Kingdom. Both the fumace

mr auxiliney equipment like Transformer are expected to arrive by the middle

of 1948. Tt is expected that the second fumeee will be in production by the
wnd of 1948.
Long term Target: -~

RBOO0 tons,
Rme Materisls: ~ -

Yo diffienitc i e’xrgﬂ in the procirement of 1lie necessary raw rasterisls
for utilising the expan capecity.

Fstimaded amiual Transport requirementa by 1950
Finished sheet:—4,000.000 ton/mile {300 wagsns):

A6 still furtber capacity is required, it is suezes{wl that Mesers. Bhadravati
Iron and Steel Works should be €ot ipterested in inetulﬁng capacity in their
works and efery assistance shonld be given towards this end.

. -
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ELECTRIC TRANSFORMERS

(8) The present productwe capacity of the country is 102,000 KVA, This
is distributed regionally as follows —

Agyregate

FProvince/State Capacily

Bengal. .- . . 3 28,500K.V.A.
Bombay . . . 3 4:‘1,500 "
Mywore . . I 30000
Total . . . . 7 102,000 o, -

(b) This capacity i# expected to be expunded to 177,000 KVA by 1950.
The regional distribution will then be us follows:—

No. . Aggregate

Province;State of Fys. Capacity

Bengal . . 3 63,500 K.V,
Bombay . . 4 93,600
Mysore . . . . 1 36,000 , .
Total . s 177,000

(¢) This expansion will be uchieved by expanding the capacity of two of the
existing factories and by setting up a new factory. The new factory which is
in the Bombay area will go into production by the end of 1948 with an initial

- annual capacity of 25,0000 KVA. 80 per ceut. of the plant for this factory is
at,_site while the remainder is on its way. Steel for-factory building is being
allotted in period I/48 for this project. The technical . director of the firm
has recently returned from an inspection of the centres of heavy electrical
machinery production in Germany, and it is expected that his experience will
be valusble. Steel is also being allotted in Period I/48 tq enanble the biggest
transformer factory in Bombay to expand their facilities for handling transfor-
mer components thus paving the way for an expansion of their capacity. The
existing transformer foctory in the Mysore State is planning to instal its own

" 'punching press and cotfon covering machines for making laminations and
winding wires respectively.

(d) Long Term Target:—250,000 KVA per annum in the next five years.

(e) Supply of basic raw materials like transformer grade electrical Steel
sheets, porcelain bushing, boiler tubes, insulating materials will have to be
arranged in considerable quantities. At present the bulk of these materials
.are imported. A beginning will, however, be made with transformer grade
electrical steel sheets in 1948 when Tata’s second annesling furnace will be
received and put into:operation. The initial annual out-put is unlikely to
exceed 200 tons per annum which will be inadequate. Experiments are al-
ready in progress regarding the production of Transformer grade sheets in
the country. It is also proposed during 1948 to develop indigenous production
of bushing as samples of bushing produced by the Government Porcelain Fy..
Bangalore, promise-to be of acceptable quality. -

Mysore Eleetric Company may be got interested in prndunna the® extra
material necessary for self- sufficiency.
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ENXAMELLED COPPER WIRE 4
Present Capocity:

The present production capacity of the country for enamelled wire is
negligible.
Ezpansion :

This capacity will be Jeveloped to 120 tons. per annum by the end of
1947, Further expansion is also contemplated. There is only one factory for
the purpose and it is situated in Bengal.

Progress :

‘The whole project was sponsored by this Office. The enamelling plant was
licensed with the active support of this office from U.8.A. and its shipment
was made finally as a result of the efforte of this office. The plant is now
_in experimental production stage.

Raw Materials:

No difficulty is enticipated in respect of the basic raw material for this
industry, namely copper wire. Copper wire is produced in the factory's own
works to B#5.8. and in a quantity-sufficient to guarantee the necessary off-
take by the enmamelling plant. The development of indigenous resin for ena-
melling, however has to be speeded up in the next one or two vears.

Long Term Target:

500 tons per annum.
Estimatéd Transport Reqmremenfs by 1950.—Finished Store: 30,000 ton/

wmile—(3 wagons).
ENAMELWARE INDUSTRY

Existing factories . . . . . 29 \.D gince 1945).

No. to be added by 1944 . . . 14,

Production in 1946 . . . .10 to 12 million pieces
Capacity in 1947 . . . . 24 million pieces.

Cause of shortage . . . Steel mostly and coal partly,

Short-term plam

(1) To equip the factories on modern lines by importation of machines

worked by power;

(2) Tmnprovement of quality of products :

(3) To cater for export markets for which just at the moment there is a

good demand from the ncighbouring countries;

(4) To find steel for the industry for processing.

In assessing the capacity of the firms those having first class equipments.
are given more steel than others. Factories possessing less efficient equip-
ment are advised to modernise them by import of up to date machineries. Two
such factories have got their machineries out in 1947. Three more factories
have ordered their machineries out which are expected within the next 3
vears. They have to be given assistance in connection with power for running
them. The total value of capitn! equipment ezpected within the next three
vears is about 1} Lakhs.

Requirement of Steel, Cement and Power for the increased production.

Steel.

8teel allotted for building new factory in 1947 . . . Nil

Steel reqm_red for honmng machineries of existing Fya. in onnnmtmn N 1,300 toms approx.
with théir extensions in courre of next 3 years.

Cement,

Cement released in 1947 for extensions and new constructions . . Wil

Cement iequired for expansions in next 3 years . . . . L7700 tons approx.
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Power:

To instal the machineries imported by the existing fys. power needed will
be ubout 10,000 K.W. 75 per cent.. of this is required in Bombay. There is
already congestion in Bombay and the Electric. Bupply Corporation has to be
advised to increase their output to supply a.dﬂlhonnl power to the new ex-
tensions.

Utilising Ordnancé Fys. for needs of the Enamelware Induatry

Steel castings required by the enamelware factories are not easily available
from the indigenous production. It is understood that the Ordnance Factories
can turn out those castings off suitable materials. Our efforts in this direc-
tion lately have proved to be unsuccessful in persuading -Ordnance Factories
to take such castings. High level action is required to induce them to take
to these castings whenever necessary.

In order to have the steel castings, special tool steel will be required by
the Ordnance Factories. Estimated quantity for t-]:us item likely to be re-
quired is about 20 tons per quarter.

Raw materials :

2,000 tons of mild steel sheets are required to be prowded to this industry
every quarter. For period I/48 only 900 tons have bgen provided. Factories.
may be allowed to import freely such sheets if they can procure the same from:

abroad even at a higher price, in case sheets cannot be made available from
indigenous production.
Fuel:

Coal supply to this industry at present ie about 2,200 tons per month.
This has to be supplemented by an equal quantity as the factories are running
50 per cent. of their capacity. Coal committee may be requested to give ade-
E'uate allocution to this industry.

xport:

The export quota is to be increased to 20 per cent. of total pmductlon i
1948 and 33 per cent. in 1949 provided steel quota for processing is corres-
pondingly increased.

GLASS

Plang:

(1) Replacement of the inefficient factories by more efficient ones.

(2) Modernisation of the existing factories.

8) To increase the production of glass.

(4) Improvement of the quality of products.

(5) Planning for the export market for which. there is a demand.

In pursuvance of the above plane, furnace designs for nearly 25 Fys. have
been modified. 2 more factories are changing their designs and replacing the
old furnaces, with new ones in 1948. New factoriee coming up have bees
advised to vse furnaces whereunder their consumption of coal may decrease
2 factories in Calcutta area are changing over from coal to fuel oil within th
next 6 months. ’

There are at present 174 factories in different areas ss detailed below:—

Provinces No.

Fengal . . . . - . - a2
Bihar . . . . . B . 8
Bomhbay . . . . . . . . 32
(S . . . . . . . . 6
Delhi . . . 3
* Madras . - " 3
Punjah . . . . . 8
Orisan . . . . . . » . . 1
U.P. . . . . . . . - . 0
Hyderabad . . . . . . . . 2
’l]vanm - . . . . . . "1
Other Tndian States. . . . . ?

I.

-
facy
[

I
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These include about 65 bangle factories.

_ Present annual productior: of
-glasg is about 90,000 tons against the ruted capacity of 150,000 tons.
~ In pursuance of the plan for.increase in the production of glass, 7 ~wore’
new faétories are starting in 1948 as follows: .
Biher 1
Barcda . 1
Travancore 1 | Machinery and equip t. for them
Bharatpur . . . . 1 have alresdy arrived or ar: on
Dholpur . . . . . - 1 way.-
Madras 1
U.P. I 1)
In addition, the following new fys. are likely to come np in the nexs 3
years, as capital issues have been sanctioned for them:—
Bengal . . . . . . . 4
Madras . . . . . .2
. Bombay. . . . . .4
Ider State . . . . |
11
Further, a number oi"'fao.tur_ies are extending their capacity for producsions
‘which are classified as follows: —
(1) Sheet glass 2 factories . (Bihar-1, Bengal 1.) '
(2) Bottle & table wares

10 factories . (Bombay 2, Bemgal 3, U.P. 2, C.F
Origaa 1, East Punjab 1).
2 factories . (Bengal 1, Borrbay 1).

3 factories . (Bengal 2, Mysore 1).

‘and equipment in some instances have already arrived.

ve been ordered and are expected to arrive within 3 years.
I1. Total value of machinery and equipment ordered from abroad:

(3) Globes & Chimneys
(4) Scientific glass wares
Machiner

-cases, they Ea

Rs,
26.50,000
18,583,000

TII. On account of the above expansion, the following quantities of gieal
and cement will require to be released for housing the Tactories:

(m) Value of the machine, ete. already arrived

{b) Value of the machine, ete. expected within next 3 years

Total Balance  Total Cement
Qty.of Steel to be  Qty.of

already
Projects a rel i t } d Balance
required  released reqgd.
(tons)
=
tons tons - tons tons tons " tons
New Fys. 4.426 1.020 3,406 9,000 T 0000
Extenrions . 1.200 287 933 1,800 A0
tons -
Steel required for new proiuu and in ths of next
3 years . 4,339
Cement reqd. i'or new pm}eeh cmi. extensions in the course of next
3 years . 10,500

As Bteel’ and cement are in short supply, high level action is required
secure them for this industry.

CONSTITUENT ASSEMBLY OP INDIA (LEGISLATIVE) [lsT APRIL 1948
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IK. Raw ‘materials and Fuel. -

Soda Ash: Present allotment is about 9,000 tons per quarter of which
there is a shortage of 2,000 tons and, therefore, the factories have ‘been ration-
ed to take only 75 per cent of their normal off take, The cut has to be restored
and another 2,500 tons per quarter are required to meet the increased pro-
duction. The distribution for the additional quantity will;he us follows:

Tons pétiguarier

Bengal Factories i . . . . . 500
Bihar Factories . . . PR . . 100
Madras Factories . . . . 250
Bombay Factories . B . . . 580
Travancore Factories « - . . . . . 150
Bharatpur Factoriea . . . . . . - 80
Dholpur Factories - o« « + = & 80
U. P. Factoriea o W e e e 250
Punjab and Delhi » . . . . . . 100
Other States . . . . . . . . 420

2,800

If we can get the production of soda ash of M_?s. Dhrangadhara Chemical
Works in our pool, then our ent shortage will be eliminated. The balance
of 2,500 tons required for increased production of M/s. Tatas which is
likely to incresse in 1948 and from imports. The present monetary ceiling
limit on the import of soda ash has either-to be increased- or this chemical may
be allowed to be imported freely into the country.

Coal and fuel oil: ;

Present allocation of coal to glass industry is about 15,000 tons per month,
of which actual supplies are not more than 10,000 tons. In order to meet the
increased production this has got to be increased by another 7,500 tons per
month of "A'" grade coal. In addition to the above, 1500 gallons of fuel oil
will be required to supplement the coal for the increase in production.

AHotment of coal is done by the Coal Committee. Factories in Bengal
area are willing to take coal by road transport if they are given an adequate
quantity of petrol to run the trucks. If thie is agreed to, then the transport
of coal, due to which supplies fall short of allotment, will not be difficult.
Transport : ’

The present ton mileage required for the glass industry to tramsport the
raw materials and finished stores is about 500 millions. In order to mest
the increased production, another 100 million ton mileage is to be added to the
“above and facilities for the same have to be provided for.

V. To improve the quality of the products, specifications have to be drawn
for raw materials. This is already under correspondence with the Glass Tech-
nologist “to the Govérnment of U.P. and the Indian Institute of Standards.
It is presumed that the quality of glass will improve when these specifications
are introduced.

V1. Ezport market:

We hsve'al.ready received enquiries from Australia, New Zealand and
other neighbouring countries of the export of glasswares, particularly, sheet
glass, to these places. In view of the shortage, no export was permitted. With
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the increased product-lan, it is expected that we shall be able to meet e
axport markets

GLYCERINE
Annual production capacity . . . . . 3,000 tons distilled.
Present production (1946) . . . . . . 1,782 tons distilled
Annual requirements . . . . . . 1,000 tons distilled.
Number of factaries . . . . . . 5
Plan:

4

To modernise existing equipment and to set up distillation plants in all
the major factories so that larger exports may be made and a large reserve
capucity built up for Defence purposes.

LANTERN- INDUSTRY .
General:

Hurricane Leantemn is a general uhllty article consldered necessary by the
common man in India. It is, therefore, esgential to produce them in sufficient
number for all the people to obtain their requirements without difficulty.
Present and future capacity:

At present there are the fo'lowmg major faet.crles manufs.ctrurmg Hurricane
Lanterns in the country:

(1) M/s. Oriental Metal Industries, Calcutta.

(2) M/s. Jay Engineering Works, Culcutta,

(8) -‘M/s. India Industrial Works, Calcutta.

(4) M/s. Ogale Glass Works, District Satara, Bombay.

(5) M/s. J. Hardware Works, Delhi.

Apart from the above factories there are small units located in Delhi.

The combined output of all these factories is 7,00,000 numbers annually
sgainst a requirement of 50,00,000 numbers per annum. In order to fill up
partially the gap in the next three years the production will be raised to the
maximum available capacity at present in the country wiz., 12,00,000 num-
bers per annum. M/s. Harbans Lal Malhotra & Sons Calcutta have imported
plent with an annual capacity of 1,50,000 Lanterns. They will be sssisted
to complete their project which will raise the total capacity of India to 13,50,000
lanterns per year.

There is need far further capacity upto 387,00,000 numbers yearly. In
order to meet this deficiency new factopies will have to be set up. The main
capacity is, st present, concentrated in Bengal and Bombay areas. In order
to render zonal self sufficiency new factories in the following areas will be
encouraged :

Province Factories having annual
. production of
Bihar . . . . . . . . . 4,00,000 Nos.
Madras - . . . - - . - . 8,00,000 »
L . -’ . - . - . . [ 7,00,000 "
C. P. . . . . . . . . - 2,00, "
East Punjab . . » 4,00,000 ,,

New factories will be enwuraged to be put up in these aress during the
next' three years and any further deficiency after this period will be dealt with
in the long term plan.

Raising Standards af Indigenous Lanlerns:

At present the indigenous manufacturers have to use Blacksheets, which

is not genmerally of the uniform gauge. The correct raw material for the lan-
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terns is tinplate. Government will be persuaded to import correct raw material
for the item viz., tinplate, so that the indigenous product can compete in
quality with the imported article.

tSome of the units in India are not balanced, resulting in inefficient pro--
duction giving bad workmanship and finish. All unbalanced units will be
urged to balance themselves and workmanship and finish of the indigenous arti-
mes will be raised within the nexb three years. For this purpose the Ordnance
Factories will be requested to prepare dies on behalf of any manufacturer who
wishes to utilise them.

Import of capital plant:

Machinery worth Rs. 2,00,000 has arrived in the country, but is not in
operation yet.

Machinery worth Rs. 20,00,000 is likely to arrive in the next three years.

A major portion of the plant for fabrication of lanterns will be manufactured
in India.
Hequirements of building materials:

The following materials will have to be transported on a high priority, to
complete the factory for Messrs. Harbans Lal Malhotra & Soms and to raise
the existing capacity to 30,00,000 lanterns per annum. "

Cem ent . . . . . . 2560 tons in 194%.,-
250 tons in 1949.
250 tons in 1950.

Coal for burning bricks . 400 tons in 1948,
400 tons in 1949.

400 tons in 1950,

Steal . 200 tons yearly between 1948/50
Transport . . 100,000 ton miles per mensem
on ELR, GLP, BBCIL,

E.P. Rly. & B. N. Rly.

INDUSTRIAL GASES.
OBJECTIVES
1. 50 per cent. expansion of production of Oxygen and Acetylene Gases
which is now almost the monopoly of one firm.
2. Increase in capacity for production of CO2 gas and dry ice.
MEASURES .

1. Plan to assist M/s. The Industrial Gases Ltd., with steel etc. They
have been allowed the import of plant and equipment to the value of 12 lakhs
for acetylene and Oxygen.

2. Plan to assist in the construction of factory of Hindustan Gases Ltd.,
Calcytta ; Carbon Gas Co., Trichinopoly and other flrms so as to increase pro-
duction by 50 per cent.

Probablle arrival of plant and machinery (for CO2, Oxygen and Acetvlens
gases Approxi. 20 lakhs) "

Requiremente of adjuncts against construction of five new factories and
expansion of existing factories.

Steel + . . . .+ « « s+ . 1,000tons .
Cement . . . . . e . « 800 tons
Coke . . . . . . . . » 3,000 tons (annual)

Power - . . . . . . . 20EW.
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INSULATORS

" (a) The present production eapacity of the country for insulators is 4,200,000
Pes. per annum. -

This is regionally distributed as follows:

Number Aggregate
Provinc/Btate of capa-
Factries cify
Bengal . . . . . . 2 3,700,000
Mysare . 1 500,000

(b) It is proposed to expand this capacity by 1950 so as to increase the
output of P&T insulators for tele. communication schemes and H. T. insula-
tors in particular. .

(c) Two new kilns are being constructed by the biggest insulator factory
in the country and import livences are being arranged for the import of
hydraulic sagger Press and Kerisulghar for this factory. Release of steel and
cement for the project has been recommended to enable provision of facilities
for improved storage of Pearl Coke. Essential raw materials like ball clay
have also been licensed for import. Plans are also under way in respect of
the expansion of the existing State Government owned factory in Mysore with
the object of nearly doubling its present capacity. Import licences *have al-
ready been issued for Routine Testing equipment for the entire industry. It
is hoped that the resources of the High Voltage Engineering laboratory which
is being set up in the Indian Instifute of Science, Bangalore at a cost of 23
lakhs will be available for technical advice on manufacturing and testing of
H. T. insulators.

(d) Long term target: Information regarding the anticipated annual re-
quirements of insulators in the next few years is being collected. A long
term target can only be fixed after the above information has been collected.

(e) While China clay occurs extensively in the country, its quality is not
of such a high stan as to be ideally suited for H. T. Insulators. It is,
however, believed that deposits of excellent china clay exist in the country.
The same is also true of ball clay, another essential ingredient of H. T. in-
sulators, for which no deposits have so far been discovered on a large scale
in the country. It is reported that ball clay occurs in Rajmahal Hille,
Monghyr distt. The D. G. Geological Survey is being requested to make =
survey of such deposits.

IRON CASTINGS INDUSTRY

This industry is the backbone of the Machine Tool Industry and of In-
dustrial Machinery and also supplies essential rieeds such as Cast Iron Pipes
and Cooking pans. The location of existing foundries is given below, together
with the proposals of rationalisation and expansioh.

Existing foundaries Propossd TaLiona iea-
tion e]sﬁ sag. end of

Provinee No. Capacity No- Capacity
Tons of
cashings
per annum
. .. 4 800 4 8,000
Asam . 258 256,000 100 300,000
Bengel ! Dol 83 22,0000 40 80,000
S . 175 43,800 75 1,50,000
u. : R 17 3,600 17 34000
OF: - L 49 14,400 20 40,000
Dl b - ool 261 84,000 75 1,560,000
E. Pomab - 4 3 163 50,000 76 1,50,000
Madres * Pl 123 34,400 75 150,000
Bombsy © - : 2 800 4
g'm . . . 167 48,000 76 1,560,000

1,202 5,67,600 560 1.200,000
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Amongst ‘the existing foundries, only about 40 of them manufacture 2,000
tons of castings or more each per annum. The rest of the foundries are all
small ones. Out-of 40 large foundries, only about a dozen or so could be
termed really efficient units. The quality of the castings produced by the rest
is poor. Therefore, if we are to rationalise the industry, it will be necessary
to shut down more inefficient units but there will be difficulties in doing so,
However, in order that the foundry may be run on economical lines, its out-
put of castings should be at least 2,000 tons per annum. If the plan of
rationalisation can at all be adopted, it is estimated that 24.000 tons of coal
can be saved of an output of 50,000 tons of castings.

The chief raw material needed for the foundries is Pig Iron. A new Blast
Furnace has been erected at Kulti by the Indian Iron and Steel but has not
been put into full operation yet due to shortage of transport to move coal and
ore. We should now do everything in our power to get this Blast Furnace
put into full operation.

Value of Plent & Machinery which has arrived for the foundaries

but has not yet been installed . . Neghgible
Estimate &ddmonal Plant & thmery Ilksly to arrive in t.he next
three years for modernising the foundaries . Re. 1 crore.

~ The following raw materials and transport will also be required in the next
three years.

Cement _. . 2,000 tons in 1048.
‘2,000 tons in 1949,

Steel . 2,000 tons in 1948,
2,000 tons in 1949.
Additional transport for movement of raw materials for
putting the blast Furnace at India Iron & Steel into

operation . . . 5,00,000 ton miles par month
on the E.LR.
Additional transport if and when this Pig Iron is pro-
duced to move the Pig Iron to the foundaries . 1,000,000 ton miles per montk on
N all systems in India.
LEATHER

The following short-term p'ans for development are put forward:

(1) Increase in the production capacity of finished leather from raw goai
and sheep skins:

It is estimated that the total production of raw goat and sheep skins in
India, excluding the Pakistan area, is about 38.25 million skins a year. It is
also estimated that about 23.25 million skins are processed a year by the
organized and the cottage tanneries in Indis (excluding Pakistan), leaving a
surplus of about 16.0 million skins a year for export as raw. One unit of the
organized tanning industry in the Madras area would be increasing their tan-
ning and finishing capacity during the next three years to be able to process
additional 1.000.000 raw skins a year for the manufacture of finished leather
for internal consumption as well as export.

(2) ‘Increase in capacity for the production of machine-made footwear:

The Leather and Leather Goods Pane] estimated that at present 20,000,000
pairs of Western types of footwear are being manufactured in India annually
mainly by hand and suggested that the production of shoes should be mecha-
nised to step up production as the production of shoes by .the hand-process
could not be increased much further on account of the shortage of skilled
labourers. Two new factories, one in the Calcutta area and the other in the
- Bombay area are being set up and it is expected that within the course of the
next three years, a new production capacity of about 850,000 pairs of machine-
made footwear a year will be established.

v



2092 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [lBT ApriL 1948

(3) Production of suitable belting Butts for the mauufacturd of leather
belting :

About 400 to 500 tons of leather belting valued at about Rs. 50,00,000 are
imported every year. Indigenous production so far had not been upto the
standard. Samples of leather beltings produced in the Government Harness
& Saddlery Factory, Cawnpore, were forwarded to the Alipore Test House
for test and report. The reports indicated certain defects in the beltings pro-
duced by the H. & 8. Factory. The Superintendent, H. & 8. Factory, Cawn-
pore, is being further requested to produce fresh samples of leather beltings
after removing the defects pointed out by the Alipore Test House for further
test and report. Bhould the reports on the new samples be encouraging, steps
will be taken to introduce production of suitable Belting Butts by the Tanning
Industry in India for the manufacture of leather beltings to standard specifica-

tions. The scheme, if successful, it is expected, will reduce the import by about
75 per cent.

(4) Possibitity of utilisation of indigenous vegetable tanning materials as a
substitute for imported wattle bark to meet the shortage causcl by the ccssa-
tion of trade relations with South Africa:

Steps have been taken to carry out necessary survey on indigenous
vegetable tanning materials not generally used by the Tanning Indus-
try, their laboratory and small-scale practical tanning tests for inves-
tigating the possibility of their use as & substitute for wattle bark. Assis-
tance of 1.G. Forests, the Director General of Ordnance Factories, the Supdt.,
Bengal Tanning Institute, Govt. of West Bengal, and the Principal, Institute
of Leather Technology, Madras, have been sought in the matter. Tangible-
result are expected soon.

4

(6) Improvement in the quality of Babool bark and ‘Avran bark uBed as
vegetable tanning materials by the Tamning Industry:

Actions have been initiated for carrying out necessary laboratory and small
scale practical tanning tests on various samples of the barks collected from
different age groups and different soil areas for improving the quality of babool
bark and avram bark produced in Indis. Assistance of I.G. TForests, the
Director General of Ordnance Factories, the Supdt., Bengal Tanning Institute,
Govt. of West Bengal and the Principal, Institute of Leather Technology,
Madras, have also beep sought in the matter.

(6) Improvement in the quality of raw hides produced in Indio:

It is estimated that the total production of raw hides in Indis excluding
the Pakistan ares is about 21:5 millon hides a year. About 20 per cent. of the
total production is at present obtained from slaughtered cattle and the
balance B0 per cent from fallenmhides. The percentage of production of hides
from slaughtered cattle is likely to fall off in the future. Hides obtained from
the fallen cattle are very poor in quality and it is therefore essential that steps
should be taken to improve their quality. One of the reasons for the poor
‘quality of hides obtained from fallen cattle is the delay that takes place in
flaying after the death of the animal. The defect is unavoidable under the
present methods of collection as the agencies working on carcasses are often
either single individuals (village chamars) or very small groups scattered
throughout the country. To generally improve the quality of raw hides and
to utilise other bye-produets obtained from the dead cattle suth as Tallow,
Bones, eic. it is necessary to set up collecting centres of dead cattle through-
out the country for quick flaying of the carcasses and to attend to the preli-
minary works connectéd with the recovery of Tallow and Bones, etc. and
to forward them to suitable centres for final recovery.
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To start the neucleus for the above, it is propused to set up in oonsultation
with provinces experimental plants io suitable centres where at least 30 or 40
dead cattle eould be collected s dey for flaying and curing of rew hides and
recovery of bones, tallow, etc. Should this echeme prove to be & success, the
long term plan mentioned above could then be introduced.

ivate enterprise may be ehy in starting the experimental plants, and Pro-
vincisl Governmeuts may ask for finaucial sssistance. In that case it may be
neeesssry to meke s non.recurring grent uptc Rs. 1.00,000 to each Province
willing to undertake the enterprise.

(7) Probable arrivals of new machinery during the next three years and tha
requirements of iron and eteel etc.

It ie estimated that pew machinery walued at abows Rs. 85,00,000 would
be arriving in Indis during the pext three year for the re-orgenisation of the
existing units and to effect the increase im capecity mentioned in perss 1 and
2 sbove. Requirements of iron und steel, cement and coal during the next three
years for the re.organieation of the existing fnctories and carrying out the sx-
tensioos mentioned above are given bolow:— )

‘Tous

(a}) Est. reqarmments of iron and steel for the next three years . 3,500

(&) Est. requiresomnts of cement during the next three years « 4,000
} Eat. inoressed nirednents of coal year doring the pext 3

;?uu in addition :otz igting ﬁormal":-.;- i ta of the .

fndustry N . . . . - . . . - 2,000

(8) Additional ton mileage required: ‘

As the sources of supply of raew materiale and the markets for finished pro-
ducts of the tanning and lesther industry are very much diffused, it is regretted
that it ie not poesible to essese the extra ton mileage that would be required for
the increase in production capacity mentioned before.

MACHINE+TOOL INDUSTRY

Important targets aimed of in the short-lerm developmenti programme:

(i} Double the present production of machine tools within the next 3 yearw.

"fhe aversge present production of about 7,500 machine tools to be raised to
15,000.

(ii) Build latest models of machine tools.

Accelerate the manufscture of modern production type of machine tools in
addition to tbe primary typee slready euccessfully menufectured in the coun-
try. To mchieve thie result. every manufscturer of machine tools to Grade I
fimite of the sccuracy should at lesst produce 1 new model per yesr.

Steps reguired to be faken fo achieve the 2 objects emnumcrated above .in
the ghort terms Programmae:

Development of thie important key industry ie only possible with close co-
operation between the indigenous menufacturers and the Government. Certain
steps have to be taken by the manufecturers and others have to be implement-
ed by Government. These are:—

Stepe to be taken by the induetry:

(i) The indigenous mechine tool industry must be ratiopalised 2 qnicklgnqs
possible. This forms the foundation on which loading Western countries have
built up their powerful Machine Tool Industries. -

ii) Ooncilponenls of the machine tool industry must aleo be developed on
Cdtﬂge Industry lines. The conditions in the country are very favoursble for
such development. Certain experimental messures slready carried odt heve
proved gucoesaful.
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(iii) The Indien Machine Tool Manufacturers’ Association should establish
“‘Beales & Service Organisation™ to safeguard the interests of the consumers.

(iv) Essential raw materials, vis. ste®], pig iron etc. must be conserved and
saved as much as possible by every posdible means, viz. rationalisation and

sgecialisation, which enable the right type of firms manufscturing the right type
of products

Manufacture component parts as efficiently and economically as pomble.
thus minimising wastage to the utmost extent.

Steps to be taken by Govt.

(i) Machine Tool Manufacturers must be provided with necessary Balancing
Plant for increasing their production capacities. As suitable machinery equip-
ment is not readily available from foreign countries within reasonable periods,
suitable types of machines available from reparation plants must be allotted to
machine tool manufacturers.

A provision of Rs. 50 lakhs worth of Balancing Plant must be provided
either from reparation plant allocations, or from other foreign resources

{u Provision of a subsidy of Rs. 10 lakhs to ensble the Indian Machine
Tool anufacturers to meet the heavy cost of jigs, tools and fixtures, which
are very essential for producing new models of machine tools.

(m} Effect to be given to Tariff Board’s recommendations with the least
possible delay.

(iv) Appointment of 4 high-calibre specialiste in order to strengthen and
establish the Machine Tool Industry in the country.

(v) Assistance to indigenous manufscturers in the procurement of foreign
technicians for employment in their factories and improving their products.

(vi) Provision of facilities for training qualified Machine Tool Engineers con-
nected with the industry and obtaining specialised higher training abroad.

(vii) The Services of Government Machine Tool Inspection’ Organisation to
be placed at the disposal of the industry free of cost to assist the infant indigen-
ous industry.

(viii) Government should permit higher percentage of depreciation being -

shown in the income-tax returns to .ssizst the speedy rehabilitation and esta-
blishment of machine tool factories.

(ix) Government (Central & Provincial) should assist the machine tool
rpunuiacturers in acquiring suitable plots of land for expansion of their facto-
ries.

{x) Preparaticn by the Indian Standards Institution of Indian BStandard
Specifications pertaining to machine tools at an early date.

(xi) Burplus capacity of Ordnance Factories for the manufacture of forgings,
drop-stampings and steel castings to be placed at the disposal of indigenous
machine tool manufacturers.

(xii) Regular supply of necessary raw materials, and electric power in re-
quisite quantities at reasonable prices.

FEassential raw materials.
The total present quota of steel is about 5.000 tons per annum. The alloca-

tion of steel per annum during the next 3 years to enable the present productiom
being doubled is roughly estimated at 6,700 8,400 & 10,000 tons respectively.

Pig fron requirements per annum during the next 3 years to achieve the
production terget indicated above, is roughly estimated at 13,400 16.800 & 20,000
tons respectively. '
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I rans port ;

(a) 'I'ne present tonnage miles effected due to trapsport of raw materials
fngrn sources of supply to factories are roughly estimsted st 15 million ton
mled.

1t the target of doubling our present production is to be effeoted, then
the tonpage miles duriug the next 8 years due to transport of raw materials
will be 25 million and 30 million ton miles. The tonpage miles covered in
traosporting finiched products to msarketing ceotres at present are roughly

estimated at 74 million too miles. If the production target is to be doubled
during the next 3 years. it is roughly estimated that the tonnage mies on
finished products during the next 8 vears will be 10, 12} & 15 million fon miles
respeohvely. -

MATCH INDUBTRY Gross
Amue) Production oapscity . - . . . . 250,00,000
Presont Production (19468) . . - . . . . 246,87,887
Annus] requirements (estimated) - B . » o« 28.00.000

Number of factories working . . N 150

India bas enough capacity to meet her entire requirements and alse to
export emall quantities to neighbouring countries, Number of new fsotories
are also coming up, but irregular distributiou bas caused occasional loocal
shortages.

The main raw matenals of the industry sre chemicals for the dipping com-
position and soft wood for making sticks and boxes. The eouutry is at present
self-sufficient with' regard to these chemicals excepting for phosphorus sud
sulphur which are required to the extent fos 120 and 170 tons per sannum re.
epectively. The most |mportout chemical potassium chlorate. i® made in-
digenously; the snoual ospacity of ite Droduction is mbout 2.000 toms, but
potassium chlozide, a raw material requlred in its maoufacture, i6 meainly im-
ported as chloride of the required purity is oot made in the country.

41.18,000 oft. of soft wood are required for making tbe required amount
of stioks and boxes. The plywood industry slso depends on similar species
of wood snd oot enough is available all over the country to ineet the totul
demande of both the industries,

The Provincial Forest Departments snd other antharities have. tuerefore,
been requested to give preference to the requirements of the Mstch Industry
by reserving tbese epecies as far as Presible excent in those aresax where ply-
wood comes in serious competition with the match industry, an equitable dis-
tribution between the two industries sre to be arranged. 1f this can be done.
large exports of matches sre possible.

New Units:

Forty new unite zre likely to come intn being durice the period of coming
tbree years. They will be distributed s under:—

Unite
Madms . *3
Bombay . i2-
Bengal . 2

Capital Issue:

There is no capital issue involved. Most of the equipment will he fabricat-
ed in India and oo imports of capital goods also are expected.
{ron & Steel requirements:

Approximbtely 400 tooe of jron and steel will he sonsumed in eonnmt:m
"with the setting up of these units.



2996 CONSTITUBNT ASSEMBLY OF INDIA (LEGISLATIVE) [lsT APRIL 1048
Raw Materiala: '

Matoh Wood . . . 2,101,000 oft. per year.

Potasasium chlorate . . ll'g t‘gm per year.

Amorphous phouphunu B ns per year.

Bulphur - . . 8 tons per yesr.
Ton mileage.

Ton-mileage involved with respect to the movement of raw materials and
finished goods in regard to the production of these units will be about 160,00
METALS

Development of Metal Industries requires special treatment in so far as raw
materials are concerned. Availability of ore for metals such as copper, zine,
lead, antimony, etc. is limited to ‘the extent to which prospective work is
carried out. The necessity for active prospecting though Government help
for metallic ores should, therefore. be considered in the short term plan.

The short term plans for metals will embrace increasing the production
capacity of plants already in existence. In many cases, the plants were
started originally with a projected capacity higher than the present produc-
tion. The projected capacity could not be attained because of non-availability
either of machinery, raw materials or power. The short term plans also em-
brace new developments which could be put into overation within the next
three vears.

ALUMINIUM :
No. of plants in operation:—2

Location : —J. K. Nagar near Asansol (Bengal), Alwaye, Travancore (Ala-

mina plant in Muree, Bihar),

Projected capacity:—8,000 tons (Alwaye plant - 5,000—present production
rate 2,500/2700 tone; Asansol plant 3,000—present
production rate 1 200,-"1 300 tons)

Present productlou rate:—3.500 to 4,000 tons per vear.

Present consumptive rate of aluminium in all forms:—

About 15,000 tons per year.

What it involves: Realisation of projected capacity would involve:

(8) making available additional power (10,000 kilowat) and equipment.

(b) steel )4/5,000 tons),

(e) caustic soda (100 tons per month in addition to present supplies).

(d) doubling the import of cryolite, aluminium fluoride; flourspar, lining

materials, ete., and

(e) Additional transport required wil' be of the order of 12,000 ton miles.

Starting construction on proposed uew plants will involve import of major
plant and equipment and making available raw materials for building construe-
tion, furnaces, etc.

Short term plans: To attain the projected capacity of the present plants and
start construction work on two proposed plants of 10/12,000 tons capacity
each, for which capital issue sanction ha; been. given. ' The long term target
of produetion may not be fulfilled even with the two new plants. The final
-target to be aimed at should be between 50,000 and 60,000 tons of aluminium

T year.
pe gct.ion to be taken:—(1) TO DECIDE ABOUT THE PROTECTION OF
THE. INDUSTRY BY CONVENING THE
TECHNICAL COMMITTEE APPOINTED BY
THE COMMERCE: DEPARTMENT.

(2) Td make a block of 7,500 kilowat available to the Alwaye plant from
the Pallivasal Hydro Electric Project.

L
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(8) To facilitate import of additional boiler, generating plant and ancillary
)quipment already on order for Asensol plant, and transformers for Alwaye
plant.

(4) To make 45,000 tons of steel available for additional reductrlon cells and
cell house.

(5) To ammge for the provision of about 100 tons a month additional caustic
soda and facilitate availability of hard and petroleum coke locally, and flourspar,
aluminium fluoride and eryolite and lining material through impo

(6) To facilitate transport of additional supplies of raw materials and
“finished products.

2. COPPER FROM COPPER BASE SCRAP:

No. of plant:—Nil

No. of plants projegted:—1.

location: Bombay

Present production:—Nil from srap. 6/7,000 tons from copper sulphide are
at Ghatsila in Bibar.

Projected capacity :—10,000 tons per year.

Estimated requirements of copper in the country: 70,000 tons estimate
made by the Tariff Board.

Short term plans:—(1) To expedite design and erection of the proposed plant
by providing necessary facilities.

(2) To do extensive prospecting work for copper ores at sites where copper
is known to ocecur.

What it -involves:—The process involves erection of the plant having con-
verters for blowing the scrap, furnaces for fire refining of blister copper and
electrolytic tanks for final refining of copper. The process is economic and
would make available electrically refined copper at less than the landed cost
of such material at present. The plant is not yet designed, but would roughly
require 2,000 tons of steel and other building materials: about 200 tons coal per
month and 2,000 K.W. power. Transport requirements would be about
] 000 000 ton miles.

Action fo be taken: —(1) To give an undertaking to the entrepreneurs that
raw materials as well as power would be available.

_ (2) To procure the services of two German Technicians, who were contact-
ed by the enterpreneurs sometime ago.
3. LEAD:

No. of plants: —1.
Location : —Mines at Zawar, Udaipur; Smelter at Katrasghur, Bihar.
Smelter capacity:—600 tons of refined piglead per month.
Present production:—5 per cent, to 6 per cent. of capacity.
Requirements :—15/18,000 tons,

Bottlenecks :—Inadequacy of wagons for transport, petrol, diesel oil, steel
cake, etc.

Bhort term plans:—(1) To increase production of ore and pig lead. Since
lead and zine oceur and are mined together, zine oxide can also be produced

from hand picked ginc sulphide ore.
(2) To investigate lead deposits in other areas.

N
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Action to be taken :—(1) Grant of further Rs. 20 lakhs capital issue for which
they have made applications. Application is pending for the last several
months now. - We have supported the application.

'(2) Technical help from the Works Minies & Power Deptt. for the proper
davelopment of their mines.

(3) To increase their petrol allotmant from 800 gallons per quarter to
L,5000 gallons per quarter immediately and 3,000 gallons per quarter from
WMarch 1948. (All the transport of ore from mines to railhead s through trucks.)

(4) Bupply of about 160 tons steel for which orders have been placed and
accepted gy Tatas. Only 80 tons have so far been received out of a quota of
R50 tons previously given. Supply of pipes from Caleutta or Bombay stocks,
ue it is not possible to get pipes from Karachi stocks.

(5y Regular supply of 200 tons of coke per month to their smelter at
Eatrasghur.

{6) Most of their trouble is due to inadequacy of wagons for transport.
Equipment required for developinent of mines has been held up either in
Bombay or Caleutta. Transport of ore from Zavar to Katrasghur is also held
up and ore is 7 “vumulating due to shortage of wagons. They require a stand-
ing priority for at least 24 wagons per roenth for the next six months to take
care of the backleg in transport. After that they require 48 to 50 wagons per
month. Movement of refined pig lead from Katrasghur to Caleutta is nlso held
up due to ghortage of wagons.

(") To encourage prospecting work on lead by private parties with financial
and technical help from Government if necessary.

4. ANTIMONY:

No. of plants: —1,

Lecation: Mines at Chithral (Pakistan); Smelter at Bombay.

Smelter capacity:—300 tons per year.

Present production:—80 per cent. of capacity.

Requirethents : —1,200 tons approximately per annum.

Bottlenecks: —Availability of ore und transport of ore. Chithral having
acceded to Pakistan, transport of ore has almost stopped.

Short term plan:—To make ore or concentraie avaiiuble Jrain Burna wed
‘other countries and to increase the reduction capacity to 600 tons per year.

Action to be taken:—(1) Government assistance in making available ores
from Pakistan, Burma sand other countries.

(2) Putting antimony ore in 'Free List' of import.

(3) To double the allotment of caustic soda for production of antimony to
82 tons per month.

(4) Assist in procurement of Steel and other raw materials for additional
furnaces.

5. REFINING OF ZINC AND TIN DROSS FOR RECOVERY OF METALS:

Zine and tin drosses available from. galvanising and tinning plants eould be
processed to recover ejther the oxides of the metal or the metal itself Tin or
oxide can also be recovered from tinplate scrap. At present there are three
small units produeing tin oxide and very small quantities of tin from tinplate
scrap and tin dross. The main bottleneck is regularity in the supply of tin-
plate scrap. : ;

There are no units for recovering zine oxide or zine from zinc dross. It is
feasible to put up a small nnit somewhere in Bengal to utilise the zine dross
available from steel Companies. The equipment required would not be ela-
“borate and we dare trying to interest some parties to take up the project as a
short term plan, '
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6, _S_EMI-M.&J UFACTURES—SHEETS AND STRIPS:

No. of Plants: Major 2, Medium 4, Small 12, Cottage scale units not as-
certained.

Under erection: —Major 1 (Bombay), Medium 2 (Bombay), Small 1
{Madras).

Under contemplation: Major 2 (1 in Bombay & 1 in Travancore), Medium
1 (Bengal), Small 1 (U PA.

Cottege and very small scale units not taken into aceount.
Present capacity:—20/22,000 tons psr year.

Capacity when units under erection completed : 28/30,000 tons.
Additional capscity of the contemplated mills: 12,000 tons.
Present requirements : —50/60,000 tons.

Short term plans:—To complete -rection and start production in the con-
templated mills within the next three years. '

Action required : —To facilitate the import of machinery and supply of raw
materials for the erection of building ete. Quantities of raw materials have not
yet been intimated te us.

7. ALUMINIUM FOIL:

No. of plants: 1.

Location: Bengal.

Capacity: 600 to 700 tons per year foil for tea chest lining. No capacity for
light aluminium foil for wrapping purposes. -

Short term plan: To set up a factory for light aluminium foil, bottle caps,
vondenser foil, ete, in Bengal for which an application for capital issue has
already been made.

PAINT INDUSTRY
OBJIECTIVES

1 Increased production (doubling of present production).
2. New lines of production.
3. Development of raw materials.

4. Local fabrication of simple grinding equipment & importation of modern
oil to varnish Kitchen plant.

5. Organisation of the industry on scientific lines.

. Measures.—Assistance to establish manufacturers for raw materials and con-
tainers: steel and construction materials for new factories. Complete scheme
in respect of an economical unit for production of Paint materials made, avail-
able tc those who went to instal new factories and technical advice, re. formu-
lation in respect of new lines of production. Expect to double production in 3
years. 1946-47 production is about 25 per cent. above 1945-46.

Lithopone.—Establishment of manufacture—2 plants (2000/2500 tons per
annum cash). One in Calcutta other in Madras. Calcutta firm M/s. India
Alkali Ltd., have completed planning. Madras Government interested and
have carried on correspondence with us for 18 months. Blue prints have been
given to Madras Government. They. should be advised to go forward and add
barytes bleaching plant along with it. Priority assistance for construction
materials and assistance for coal and procurement of Zinc dross will be required.

Zine Ozide.—Production monopoly of one firm; extra producfion,of at least
2,000 tons per annum required. A Calcutta firm ‘Associated Pigments Ltd.’
has been brought in the field. BSpecial priority re. Steel, etc., required to be
given.
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Titanium Diozide.—Plan is Lo producn for self sutficiency and export. A
‘Lravancore firm Indian Titan Products’ is engaged on the project. By end
of 1949 hope to produce 1,500 tons. All assistance is being given. Priority as-
sistance in respect of steel required.

Aluminium Faste.—Plan to produce for self sufficiency. Hope to tcomplete
project by 1948.

Synthetic Oxide Iron.—Will be able to produce enough for the paint industry
by 1950. Samples from M/s. Chemicals Ltd,, are being tried by leading firms
to eliminate defects.

Chrome Colours.—Plant (i) to utilise surplus bichromate. (2) Present pro-
duction 500 tons (3) Plan to produce 800 tons.

Cashewashell Oil.—Plant (i) to utilise in industrial finishes (2) except to
meet all requirements by 1950.

0il Modified Alkyd.—Plan (i) to produce 200 lbs. Expect to complete by

1948.
Industrial Nitro Cellulose.—Required to produce nitro cellilose in Ordnance

Factories.

4. Plant and Machinery—(1) An ideal kettle has been devised. (2) It is being
fabricated in U. K. (8) It will revolutionise manufacturing practice in small
paint factory with this upto date equipment. Priority sssistance on steel and
building materials required.

PROBABLE ARRIVALS OF NEW PLANT AND MACHINERY

Grinding mille alread licenced
in 1946-47 and due to arrive } Value 8 lakhs,
Plant and machinery for 8 new
factories enwvieaged in. 1947-60 } Value 13 lakhs.
Plant snd rmchmery for expansion
and 1 Value 10 lakhs,

of e
ments env:algod in 1941' 1960.

Total 30 lakhs.
Requirements of adjuncts against construction of new factories, expansion of
existing factories and installation of the above plant and machinery.

Steel . . . . 2,000 tons.
Cement . . . . . . . . . 3,500 tona.
Coal . . o . . . . - . 3,000 (Annual)
Power . . . . BOEW.

Requirgmentis agmmt two thhopom Plants of 2,600 tons annual capac:ty
each.

Steel . . . . . . . .  400tons.

Cem ent . . . . . . . . 700tons.

Coal f . ‘5,500 tons (Annual),

Power . : . 200 EW.
qumwments of ch Orsda Pkmt (2 000}2 500 tons per annum capacily).

Bteel . . . 150 toma,

Cement . . B . . 300 tons.

Coal ... ... 1,600 tons (Annual).

Power 60 E.W.
Keguirementa of ‘I'ltamum chda (1800 tm per annum capacity).

Steel -~ . . . . . . . . 1,000 tons.

Cement . . . . - . . . . 500 tons.

Coal e w « « « <« . . . 900tons (Annual).

20 R.W.

Po¥ . . . . . ..
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Hequirements of Aluminium Paste Pigment Plant (300/400 tons per annum
capauty

. . . . . . . 200 tons.
Oemmt . . . . . . . 400 tons,

. . . . . . . 300 tons (Annual).
Power . . . . . . . 100 E.W.

Requirements against Synthetic Uzide of iron Chrome colours, Caslieshell
Qil and Phthalic anhydndc for alkyd resin production. .

Bteel . . . . . . . . 250 tons.
Cement . » . . . 600 tons,
Coal . . . . . . . . 800 tons (Annual),
Power . . . . . . . . 150 E.W.

- Estimats of total requirements of adjuncts for short term plan (1947-1950)
for the Paint Indusiry is as follows:

Bteel . . . . . . . 4,000 tons.

Cement . . . . . . . . 6 GO0 tona.

Coal . . . . . . . . 12,000 tone {A.n.nual)
Power . . . . . . . 15,000 EW

ORDNANOE F'AQTORIES.

The question of production of industrial nitro cellulose has already been
taken up with the Cordite Factory Aravankadu. M.G.0. were investigating the
posgibility. This matter should be pursued with the Defence Department.

SOLVENTS,

Large amounts of fusel oil are available as & b)' -product in the fermentation
industry, which hag been employed as a solvent. stha.dllal Chemical Works
ere now producing butyl aleohol by fermentation. Their capacity is 2,000 gallons
per month, Necessary assistance has been given to them to keep up pmduotlou.

(b) The present production of acetone in the Cordite Factory is about 400
tons, which is sufficient to meet the requirements of the industry for the pre-
. sent.

(¢) Large amounts of benzene and toluene are available from the Ordnance
Factories Produetion, which can be used by the industry as thinners.

PAPER INDUSTRY

1. With the successtul execution of immediate plan, it is expected that the
production of the indigenous paper industry, which has during the year 1947
dropped to about 95,000 tons, will be raised to its maximum output of 120,000
tons. The next stage of expansion will be the creation of new capacity by the
additions and extensions to the existing plants and erection of new mills.

2. Additions and Eziensions to the existing units. .

Out of the 15 existing units of the industry, only 5 viz. Titaghur, Bengal.
Birpur. Orient & Shree Gopal Paper Mills are making sincere efforts to raise
their production by affecting extensions to their existing plants. As a resulé
of thm. the increase in production within the next three years is expected to

- be as follows: —
Tons

. . 8,000
. . 2,000
. 25,000
. . 10,000
. . 10,000

.
DR
.

55,000

For the proposed extensions, machinery for Titaghur, Bengal, Birpur and
Orient has already started coming in and the building work for housing this
machinery is being exepected. The orders for the extensions to Bhree Gopal
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Paper Mills have ben placed with the manufacturers in the U.K. and Sweder.
According- to the stipulated delivery period, the machinery is expected to arrive
at site by the middle of August 1949. The chief kingineer is shortly proceeding
to England and to discuss the final details with the manufacturers. It is ex-
pected that if the necessary materials in short supply and trapnsport is made
available, it will be possible to obtain the increased output from the first four
unite by the beginning of 1949 and Shree Gopal Paper Mills will be able to put
the additional plant into commission by the end of 1949.

3. Proposed New Mills. .

As far as we are aware, only 3 of the 15 units which have been Bllowed capital
issue sanctions against the Paper Panel recommendations of 10 new units in
various deficit provinces will be able to go into production by the end of 1950.
The production of these three units is expected to be about 27,000 tons per
annum, Of these 3 units, M /s. United Paper & Board Mills and Tribeni Tissues
have made definite headway. The machinery for the former plant is already
on itse way and is expected to arrive at side is about 2 to 3 months time.

4. From the above, it will be observed that the total tonnage available by
these developments will be about 82,000 tons. It may be stated that this
tonnage will not include the newsprint paper for the manufacture of which no
various attempt has yet been made. The paper Panel had estimated a con-
sumption of about 280,000 tons of paper including Newsprint in 1951. The
normal consumption of newsprint during the pre-war years had been in the
neighbourhood of about 40,000 tons and it is expected that the consump-
tion in 1951 will not be less than 80,000 tons. Against the balance require
ments of 20,00,000 tons of writing, printing and wrapping varieties, the follow-
ing tonnage of paper will be available within the next 3 years.

Tons
(a) Presentpotential capacity . . .1,20,000
() Extension to the existing umh . . 56,000
(c) New capacity . . . . 27,000
Total . 2,02,000

5. Later on, as the reqmrement of paper increases, the other new units will
come up which will be included in the long term plan. It is expected that, with
the successful execution of these plans, we will be able to meet the whole of
our present requirements of writing, printing and other such ravieties of paper.
The above increased ontput will also include varieties of paper like coated
papers, grease-proof, cheap printings, tissues, specialised lines and other
varieties which are not so far manufactured in India.

6. For the execution of these plans, the following assistance will be required:.

(i) Forpurchage of oapital gaods Eml.\snge famlmmt
for about . Ra. 3 erores,

(i) Structural steel . . . . 7,000 tons.
In 1948 3,500 tona.
In 1949 2,500 tons,
In 1950 1,000 tons,

(#i1) Cement . . . . - . 10,000 tons*
. In 1948 6,000 tons.

In 1949 23,000 tona.

T 1950 1,000 tons,

(io) Coll . . . . . . Additional 4 lakhs tons,
(v) Caustic Boda . . . . Additionsl 4,000 tons.
(i) Tracsport ., . . . Movement of 3,200 tons of material

156 wagone day
g:q mm d?fz:mp?f 200
miles).
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7. It is also suggested that the Ministry of Agriculture should be asked to
earry out an immediate survey of at least the known raw materials like Bam-
boo and Grass (Sabai) in different regions of India, so that arrangements eould
be made to al'ot to each univ forest areas large enough to meet individual re
quirements. The areas allotted to each unit should be nearest to it to avoic
long haulage. The leases of thesw fomests should be given on the condition tha
eystematic rotational basis of felling will be employed and the allotted areas
will be developed by the paper mills concerned. This will not on'y ensure re-
gular supplies of raw materials to the paper mills but will alsgi give an impetus
to the mills to grow more suitable types of raw materials jquired for paper
manufacture.

8. The systematic regional collection and dlstnbutlon of other paper-making
raw materials like old rags, tailor outtings, old hamp rope, waste paper, ete.

will have to be organised.  This work in our opiniou, should be taken up by the
two Associations of the industry.

9. There do not appear to be uny chances of this industry being able to
utilise the production of Ordnance Factories for meeting theit immediate needs.
Enquiries made so far by this Directorate General reveasled that no surplus
capacity exists at present for these jobs.

STRAWBOARD AND MiLL Boarp .

10. The potential ‘production of this industry is about 30,000 tons per annum,
against which the present output is only about 16,000 tons. The bringing up
of this production to its maximum capacity has been dealt with in the imMne-
diate plaggf

11. M/s. Jaswant Board Mills have imported a plant for duplicating . their
existing unit. This will give an additional 4,000 tons of straw board per annum.
Besides this project, we are not aware of any other going into production within
the next three years, although 4 or 5 have received capital issue permission.

12. The ban on the use of straw by various Provineial Governments in the

manufacture of straw-board has been respons:ble for the deterioration in the
quality and the drop in production.

Newsprint: The question of & roduction of newsprint is being actively pursued
but it will take some time before the plans mature, a Nagpur firm has been per-
.mitted capital issue sanction for this purpose but their progress is: not known.
The ‘chief difficulty is the finding of a suitable raw material. Bulk samples“of
boswellia serrate have been sent to Canada for actual triel in the manufacture of
newsprint. In the meantime, sterculia rampanaluta occurring in the Andamans
'is bang investigated.
PLASTIC INDUSTRY
| OBIECTIVES

1. Expansion of manufucture of Plastic goods (by compression and injection
moulding, extrusion and lamination methods and machine fabrication.) Doubling
of present production,

2. Development of indigenous woodflour as filler.

3. Stabilisation of maoufacture of Phenol Formnaldehyde Moulding Powder
and experimental production of Urea Formaldebyde Plastics.

4. Raw film manufacture.

MEASURES

1. (A) Assistance for the importation of upto date presses where dlﬂicult.les
experience and procurement of modern w{lnsucs materials required. (B) Reduction
of import duty on plastice materials which are not likely to be produced in the
immediate future such as Polystyréens and Poly Methyl Methacrylate, Pulywhiyeh
ehloride ote., for a temporary period proposed. (C) Rlan to produce moulds in
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India Assistance for the importation of special alloy steel required. As the manu-
facture of moulds is a highly specialised job and services of an expert acquainted
with the latest developments in mould design and manufacture on short term con-
tract will also be required by manufacturers who have the necessary tool ehop
equipment for the purpose. (D) Policy decision has to be taken regarding the
establishment of a 10-ton plant for the manufacture of urea and an economic
plant for the manufacture of synthetic metlanol and formaldehyde at Bindhri.

WooprLoUur

2. Bamples of woodflour are being tested by Moulding Powder Manufac-
turers. Expect suitable material to meet requirements completely will be
available by the end of 1948.

MouLpive Power

" 8. Production of Phenol Formaldehyde Moulding Powder or satisfactory
quality already established. A plan is to stabilise production and increase the
full demand of the Moulding Industry. Experimental production of other
Phenol Formaldehyde Plastics for Plywood Bondmg, Textile, Anticrease and
Moulding powders—will be initiated.

4. Plan to produce 8 tons of transparent film per month. The Film csstmg
plant of the Calcutta firm M/s. India Oil Plastics has arrived and is being in-
stalled. Production expecied by middle of 1948.

Pimm\ma ARrIvAT. S OF PrLANT AND MACHINERY

Machinery for comp lding, injection moulding
. ©xtrusion, lamination and Dneshop equipments, licenced ;Value 30 laklis
in 1946-47 (i) already arrived and awaiting installation &
(#4) due to arrive.

Plant and machinery for three big factaries, envieaged in 1947- }Valus 30 lakhe.
60,

Plant and machinery for six medium sized factories anvisaged in } Value 13 lakhs
1947-50. .

Plant for expansion of existing factories .. . Value 10 lakhs

Total . 85 lakha

Requirements of adjuncts against construction of new factories and ex-
pansion of existing.factories and installation of the above plant and machinery.

Bteel f . ' . . f ' . . 2,500 tons
Cement . . . . . . . . 4,000 tons
Coal . . . . . . . . i
Power . . . . N . . . 800 K. W,

Ordnance Factories:

1 TInvestigation of possibilities of making dies in ordnance factories e.g.
gun and shell factory Cossipote. )

2. Possibility of mzmufscture of special alloy brass ~inserts for Bakelite
Electrical accessones

SmoRT TerM, PLAN (TmBBB)
General:

This plan deals with what can be achieved in the next three years, i. e.,
end of 1950 with proper planning of the industries. The main industries con’
suming wood as raw material can be devided into three main categories (1) Ply-
wood, (2) Bobbin factories and (8) sawmilling.

PLYWOOD

The main consumer of plywood is the tea industry. There is a qmmg
demand for other commercial purposes as well.
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(i) Yeachests: The requirement of teachests is indicated below:—

Production . No.of Equivalent
teacheats

Region of tea . 8q. fi. {in
(in million required millions)

The.) (in millions)
North India . . 400 4-9 842
South India . . . . 20 0-9 162
’ Total . . 580 5-8 102-4

As tea production is not likely to increase appreciably, the required quantity
at the end of 1950 may, therefore, be taken as 110 million 8q. ft. of teachests
plywood made up as ollows : —

Million sq. ft. -
North India-. .. 80
Soutk India . 20
. Total . . . 110

" (ii) Ezisting capacity: The Production from the existing mills is estimated
as follows from the wetual production figures received so far.
. L

North Indi: -

Million sq. ft.
Aspsam (2 factories) . . 16
Bengal (10 factories mcludmg 2 n.nlla in Cooch Bnhar) . G
Bihar, Orisa & the U.P. (5 factories) . . B . 1
Total o . . 23
South India
‘M:]lion 8q. ft.
Bombay, Madras, Mysore, Cochm & Travanoom Btam
(sbout 20 fnctorm) . . 17
Total . 40
P

t

The total deficit in s.uppl.y therefore stands as ﬁoﬂom:
Million sq. ft

North India (90—23) .. . 67

South India (20—17) . . . 3

(iii) Commercial Ptywood: The réquirement at the end of next three years
may be taken as 50.million sq. ft. against the present production of 10 million
5q. ft.

iv) Location of new factories: During the next three years, it may be
possible to locate new factories in the following phcea ]

Eaatern States (Kalahandy)
Central Provinces . . . . .

-
Andamans . . - . - . -
Amam . . . . N . .

R NI
W P et
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Capital issues for Kalahandy and the C.P. factories have been already re-
commended. M/s. Rohtas Industries, Dalmianagar and Plywood Products,
Sitapur have arranged with the Ministry of Agriculture to shift their machinery
to Andamans where timber is plentiful. Negotiations are in progress to esta-
blish another plywood mill in North Andamans. Besides the two existing
factoties in Assam, there is room for another four factories mostly in the areas
now opened up after iR last war.

The estimated production of the different factories proposed above will be
as followa:—

Million sq. ft.
Eastern States 9
[N . i 6
Andamans . 40
Asm , . 40
, Total . ‘95

1f the above mills can be installed, India will be very nearlyeself-sufficient
in the matter of plywood as will evident from the following:—

T'he probible demand at the end of *950

Million sq. ft.
Teacheat . . . . . 110
. Commerical plywood 0 . T . 50 '
Total . . 160
The estimnted production at the end of 1950
Million aq. ft.
Existing factoriea . . . . . 50
New factories . . . . . . 95
Total . . 145
Lesn contingenciss . _ . e . . . 15
Nett . T

The deficit of 30 million sq. ft. will be mostly in commercial plywood Fir
which the existing demand for local consumption is not considerab'e.  The
commercial plywood require's specinl glues and before attempting to speed up
production of plywood of fhis category, it is necessary to organise research on
the glues. ’

Raw MATERIAT. §
() Timber '

To produce 145 million sq. ft. of plywood, the quantity of timber required
will be about 1,45,000 tons. Timber requires special types of wagons and long
distance movement of this large quantity of timber by rail to feed factories far
away from the sources of raw material, is out of question. When the new
mills are located, the factories have to be located a8 uear the source of raw
materials as possible to avoid ‘rail movement of logs.

(it} Glues .
Casein glue is in general practice. Bome South Indian Factories use pro-

tein glues. Besides casein, other chemicals required for the purpose are,
Rodium Sllicate, Borax, Sodium Fluoride etc. Some Caustic Soda is  alsc
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required. To produce 145 million sq. ft. of plywood,” the quantitetive require-

ment of the important gradients is indicated below: -
Casein . . 2500 tons-—Exieting productior in India is about
1000 tone., Balance required to be met

by use of Protein glues for whieh enough
raw materiale exist in - Indik.

Sodium silicae . 40 ,, —Available in India.
Sodium Fluoride . . 250 , —To be imported.
Borax . . . . € ,, — ditto

(Note.—The ban of the Bombay Government on large scale production .of
butter in the province has seriously affected by production of cusein. It may
be necessary to resort to import of casein. from Australia, New Zealand and
other countries. Dr. . Narayanamurti in collaboration with the Bangsalore
Institute -of Science found a formula for groundnut, protein glue and if the”
shortage continues, this glue may substitute casein in course of time:)

FrrTines

Materials required for the fittings of the proposed quantity of teachest pi'y-
wood is estimated to be:

(a) Black plate, Terne Platee, atc. . . . 4400 tone {to be imported)
(b) Bifureated rivets . . . . . 200 ,, »
(¢) Nailsa . . . . . . . . . 600 »
\d) Staples . " . "
(e} Aluminium hmng . . 800 ,, ”»

M/s. Venesta Ltd., Calcutta hold the virtual monapoly of the entire trade,
Indian customers have complaiped of unfair treatment, rightly or mngly
This can, however, be remedied by introducing some system of licensing of the
production.

MacHIVERY
Altogether nine new mills have been recommended. This includes  two
existing mills in a new site in the Andamans. The balance seven will require
to be imported from the USA including the value of the additions to the exist-
ing factory for improvement, the va'ue of the machinery to be imported is
likely to be in the neighbourhood of Rs.: 90,00,000 in the next three years.

TecHNICAL PERSONNEL
The Forest Research Institute, Dehra Dun, provides facilities for the train-
ing of the technical personnel. Besides, a number of students have been de-
puted to the USA to acquire uplodate technical knowledge of this industry
who will be available to the industry in a short time.

- ACTION TO BE TAKEN
1. The provincial Governments of C.P., Assam and Orissa shbou'd be re-
quested to prant lease of forest areas on a long term-basis to deserving parties
with good financial backing for establishing plywood mills in the respective
areas within a specific period,
2. The provincial Governments should be requested to undertake detailed

stock taking of timber in the areas which hold out prospect of supporting ply-
wood industries.

3. Establishment of glue research centres in other scientific mstlhutes be-
sides the FRI, Dehra Dun so as to get quick results.

4. Investicate the possibilities of producing various chemicals required for
glue and the fittings in 4he country.
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_ 5. Obtain consent of the provinces concerned authorising the DGl & § to
import the necessary machines from the USA in advauce on behalf of the pro-
vinces. The machiuery take a long time to arrive and if speedy action is in-
tended, it is essential to make advauce arrangements.

6. Arrangements for the fitlings and chemicals.
2. BopeIN INDUSTRY

The figures availub'e so far indicate the India can meet only a small pro-
portion of the total demand. The balance require to be imported and the valve
of the import annually amounts nearly to & crore of rupees. Hawdu and Kail
-timbers have been extensively used for the purpose but they are good enough
for heavy type of bobbins but for lighter varieties more suitable timber has yet
to be found. “The main bottleneck is the availability of suitable timber at com*
petitive prices. Small sized trees can meet the demand of the industry. It
may be possible to initiate at this stage a policy of forest plantations of su:table
species at the most convenient places. The plantations are likely to mature in
about 25 to 30 years, if not yearly.

Some countries such as Australia, Germany etc., are using compressed wood
for this purpose. Attempt should be made whether similar industry can be
developed to meet this demand in India. If this succeeds, it will utilise & good
quantity of veneer which are otherwise wasted in the plywood mills.

AOTION TO BE TAEEN

1. Research in the use of compregnated wood for bobbin making;

2. The provinces should be requested to intiate a policy of forest plantations
to grow suitable species for Bobbin manufacture in.the most convenient places,
from the point of view of transport.

3. SaAwMILLING

. The last war has depleted all the accessible areas of the forest of exploitable
growing stock. It will now require .a very heavy outlay on opening up com-
munications in the remoter areas. Hand sawing has been the rule but the num-
ber of sawyers is decreasing, the wages are going high and if the number pro-
duction has to be maintained at the pre-war level, it will require to be organised
on a more systematic scale and the Eancl sawing has to be replaced by mechine
sawing. This can be achieved if the provincial government would initiate o
sale policy on a long term basis to encourage capital investment on machinery
and development of extraction rules.

- A

The number of leave/lend sawmil'ls which were installed during the last
war sare ab present considerably handicapped for not getting any replacement
of parts. The number of such mil's is not large and the total demand is not
sufficiently big to encourage the ordinary traders to maintain any stock of such
spare parts. It will be a he'p -if, by negotiations with different. firms in various
parts of India, some arrangement is made for importing these machinerv parts
and keeping a stock of them to meebt the day to day demand of the mills.

ACTION TO RE TAKEN

Provineial Governments should be persuaded to agree to a sale palicy of
forest coupes on a long term basis to encourage sawmills.

2. Establishment of agencies in different parte of India for muintaining =
stock of imported woodworking machines and spare parts.

C. PUREAYASTHA,
Development Officer (Timber).
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. RADIO RECEIVERS
Present Capacity:, i .

The presém. production capacity of the couniry for Rudio Receivers is 8,000
Nos. of which only 800 Nos. are for large sets while the remainder are for
People’s sets. Bengal. 1 fy.—800 Nos. Bombay—1 Fy.—1,200 Nos.

Eapansion by 1950:

This capacity is expected to be expanded by 1950 to 18,000 Nos. per annum,
The regional distribution will then be as follows:—

No. of Aggregate

Province[State Factories capaocity
Bengal . . . . . ; LT . 3 5,000
Bombay . . . . . . . . 2 5:000 )
Bihar 1 4,000
Mysore 1 3,000 -
Totul 7 18,000
Progress :

The total capital issue for this industry is Rs. 1,6 00000 As manufac-
ture of Radio Sets will largely mean assembly of lmported components for some
time to coms, no elaborate equipment is needed. It is however intended to
undertake progressive manufacture of Radio components except valves in the
country in the next three years. A beginning has already been made in this
direction. Steel for construction of factory buildings is being licensed in
Period I of 1948 to two of the new factories.

Long term Targst: 25000 Nos. per year.
Raw materials: -

The present requirements of the principal components and those that will
be required by 1950 are given below.

Present By 1950
*
Noa. Nos.
Valvee . . . . . . . 25,600 90,000
Paper Condensers . . . . . . 52,000 1,898,000
Mica Condensers e e . 34;400 1,26,000
Dry Eleetrolytic condensers L. . 16,800 36,000
Ceramicon Condensers . . . . . . 27,200 1,268,000
Resistancers . . . N . . . . 31,200 3,78,000
Loudspeakers 6 . A . . 8,000 18,000
Chasis mmplef.e with 'l\mmg mdenaem. output trnns
former bly, LR. T R.F Gue Waehm,
Cleata, Clips Enmbs, ete. - . 8,000 18,000

It is proposed to develop manufacture of all these Radio Components in
order to put the Radio Industry on a Footing of self-sufficiency. -

Manufacture of transmitters and Valves for Radio receivers is a defence in-
dustry and immediate steps should be taken to establish, with State_ help this
industry in the country. Tt is understood that €.8.I.R. has received s small
Pilot plant for making VPalvss.
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TELEPHONE EQUIPMENT
The Buper Bervices (India), Bombay, have made considerable progress in
connection with the establishment of a large and modern faetory to fabricate
complete telephone equipment and accessories, and a new public company
under the name and title of Indian Automatic Telephone and Electric Co.,
Itd. with a capital of one crore and 25 lakhs will be floated in the near future.
There are three factories viz. M/s. Super Services (India), Bombay, M/s.
India Electric Works Ltd., Calcutta and Messrs. Telephone Manufacturers Lid.
Dehra Dun, who are at present manufacturing the following telephone com-
ponents : —
. Bakelite and Ebonite Ear Pieces.
. Bell type Receiver.
Ringing and Listening Keys.
Hand Micro Telephones.
. Brass Earth-plate for box pattern Telephone.
Drop Coils, Heat Coils and Winding Coils.
. Generator Handles.
Receivera and Transmitters.
. Glass Fuse.
10. Ringer movements.
11. Mouth Pieces. and
12. Certain types of Relays.
There are certain components which are at present not manufactured in
India and thege -are—
. Permanent Magneta.
. Boft iron pole pieces.
. Btalloy Disphragms. .
. Bpecial types of carbon slectrodes. Carbongranules, Carbon disphragms.
Numbering Dials.
. Condensers, and
. Bpecial type of Relays.-
The difficulties in manufacturing the- sbove-mentioned compohents are—
(a) Non-availability of requisite materials, such as: Stalloy, Processed
Carbon, required for electrodes and granules and Bakelite moulding powder.
(b) Lack of specialised technigque. -
Attempts are being made to pegsuade N.I.C.C. and I.C.C. to take up the
manufacture of paper core cable for telephones.

OmSAD o WA

SE- =W -

RAYON INDUSTRY
OBJECTIVES

1. Two Rayon foctories expected to come into production before 1950.
2. Indigenous production of minor paris of Rayon Plant.
8. Development of pulp for Ravon. '

Measures : .

1 & 2. (a) Prorty assistance for construction of factory and in respect of
steel to Indian Engineering firms for fabrication of minor parts of Rayon plant
will be remnired. .

(b) Investigation into the possibility of obtaining pulp from sources like
Russia and Australia is required. as the supp'y position on the continent U.K.
and Amerira ir reported to be not easv.

{¢) Exermnption of dutv on imported n'ant and machinery and refund of duty
on raw materials ured in Ravon manufarture required to be eiven considera-
tion ar promotors of Ravon are paving dearlv for the technica! services froms
abroad and price of plant is also reported to have gone up considerably.
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Pollowing are Stages :

8. Plant for (a) survey of cellulosic materials with a view to get correct
data of availability of raw materials required to be carried out by the Fores#
Deptt. Plan (b) Preparation of pulp from these raw materials and testing their
suitability for rayon manufacture. Plan (¢) Standardisation of method of manu-
facture of the pulp from the best suited material and working out of the details
so a8 to arrive at the cost of manufacture of the pulp to be carried out at the
Forest Research Institute. Government Pilot Plant if established will be re-
yuired to be at the Forest Research Institute (Pulping Plant) and at the Rayon
Fagtory which first comes into production (Spinning Plant).

Probable arrival of new plant and Machinery.

Approximate value 8 crores:

Requirements of adjuncts against construction of two factories and instal-
lation of the abdve plant and machinery:

Bteel . . . . . 5,000 tona.

Cament . . . . . . . 10,000 tons.

Coal . . N . . . . . 30,600 tons (Annusl).

Power 8,000 E.W.
REFRACTORIES

Present capacity:
The present productive capacity of the country is 2,183,700 tons. This is
regionally distributed ss follows:—

Province/Btate ‘Number Aggregate esparity
of factories (in tons)
Bihar . . . . .. . L, 5 80,600
C.P. . o . 2 18,080
Delhi - . . 3 4,800
Morvi B 1 8,400
Mysore 1 3,360
) Torar . 16 2,13,700

Ezpansion by 1960:
This industry is expected to be expanded by 1950 to 2,25,000 tons. The
regional distribution will then be as follows: — ’

Province/State ' Numberof Aggregaic capacity
factories {in fons)
Bengal - . 4 1,902,280
Bihar - . . . . . . . 5 84,500
c.P. . . . . . . . . .. 2 18,060
Delhi 3 4,800
Morvi - . . . . . . . . . 1 12,000
Mysore . . .. 1 £3,360
Toxar . 16 2,25,00u =
Progress :

One of the two existing factories in the C.P. area »nd the factory ify Morvi
have already started work in putting up two tunnel kilns, while the other two
factories intending to expand are now tcking steps to finalise their plans.
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Long Terms Targel : - 2,560,600 toms by 1952.
Raw Materials ;

The present requirements of Basic raw materials and thnose that are anticipat-
ed by 195v given below :—

Present By 1060
Coal . . . .. . . 1,84,000 tons 1,92,000 toms
Bauxite . .. 7. . 1 9,500 tons 10,000 tons
Fireclay . 2,10,000 tons 2,30,000 tons
Keyonite . 2,100 tons .300 tons ,
Magnesite. 5, "500 tons 6,000 toos *
Biliea Btone 32.0(0 tons 84 00V tons

Lewmited Annual Tmmpor& Begurmmta by 1950 :

Raw maveriala . 23,71,500 von/miles (23,715 wagons)
Finished products . 11,25,000 .ton/miles (11,2560 wagbns)

RUBBER INDUSTRY

1. At praaent the Industry consists of :—
Tyre factories, .

2
Cabls factoriea 3
Genural mech. goods mmnu 53
Latex Factories . 8

Many new small factorles have come 1nto exl&tencc. and they are moat!y run
on ocottage industry basis.

2. The above factories have the capacity to consume approximately 21,000
tons of rubber per annum. At present due to want of raw materials like coal,
chemicals, steel (bead wires) and textile materials, the full capacity is not
utilised. With the exception of the tyres, tubes and footwear and a few other
items. the entire production of the industry is lLeing utilised against home
requirements. The statement showing the capacity and the peak production
achieved during 1945-46 in India is placed below (lList ‘A%). .

8. We had recommended the applications from about 27 factoriea for the
import of new machinery from U.K. and U.S.A., the total value of which is
spproximately a crore of rupees. Some of the machinery bave already arrived
and the rest are likely to reach India before the fourth quarter of 19048, With
the installation of the additional machinery under order, it is expected that the
productiou capsacity in India will be increased by approximately 30 per cent.
Many specia'ised machinery like Banbury mixing mills, calendars, extruders
and spreading machines are required for the rubber industry and it is very
difficult to get these perfectly manufactured anywhere in India. Various moulds
and dyes can be manufactured in the Ordnance Factories and the matter will be
teken up immediately after the new machinery arrives. The majority of rubber
goods are required by other industries and hence as industrialisation proceeds
ip the country, the demand also wi'l proportionately increase and it is expected
that this increase will be about 30 per cent. of the preseny requirements by
1951. At that stage it is expected that there will be an exportable surplug in
most of the items. A statement showing the position in 1951 is placed below
(List 'B").

4. To house the machinery under the present programme, it is expected
ibat an additional quantity of 8,000 tons of steel will be required. When the
factories start working to full capacity, the following will be the additional re-
quirementa of raw materials: — .

{l] Rubber Ea} high grade 4,000 fons per annitm,

reolaim 1,600 tons per ennum.
2 Olmmoaln . 2,600 fona per annum,
8% Coal 24,00 fons per annmen.,
4) Texviles (a) oloth | 21,46.000 yards per annum.
b . 8,00,000 Ths. por anmum 8 -

) : - . .
{'JMM,:I:} . . 40 tons per annumm,
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5, Transport: The transport facilities that are required at present for the
mdust-ry is partly made by movement through sea and partly by rail inland.
The requirements of the industry per mouth for the movement to the works
and for finished produects distribution throughout India is 7,247 tous covering
-an approximately mileage of about 41,200 per month- Wheu the production
increased, it is expected that there will be approximately an increase of sbout
30 per cent. At present the manufacturers experience great difficuity due to
want of railway trensport facilities.

6. Remarks: The following are some of "the important points which, if
initiated, now, will facilitate the working of the short term plan.

(i) Some parties who have applied for import of machinery complain that
there is much delay in receiving the necessary licence and further delay may
result in missing their chance of procuring the machinery which is esrmarked
for them. Therefore, the Ministry of Commerce must be requested to expedite
the issue of the import licence for machinery;

(ii) The factories are to be advised to manufacture goods strictly according
to the British Standard Specifieations for at a later stage when India has got a
large exportable surplus, the goods will have market only in case the quautity
is high;

"(iii) By the end of 1951, the country will have a large quantity of exportable
surplus of rubber goods and in order that the Indian manufacturer may be sble
1o eapture the foreign markets, it is necessary that we DBave to encourage ex-
ports in spite of the fact that somre items will be in short supply at present
in India. This export drive may also gwe incentive to the manufacturers to
step up production;

(iv) Rubber, Alkali reclaim rubber, chemicals and Bead wire have to be
imported into the country and hence we have fo render all facilities to the
manufacturers to procure these.

7. Conclusion: The short term plan envisages an increase of production of
rubber goods by 30 per cent. of the present production in 1951 and  the
materials indicated in paragraph 4 above will be required to achieve this target.

RUBBER INDUBTRY. LIST ‘A’
Siatement showing the present installed capacity peak production achieved
_ in 1945-46
Itemns of goods manufactured Capacity of all Peak produc Country’s Exportable
actories tion acl ed requi te surpluses
Motor car, giant and Aero-  10,00,000sets! 7,00,000 seta’ - 6,003,000 sets 1,00,000 sefs
Tyre and tubos, ' t

Cyele tyres and tubes . . 50,00,000 sets 32,00,000 sets ' 30,00,000 sets 2,00,000 sets
‘Wrapped hoses ., . 70,00,000 ft.  35,00,000 fi.  50,00,000 ft. N
Dapped )goods {unttago-mdun— 400« ons 100 tons 300 tons "
Moulded goods . . 600,000 pes 3,80,000 pos. 8,00,000 pos. "
Soles and Heela . . . 2,00,000 gross 16,000 gross 1,50,000 gross .
Calendered artaclea | . 1,000 tons 500 tons 650 tons ”
Extruded Articles . . 3,000 tons #00tons 4,000 tons
Built up goods rollers . . 2,080 Nos. 1,400 Noa. 2,400 Nos. ”»
Ebonite rods and tube Bheets 150 tons 130 tons 120 tons 10 tons
Surgieal Goods . . . 120 tons 120 tons 80 tons 49 150
Proafed fabrios . . . 42,00,000 yda, 10,4,000 yda, 37,80,000 yde.
Football bladders . . 22,00,000 prs. 19,00,000 pos. 18,00,000 pes. 109,000 pea.
Canvasshoss . . -2,30,10,000 pre. 1,80,00,000 pra. 1,58,00,000 prs. 22,00,000 prs.

Gom boots . . . 1,50,000 pra, 80,000 pre. 50,000 prs. 30,600 pre,
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RUBBER INDUSTRY. Lin ‘B
Staterment showing the ingreased cagooity of all Factoriee Home Requircments ete. in 1957

Iteme of goods manufactured Capacity of all Home require- Exportable

actories ments surpluses

1 Motor car, giant and aero tyres and tubes. 13,00,000 sets  8,40,000 sets 4,60,000 sets:

2 Cycletyresandtubes . . . . 65,00,000 sets 42,00,000 sete 23,00,000 vets-
3 Wrapped hoses | . . . . 91,00,000 ft.  70,00,000 fr, 21,00,000 ft.
4 Dipped goods (cottage industry) . . 520 tons 420 tons 100 tons.
5 Moulded goods . . .. 7,80,000 pes. 11,00,000 pes.  Nil

6 Boles and heels . . R . 2,860,000 groes 2,10,000 groee 50,000 gross
7 Calendered articles . . . . 1,300 tons 910 tons 300 tons.
8 Extruded articles | . . . . 3,900 tons 5,600 tone Nl

8 Bult up goods or other . . . 2,600 Nos, 3,340 Nos, Nil

10 Ebonite rods and tube sheets . . . 195 tons 168 tons 27 tons-
11 Surgical goods_ . . . . . 166 tons 112 tons 44 ton
12 Proofed fabrics . . . . . 54,00,000 yds. 52,982,000 yds. 1,68,000 yda.
13 Football Bladders . . . . . 28,00,000 pes. D5,20,000 pes. 3,40,000 pes,
14 Canvase shoes . . . . 2,99,13,000 prs. 2,21,20,000 pre. 77,93,000 prs,
16 Gum boota : . . . . 1,985,000 pre. 70,000 pre. 1,25,000 prs.

N.B.—it is gathered that more parties are interested in the anport of machinery and soit 18
expected that the shortage in the items Nos. 5, 8 and 9 will also met before the end of 1951

SHIP BUILDING INDUSTRY

General :

India’s capacity for (Steel) shipbuilding was nil in pre-war days. Iu the
interest of war effort the British Admiralty took initiative in building ships in
India during the war period. Within a short period of 5 years the industry
lhas developed to such an extent as to produce nearly 2 lacs gross tons of
shipping including two of the worlds largest floating docks 50,000 gross tons
aach. -

Unfortunately, the efforts of British Admiralty was only a means to an end
and was not motivated by the idea of developing the industry on a permanent
basis, as a result of which the temporary shipyards and the extensions made to
the existing yards at enormous cost were dismantled and lost to the country.

Present Marimum Capacity.

At present there are 6 firms (who were engaged in ship-building during the
war) capable of undertaking new construetions namely:—

(1) M/s. Scindia Steam Navigation Co., Ltd., Vizagapatain.

(2) M1s.. Garden Reach Workshops, Ltd., Calcutta.

(8) M/s. Shalimar Workshops. Ltd., Calentta.

{4) M/s. Hooghly Docking & Engg. Co., Ttra., Calcutta.

(5) M/s. Alcock, Ashdown ¥ Co., Lid., Bombay.

{6) M/s. Shaparia Dock & Steel, Bombay.
.. Out of the abéve six firms, onlv M/s. Secindia have a definite programme
for building new ships, whereas M/(s. Garden Reach have none s'though they
hava oll the facilities and equipments to take new construction work immedi-
atelv. ‘The remaining ones are more or 'ess Ship-repairers, but their capacity
oan be switehed to shipbuilding with verv little effort. If the capacity of these
firms be prover'y mobilised. then we mav expect an average outturn of nearly
10,000 gross tons per annum.
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Estimated Reguirement—India’s estimated requirements of Mercantile
Marine is about 2 millions gross tons, whereas the existing shipping cupacity is
-approximately 2,50,000 gross tons or about 12.5% of the actu:: requirement.

Our Target.—Although it may not be possible to meet cur immedinte rejuire-
pients by building new ships and we will have to depend ou huying surnlus ships
availabie with other maritime countries, our target should be to produce & mini-
n}umﬁaterage quantity of 50,000 gross tons of shipping per annum at the cnd
of 1950

The First phase of our Pian is to mobilise the existing umts with the object
-of building 10,000 gross tons of shipping per annum. To uchieve this object,
the following raw materials and transport will be necessary:—
(1) Steel (Shipbuilding plates, Heavy Bulb Angles, Rivets, ete.)—4000
tons annually
(2) Transport—1} million ton miles on B. N. Rly. B. B. & C. L
Rly. and M. & S.M. Riy

The second phase of our Plan should be to achieve the target figure of build-
ing 50,000 gross tons of shipping annually. For this purpose it wiil be necessary
#0 hava at least 50 Nos.  Building Berth.  Provision [or 11 Nos. of Building
Berths har already been made by Messrs. Scindia. To Iij out the balance
Building Berths, it will be necessary to construct 3 more new shipyards pre-
férab'y et Govemment initiative. = The location of the 3 new shipyards should
be at Calcutta, Bombay and it is. This ecan only materizlise within a short
period if Government of India is able to obtain shipyard machinery as preparations
from Japan for which maximum endeavour should be made.

The estimated requirements for raw materials and transpwt for the
construction of 3 new shipyards are as under:—

(1) Stesl 8,000 fonsin 1949,
4,000 fons in 1950.

(2) Cement 5,000 fons in 1040,
3,000 tonain 1950,

(3) CoalDust to burn bricks 2,000 tohs in 1949,

(4) Transport . . 16 million ton miles in 1949,

5 nmllion fon miles in 1950,
on B. N.Rly., BrB. & C. 1. Rly,
and E. L. Rly.

It will. therefore, be necessary to make a provision to long-Term Plan for
steel at the rate of 20,000 tons annually to build 50,000 gross tons of shipping.
It is defence industry for the development of which the rtale should take =a
large share of responsibility.

BILK
Development of sericultural industry of India

1. Conaumption and pmductam of raw ailk in 1939 (also please see appendiz
attached).

{a) Consumption . . . . Approximately 3,760,000 ."2;
(b) Production e . . Approximntely 1,500,000 ba
Dsﬁmin 1939 between production and consumprion . 2,250,000 Ihs,

2. Esfimated production and consumption in 1048

{a) Bafimated consumption ' . . . . Approximately 4,001,000 [bs
{6) Estimated production . . . . A;pp_m:lmaiely 2,100,041 1g
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made up as follows :—
- Cherke Filature  7Totsl

1bs. 1be. 1bs.
(a) West Bengal Government 350, 000 60,000 400,000
() Medras Government . . . 100,000 50,000 150,000
{o) Mysore Government . . 1,100,000 300,000 1,400,.00
(d) Eashmir and Jammu Goveﬂl.ment . 140,000 140,000
te) Asssm Government . . . . 15,000 16,M 6

‘(f} Bombay Government 1,00 1,000

1,666,000 641,000 2,106,000
Grand total 2,106,000 1be.

8. Deficit between consumptlion and productwﬂ in 1948
Approximately 1,900,000 lbs.

4. Siorl term plans

Targets for 1950.

Myeore, Kashmir, Bengal and Madras are the present 4 big Muiberry siik
prodwing territories. Assam, Bihar and C.P. produce some non-mulberry
variety, i.e., silk produced from wild cocoons and are of rather inferior quality.
The term raw silk apples to Mulberry raw silk which is the standard quality
sill all over the wor’d. Bombay and Assam have, however. alrendy made
useful start in producing muberry silk. The t.m'gcta whislh- Mysore, Kashmir,
Bengal, Madras, Assam and Bombay Governments are now striving to atiain, in
accordance with their present plans are:—

Filature ; Charka.
1ba, 1bs.

(a) Mysore 550,000 1,450,000
(b) Kazhmir 250,000 s Nil_
(c) Bengal 200,000 400,00¢
(d) Madras ~ 275,000 92,606
(e) Assam Nil 20,000
(f) Bombay 25,000 Nil

1,300,000 1,062,000

= 8,262,000 lbs.

b. To increase the production up to this target, during the next 3 years, we
have to tuke the following actions:—

(+) A Central Silk Board should be formed immediste!y.

{(b) Bupply of lerge quantities of disease-free seeds to cocoon rearers is
vitally needed. The Central Bericultural Sielion at Berhampore
should be expanded, and placed under a wholetime. Officer-in-
Charge, so that in addition to_its research work it can produce
annually at least 300,000 diseese-free layings. The re-organisation
-and expansion ig likely to necessitate about Rs. 15 lakhs non-
recurring expenditure and about Rs. 2 lakhs recurring expenditure.

(e) ADl' filature raw silk produced in Mysore and Bengal should be
canalised through Conditioning Houses (i.e.. Bilk Test Houses) and
for this purpose Warehouse "Acts should bér enacted and ware-

- Houses ast‘a{;hs}lei before the end of 1948. -

(d) All the Provinces have got plans for éstablishment of Regional Re-
search Btations and Central Governmeni to insist thit these
schemes be expedited so that the regional stations may bep;ln to
tunction before the end of the next year. This should be iinme-
diately finelised.
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{e) Bilk Directorate’s present technical staff (the Inspectorute staff of five
at present posted in Caloutta), which assist filatures in Bengal to
develop their production gquantitativey and. quantitatively, to be
increased as the above mentioned plans malkézinlise by December,
1948, and a Chief Insglcl:or of Conditioniug Houses in Indis, as
recommended by the Bilk Papel, will nave to b: appointed and
attached to this Directorate by thé same period. Although this has &
long term aspect, the necessity for initiativg it is immediate.

) 800 fully equi , grainages are uired to be set up by the v.irious

@ Govimglegt?gonggernzg for seeﬁeqniremmt of lmliitmy Sericulture ;
the cost of buildings and equipment of each grainage would be
about Rs. 20,000 each. 'These to be set up within the next twe
years, viz. 1948 and 1949,

(g) Development of Spup Silk Industry should aiso be iinmedistely under--

taken.
BOAPS
Tons
Present capacity . . . . . 200,000
Prosent production . . . . ' 86,000
Minirmein requirements . . . . 200,000
Target of production as suggested by Panel » 300,000

It is planned to stablise production at 200,000 tons per annum during the
next 3 years. It is mot necessary to increase the present capacity but it is
desirable that the industry be rationalised with a view to make the best use o
uvuilabie supplies of raw materials. :

Additional requirements of the Industry.

Qauatic Soda . 14,000 tons (3,700 tons from indigenous produc-
tion and 11,000 tong from importe)
Btesl . . . 400 tons (for remodelling and maintenance of
Coal . . . 20,000 tons existing factories),
Tona mileage . - 20,000;000.
SODA-ABH
1. Frerent Position and Target.—(All figures in tous per Anpum)
i) Existing capacity . . . 55,000 Damgadhra 19,000
(f) Briskng w Tata Chemi: 36,000 (Just going
into prodn.)
. el . 20,000
(#¢) Present Production . 12,000 ¥ Idlecapacity 43,000
i t t-term) .~ . 110,000 7 New capacit
(#66) Targot (short-torm) P or to b 55,000
be planned
Short Term Plan:
# I in production pl d . 88,000 [ Idle capacity i 43,000
: { New capscity 65,000
08,800
.No. of Capacity '
Units,
(44} Plantunder erection . . . . N Nil

(#44) Plantsfor which impart licencer have been granted 3 36,000 will oormally
take three yoars
or more to «sem-

- mence produceion,
Please see 3 below,

2 of 18,000 each or”
1 of 36,000 }‘W

72,000

{év) Plsntafor which confact industrialiste and interes:
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(If in two units, at least one could be put into commission in short term.
or 54,000 if only one unit of 18,000 is to be installed.)

The following are the existing plants in different areas.

Area No. of Plants Present annual -
Capacity (Tons)
Bombay . . . 2 56,000

*  Imgport licences have boen issued to three firms and ths plants will be located
@8 fdlgw —_

Area

Madres

New Plants Additional Capacity

3 36,000
tons

The requirements of various adjuncts for the erection & running of these
additicnai plants will be as follows:—

Annual requirements of

. Aroa Requirements of steel  Lime Coal & * Ton mileage
: (Tons) Coke
Madras . . . 6,000 48,000 63,000 30,000  219,40,000

3. What it involves:— .

(i) All assistance are being given to Tata Chemicals to put their plant in
commission.

(ii) Active Assistance for procurement of the 3 plants licerced [see 2{)u)
above] I. §8.M. Washington & India Supply Commission U.K.

be brought into the picture with action to be initiate] at Embass\
High Commissioner level

(iii) An industrialist, preferably in West Bengu. to be got interested in
installation of a plant there to meet Regicnu! requiremerts of the
Eastern Area. West Bengal Goverment may be asked to parti-
cipate directly.

Astion Fequired: —

(i} Above will result in production 36,000 tons more. Most of it may be
available in 1948.

8(ii) snd 8(iii) may result in production matirin: only after the cxpiry

of the short-term but action in the short term is reruired to F-.l'lﬁ‘(lr-e
results thereafter.

(2) Tc cancel licences where the parties are noi interested in going for-
ward. .

(%) To interest other industrialists and encsurage them in the eoda ash
industry.

(4} If private enterpnse shows slackness in implenienting the projeets
alrea

approved, the Provineial Governments snd the

Centre
should help them with finance and technical advice.
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STORAGE BATTERIES

Present Capacity.—The present productive capacity of the country for
sforage batieries is 172,000 Nos. This ie regionaliy distributed us follows!—

Province/State . | No. of Fys.
) : ’ capaoity.
e e 112,000
. . . . ' . . . . . 2 36,000
Mysore . K . - . . . . . 1 24,000
5 * 172,000

Exzpansion by 1950.—This capacity will be expanded by 1950 to 272,000 Nos.
The regicnal distribution will then be as follows:—

Province/State ¥ No. of Fys. Agugregate
capacity.

Bengal . . . . . . . . S e 112,000
Bombay . . . . H . . . . . 2 100,000
Mysore . . . . . . . . | 60,000
Torar 6 272,000

Progress.—1t will be evident from above that the capacity of three out of the
five existing factories will be considerably expanded by 1650. 'The eapital issue
for the industry up-to-date ie Rs. 30,00,000 of wnich Rs. 20,00,000 will
be spent on the short-term expansion wunder reference. Almost the entire
equipment required by the larger of the two factories in Bombay area has
arrived in the country with part of it having a'raady been connnissioned. A
feature of ‘this project is the modernity of the plant which is illustrated by such
items as avtomatic die casting and pasting machines. Assembly ling roller
conveyors etc. Negotiations with foreign manufacturers are now in progress
in respect of the other two factories for the purchase and impert of the plant
required for the expansion. Besides above, two container plants hLave been
imported for two of the existing of five factories nf which one has already its
container plant. Possibility of indigenous produection of Reclaim Rubber for
hard rubber containers is now being investigated.

Long Term Target.—Industry’s Capacity by 1950 will be adequafe for the
country’s requirements.

Raw Materials.—The present requirements of basic raw materials and those
that nre anticipated by 1950 are given below:— .

.. Present By 1950
Lead P . . N . 2,500 Tons 4,000 Tons
Anti . . . . . 1756 Tons 275 Tons
Rodwm Litharge - . . 800 Tons 1,300 Tons
Bulphurio Acid . . . 120 Tons 190 Tons
Beparators P . 8,500,000 Nos 10,600,000 Nos,

Esxperimenfs have been initiated with regard to the use of Indian fimber for
the manufacture of separators which are almost entirely imported at present.

Estimated Annyal Transport requirements by 1830,

Raw Materials . . . . . 6,00,000 ton/mile (40 Wagons)

Finished store . . 1,700,000 tonfmile (120 wagons)

In the absence of quality control, the present produstion is of® varying
qualities. TIf is absolutely necessary that some form of qualiby control shovld
be introduced if this industry is to survive competition.

-
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) SULPHURIC ACID:
1. Present position and target (A.ll ﬁg'urae in tons per-annum)

() Existing capacity . . . _ -+ 100,000
{#) Present uohon . . . . . . .. . . 66,000
. S . . . . . . . . 35,000
(m) Target tmm-rm) - . . . . . . . 150,000
New capacity required 50,000
The following are the existing plants in dlﬁerem‘. areas and their capacity.
Ares No. of Capacity
. planta.
mBensnl . g 16:000
Bihar] . 8 21,000
Bombay 6 10,000
Madras, Mym. Hydu'nbnd and Tuvsnoore 4 32,700
Punjab and Dolln . 9 9,600
U.P. 8 5,000
Baroda 1 400,
- T 38 - 100,000
2. Skort term plans.
@ I Lew P 1 . 85,000
Now P . . 50,000
idle capacity . . . 35,000
(#) Plants “::.lr;g em‘l.m?a v . . L2 oon‘mct—_-ﬂ.OOO
production  expe-
oted ahortly.
(%#4) Planta for whioh import licanoces issued 9 contact—=80,000
2 years to ocom
mence produotion.

Bome of the new plants are for replacement of absolete and worn out ones
go that the tinal aggregate capacity still will be 150,14 tone

Import licences have been issued to 9 firms onl the plunts will be located
as follows :-~

Bihar, . - .
U.P . . .

-

©

The requirements of various adjustments for the erection and running of
these additional plants will be as follows:—

Rogiiramonts  Anoual require-
of steel menta

‘ Sulphur Ton-mileage

engal - . . . . 700 5,600 556,000
gﬂl&f . . . . .- 850 4,600 16,756,000
U.P - . . . . 160 1,000  6,30,000

1L,500 11,000 32,60,000
i _;,%.Lphur imports.—Total 50,000 tons imported sulphur required. for existing
ite to wors to capacity and for new plants when they go into production.

- Indiganous gypsum as o substitute jor sulpher (sxperimental)—To minimise
dependence on import of foreign sulphur, a sivion aggravated by the
ehort supply of foreign exchange, indigenous resources of gypsum have o be
harnessed. In this connection, a licence for import of a piant with a Capacity
of 10,000 fons sulphuno acid per annum has been granted to Raja Suhib  of
Venkatagiri. The planf is expected to commence production by 1951, when
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results of experiments will be known. The results are for the long terr. petiol
but the plan itself belongs to short term. A peiicy decision will also have to
be tuken for the establishment under Governcwnt auspices of a factry ut
Sindri for the manufacture of 10,000 tons of suipim:iz acid per annum from
¥Fpsuml. .

Price —Existing plants by not working to capacity and by working- by
-absolute precess or in uneconomic units produce sulphurie acid at a high cost
of preduction which hinders the consumption of su:h a basic ~hemieal. Lower
consumption leads to a higher cost of production and still lower produetion and
consuwrticn, a vicious ecirele.  Stopping up nroductyn is linked with super-
phosphate manufacture, a major-consumer of sulphuric acid. Price question
may resolve itself automatically in competitive area.

Aetion required :

(1) Clsging up and progressing the firms who have obtgined the impwort

. licences.

(2) Active assistance in procuring the piauts (1ISM Washingtons and
18C, London to'be brought into the picture).

(8) Provisioning of 28,000 tons more of sulphur required for inerease in.
Production. 6000/6000 tons mora in 1948 10.0N0/12.000 tons
more in 1948 28,000 tong more in 1950.
(i.e. in addition to the present 22,000 tons per samnum)

(4) Provisioning of structural materials, steel, ete. for installing new
plants. :

(5) Capacity exists in Ordnance Factories for production of sulphurie acid
but the cost is very high due to high nverhends. To bring down
the general price of sulphuric acid, Ordnance Factories production
should be sold to consumers at a competitive price or straight
control over the price of sulphuric acid should be established.

SUPERPHOSPHATES
(All figures in tons)
1. Present position and target
. . 60,000 tons

(1) Existing capacity . ..
(2) Presont production -, . . . . . 10,000 tons

Tdle capacity . . . . . . . . 50,000 tons
(3) Target (short-tarm) .+« . . 100,000 tons

(4) No. of existing planta L 6 )
Superphosphates are important ferfilisers required for increased production of
food . This industry is linked up with sulphuric acid indusfry, the growth of
each affecting that of the other. Reasons for short production are
(a) high price of bones, the main raw material,
(b) kigh cost of production of sulphurig acid, the processing raw material
(e) non-availability of adequate supply of rock phosphate,
(d) poor off-take by Agriculture. This is the most important factor.

2. Bhort-term plan

Total capacify (idle and new to be info .
o o, o . . . pu | . . . 3?‘000

commi®sion)} . . . .
No. of units Capanity
Plant under erection . . . . . f . . 1 10,000
Plants for which import licences have been granted . . 2 20,000
Plant for which capital issus has been sanctioned . . . 1 10,000
Tdle eapacity . . . K . . . . . 50,000

90,000
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There ie encugh capacity of su'phurie acid for the purpsse se they ~are
actual of potential manufacturers of sulphiuric acid having acid plants aiready or
having import licence for them.

The above plan supplements the plan for ammonium sulphate production in
the country.

3. What it involves,

(i) Energetic action by Ministry of Agriculture in effective and efficient
collaboration with Provincial/btate Ministeries/Departments of
Agriculture for lifting aud digbributing the Buperphosphate -in
consonance with the production schedule of the Ministry of Industry
snd Supply. Bihar & Madras nre undarsicoii to have working
arrangement for (lsiribution; Bengal and Bombay have shown no
interest.

(ii) Following a provisional decision on (i) 4bove, Ministry of ‘Industry

Supply to outline a production schednle.

(iii) Following (ii) above, Ministry of Industcy & Supply/D.G.T.&.8.
to estimate the requirements of the raw muterizls (4> bones to
the extent available in the country and (k) imperts of rock phos-
phate for the bslance

Making an assumption of 5, 000 tons superphosphata in 1948, 80,000 in 1949
and 120,000 in 1950 snd sssuming sagsin that only a third of the raw naterial
will be uscd as bones due to the difficulties of collection fransport and high
price (and say, balf in 1950), the necessary provision for the import of rock
phoeplinte wﬂr be 18,000, 27,000 and 30,0¢K} tons per sannum in 1948, 31949 snd
1950 respectively. The CBIL.R. and (eological Survey may be asked fo take
up immedisiely the possibility of mining & heneficlating the phosphatic
oredeposits.of Bihar and Trichinopolly for Buperphosphste manufacture.

Fa

(iv) Ministry of Agriculture (or preferably nt cabinet’ievel) to get Pro-
vincial Governments interested in the collection of bones.
(v) High cost af production of sulphuric acid [please see 1(b) above] will

correct itself s the pmduchon of superphosphate and the
concomitant produo’mon sulphuric “acid are stepped up.-

The following are the existing plants in different nveas:—

Area No. of Presentannual

. Planta capadity
Rombay - - - -« . .. 1 2,000 tons
Medras, Myeove, Hyderat “.nd"l‘::; < . . 4 33,000 tons
Punjeh and Dajhi . - . - . . 1 15,000 tons.
' o 60.000 tovs.

rlmpurl. licences have been issued to 2 firme and the plants will be lozated as
o] —_—

. - Area New Plants Additicasd
. . . 4 N Capecity (Toas)
Botbay . e me e e o e 1 10,000 tous

Bangsl . - 0« o+ o+ o+ o+ o+« - 1 10,000 tons
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Bombay
Bengal
Action- required.

tion and running of these plants will be as
Annual requirementa
(Tons)
Steel Sulphuric Bomne or Tons
Acid

rook phos- mileage.
phate

10,000
10,000

100,000
100,000

200
200

3,700
3,700

(1) A priliminary meeting of the Ministeries of Agriculture, Tndustries

& Supply and Commerce
above.
(Commerce are cnncerned with export policy Re:

of rock phosphates.)
(2) To provide for the raw materials mentiofed above.

for

sehtling the points raised in 3

bones und import

APPENDIX “A™
The supply position of the following stores is serious as explained below :— .
Ttems Purposer for which required i Remarks
L. Electrical Steel Stampings for electric fans Our requiremenis are 5,000 tons per
sheeta: & motors and laminations annum, but only about 1,600 tons
. for electric transformers are available from  Tatas. We

2. Enamelled cop- Armafure & field windings Out of 500 tons
for electric fans mofors etc.

per wire

3 Nichrome wire.

B

t wire ford

sought the assistance of the India
Bu: ly Commmmn a8 well 88 of the
We e t
K °"“11?£"‘il’iui‘s’° London Ageate
gium r Lon
&400tonsug'omthoUﬂsA t is
out, hgv:‘w. that Tatas

do not

grade electricAl steel sheets and we
have not yet been able to looate any
souroes of supply in either the T, 8.

A. or the U. K.

required mlm.nlly
only 50 tons can be expected fro
the ﬁo installed mA‘prﬂ;'lNT
for the remaining 4560 tons we have

proac
the U, K. & the U.B.A. hawe been
disappointing. We are, however,

appl.lance and fianregula.-

tors.

making arrangements for the ina.
tallation of a plant for the manu-
fiacture of this kind of wire.
gtic We want 50 tons per annum and aer
dependent solely on the UK. the T, a
and Cansda, The U K. n unallE to
meet our t of

her Rehabilitation Behemn ‘which
are understood to a.m all her
available supplies, possibility
of manufacturing the right type of
alloy is being examined in consulta-
tion 'with the Mining & llatdlm%nﬂ
Deptt, of the Benares Hindu Uni-
vergity which have already done
some work in this connection.
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ITtem Purpozes for which required

Ren arks

4, Cauvstic Boda. Manufiacture of soap, tex.
tile, paper, oil refining,
vanaspati, etc.

5. 8oda Ash, Manufacture of glass, afli-
cate, washing, textile pa- "
per, bichromates, photo-
grnpl’m: chemicals.

8. Zine Oxide. Manufacture of paint and .
i rubber.

7. Arsenious oxide. Manufacture of glass. *

8, Ncwlpriht. - ]:crrnm printing.

Our mini annual ts are
54,000 tons and the Indlnn capacity
.at present is only 2,600 tons. The
local production is to be
5000—3p ,000 tons perumou:: by the
end of 1947 and it may rise to 15,000
tons by the end of 1948, Facilities
to import equipment capable of
producing 100 tons a day or 36,000
tons per annum have also been
afforded to the interested parties.
UK. is perhaps the only country
which can help us. Possibility of
obtaining some supplies from
Rusaia is, however, being examined.
Against our annmual requirements of
110,000 tons, India is producing only
30,000 tons. By the end of 1947
. production is expected to reach 50000
tong per anoun. Dnportation Faei-
cilities for the production of 50,000
tons a year have also been rteds
The critical situation can be E ught
under control if the U. K. and East
Africa come to our rescue,

India's production is 4,000 tons per
annum, but requirements are about
6,000 tons per ennum, 2,000 ° tong
should be imported. Austrelia and
the U.E. are bﬁ: possible sources of
supply. The Australian Delegation
axpremed their inability to help us,

We want 400 tons'per anmim. There
.are no workable arsenic ores in India,
The possibility of obtaining ores from
Chitinl has been investigated but the
results are not promising. We have,
therefore, to depend entirely on im-
ports. Popesible sources of supply
are the U, 8, A, and Australia.

Our requirements are 42,000 tons per
annumn, but only 30000 tons are
available by imports,. We want
another 12,000 tons. U. 8. A., Canada
and the Scandinavia are the prim:ipnl
sources of supply.

Nextbelow in order of importance and urgency came the followmg items, the present positions

bungusumdagumtmh —

Ttem Purposes for which Remarks required

o (D) Manufacture  of  tin-

plates. .

(2) Tinning utensils and do-
mesticﬂhn]]ow ware and
hospital equipment,

{3) Mn?nnfact of alloys,
e.g., solder white metals,

= bearing metals bronze, bell
metal, type metal, etc.,

Tin is subject to international contre
and the allocations aré made by the
Combined Tin Committee in Washing-
ton: Our annual consumption is 6,500
to 7,000 tons, but sas the result of the
efforts of our representatives at the
meeting of the Tin Btudy Group and
the Combined Tin Committee, we
have been able to get a provisional
allocation of 3,263 for the second
half of 1947. Adding to this the allot-
ment of 1140 tons for the first half
of this year, the toal allotment
stands at 4403 tons. India is nowa
Member of the Corcbined Tin Com-
mittee,
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Item

Purposes for which required

Homarks

Lend

Anumony

Hair Yarn.

"Packing Paper.

Copper sheets, brass sheets, Our annual requiremente are nearly

strips, rods, pipes, casting,
nd alloys.

70,000 tons. India’s ction
is only about 7,000 a year, all of which
is converted in brass aheets. The
main sources of supply are the U, B,
A., Canada and Rhodesia. Practical-
ly all' the copper produced in the
British Empire is diverted to the U.
K. and we have largely to depend on
dollar areas for our requirementa.

Pigment, white metal alloys Our annual nts are nearly 20,000

sheets, electric bafteriea
ete,

Brass sheets. zinc sheebs,

tons but the indigentus uction is
negligible. Indm has, therefore, to
depend almost entirely on im
There is a world shortage this
material. It seems that the capa-
oity of producing countries (U.B.A.,
Canada, Australis and Bouth Africa)

. i8 booked only a fraction of the Aus-
tralian production is likely fo be
available to Indie.

Our ta are estimated to be in

gllvaghing fior battery
plates, alloy casting, ete.

the ne1ghbourhood of 60,000 tons a
year, for which we have to depend
entirely on foreign countries, The
sources of supply are the U. B. A.
‘Canada, Australia and Europeen
countries. Recently Indian impor-
ters have reported that Australia
“will not be able to send us as much
zine as in the past, because she pro-
poses to divert supplies either to the
U. K ortheU. 8. A.

Type metal alloys, beanng Our annoal requirements are about

metal, antimonial lead for
battwiel, sic,

1,500 tons; only about 300 tons per
year used to be available Chitral
which is now included in the Pakistan
Dominjon. tly some mtunony
are has been imported from melting
in Bombay because of the nons avail-
ability of supplies from Chitral China
i the only exporting country but she
insists on payment in dollars. In
the ‘past such an arrangement was
permitted by the Ministry of Finance -
?nd it i propoeed to approach tham

or

in future,

Manufacture of hair bolting  India’s requireiments are 150 tons & year

and she is almost entirely t
on foreign countries, The K.
Wool C ller was ted hlt;o
-aTrange regular supply or yarn t
8o far only about 10 tons have been
received during this year.

Manufacture of coated ab Agmmt our requirements of about 2,000

ragjve paper.

tons per anmum 556 tons have now
arrived into the country—#5 from
the U. B. A. and 10 from Norway,
Licences for sbout 105 tons have
already been recommended, but ®Hi-
ture supplies are uncertain. Attempast
are being m.ade b_v the m:hgmaua

paper
tbnkmdofE:pmtothamqmud
q.;euﬁcaﬁm far no sucoeas
h
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Item Purpoees for which required

Remarks

Sodium Bicarbonate. Bakery

Bleaching Powder.

and sanitation.
Phosphorus.

- -
Lithophone, Paint and rubber jndustries.
B

Oaleium sarbide, Engineering industries.
Batylamlyacetate. Lacquer industry.
F.F. Moulding Plasties

Powder.

U. & Moulding Plastics,
Powder.

Annual consumption is roughly 8,000
tons and the local production is praoi-
tically mnil. U. K. is the onmnly
possible source of supply.

Textile, paper, Public Health Our requirements are 10,000 tons year.

India's production is & little over
2,000 tons per annum. Arrange-
ments to jmport 7,700 tons bave to
be made, U.Eobemg the only source
of m.rpply. Stepe are being taken to
;:Smd the production capacity in
ia and it is hoped she will be
welf-sufficient by 1048.

Match indusé and alloy Only about 150 tons are
industry v 'li:dh

required by

every year. This quantity
does not permit the instalation of an
economical unit in the country.
While ibilities of economical wor-
king of & smaller unit are bmng o:-
amined, tke U. 8. As
may be ht in obtaining our requn-
ments. It is a materinal essential for
defence n;lgo .&o small plant which o‘;n:
produce ns may
set up in an Ordnl;:ee?;'a:olm-y

Our requirements are 4,000 tons per
annumn and we entirely de on
the U. K.™and the U. 8. A, for
supplies. Blueprintsandflow wheets
have heen given tothe Madras
Government for the establishment of
o factory. All technical data has aleo
been given to them. It will, however-
take some time to establish this
industry in India. .

India solely depouds on  SBouth  Africa
and Canada for her requirements—
6,000 tons r annum. Facilities
have b alforded to Birlas for es.
tablishing a factory, but the date
on which production will begin can-
not be indicated.

India's- requirements are about 40 tons

A factory has]ust come into

being and ia e 10

to 15tunnn 1947, Wo ve, there.

fore, to nd mostly on the U. K.
and the U. 8. A. for our requjre.
ments.

India's annual requirements are of the

order of 1,500 tons, 600 tons are lo.

cally available. 900 tons should be

found by imports from the U. K. and

the U.S.A.

India's requirements are 500 tons per

annum. An sttempt will be made

to produce ures when the Sindri Far-

tiliser plant etarte functi In

the meantime, efforte should be-made

to obtain aupp‘luan from the U, K,
and the U. 8




APPENDIX

tem Purposes for which required

Remarks

Borax Glass industry

and struction of
w.-.y coachess  ship-

mspm} masonite, Rep
’ and repurs, H
, House
and furni

hudbml'ds

ture.

Railway Slecpors  Raflway tracks

Teakwood. sm.etuml and wa-
meu and other woodware
iteima,

India'es consumption is estimated to be
4,000 tons, but there are no Iocgl
sources of supply. The entire
tity has to come from the U.
and Italy. The mmuincl.m of
borax from Tibetan tinkal Las pr..
ved a failure on account of heavy
transportation charges.

We have received a derfind for 500,000
. ft. preferably in 1/87, -3/16" and
1/4* thicknese on bhols of Railways.
Only about 40,000 sq. ft. which wese
surrendered by the D). G. B. R. arv
being given to Railways in partiai
satigfactjon of the . For
the balance of 760,000 aq. ft. we
have largely to depend on the U.B.A.
The difficulty as pointed out by the
India Bupply Commission whom we
,» however, is that
the entire output in the U, g “
is being consumed within the States
in the honmng schemes for their
i 1 and the
U. 8. Gwmmem are rigidly con-
trolling distribution of the material.
It eeouns that unlees a
is made to the U, Bsmmmt no
help can .&bo u'peoted fm:m t.hagl.
hndbonrds. arealso in great demand
I
n‘uhble. the puhlm will’ allo buy

house building in Indln i’lﬂm for
the mannfacture of this material may
be taken in hand.

The desnand for 1947 is :—

B. G. 15000 Nos.
M. G. 1,800,000 Nos.
According to the indication given

by the Provincial representativen
at the recent Timber lies Con-
farence, we will have to seek imports
mshsmtor;‘ooooon Q. Blee-
pars.and 300,000 M. G. Bleepera. Aus
tralia is the only country we can
look to for hel;
The demmds are of the order
of”ODO tnmperr annum. Bupplies
ted to be only abous
3500 t.nnl ‘ar the balance, we
have to depend on Burms, Biam
and Java. -
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